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LOK SABHA DEBATES

LOK SABHA

Friday, March 27, 1992/Chaitra 7, 1914
(Saka)

The Lok Sabha met at
Eleven of the Clock

[MR. SPEAKER in the Chair)
OBITUARY REFERENCES
[English)

MR. SPEAKER: Hon. Members, | have
to inform the Housae of the sad demise of two
of ourformer colleagues Dr. Sankata Prasad
and Shri Brij Basi Lal

Dr. Prasadwas aMember of the Fourth,
Fifth and Eighth Lok Sabha during 1967-70,
1971-77 and 1984-89 respectively, repre-
senting Misrikh constituency of Uttar

adesh. He had also been a Member of the
ajya Sabha during 1982-84.

During his long parliamentary career,
he took keen interest in the proceedings of
the House and never lost opportunity to raise
matters relating to upliftment of weaker sec-
tions of the sociely. He was a Member of the
Committee on Pubhc Undertakings during
1985-86.

Dr. Prasad was a homeopathic medical
practitioner andtook keen interest in homeo-
pathic medical sclence and study of socialist
lterature.

Dr. Prasadpassedaway on 19th March
1992 at Sitapur in Uttar Pradesh at the age
of about 65 years.

Shri Brij Lai was a Member of the Third
Lok Sabha during 1962-67 representing
Faizabad constituency of Uttar Pradesh
Earlier he had bean a Member of the Uttar
Pradesh Legislative Assembly during 1952-
62 where he also served on various financial
Committees. :

A veteran freedom fighter, he actively
participated in ' Quit india Movement’ and
suffered imprisonment. He was awarded
Tarrra Patrain recognition of his services o
the nation.

Shri Brij Basi Lai was a wsli-known
social and political worker. He worked very
hardforthe eradication of untouchability and
other social evils.

An able pariamentarian, he actively
participated in the proceedings of the House
and made valuable contribution thereto.

Shri Lal passed away on 19th March,
1992 at Faizabad at the age of 88 years.

We deeply mourn the loss of these
{riends and | am sure the House wili join me
in conveying our condolences to the be-
reaved families.

The House may now stand in silence for
a short while as a mark of respect to the
deceased.
11.64 hrs.

The Members then stood in silence for a
short while

ORAL ANSWERS TO QUESTIONS
{Enghish}
Rubber Production

*429. SHRI N. DENNIS: Will the Minis-
ter of COMMERCE be pleased 1o state:
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(a) the quantity of rubber produced
during 1990-91, State-wise; and

(b) the steps taken to increase its pro-
duction and to attain self-sufficiency?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRI SALMAN
KHURSHEED): (a) and (b). A Statement is
placed on the Table of the House.

STATEMENT

(a) The Quantity of rubber produced
during 1990-91, State-wise is as under:-

State/Union Territory Production
{Metric Tonnes)
Kerala 307,521
Tamil Nadu 13,645
Kamataka 6,665
Tripura: 1,066
Assam ) 100
Maghalaya 40
Mizoram 4
Manipur 10
Arunachal Pradesh 10
Andaman and
Nicobar islands 453
Goa e’
Maharashtra 4°
329,615

..

(b) The following Measures are now
being implemented by the Rubber Board to
enhance production of natural rubber:

(1) Granting Financial and technical
assistance for new planting and
replanting under Rubber Plama-
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tion Development Schemme.

(2) Producing and distributing high
ylelding planting materials.

(3) Rendering advisory, extensionand

(4) Encoufaging community process-
ing and marketing among small
holders.

(5) Undertaking research on cultiva-
tion, production and processing of
rubber.

SHRI N. DENNIS: Sir, may | know the
quantum of gap between indigenous pro-
duction and also the demand from the rub-
ber-based industries? | would also like to
know the approximate period when we could
be able to achieve sell-sufficiency and
whether there is shortfall in the stock of
rubber.

SHRI SALMAN KHURSHEED: In the
year 1990-91, the estimated production was
329, 615 MTs. of rubber and the consump-
tion was 364, 310 MTs. This is an estimated
figure and not the finalfigure. in 1991-92the
estimated figure ot production is 365 thou-
sand tonnes as against an estimated con-
sumption figure of 380 thousand tonnes.
However, we expect that in the next ten
years by 1989-99 the production figure will
cross the tigure of consumption. But beyond
1999 and up to the year 2000, the consump-
tion figure will increase once again margin-
ally. At present, we have fairly good stock
available andthe stock carry-over estimated
surplus at the end of the year will be 21000
tonnes.

SHRI N. DENNIS: Regarding the last
question aboutthe butfer stock, thereis afall
inrecent months. My second supplementary
is that the rubber tree is often attacked with
aleaf falling disease. The cost of production
of rubber in our country is higher than that of
Sri Lanka and Malaysia. And aiso per unit
production of rubber is also higher than
these two countrias. Iwouidliketoknowfrom
the hon. Minister, to intensify production and
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to catch up with the demand, whether the
Govermnment would step up subsidies, loans
and other assislance to the rubber growers
of tradiional and non-traditional areas by a
special programme for intensive production.

SHRISALMANKHURSHEED: We have
a capital Subsidy Scheme which provides
assistance at the rate qf Rs. 5000 per hect-
are to small hoiders owning up to five hect-
aresofiand. This is intraditional area. And all
growers in non-traditicnal area are provided
assistance under this Subsidy Scheme. In
addition, we have an additional assistance
scheme for use of high yielding polybag
plants at the rate of Rs. 6 per plant subject,
of course. to a maximum of Rs. 2,700 per
hectare. This is available to all growers
irrespective of whether they are in traditional
or in non-traditional areas. Thirdly, we have
an interest Rate Subsidy Scheme of three
percent on loans availed from the Financial
nstitutions by growers owning up to five
hectares of rubber in traditional areas andto
all growers in the non-traditional areas. In
addition, athree-pronged strategy has been
worked out along the following loans which
includes expansion of the area under rubber
cuftivation, speeding up of replantation of the
old and low yielding variety with modem and
high yie Iding variety, raising of productivity
of existing plantation by popularising the
adoption of modem technology in plant pro-
tection and manuring of harvest and all crop
harvest.

SHRIMANORANJAN BHAKTA: would
like to know fromthe hon. Ministerwhat isthe
total area under rubber cultivation with the
Rubber Board and whether there are some
plantations in the Andaman and Nicobar
Islands where for the last two to three years,
there has been no mik collection done.
Though you have given number of points to
increase the production yet you are notin a
position to collact the milk from the existing
plantations. How wil you be able to do justics.
That s why, | would like to know spectically
whather you will go into this matter and take
corective measures.

SHRISALMANKHURSHEED: Thepro-
duction figure for 1990-91 for the Andaman
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and Nicobar Islandr was 453 tonnes of rub-
ber. We treat the Andaman and Nicobar
Islands as a non-traditional..

(Interruptions)

SHRI MANORANJAN BHAKTA: The
Rubber Board is aiso having a plantation.
They are not collecting the milk.

SHRI SALMAN KHURSHEED: The ba-
sic responsibility of the Rubber Board is to
ensure that there is suitable market tor rub-
ber that is grown and the rubber that is
coliected by private planters. If the hon.
Member has any scheme in his mind which
will help the Andaman and Nicobar Islands..

(Interruptions)

SHRI MANORANJAN BHAKTA: My
pointis, Rubber Board is having a plantation
by themselves. They are managing and
maintaining it. They have done it. But they
are not collecting the milk..

(Interruptions)

MR SPEAKER: You please reply to the
original question only.

SHRI SALMAN KHURSHEED: Sir, | do
not have the figures at present of what the
Rubbe: Board has in hand relating to
Andamanand Nicobar islands. I will certainly
provide that figure to the hon. Member. But
in addion to that, if the hon. Member can
bring to us any specilic problems that are
arising in Andaman and Nicobar islands, we
wili take immediate steps to set them nght.

[Translation)

SHRI CHHEDI PASWAN: Mr. Speaker,
Sir, there are only 12 states and Union
Temtories in the country where rubber i1s
produced. Keeping in view the rubber re-
quirements, may { know from the hon. Min-
ister, whether the government proposes to
produce rubber in the states where t is not
produced?
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SHRI RAUINATH SONKAR SHASTRI
Such as Uttar Pradesh and Bihar

SHRI SALMAN KHURSHEED 5o far,
our policy has been to identify the arvas
where the production of rubber is low and it
can be raised Therefora, our poliy Is to
increase it as soon aspossible Inaddtionto
these rubber producing states, we are ready
for cultivation of rubber in those Stat¢ s also
where the land 1s available to us acquisition
of land from the tarmers and to produce
rubberinthatlandarenot an easytask Itthe
hon Member has got any such infor nation
andiand s availableinsofhe Statewhich can
be acquired easily, we will surely consider it

Grants to states

"430 SHRIBRL BHUSHAN SHARAN
SINGH Will the Minister of FINANCE be
pleased to state

(a) the amount of grants given to States
during 1991 92 State wise,

(b) whether the amount given 10 the
Uttar Pradesh has been much low: * than
requested tor

(c) if so, the reasons therefor « 13

(d) the action taken/proposed to be
taken in this regard?

[Enghish)

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR)
SHANTARAM POTDUKHE) (a) A state
ment I1s laid on the Table ot the House as
Annexure-|

(b) to (d) A statement is laid on the
Table of the House as Annexure il
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ANNEXURE-
Grants provided to states during
1991-92
Special Category {Rs n Crores)
States
1 Arunachal Pradesbh 27404
2 Assam 912 92
3 Himachal Pradesh 407.58
4 Jammu & Kashrmir 869 46
5 Manipur 247 62
6 Meghalaya 203 43
7 Mizoram 21723
8 Nagaland 242 48
9 Sikkim 98 41
10 Tnipura 278 10
Total () T T arsvar
Il Non Special Category States
1 Andhra Pradesh 34507
2 Bihar 51566
3 Goa 49 00
4 Gujarat 196 53
5 Haryana 53.75
6 Karnataka 18522
7 Kerala 226.64
8 Madhay Pradesh 388.67
9 Maharashtra 264.66
10 Orissa 340.49
11 Punjab 10378
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Special Category (Rs. in Crores)

States

12. Rajasthan 455.66

13. Tamil Nadu 251.92

14. Uttar Pradesh 1194.61

15. West Bengal 386.55
Total (}) ) 4958.21
Grand Total (I+1l) 8709;;

ANNEXURE-H

The State Government of Uttar Pradesh
asked for the following further assistance to
meet the expenditure on relief rehabiitation
works in earthquake affect areas of the
State;

{1) Release in advance of two quarterly
instalments of Central share to States Ca-
lamity Relief fund (GRF) amounting to Rs.
33.75 crores out of the total Central share of
GRF amounting to Rs. 67.50 crores for
1992-93.

Two instalments of Centre's contnbu-
tionto the GRF of Uttar Pradeshwillhe made
inthe first waek of April 1992 after the Central
Budget for 1992-93 is passed.

{ii) The State Government has submit-
ted amemorandumtothe Ministry of Agricul-
ture, Govemment of India seeking Special
Central assistance of Rs. 152.00 crores for
calamdty relie! under the Ninth Finance
Commission's recommendationinpara6.118
of their fina! report.

Ministry of Agriculture has proposed to
send a Central Teamto earthquake affected
areas of Uttar Pradesh to assess the dam-
ages caused by the earthquake and require-
ment of funds. Any additional Central assis-
tance as asked for by the Siate Grvernment
intheirmemorandum may be considered on
receipt of the report of the Central Team and
a decision taken by the Government on the
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recommendations of the Team.
{ Translation)

SHRI BRU BHUSHAN SHARAN
SINGH. | would like to know from the hon.
Minister about the amount demanded by
Uttar Pradesh Govemment as grant-in-aid,
and the amount provided by the Central
Government to the State.

{English]

SHRI SHANTARAM POTDUKHE: Sir,
the amount of grant that the central govem-
ment has given to Uttar Pradesh was in
1990-91, Rs. 1,149.50 crores; in 1991-92,
Rs. 1,194.61 crores and in 1992-93, It is
estimated at Rs. 1,526, 27 crores.

{ Translation)

SHRI BRIJ BHUSHAN SHARAN
SINGH. You did not make it clear as to how
much amount was demanded by Uttar
Pradesh and how much have you provided
to them. My second question is how much
money is given by the Central Government
in addition to the regular a grant-in-aid to
Garhwal Relief fund.

{English]

SHR! SHANTARAM POTDUKHE: Sir,
the relief and subsidy has been given from
various items, that is, Prime Minister's Relief
Fund, Advance Relief, 4th instaiment of
Central share towards CRF, ways and
means, advance amounts of Central assis-
tance, Ministry of Rural Development,
Jawahar Rozgar Yojana, Relief matenal and
all this comes to the tune of Rs. 208.825
crores.

[ Translation]

SHRI BRIJ BHUSHAN SHARAN
SINGH: May | know the amount of money
provided to the earthquake viclims, in addi-
tion to this amount, # not, the reasons,
therefor?

SHRI SHANTARAM POTDUKHE: Mr.
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Speaker, Sir, the tinancial assistance pro-
vided by the Central Government is on the
bas’s of the recommendations made by the
Finance Commission and the same grant is
giventothe state Government. UttarPradesh
Govemment has also been provided assis-
tance on the same line.(inferruptions)

MR. SPEAKER: You have to reply the
question asked by Shri Brijbhushan Sharan
Singh, and there is no need to reply to the
question that are asked in between.

SHRI SHANTARAM POTDUKHE: The
Agriculture Ministry is deputing a Central
Team fo visit Uttar Pradesh very soon, and
after the team submits its report, the matter
would be considered.(Inferruptions)

MR. SPEAKER: You are discussing
oarthquake, It is useless. Why are you ask-
ing questions like this. Please dcn't do that.

it is ngt properto ask such questions repeat-
edly.

[English]

SHRI HARISH NARAYAN PRABHU
ZANTYE: A great injustice has been doneto
Goa. You will be shocked 1o hear that the
Approved outlay for this year is Rs. 170
crores but only Rs. 49 crores has been
provided. | would like to bring to the natice of
the House through you that in the last five or
ten years such a low grant was never given.
In 1987-88 Rs. 79 crores grantwas gwen; in
1988-89 Rs. 86 croresgiven;in 1983-30Rs.
100 crores given and in 1990-91 Rs. 110
crores grantisgiven. Butin 1991-92 only Rs.
49 crores is given. | leel the Gadgil formula
has been applied. it should not be only
criteria. Goa is a developing state. Crores of
rupaes are given to the Central Exchequey
by Goa Government by way of exports, by
way of taxes, by way of foreign exchange
efc. .

MR. SPEAKER: You have to ask a
question.

SHRI HARISH NARAYAN PRABHU
ZANTYE; May | know from the hon. Minister
whether he will reconsider the allocation
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1aking all these into consideration and help
the Goa Govemment to come out of the
crisis because it is a shock t0 the Goa
Government.

SHRI SHANTARAM POTDUKHE: Goa
is in non-special category States. Inthe year
1990-91 the Plan approved outtay of Goa
was Rs. 130 crorgs. In 1991-92 it was Rs.
172-50 crores. There was an increase of
32.7 per cent. In 1992-93 it is Rs. 152.50
croras.

SHRI HARISH NARYAN PRABHU
ZANTYE: Sir, no answer is given by the hon.
Minister.

SHR! BHUWAN CHANDRA
KHANDURI: Sir, the earthquake took place
n my constituency.

MR. SPEAKER: You have not read the
question itself. This does not belong to the
earthquake areas. This pertains to aliotment
tothe States. Please read the question. Now
please take your seal, not like this.

SHRi BHUWAN CHANDRA
KHANDURI: Sir, no reply is given.

MR. SPEAKER: You do not make the
Question Hour also irregular ke this, it is not
allocation to the earthquake aflected areas.
Please take your seat now.

SHRIMATIMALINIBHATTACHARAYA:
In alettertothe mayor of Calcutta, the Prime
Minister has said that there is a proposal to
create special funds for four metropolitan
cilies, but this cannot be accepted at the
moment due to resource constraint. The
Mayor has also been advised that the State
Govermnment shoukd be approached to aflo-
cate funds from the State annua! plan. in
view of this | would like to ask the hon.
Finance Minister whether the Government
would considerincrease in thecentral alloca-
tionfor State Plan, sothatthe needs of alithe
big cities may be fulfilled.

SHRI SHANTARAMPOTDUKHE:: Sir, |
do not have any information.
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MR. SPEAKER: I is a very big policy
matter.

SHR! SHANTARAM POTDUKHE: As
far as the Hon-,Plan Central assistance is
concemed, as | said, it is given as per the
recommendation of the Finance Commis-
sion.

SHRINIRMAL KANTICHATTERJEE: if
it is a policy matter, let the Finance Minister
reply; the Finance Minister is sitting here.

THE MINISTER OF FINANCE (SHRI
MANMOHAN SINGH): Mr. Speaker, Sir, Ido
appreciatethe needto spend more money in
dealing with the problem of metropolitan
cities. But | must confess to you that in the
present state, the Central Government is in
no position 1o increase the Central assis-
tance Yor the coming years.

Rehabilitation of The Retrenched
Textile workers

“431. SHRIMOHAN RAWALE: Will the
Minister of TEXTILES pleased to state:

(a) whether a sum of Rs. 53. 65 crores
has beenreservedfortherehabilitation pack-
age for the workers rendered jobless due to
closure of the textile mills;

{b) it so, the details of the workers who
have been provided relief from this amount
so far;

{c) the number of workers who are yetto
be provided relief;

(d) the time since when these workers
are jobless;

(e) the time by which the payment is
likely to be released to these jobless work-
ers;

{f) whether there is any propo-al re-
open the closed textile mills; and

(9) it sc, when and it not, the reasons
thereof?

CHAITRA 7, 1914 (SAKA)
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[ Translation)

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES{SHRI ASHOK
GEHLOT): (a) The Statement is laid on the
Table of the House.

(a) to (e). There is a provision of Rs. 40
crores during the year 1991-92 (revised
estimate) for disbursement to the workers
under the Textile Workers' Rehabilitation
Fund Scheme (TWRFS). As on 21st Janu-
ary, 1992, 20349 workers have been pro-
vided relief amounting to Rs. 36.27 crores
and 23,855 workers are yet to be disbursed
relief under the Scheme. These workers
were affected during the period 1985-89.
Cenain Procedural difficulties in the way of
disbursement of relief have been removed
and instructions have been given for expedi-
tious disposal of all pending cases. As the
position differs from mill to mill, it is difficultto
indicate a definite date by which ali disburse-
ment would be made.

() and (g). The matter regarding the
reopening of the closed textile mills which
have been referred to BIFR, are examined
by BIFR, which draws up the rehabilitation
package for the same. For others, Govern-
ment would assist any efforts made by pro-
moters/ workers’ Cooperative to reopen
closed mills.

SHRI MOHAN RAWLE: Mr. Speaker,
Sir, 1 would ke to know from the hon.
Ministerthe date of inception of the Rehabili-
tation Fund. The Mills are closed down In
Bombay for the last 10 years. May | know
from the hon. Minister whether the
Maharashtra Government has demanded
for rehabilitation fund and the amount pro-
vided to them? | would also like to congratu-
late the Government for allowing the miills to
operate on co-operative basis; but the poor
labourers do not have money to run these
closed milis. Will the Government provide
equity capital to the labourers and will also
participate in it? Otherwise it will provide a
futile exercise

SHRI ASHOK GEHLOT: This fund was
started after our policy of 1985, and the
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results that we have got so tar under the
fund, are | can say, very satisfactory and a
number of labourers have gotbenetits of this
tund. Our efforts are to expedite it. We were
facing some ditficulties in doing so. Now
those hurdles are removed.

Astar as the worker's co-operatives are
concerned, | have already said that we are
interested in it. We welcome it and if some-
body forms a Workers' Co-operative, the
Government will extend its fuli co-operation.
State Govemments shall have to take Initia-
tive. if they form a Co-operative by bringing
workers into co-operative Sector, it would
solve a number of problems.

MR. SPEAKER: There was a question
about equity contribution as well.

SHRI ASHOK GEHLOT: For the time
being | can't say any thing about Equity
shares. |canfumish information later on this
subject.

SHRI MOHAN RAWLE: Mr. Speaker ,
sir, at the meeting of the meeting of the
PlenaryCommittee of A.1.C.C., Late Shrimati
Indira Gandhi announced the taking over of
the taking over of the 30 mills by the
Government, but these milis have not yet
been nationalised Hon. Minister has assured
that it it is not done within a period of 15
years, the milis will be handed over back to
their owners, and the land of the mills which
remain closed in Bombay city, would be
sold.In this way the mill owner will get a lot of
gains. In the above circumstances, | would
like to ask the hon. Minister whether he is
going to oppose this proposal or not

SHRIASHOK GEHLOT: It has not been
decided to nationalise it yet, because in the
Policy of 1985, it was decided that no newmill
would be nationalised. Our efiorts are on to
take decisions very soon in this regard

As far as granting permission to themto
selltheir land is concerned, we are not going
to do any such thing nor are we allowing
anybody to privatise it and eam profit after
selling the plots of land. Theretore, we are
not allowing them.
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SHRI AYUB KHAN: Mr. Speaker, Sir,
The Hon. Minister hails fromRajasthan, and
Iknow him thoroughly. He is a man who can
understand the problems of poor people ?
May | know, through you, from the hon.
Ministerwhether he is going to frame a policy
under which maximum number of mills can
be re-opened so that maximum re-opened
workers can be employed in those mills? Is
there any such scheme to be undertaken in
future, because from every corner it is a
pressing demand that more and more milis
should be restarted. So that more and more
warkers any get employment. | would like to
know whether the Government is going to
formulate any policy in this regard.

SHRI ASHOK GEHLOT: Mr. Speaker,
Sir, we are going to extend the existing textile
Workers Rehabilitation Fund Scheme and |
would inform the hon. Member through you
that previously there was a condition that
unless the mill was completely closed under
1.D. Act 25 (0), the scheme could not be
implemented. Now, we have decidedthatwe
will allow the scheme to be implemented
even if a mill is partally closed. In this
connection a study has already been con-
ducted for Ahmedabad and Gujarat. Ac-
cording to that scheme, there is a possibility
that out of 25 mills, ten will resume work. So,
even the labourers of partially closed mills
would be benefited. it means that we are
going to extend the scope ot the present
scheme, and it will fetch a profit of neariy Rs.
22 crores, and there is also a scope that 7
thousand unemployed labourers will get
reemployment. Likewise, the labourers who
get wages upto Rs. 1600, get the benefit of
the Textile Rehabilitation Fund, now we are
going toincrease this amount fromRs. 1600
toRs. 2500. Nowthe labourers getling wages
upto Rs. 2500 wouid also be covered under
this scheme, so that these labourers would
also get the benefits this scheme.

SHRI TARIT BARAN TOPEDAR: The
programme framed for textile modenisation
has not been circulated amongthe Members
so far tor therr information, no has it boen
subjected to any criticism in the Consultative
Commitiee. Besides, a seminar is being
conducted tomorrow and the day after in a
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Five star hotel iIn Bombay to discuss the
challenges being faced by the textile indus-
tnies What is the objective of this seminar
Who are the peopie invited to participate in
the seminar Without any information acom-
mittee named Textile Committee, Govern-
ment of india, Ministry of Textiles, 1s being
formed | would like to know which commit
tee 1s this

SHRI ASHOK GEHLOT- The supple
mentary asked by the hon Member is not
relatedtothe main question Textile commit
tee was formed a long time ago and it has
been doing s work

SHRI GABHAJI MANGAJI THAKORE
Through you, | would like to submit to the
hon Minister that | myself have worked in a
textile mills,  have been a worker there and
thus | know very well the problems of a
workar InGujarat and Ahmedabad about 30
miils are closed Out of these 30 mill: three
mills are being run by JTC and due to the
closure of these mills about seventhousand
workers have been rendered unempioyed |
amvery well aware how miserable a ~orker
feels If he 1s not given work even for a day
The issue of reopening these milis ha« been
referredto B | F R 1 would like to know as to
when the matter was referredtoB 1 F R ?
How many meetings of B 1 F R have been
held to consider this issue and what decision
has been taken in regard to those mills? |
would like to know all these things clearly

SHRI ASHOK GEHLOT Mr Speaker,
Sir,the hon Memberhas referredto Gujarat,
about 35,561 workers in that state will be
benefited by this scheme Thecases of other
remaining workers who are not eligible for
this, have already been referredtoB | F R
As statedbythehon MemberunlessB | F R
takes a decision on thase cases, the Gov-
emment Iis unable to do anything

MR SPEAKER When the cases were
referred to it? How many meetings have
been held so far?

SHRI GABHAJI MANGAJI THAKORE
Mr. Speaker, Sir, no attention s being paidto
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workers and this is what binches us | would
like the government to ask B { F R why the
matter has been kept pending Government
should get the matter daccided at the earli-
est

SHRI ASHOK GEHLOT That s be-
tween the management and BIF R we
would not be able 10 do anything in the
matter

MR SPEAKER Perhaps you do not
have the information You please get the
information and furnish it to the hon Mem
ber

SHRI ASHOK GEHLOT Ainght
MR SPEAKER Question No 432

SHRI KALKA DAS Mr Speaker, Sir,
there Is also an issue re'ated 1o DCM Miil in
Delm You did not give me an opportunity
even to raise supplementary question in-
spire of raising hand by me for such a long
time

MR SPEAKER, Please sit down
SHRI KALKA DAS ! shall sit down
But look at my helplessness | want your
protection
[English)
MR SPEAKER You have been the

Presiding Officer You know what are the
difficulties

{Interruptions)
[Translation]
SHRIKALKA DAS Kindly pay attention
to the injustice being done to me
[English]
MR SPEAKER You don't have to ar-

gue like this with me because am trying to
accommodate all the Members
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{Transiation)
Indigenisation of ship building

+
*432. SHRI MUMTAZ ANSARI
SHRIMAT! SHEELA GAUTAM

Will the Minister of DEFENCE be
pleased to state:

(a) whether the Garden Reach Ship-
builders and Engineers Limited, Calcutta is
Importing vanous equipments and fire doors
of ships;

() i so, the details thereof and the
amount spent theteon during the last three

years,

{c) the steps taken for indigenous pro-
duction of fire doors and other items being
imported at present; and

{d) the percentage of ndigenisation
achieved i the construction of ships.?

[English)

THE MINISTER OF STATE iN THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN
THE MINISTRY OF DEFENCE(SHRI S.
KRISHNA KUMAR): Yes, Sir.

(b) to (d). A statement is iaid on the
Table of the House.

STATEMENT

(b) The details of imports and the
amounts spent thereon during the las! three
years are as under:

(Rs in crores)

Perod Machinery&  Fire Doors
Equipment
198990 3639 N
1990 91 25.16 Nil
006

12 19.83
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{c) In respect of fire doors, efforts to
develop the item indigenously have been
made but these have not succeeded so far,
duetothe inability of the local manutacturers
to meet the stringent specifications. Hence
the immediate requirement to meet produc-
tion schedule of the ships was atlowad to be
imported. For other items baing imported, a
very strict scrutiny is carried out by a Study
Group, headed by aenior otficer of Direc-
forate GeneralofQuality Assurance (DGQA)
organisation andcomprising representatives
o NHQ, Coast Guards, shipyards andDGTD.
Only those equipment are cleared for impont
where the items are too smatll in number and
valueto make indigenisation a commercially
viable proposition, or where the technology
is not available an d requires prohibitive
costs for setting up of infrastructure, or
where these cannot be indigenised within
the time available. No equipment is cleared
for impont if # can be manufaciured indig-
enously The eftort at indigenisation i1s an
ongoing process, which has yielded remark-
able results in the held of shipbuilding

{d) The percentage of indigenisation
achieved which means the percentage that
the cost of indigenously produced equip-
ment bears to the total equipment, varies
from ship to ship, depending on the design
and the olassification rules followed The
indigenisation so far achieved ranges from
60% 10 90% on different types of ships.

SHRIMUMTAZ ANSARL. Mr. Speaker,

Sir, fromthe statement laid on the Table, itis
clear that the import of ali the equipment and
machinery is dwindling down from 1989 to
1991. That augurs well. At the same time,
during the year 1991-92, the import of fire
doors has started. So, it is very much alarm-
ing . It has also been pointed out that this is
due to inability and inefficiency on the part of
the indigenous manufacturers. These fire
doors are being imported because they are
. not coming up to the standard and they are
not fulfilling the requests specifications laid
down by experts So, | woukd like to know
from the hon. Minister how much collabora-
tion was negotiated upon with Norway, Ger-
man and Danish firmin this regard and how
much technical andfinancial helpwas sought
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and received under this scheme and howfar
it has increased the ability of the indigenous
manufacturers so that they may come upto
the standard and specifications laid down by
the experis.

SHRI S. KRISHNA KUMAR. Sir, as will
be seen from the answer to the main ques-
tion, the import which was made of fire doors
was only of the order of Rs. 6 lakhs in 1991-
92. This quantum of order is not consdered
sufficient tor setting up any joint ventures or
including any negotiations. We have been
trying to indigence all equipments and as a
part of this, fire doors are atso sought to be
indigenised. Some firms have registered
with us but they are yet to obtan 1 loyds’
certification as well as the technical testing
clearance which are required

SHRI MUMTAZ ANSARI- 1t has been
pointed out in ‘d" part of the Stalement by the
hon. Minister that we are indigenising our
ship building and we have achieved much
sucoess which ranges from60 per centto 90
per cent and this also depends upoh the
specific kinds ot ships. So, | would lke to ask
one question to the hon. Minister regarding
specific ships which were commssioned
during 1989-90, namely, Lok Pratima,
Abishekh, Aviar and IPV Lakshmi Bar What
was the parcentage of indigenous equip-
ments and tools used in them and that was
the percentage of imported machinery and
equipment? | would like to know about these
trom the han. Minister.

SHRI S. KRISHNA KUMAR: Sir, about

35 ships of different kinds are under con-
structionin the three ship yards. Imay notbe
able to give details ship wise but | will say
that, { have a list of 11 ships built at along
GRSE with the percentage of indigenisation.
#the hon. Memberwants that, I will read out.
Butthere are infact six types of vessels which
are normally under construction in our three
ship yards. In survey Vessels, we have
achieved indi of 81 per cent, in
Seaward Defence Boats of 89 percent, in P-
16A (Frigale) of 82 percent, in Fleet Tankers
of 82parcant, in P-25A (Corvettes) of 60-70
porcent and inon-shore Patrol Vessels of 56
porcant. .
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[ Transtation]

SHRIMATI SHEELA GAUTAM: Mr
Speaker, Sir, hon Minster has just now said
that five doors of the order of Rs. 6 Jakhs
have been impoarted. | would like to subm
that such impotts shouid not be made and
smallenterprenures should be allowedto set
up suchfactories. WillGovernment consider

this suggestion?
{Enghsh}

SHRI S. KRISHNA KUMAR Sur,
indigenisation ts an on-going process and #
14 given the highest priority in the Defence
Ministry. There are some tums whch are
already registered in this particular tem. We
shall give the maximum possible support to
them. They have nol be enable to get the

" Uoyds’ RegistrationCentificate or theirequip

ments tested and passed by the Central
Building Research Institute

{ Transtation)
Internal Savings

“433. SHRI GAYA PRASAD KORI: Will
the Minister of FINANCE be pleasedto state

(a)whetherthe Govemment have taken
measures 10 mobilise resources by encour-
aging intemal savings rather than taking
loans from foreign countries;

(b) if so, the details of the plans framed
in this regards; and

(c) it not, the reasons therefor?
[English]

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) to (c). Yes,
Sir. The Govemment of India are fully aware
of the importance of inlemal savings and
have always taken measures 10 encolrage
the same. Our dependence on foreign sav-
ingsforimplementing our Plan programmes
has been minimal. More than 90 per cant of
the funds required for investment purposes
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have been met through intemal resources
Ot the total gross domestic savings in the
country, householdssavingsconstitute nearly
80 per cent Foreign loans are taken not
simply to raise resources but to finance the
balance of payments gap The receipts from
non tax revenue are expected to register a
significantincreasein 1992 93 over 1991-92
particularly from dvidends and profits

The ratio of gross domestic saings to
GDP at current market pnces was 20 5 per
cent duning the Seventh Plan penod (1985
90) as compared with 19 7 per cant dunng
the Sixth Plan peniod (1980 85) In 1920 91
the Quick Estimates ofthe Central Statistical
Organisation indicate a ratio ol gross do
mestc savings to GDP of 21 9 per cent

[Enghsh)

SHRI RAM KAPSE Sir there 1s an
obvicus mistake in the reply Can | point 1t
out?

MR SPEAKER You may do it after
wards | will give you a chance

[Translation)

SHRI GAYA PRASAD KORI WMr
Speaker, Si, in the Budge! presented re
cently varnous tax concessions available
under 80L, 80 CCA and 80 CCB have been
withdrawn forthe year 1992 93 This stepon
the one hand will discourage saving ten
dency among the people while on the other
State Governments share in the savings will
also decline As a result of which the devel
opment ot states will cometo stand st The
State Governments particularly Uttar Pradesh
Government have not been provided tunds
for therr annual plan by Central Govern
ment At the same time the decision of
withdrawing the concessions will reduce the

s under small savings schemes |
would ke to know from the hon Minister
what measures are being taken by the Cen
tral Govemment to check present declining
trend in savings?

SHRI RAMESHWAR THAKUR Only
yesterday the hon Minister Finance in his
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reply to the debate on the Budget stated that
the State Governments will get more funds
inthecumentyearie 1992 93 ascompared
tothatprovidedearlier Theywillbe provided
this money as assistance The money they
receive through savings is actuallyaloan He
also assuredto consider membeis in regard
to 80L, 50 CCA and 80 CCB

SviRI GAY ) PRASAD KORI All India
Rural Bank Workers Organisation has sug
gested to issue rural development bonds for
encouraging <avings n rural areas These
bonds can be for a period of five years and
tax free | wouid i ke to draw the atiention of
the Government tothe fact that these people
are going on st-xe on 31st March in support
cf their this demand | would ke to know
what action is proposed to be taken by the
Government in regard to ths demand of
Rural Bank Workeis?

SHRI RAMESHWAR THAKUR The
suggestion 1s not related to our savings
schame Rural Banks are implementing our
rural area saving schemes very will

SHRI SUDHIR GIRI Sir, may | know
trom the hon Minister whether the decision
of the Central Government to deduct tax at
source has caused decline in the domestic
savings In different States, and If so, what
remedial measures have been taken by the
Government so that the domestic savings
can be increased to a great extent

THE MINISTER OF FINANCE (SHRI
MANMOHAN SINGH) Mr Speaker, Sir,
there is no evidence that tax deduction at
source has caused any decline in savings
Nevertheless, in deference to the wishes
expressed in this House, we have, this year,
withdrawn the tax deduction at source as far
as bank depostts are concemed

DR KARTIKESWAR PATRA | would
categoncally lke to know from the Hon
Minister what special measures have been
taken by the Government to encourage the
resource mobilisation so as to encourage
the intemal savings

MR SPEAKER He gave the reply while
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answering the first question itself.

DR. KARTIKESWAR PATRA: No, Sir,
that has not been replied. | am asking about
the steps taken after the introduction of new
economic policy.

SHRI RAMESHWAR THAKUR' Srr, a
number of policy decisions have been taken
by the hon. Finance Minjster in regard to
raisingthe intemal resources, which are part
of the economic policy of the Government, in
particular in regard to the small savings
towards which the hon. Member has drawn
our attention. A Committee underthe Chair-
man of Shri C. Rangarajan. Member of the
Planning Commission, was appointed which
gave its recommendations. A number of
recommendations of the Committee have
been accepted by the Government which
inertiainclude raising the rate of interest on
post office monthly income scheme from 12
percentto 14 percent; caiculation of interest
on post office time depositon quarterly basis
and reduction in the maturity period of Kisan
Vikas Patra from five- and-a- half years to
five years . These are the major recommen-
dations which we have accepted. All efforts
are being made to raise the internal savings
inall respects throughthese measures of the
Government.

SHRI RAM KAPSE: Sir, there 15 an
obvious mistake in the reply given by the
Minister. The question was abouttaking loan
from foreign country and the reply is; “ Our
dependence on foreign savings for imple-
menting our plan programe has been mini-
mal”. We depend upon our domestic sav-
ings and not on foreign savings but the
reference in the written reply is otherwise. |
wouid like the Minister to correct the reply
and then I will ask the question.

SHRI RAMESHWAR THAKUR. | think
there has been some confusion. In my reply
| have said, foreign loan and not foreign
savings. ’

SHRI RAM KAPSE: * Of the total gross
demastic savings inthe country, households
savings constitute nearly 80 percent. * This
isthesentence which is given inthe replythat
he bews rirculated to us.
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SHRIMANMOHAN SINGH: So, what 1s
wrong in this? There is nothing wrong in that
statement.

SHRI RAM KAPSE: Sir, out of the total
gross domesticsavingsinthe country, house-
holds savings constitute nearly 80 per cent.
The Minister of State has replied that the
Finance Minister yesterday told the House
that he will consider 80-IL, 80-CCA and all
that. Butf lheard himproperly, Ithink he only
talked about 80-L and not about anything
else. So, would like to know what will be the
effect of the now income tax proposal on our
domestic savings.

SHRI MANMOHAN SINGH: Mr
Speaker, Sir various tax concessions do
have someé influence in influencing the
composition of national savings, Whether
they are held in one form or the other but it
1s farfrom obvious that these tax saving per
se have an effect on the total amount of
national savings.

SHRI NIRMAI KANTI CHATTERJEE:
This time, he is wrong |

[ Translation]
Gold Brought to India

+
*435. SHRI B.L. SHARMA PREM
SHRIPHOOL CHAND VERMA

Willthe Minister of FINANCE be pleased
to state:

(a) the quantity of gold brought to india
after the facility to bring five kg. goid in the
country was provided by the Government,
and

(b) the amount of import duty realised
therefrom?

‘(English)

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMEShWAR THAKURY): (a) Under this
facility, 39.587 kg. of goid has beenimported
upto March 24, 1992,
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(b) Duty amount of Rs 17 63 lakhs has

been realised therefrom
[ Translation]

SHRI BL SHARMA PREM Sir how
much gold has been seized while being
smuggled intothe country at vanous airports
since the facility to bring five kg goid in the
country has been provided by the Govemn-
ment? Has the Government enacted any
new legisiation to stop this smuggling or the
old 1s being enforced?

SHRI RAMESHWAR THAKUR There
are two procedures to bring goid in the
country As per the lirst procedure women
can bnng gold worth Rs 20 000/ and men
can bring gold worth about Rs 10 000 That
procedure is stillinvogue and nochange has
been made In it Besides, any person can
bring 5kg goidwith him Forthis, hewiilhave
to pay prescribed duty that comes to about
15 per cent Apart from all this goid Is
smuggled into the country and the Govern
ment have arrangements to ssize the gold
being smuggled into the country 1 have
provided the figures in regard to the specific
questions raised in the House If any hon
Member wants to get an information for a
specific penod and specific place, the Gov
ernment will furnishthe detail in that respect

SHRIB L SHARMAPREM Alnght My
second question is how much gold reserveds
dowe have with Reserve Bank of india What
1s the Government’s scheme 1o iImplement
gold import policy and how long it will take to
implementthe scheme of issuinggoldbonds?

SHRI RAMESHWAR THAKUR The
Reserve bank of India is chalking out the
scheme of issuing gold bonds i will be
announcedshortly 1willinclude allthe deta'l
such as maximum quantity of gold and the
form in which it will be allowed to be depos
ifed, the rate of interest, the duration of the
scheme as also the exemption to be given in
income tax and wealth tax we are going to
announce it shortly

[Enghsh}
SHRI M R KADAMBUR JANAR-
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THANAN Mr Speaker, Sir, there are some
intricacies in the Gold import Policy such as
the rupees becoming cheaper RisRs 31 50
adoilar and the landed cost atter payment of
duty comes to Rs 395 per gram The
Premium available is only 11 per cent which
1s not attracting the people whowant to enter
sales in the open market

Is it not factdhat the NRIs and others
whowanttoimportgold arefeanngthatthere
will be a further depreciation of our rupees?
It that I1s the case then, it will not be of any
use

I want to know from the hon Mnister
whether the Government will create a confi
dence on the NRIs that there will be no
turther depreciation of the rupee in the near
future so that the expected gold may come
Now, the result 1s not, as expected

SHRI RAMESHWAR THAKUR The
Gold Import Policy has just been announced
by the Finance Minister along with the Bud
get and the full message and details inctud
ing that ot the Gold Bonds have not been
brought out fully to the extent it Is required in
different countnes The number of NRIswho
have come recently is not very large Inspite
of ail that, we have made 4 good start The
basic ebjective of the Gold import Policy has
beenthat the pnce in the interal market and
even external markethas gonedown Thisis
the first aim and hawala transactions in goid
have gone down This has asalutary effect

So far as the second Part of the Ques
tion is concerned, the NRIs are very ..appy
with he policy of the Government and there
has been a gradual increase in the deposits
in India They have full fath in the Indian
economy and the new poaches of the Gov-
emment We are confident that withthe new
policies of gold imports, in course ot time
there will be more and more positive re
sponse from the NRIis coming to India

SHRI MR KADAMBUR JANAR
THAMAN 1| want to know whether there will
be further devaluation of the rupee That Is
more important

SHRI RAMESHWAR THAKUR More
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than once it has beenannouncedbythe hon
Finance Minister and myself also that there
1s no question of any further devaluation of
therupeen india There is no such question

SHRIPRITHVIRAJD CHAVAN Inview
of thetact that most of the flights from abroad
come late Inthe nightandthe people bringing
in gold have 0 go to the villages, there is a
securily problem Invoived In‘view of this, |
would kke to know from the hon M nister
whether the Government will consider a
scheme of physical delivery of the gold by the
Reserve bank of India After the passenger
comes in within 24 hours or within aweek he
can take physically the delivery of the gold
fromthe Reserve Bark after payment in the
foreign exchange

SHRI RAMESHWAR THAKUR | think
this is a good suggestion, well taken

MR SPEAKER This is a sort of an
assurance

| Translation]
Expott of Stone

*437 SHRIRAMNARAINBERWA Wil
the Minister of COMMERCE be pleased to
state

(a) whether there is a great potential for
export of garnet, marble and other stones
from Rajasthan,

(b) it so, whether there 1s any scheme to
give impetus andto regulate export of stones
from Rajasthan, and

(c) i so, the details thereof?

[English}

THE DEPUTY MINISTER IN THF MIN
ISTRY OF COMMERCE (SHRI SALMAN
KHURSHEED) (a) Yes, Sir

(b) and (c) A Statement is attached

STATEMENT

(bYand(c) Exports of processedstones
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are eligible for benefits under Section 80
HHC of the Income Tax Act Exports includ

Ing exports of stones are eligibie for benefits
under the Liberalised Exchange Rate Man

agement Scheme of the Reserve Bank of
India The State Govemment of Rajasthan
has declared marble and grantte resource
based industry under the State Capdtal In-
vestment Subsidy Scheme for New Indus-
tries, 1990 to promote expon of these min

erals Besides, 100% EOUs are being ap
proved for export production of cut and
polish grantte etc

[ Translation}

SHRI RAM NARAIN BERWA Mr
Speaker, Sir, the Indian Export Credit Guar
antee Corporation Lid provides guarantee
to the exporters for the risk invoived in
exports | would like to know from the hon
Minister whether the Government Is consid
ering to provide that type of guarantee to
these exporters also Part (b) machines like
diamond cutter etc used In this work are
importedfrom ltaly, Japanand Germany As
such | would like to know from the hon
Minister weather the Government proposes
to liberakise the foreign exchange rules for
this purpose

[Enghsh)

SHRI SALMAN KHURSHEED The
question relates to export polential of mines
and munerals from Rajasthan The question
that has now been raised by the hon Mem-
ber can be considered separately | will
certainly have it looked into and inform the
hon member of the Government’s position

[ Transiation)

SHRI RAM NARAIN BERWA Mr
Speaker, Sir, demand of marble s increas-
ing In the country as well as abroad da) by
day Nagaur, Udaipur, Aiwar, Bhiwara and
Boond: districts are the marble centres in
Rajasthan Iwould iketo know fromthe hon
Minister whether the Govamment propose
to establish any organisation to provide
securty and do welfare activities for the
marble labourers in the same line facilties
are provide to coalmine labourers
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[English)

SHRI SALMAN KHURSHEED Once
again, | am afraid that this is not within the
purview of this question.

MR. SPEAKER: This does notcome out
of the question.

[ Translation)

Widening of G. T. Road Between
Veranasi and Dehri-on-sone

“438. SHRI ANAND RATNA MAURYA:
Willthe Minister of SURFACE TRANSPORT
be pleased to state:

(a) whether the Grand Trunk road be-
tween Varanasi and Dehri-on-Sone 1s not
traftic worthy,

(b) if so, whether the Government pro-
pose to widen the aforesaid section of the
road;

(c) if so, the details thereof; and

(d) the amount spent on the develop-
ment of this section during the las! three
years?

[English]

THE MINISTER OF STATE Of THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAG DISH TYTLER): (a) to (c). Na-
tional Highway No. 2 (G.T. Road) between
Varanasi and Dehri-on-Sone is generally
being maintained in traffic worthy condition.
There is no proposal at present for widening
to 4 lanes this section except for a 4 km.
length of Sasaam Bazar for which an esti-
mate of Rs. 177. 48 lakhs has been recently
sanctioned.

(d) An aliotment of Rs. 230/.68 lakhs
has been made for original works develop-
ment in this section dunng the last three
years (1988-89 to 1990-91).

[ Translation]

SHRI ANANDRATNA MAURYA: Mr.
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{Speaker Sir the condition of G.T. Road
betweeisasaramuand Dehri-on-Sone Is very
bad. iti. <t uamicworthy. Lhave specifically
asked the hon. Minister whaether it is traffic-
worthy or not. He did not give a clear cut
reply. | would like to know from the hon.
Minister as to how many accidents did take
place and how many people died last yearfor
want of trafficworthiness of this road. How
long does the Governmentwanttokeep it an
accident prone road.

[English)

SHRI JAGDISH TYTLER: | had men-
tioned that we are maintaining it as a road
worthy and the traffic can go. | cannot give
you the number of accidents which had
taken place. But | can assure the hon. Mem-
ber that the money has been sanctioned for
strengthening this part of the road. And
rather | just mentioned that even the work of
widening to four lanes on Sasaramfor a four
km. length is in progress. Also | would like to
inform the hon. Member that a lot of money
has been sanctioned to that particular State.
But dueto many reasons such as strikes:the
contractors are being threatened. the people
are not coming out to work there. | would
request you to see that normal conditions
prevail in that particular State. The contrac-
tors have been ‘coming from other States
and they have been bringing in lakhs of
rupees worth of machinery there. The ma-
chineries are being stolen and the contrac-
tors are being threatened. But we have
sanctioned money from the Centre and the
work s inprogress. Butlamafraidto saythat
work is not according to my satisfaction
because of the reasons which | have just
mentioned.

[ Translation)

SHRI ANAND RATNA MAURYA: Mr.
Speaker, Sir, the hon. Minister said that the
work of widenung the road to four lanes is in
progress at Sasaram. At Varanasi also the
G.T.Roadcovers about 7 kms. In view ofthis
has the Government any schemeto startthe
work of widening the road to four lanes at
Varanasi also ¥ so, will it be done this year
or next year keeping in view the density of
traffic In the city?
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{English]

SHRI JAGDISH TYTLER: Sir, | cannot
assure the hon. Member in this House you
please send me this scheme. | will examine
it.

(Translation)

SHR) NITISH KUMAR: Mr. Speaker,
Sir, he sald that the condition of road from
Varanasi to Dehri -on-Sone is very bad. in
this connection | would like to know fromthe
hon. Minister the criteria followed for con-
struction of four lane roads. What shouid be
the rate of traffic onthe national Highway for
constructing four lane roads. The road from
Varanasi to Dehri-on-Sone is one of the
bus:ast roads in the country. | would like to
know the criteria followed so that | can
assess whether it is covered by the norms.
What would the Government like to do,
because the location of development which
he has mentioned is just like a drop in the
ocean.

[English]

SHRIJAGDISHTYTLER: | have myself
mentioned many times in this House that |
myseif am not getting enough money. if |
have enough money, | would even do the
four laning myselt.(Interruptions)

[ Translation)

SHRINITISHKUMAR: Please state the
rate of ftraffic at which the Government
constructs four lane roads?

(Interruptions)

SHRIJAGDISHTYTLER: it alldepends
on how much funds we get.

SHRI TEJ NARAYAN SINGH: Mr.
Speaker, Sir, | would like to know from the
hon. Minister whether funds are short for
Bihar only. Because the hon. Minister has
said that the G.T. Road which runs via
Varanasi to Dehri falls in Bihar. That i1s why
| wanted to know whether like other Govemn-
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ments this Government aiso runs sort of
funds for Bihar.

[English)

SHRIJAGDISHTYTLER: Iwould like to
inform the hon. Member that | had men-
tioned this.

{Translation}

The Govemnment has allocated Rs. 771
lakh for Bihar and the construction work is
goingon. lhave already giventhe reasons as
to why the construction work is going slow. it
is not ourfaull. Please create such asituation
which would help in expediting the work and
utilising the funds properly

[English)

| would like to inform the hon. Member
who had made a reference to Varanasi that
the Varanasi bypass is being made and the
work is in progress.

[ Transiation)

SHRI RAJNATH SONKAR SHASTRI:
Mr. Speaker, Sir, the hon. Minister said
about the overcrowdedness of traffic at G.T.
Road in Varanasi. In order to check this
overcrowdedness a bypass of G.T. Road
along a distance of 6 kms from Varanasi is
being constructed and a bridge over Ganga
is being constructed after the name of Shri
Lal Bahadur Shastri. | would like to know
fromthe hon. Minister whether the construc-
tion work relating to the bridge and the
bypass of G. T. Road have been heid up? |
want to know as to why it has been heid up
and when will it be restarted.

SHRIJAGDISH TYTLER: Mr. Speaker,
Sir, as per my information, the work has not
been held up. Since the hon. Member has
informed me, | will get it enquired into.

[English)

MR. SPEAKER: The question Hour is
over.
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[English}
Road Accident Victims
*434. SHRI M.V. CHANDRA-
SEKHARA MURTHY:
SHRI V. SREENIVASA
PRASAD:

Will the Minister of SOURCE TRANS-
PORT be pleased to refer to the reply given
to Unstarred Question No. 1862 on March, 6,
1992 and state:

(a) whetherthe Government proposeto
simplity the procedures for claiming com-
pensation by victims of road accidents;

(b) it so, the saliant features thereat;
and

(c) the extent to which it is likely to help
in early disposal of cases ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) Yes, Sir.

(b) and (c). the main features of the
scheme are 1o simplify the procedure, and
ensure payment of pre- determined amount
of compensation to the claimants within six
months form the date of filing the claim.

[Transiation}
Foriegn Fishing Vesseis
*436. SHRISUSHIL CHANDRA VERMA
:Willthe Minister of DEFEN?,E be pleasedto

state:

(a) Whether ships of other countries
have been found fishing in the Indian territo-
rial waters;
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(o) ¥ 80, the number of foreign ships
intercepted while fishing during 1989-90 and
1990-91; and

(c) The steps taken or proposed to be
taken to prevent such incidents ?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) Yes, Sir.

(b) Year No. of foreign ships
apprehended
1989 36
1990 a9
1991 \ 31

(c): Coast Guard ships and aircraft
maintain a constant vigil in the indian Exclu-
sive, Economic Zone, especially in the areas
pometo poaching by foreignfishing vessels,
in order to deter poaching activities.

[English]
Exports to China

*439. SHRI GOPI NATH GAJAPATHI:
Willthe Minister of COMMERCE be pleased
to state :

(a) Whether China has been importing
ron-ore, chrome-ore and tobacco form In-
dia;

(b) I so, the quantity and value of these
items exported to China during @ach of the
fast three years;

(c) Whether China has recently agreed
to increase the import of these items; and

(d) I so, the details there of ?
THE MINISTER OF STATE OF THE

MINISTRY OF COMMERCE (SHRI! P.
CHIDAMBARAM) : (a) Yes, Sir.
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(b) Posttion is as under °
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Year Iron ore Chrome ore Tobacco
including
iron-ore
Concentrate
Qty. . Value Qty. Value Qty. Valve
(in lakhs (Rs. (in lakhs (Rs. (in lakhs (Rs.
tonnes) lakhs) tonnes) lakhs) tonnes) lakhs)
1988 89 1.73 421 2.23 2808 220 63.25
1989-90 2.96 913 1.89 4562 100 34.32
2836 1.78 3394 640 329.28

1990-91 828

(c) and (d). India-China Trade protocol
for the year 1992 envisages higher exports
ot wron-ore and chrome ore from India to
China In-so-far as Tobacco is concerned
while China has agreed {0 step up its import
from Ind.a, the Protocol does not indicate
any quantity or value against this tem

[ Translation}
Loans Given By IFC |
* 440 SHRIMADAN LAL KHURANA :
Will the Minister of FINANCE be pleased to
state :
(a) tne budget allocations made tor the

Industnal Finance Corporation of india dur-
ing each of the last three years ;

(b) The amount of loans provided by the
Corporation during the above period ;

(c) Whether there is a decrease in the
growth rate of the Corporation ; and
(d) K so, the reasons theretor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! DALBIR
SINGH) : (a) The Government has not been
providing any budgetary support to the In-
dustrial Finance Comoration cf India {IFCI)
for meeting its funds requirements in carry-
ing on its regular activities. Howover, Gov-
ernment makes certain budgetary provisions
In respect of the interest Ditferential Funds
arising out of the German Lines of Crodt
(fromKFW, a credit agency ) made available
to IFCI. The budget provisions made during
the last three years for the purpose are given

below :
{Fls. in Crores)

Year Loans Grants  Total -
1988 - 89 ( July-March, 9 Month) 28 694 9.22
1989-90 (April - March) 1.64 877 141
1990 -91 (April - March) 1.75 7.50 9.25
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(b) The financial assistance sanctioned
and disbursed by the IFCl during the last 3
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accounting years Is given below :

(Rs. in crore)
Year Amounts
Sanctioned Disbursed
1988-89 (July -March; 9 Month *) 1333.34 737.38
1989-90 (April - March) 2294.90 1121.84
1990-91 (April-March) 2965.06 1574.94

* Due to change in accounting year from July-June to April-March.

(c) and (d) While IFCI has been able to
register a relatively steady growth profile in
the quantum of assistance sanctioned and
disbursed during these years, there has
been a slight decline in the growth rate of
sanctions anddisbursements duringthe year
1989-90 (computed on an annualized basis
). This has been primarily due to a decline in
the flow of bankable proposals form the
applicants. Thus while there was an 8.5%
increase in the flow of applications during
1988-89, there was a decline of 7.6% during
1989-90 followed by a marginal increase of

4.5% dunng 1990-91. Further, due to gener--

ally buoyant capital market conditions in the
last few years, many of the established and
financially soundcompanies have been rais-
ing inances through public and rights Issues
ot equity shares and debentures, private
placement of debentures with the invest-
ment institutions and subscriptions to share
capttal by mutual funds and banks.

[English)
Overdrafts by States
‘441. PROF. K. V. THOMAS:
SHRI V.S. VIJAYA-
RAGHAVAN:

Wilithe Minister of FINANCE be pleased
to state:
(a) the overdraft position of each States

as on February 1, 1992;

(b) Whether some states have requested
to enhance the period of overdraft faciiity;
and

{c) It so, the reaction of the Union Gov-
emment in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SHANTARAM POTDUKHE) (a) Five States
were in overdraft in their accounts with the
Reserve Bank ot India as on 1.2.1992 as
indicated below :

States Overdraft
(Rs. Crores)
1. Gujarat * 24.90
2. Kerala 18.77
3 Manipur 7.89
4, Nagaland 3.66
5. West Bengal 55.57
(b) Yes, Sir.
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(c) Every State is allowed a ways and
means limit upto which they can spend
money even if there is no balance in their
account. Only when even that limit is ex-
ceeded, it is termed overdraft which has to
be cleared within 7 working days. Thus the
States have enough advance notice to take
corrective steps when they start drawing
funds in excess of the prescribed ways and
means limit. Therefore it is really not neces-
sary o increase the 7 day limit. Nor would
such a step be consistent with the objective
of prudent financial management .

[ Transfation}
Deposits in Banks

* 442. SHRIVISHWANATH SHASTRL:
SHRI SATYA DEO SINGH :

Willthe Ministerof FINANCE be pleased
fo state :

{a) Whether the amount deposited un-
der the savings and the fixed depositt Ac-
counts decreased in the nationalized banks
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during the period form April, 1991 to Febru-
ary, 1992;

(b) if so, the details there of, bank-wise
and month-wise;

(c) The reasons therefor; and

(d) The percentanns of decline in the
above Accounts as compared to the corre-
sponding period of the previous year ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (d). The figures for deposits
of nationalized banks occurring to their type,
namely, Current, savings and Fixed are
available up to October, 91 only. The
monthwise, bankwise details are not avail-
able. However, the details of savings and
Fixed Deposits of the twenty nationalized
banks from April, 91 to October, 91 and the
comparative position in the corresponding
period of previous year is indicated below :
There has been no decrease in the deposits
mobilized.
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[English)
Pre - Shipment Credit to Exporters

* 443. SHRI MATI KRISHNENDRA
KAUR (DEEPA):
SHRICHETANP.S. CHAUHAN:

Willthe Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No. 2641 on December 6, 1991
and state :

(a) The amount of short term lones of
credit in foreign currencies obtained by the
EXIM Bank of India during 1991— 92 ;

(b) The names of export house/trading
houses manufacturing units to whom the
tacility of pre-shipment credit in foreign cur-
rencies was extendeéd during the above pe-
riod;

(c) The amount of credit provided to
each of these units;

(d) Whether any amount has been re-
covered so far from these units; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) No shortterm
lone of credit in foreign currencies has been
arrangedby EXIM Bank during 1991—92so0
far.

(b) and {e) : Do not arise.

Operation of Mutual Fund by City
Bank

*444. SHRIRABIRAY :
SHRI GURUDAS KAMAT :

Willthe Minister of FINANCE be pleased
to state :
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(a) Whether the Cite Bank has applied
to the Securities and Exchange Board of
India (SEBI) to set up an asset management
company to operate a Mutual Fund; and

(b) ¥ so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR ) : (a) No, Sir.

(b) Does not apply.
Yarn Factories
‘445. SHRI NARAIN SINGH
CHAUDHARY :

SHRI BHUPINDER SINGH
HOODA :

Willthe Minister of TEXTILES bepleased
to state :

(a) The number of licenses granted for
setting up of yarn factories during 1989-90,
1990-91 and 1991-92 State -wise;

(b) The number of requests pending for
clearance, State-wise; and

(c) The time by which these are likely to
be cleared?

THE MINISTER OF STATE OF THE
MINISTRY TEXTILES (SHRI ASHOK
GEHLOT) : (a) A State-wise number of
licences, exempted industries registrations
and information memoranda relerred by
Secretariat for Industrial Approvals, Depart-
ment of Industrial Development to the TXC,
Bombay in terms of notification dated 25th
July, 1991 during the years 1989-90, 1990-
91 and 1991-92 are given in the attached
statement .

(b) and (c). After the announcement of
the New Industrial Policy notified on 25th
July, 1991, no license is required for setting
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up of industries including spinning milis pro-
posed outside 25 Kms. fromthe penphery of
Cities having more than one million popula-
tion, except in case of 100% EOUs. A state-
ment i indicating the pending fist of such

units is attached. The apphcation of these
units are required to be examined in accor-
dance with the prescribed procedures and
norms.
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Woolen Shoddy and Worsted Spinning

1989-90
Sr. State ILs (New) EIRs (New Exp.)
No.
. Nos. Spindles Nos. Spindles
1. Andhra Pradesh - - 3 9,750
2. Bihar - - 1 1,440
3. Gujarat - - 3 4,440
4. Haryana 1 6,000 2 3,160
5. H.P. - . . .
6. j&K . - - .
7. M.P. - - - .
8. Maharastra - - 1 836
9 Punjab 4 24,400 11 22,000
10. Rajasthan - - 3 9,180
11. u.p. 2 9,600 1 800
12. West Bengal - - - -
Total = 7 40,000 25 51,566
1990-91 (upto 23.7.91)
S.No State ILs (New) EIRs (New & £xp.)
No. Spindles No. N :;;/r;d!;;
1. Andhra Pradesh - - -
2. Bihar - - -
3. Gujarat 1 10,000 5 10,800

4. Haryana
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5 No  State ILs (New) FIRs (New & Exp )

o I:Io— ——.STo:;dlos_ ) A_l-? —_ _______"—s;mg;
5 HP 1 2 3,000
6 J&K 1 5,600 -
7 MP 1 4,800
8 Maharashtra
9 Punjab 4 21 400 5 13,400
10 Rajasthan 1 600
11 upP 2 3,400

12 West Bengal .

Total = 7 41,800 15 31,240
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STATEMENT U
STATEMENT INDICATING THE PENDING LIST OF CASES PENDING YARN
CASES

Ragn. No. ltexn of Manulacture T Location
& Date.
638\90-IL
20.4.90 Polypropylene filament Yam. Gujarat (Vapl)
746\90-IL
14.5.90 Cotion Yarn Gujarat (Ahmedabad)
1439\90- IL Polyester filament yarn Maharashtra
29.8.90 (Nagpur)
348\90-IL Cotton Yarn Punjab
28.2.90 (Sangrur)
1297\90-iL Yarn Punjab
9.8.90 (Kapurthala)
1455\90-iL Yarn Punjab{Patiala)
30.8.90
947\90-IL Polyester Drawn Yarn Rajasthan
19.6.90 (Banswara)
1964\90-IL Yam Rajasthan
19.11.90 (Jhalawar)
1710\90-iL. Synthetic filament yarn Tarmil Nadu
4.10.90 {Chengat Ann)
1810A90-IL Polyester \ Viscose Yarn Tamil Nadu
25.10.90 (Coimbatore)
158\90-IL Synthetic Wollen & Biended West Bengal
24.1.90 Worsted Yam. (Hoogly)
470\90-IL Yamn West Bengal
22.3.90 (Hoogly)
1518\90-IL Fabnc-‘Made of Wholly or in . West Bengal

5.9.90 part of jute 23 (c) . {Hoogly)
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Regn. No. kem of Manufacture Location.

& Date.

1519\90-IL Yarn West Bengal
5.9.90 (Hoogly)
1520\90-IL Yamn West Bengal
5.0.90 {Hoogly)
374911 Cotton Yarn Rajasthan
8.2.91 (Pali)
1330\91-IL Cotton Yamn U.P.

5.9.91 (Ghaziabad)
82\SIA\L\92 Cotton Yarn Tamit Nadu
6.2.92 (Coimbatore)
83\SIAIL\92 Yarn Tamil Nadu
6.2.92 {Coimbatore)
85\SIAML\92 Cotton Yarn Tamil Nadu
6.2.92 (Coimbatore)
160\SIA\L\92 Dyed Silk Yarn Guijarat (Surat)
16.3.92

Development of Handloomn Sector

*446. SHR!HARISINH CHAVDA:
SHRI SRIKANTA JENA:

Wilithe Minister of TEXTILES be pleased
to state :

(a) The target fixed by the Government
for the development of handioom sector
during the seventh plan period, state - wise;

(b) The allocation of funds made by the
Government during ‘the above petriod to
states, state - wise;

(c) The extent to which these targets
have been achieved, state-wise;

(d) The details of the proposais under
consideration of the Government for further

development of handioom sector in these
states, and

(e) The steps taken/proposed to be
taken in this regard during the Eighth Five
Year plan period ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT) : (a) 1o (e). Of Lok Sabha Starred
no. 446 for 27.3.92

(a) Schemes in the handloom sector
area based on the proposals and needs of
the sector. No state - wise target is, there-
fore, fixed exceptinthe case of Janata cioth
production.

(b) A statement | is enclosed.
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{c) A statement Il showing target and
achievement state wise under the Janata
cloth Scheme 1s enclosed

(d) and (e)sAlthough the scheme for
handioom for the Eighth plan are stili under
formutation stage, certain broad str#tegies
are likely to be adopted for the Eighth plan
Some of the ongoing schemes of seventh
plan are likely to continue The basicchange
inapproach inthe new schemes wouldbe an
integrated approach suitable toweavers ofa
particular area, and or a parlicular target
group or for a particular product Since the
problem of weavers could vary from state to
state and from region to region, one of the

MARCH 27, 1992
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new approaches for some of the schemes
would be based on particuiar needs, that
would be built in to the package type of the
scheme During the current year six new
schemes have already been approved viz
(1) Margin Money for Destitute weavers, (2)
Integrated HandloomDevelopment scheme,
(3) Project package scheme, (4) Group In-
surance scheme on pilot basis covering
12000 weavers in Andhra Pradesh (5) Re-
vised Thrift Fund Scheme, and (6) Revised
Worksheet - cum - Housing scheme While
these new schemes are proposed to be
introduced, Government is also hkely to
continue schemes of universal nature which
had a posit're impact during the seventh
plan
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Sick Industrial Companies
(Special Provisions) Act, 1985

*447. SHRIDHARMANNAMONDAYYA
SADUL: Will the Minister of FINANCE be
pleased to state:

(a) Whether the Government propose
to amend the sick Industrial Companies
(Special Provisions) Act, 1985 for amaigam-
ation of sick companies with non - industrial
firms ;

(b) I so, the details thereof ; and

(c) The time by which the amendments
are likely to be enacted ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). Various proposals for
amendments to the Sick Industrial Compa-
nies (Special Provision) Act, 1985, including
an amendment permitting the amalgam-
ation of a sick industrial company and any
other company, are currently under the con-
sideration of Government.

Trade Agreement with Australia
*448. SHRI BHAGEY GOBARDHAN :
Willthe Minister of COMMERCE be pleased
to state:
(a) whether any bilateral trade agree-
ment with Austraha has been signed re-
cently;

(b) if 50, the salient features thereof ;

{c) the balance of trade for 1989 -
90,1990-91 and 1991 -92;

{d) whether the new arrangement with
Austraha 13 likely to result in favorable bal-

ance of trade; and

(e) the items which are exported to

MARCH 27, 1992
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Australia ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) and (b). No, Sir; the
Trade Agreement with Australia was signed
much earlier in 1976. Recently, the second
meeting of the India - Australia Joint Ministe-
rial Commission was held at New Delhi
during February 26-27, 1992 which con-
cluded with the signing of Agreed Minutes
between the two sides.

(c) Balance of Trade has been against

India during these years :-
Trade Deficit (In Rs. Crs.)
1989-90 — 552.41
- 1990-91 — 1142.29

As per trade trends available, the trade
deficit during 1991 - 92 may be in ;the vicinity
of Rs. 900 Crores.

(d) No newtrade arrangementhas been
concluded with Australia.

(e) These comprise of cotton textiles,
fabrics, clothing, accessories, engineering
goods, cashew, coffee, tea, leather prod-
ucts, precious and semi-precious stones,
items of handicrafts etc.

Alleged misuse of Banking Chan-
nels tor Tax Evasion

*449. SHRI MATI BASAVA-
RAJESWARI: Wil the Minister of FINANCE
be pleased to state :

(a) Whether the Reserve Bank of India
has taken steps to check the misuse of
banking channelg for evasion of taxes;

(b) If so, the details thereof;

(¢) Theextentto whichthese steps have
helped in checking this oractice; and
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3 (d) The further steps proposed to be
taken by the Government in this regard ?

THE MINISTER OF STATE IN THE

. MINISTRY OF FINANCE (SHRI DALBIR
SINGH)«(a) and (b) . Reserve Bank of India
I' (RB1) have reported that they have been
issuing instructions to banks from time to
time to ensure that banking channeils are not
misused for evasion of taxes. These instruc-
tions inter-alia, emphasize the need of proper

" introduction for opening of bank accounts
andrequire payment of deposits andinterest
_inexcess of Rs. 20,000/- by creditto account

or by-issue of account payee cheqguses.

-

Instructions also providethatdemanddrafts,  and
mailtransfers, telegraphictransfersa iy 2 )

elers cheques for Rs. 50,000/- and above be
issued only by debit to custemers account
and not against cash payment.

Similarly, payments fcr Rs. 50,000/-
% and above are requirec to be made through
banking channels and not in cash.
{

) {c) and (d). Reserve Bank of India have
reported that their data reporting system
does not facilitate assessment of the impact
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of the steps taken to check evas.or: of taxes.
Whenever any instance of misuse of bank-
ing channelis brought 1o their :::.ce, appro-
priate action is taken by tner.

[ Translation}
~import of Homeopathic Medicines.

4862. SHR! DAU DAYAL JOSHI : Will
the Minister of COMMERCE be pleased to
state:

(a) The value of the homeopathic medi-
cines imported during the last three years;

4 .
(b) s countries, form where the im-
ports were made ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM) : (a) and (b).The year-
wise value of import of Homeopathic medi-
cines and major countries from where the
imports were made during the year 1986-87
to 1988-89 is as under :-

g‘ Year Value Major Importing Countries ]
5 - (Rs. Lakhs)
1986-87 247.69 German FREP, ltaly, USA.
' 1887-88 95.90 German FREP, Japan.
149.80

1988-89

DATA BEYOND MARCH 89 IS NOT
AVAILABLE

(Source.: Monthly Statistics of Foreign
{ Jrade of India, Vol. Il (Imports) Published by
BGCI&S, Calcutta.)

[English)
" Common Civil Code ,/

4863. SHRI SHANKARRAO KALE :

German FREP, France, Netherlands, USA.

SHRI BHAGWAN SHANKAR
RAWAT :

Will the Minister of LAWE JUSTICE
AND COMPANY AFFAIRS be pleased to
state:

(a) Whether the common civil code is
made applicable to some parts of the country

’

(b) ¥ so, the details thereof ; state wise,

\\‘-‘"_\\
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(c) Whether any of the religious minori-
ties in these areas had ever represented to
the Government against the continuance of
the common Civil Code;

(d) Whether the Govemment propose
to introduce uniform Civil Code for all citi-
zens;

(e} If su, the details thereof, and
(f) If not; the reasons thereof ?

.THE MINISTER OF STATE iN THE
MINISTRY OF PARLIAMENTARY AFFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI

KUMARAMANGALANM)~{a) and (b). Yes,

Sig—

The common civilcode is in operation in
the State of Goa only. The state is governed
by the Portuguese civil code {Codico Civil
Por'.uguese)

(c).No representation form any of the
religious minorities from the state has been
received againstthe continuance of the code.

(d) and (f). No proposailfor the introduc-
tion of Uniform Civil Code is under consider-
ation of the Government. Introduction of
Uniform Civ;; Code for all citizens will neces-
sarily invoive changes in the personal laws of
minority communities. The consistent policy
of the Government has been not to interfere
on its own in the personal laws of the mirority
communities unless initiative for the change
comes forms from such communities.

Exports to New Trading Blocks in
Eastern Europe

4864. SHRI VIJAY NAVAL PATIL : Will
the Minister of COMMERCE be pleased to
. state:

MARCH 27, 1992
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(a) whether the Government have
chalked out a strategy of exports to new
trading blocks in eastern Europe;

(b) if so, the details thereof and the
guidelines issued to exporters in this re-
quired; and

(c) the items identified for exports to
these countries ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRt P.
CHIDAMBAR%A) : (a) and (b). The Govemn-
ment is taking a number of steps to ensure-|
thatanew dynamismis impariedto our trade
with the counties in easiern Europe. These

tacts at the commercial enterprise level (b)
establishing direct contacts with new repub-
lics of the commonwealth of independent
staies and (c) greater emphases is on new
forms of economic cooperation like joint
ventures.

(c) The items identified for exports to
these countries include agricultural prod-
ucts, minerals and ores, chemicals and allied |
products, leather and leather manufactures,
engineering goods etc. '

Export of Natural Rubber

4865. SHRI A. CHARLES : Will the
Minister of Commerce be pleased to state: '

(a) whether orders have been received
for export of natural rubber to _couhtries like
Malaysia;

(b) if so, the details thereof ;
(c) the quantity of-natural rubber ex-

ported during 1991 - 92 and the quantity for
which orders have been received; and

(d) the quantity of natural rubber pro-
posed to be exported during 1992 -93 ?
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THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P
CHIDAMBARAM) (a) to (b) Yes, Sir The
STC has concluded contracts for export of
8,000 Metric Tonres of RMA 5 Grade of
natural rubberonfob Cochinbasis Ship
ment of 6,000 Metric Tonnes of RMA 5
Grade of natural rubber s expected to be
completed by 31st March, 1992 The bal
ance quantity is expected to be shipped by
April, 1992 The overall quantity which could
be exported during 1992 93 would be known
on'y atter tho demand supply position for the
year . firmed up It 1. 20 early to make this
assessment now

{Translation)
Exports To Germany

4866 SHRIVILASMUTTEMWAR will
the Minister ot COMMERCE be pleased to
state

(a)whetherthe Government area aware
that the changes in rules regarding packag
ing matenals by Germany are likely to affect
adversely the export to Germany,

{b) if so, whether the Government have
held any talks with German Government 1n
this regard , and

(c) o so, the outcome thereof?

THE MINISTER OF STATL OF THE
MINISTRY OF COMMERCE (SHR! P
CHIDAMBARAM) (2)to{c) Thecontents of
the German ordinance on avotdance of pack
aging waste have been disseminated to
Indhan trade, industry and export promotion
organisations

The impiications of this Ordinance are
being assessed by Indian exporters to en
able them to meet the new requirements

Investment By LIC & GIC

4867 SHRIRAMTAHAL CHOUDHARY
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Will the Minister of FINANCE be pleased 1o
slale

(a) The amount of payment of interest
and pnncipal made by Life Insurance Corpo
ration and General Insurance Corporationin
regard 10 the loans taken by states dunng
each of the last three years, state wise, and

(b) the amount remained un ulibsed In
housing sector advancedbythe above agen
cies dunng the 1a 1threo years ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINAMCE (SHRI DALBIR
SINGH) (a) ltis presumedthat the Question
relates to re payments made by state Gov
emments in respect of loans taken by them
from the LIC and the GIC, and interest
received by the LIC and the GIC in respect
of suchloans Such information 1s not main
tained by thie LIC 1~d the GIC Sta e wise
Total re payments and interest recewed by
the LIC{fromthe statesinthe lastthrec years
1S as under

(Rs 1n Crores)

Year Re payments Interest

Receoived
1988 83 672 00 89177
1989 90 73963 1091 00
1990 91 649 70

1351 63

{b) in respect of loans in the housing
sector by the LIC, the amount un utilised by
the states in the last three years i1s as
under -

(Rs in Crores)

Year Amount Unutiised

198¢ 89 085
1989 90 19 52

1990 91 2764
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As regards loans by the GIC in the
housing sector, the 2ssistance sanctioned
and disbursed to states in the last three
years is as under

{Rs in Crores)

Year Sanctioned Disbursed
198990 39 16 34 80
193C 31 4554 1570

1991 62 4779  Stlt beng disbursed

[English)
Increase In Exports

4868 SHRIR SURENDER REDDY
Willthe Minister of COMMERCE be pleased
to state

(a) whether itis a fact that with the hfting
of all trade controls and the introduc ion of
partial convertibility of the rupee far ahead of
schedule thasgivenapushtoexport inthe
country

(b) f so the extentto which the « xports
are likely to be increascd

(c) whether the Government al L pro
pose to turther liberalise the trade palicy
and

(d) if so the details thereof ?

THE MINI>TER OF STATE Ol THE
MINISTRY DO COMMERCE (SHRt P
CHIDAMBARAM ) (a) and (b).-There will be
a time leg in the new measures such as
partial convertibiity of rupee, free import of
all tems except those in the negative list,
etc, 1o have an actual impact on exporis
However, accordingto provisionalestimates,
india’s exports to GCA countnes amounted
to Rs 30914 crores during Apnl - January
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1991 - 92 as comparedto Rs 21427 crores
during Aprit  January 1990 91 there by
showing an increase of 44 3% In doflar
terms, exporis to GCA increased by 5 7%
India’s exports to RPA countries amounted
to Rs 3785 crores durning Apnl January
1991 92 as compared to Rs 4809 crores
dunng Apnl January 1990 91 thereby show-
ing a dechne of 21 3% In dollar terms,
exports to RPA declined by 42 3%

(c) and (d) The new import and Export
Policy forthe penod affective fromApni 1992
is under formuiation

Coffee Production

4869 SHRIHD DEVEGOWDA Wil
the Minister of COMMERCE be pleased to
state

{a) the total area under coffee cultiva
tion in the country

(b) the quantity of coffee producedinthe
country particularly in Kamataka and the
amount of forexgn exchange earned from its
export dunng 1990 91 and 1991 92 and

(c) the production and export targets of
cofiee fixed for 1992 93 and the foreign
exchange likely to be earned therefrom ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P
CHIDAMBARAM) (a) The total area under
coffee cultivation in the country 1s 2,43,117
hectares

(b) The estimated production of coffee
in 1990 91 was 1,73,000 MT, out of which
1,27,630 MT 1s estmated to have been
produced in Kamataka For 1991-92, the
production estimate is 2,10,000 MT of which
1,55,850 MT is the estimate for Karnataka
An amount of Rs 278 89 crores and Rs
316 95 crores has been eamed from export
of coffee from the country during 1990-91
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and 1991-92 (upto February 1992) respec
tively

(c) Production target of coffee dunng
1992-93 hasbeententativelytixed at 1,50,000
tonnes Export target of coffee during 1992-
93 has been tentatively fixed at 1 20 000
tonnes to earn foreign exchange of Rs 380
Crores

Benefits To Textile Workers in Kerala

4870 SHRI P C THOMAS Wil the
minister of TEXTILES be pleased to state

(a) whether the textile workers in Kerala
aregetting E S | super-annuation arid other
benefits at par with their counterpars in
other states

(b) If not , the reasons therefor and

(c) The steps taken by Government in
this regard ?

THE MINISTER OF STATE Of THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT) (a)to (c) As per the information
made available,E S |, super annutation and
other benefits are availabie to all the textile
workers including those of Kerala under the
E S| Act provided their monthly wages are
up to Rs 1600 per month For the workers
above the monthly wages of Rs 1600, the
individual managements take care of the
medical expenses and Insurance expenses
fromthe accidents Further, such areas are
coveredbyworkers Compensation Act 1923

Seafood Industry

4871 SHRISANAT KUMAR MANDAL
Wilithe Minister of COMMERCE be pleased
to state

(a) whethermany structural weaknesses
of India’s seafood industry came to light at
the business session of the 3 day interna
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tional seafood fair which concluded on Feb
ruary 9, 1992 at Cochin ,

(b) o so, the details thereof and

(c) the steps being taken in this 1egard
particularly for massive technological
upgradation at par with the international
standards and product diversification to re
main competitive In highly fiexible interna-
tional market ?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRI SALMAN
KHURSHEED) (a) and (b) No specific
structural weakness was highlighted by any
of the participants However, the need for
augmenting production both through deep
seafishing and aquaculture was stressed by
most participants

(c) MPEDA has several schemes for
increasing production and productivity and
for modernisation of seafood industry There
are as many as 52 IQF plants in the country
A large number of exporters have installed
state of the art freezing machines Dunng
1990—91 India exported seafood In value
addedformof Rs 100crores, andtherewas
a total export of Rs 893 Crores

[ Transiation}
Export Tax Evasion

4872 SHRI RAM LAKHAN YADAV
Will the minister of FINANCE be pleasedto
stated

(a) the number of cases of duty evasion
in exporis detected dunng the last three
years and the amount involved therein

(b)the number of customs offic.als found
involved in such cases during the above

penod and

(c) the action taken agamnst them ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR) : (a) to (c) The
information is being collected and will be taid
on the Table of the House.

[Enghsh)
Naval N.C.C. Units

4873. SHRI! LALIT ORAON - Will the
Minister of DEFENCE be pleased to state.

(a) The numher ot Naval NCC Units,
state-wise,

(b) Whether the Government have any
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proposal to open more Naval NCC Units in
the country ;

(c) if so, the details thereof ; and

(d) it not, tne reasons therefor ?

THE MINISTER OF DEFENCE (SHRI
SHARADPAWAR) (a) Thedetails aregiven
in the enclosed statement.

{b) to {d) On account of financial con-
straints, the Government do not intend to
sanction new Naval NCC Units, for the
present.

STATEMENT
S. No. —;lare—‘ o Number of Units
1 Andhra Pradesh 7
2. Bihar 1
3. Delhi 2
4. QGujarat 3
S. J&K 1
6. Karnataka & Goa 6
7. Kerala & Lakshadweep 5
8. Madhya Pradesh 3
9. Maharashtra 5
10. North Eastern States 2
11. Orissa 3
12 Punjab, Haryana, Himachal Pradesh, and Chandigarh 5
13. Rajasthan 2
14. Tamil Nadu and Pondicherry 7
15. Uttar Pradesh 4
16 West Bengal 2
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Introduction of Currency Note of Rs.
1000/- Denomination

4674 SHRI ANAND AHIRWAR will
the minister of FINANCE bepleasedto state

(a) whetherthe Govemment propose to
withdraw from circulation the currency notes
ofthe denormination of Rs 500and introduce
the currency notes of denomination of Rs
1000/ , and

(b) f so the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH) (a) No, Sir

{b) Does not anse
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4875 SHRI VIJAY KUMAR YADAV
Will the Minister of FINANCE be pleased to
state

(a) the details of the turn-over of the
pubhcsector banks and ts percentagegrowth
since 1989 90 to 1991-92 , and

{b) the number of employees at different
category levels and their percentage of
growth dunng the above peniod ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! DALBIR
SINGH)

{a) Banks generally judge thewr busi
ness with reference to their level of working
funds The aggregate amounts of working
funds of the public sector banks in so far as
their domestic operations are concemed
and the percentage growth themnn, for the

[English] years ended March 1989, 1990 and 1991 as
reported by Reserve Bank of India are given
Performance of Banks below
(Rs i Crores)
Year ended Working funds percentage growth
March 1989 167167
March, 1990 197102 179
March, 1991 225738 145

{b) The number of bank employees of diferent categones as on 31st March 1989, 1990
and 1991 as intimated by Reserve Bank of india and the percentage growth there in are

indicated below
Caiegory of (Number of employees) -
employees
. Ason3istMarch = percenlage Growth
1980 1990 1991 1990 1991
Officers 216457 222727 227980 29 24
Clerks 438751‘ 49_5987 446767 17 Q2
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Category of (Number of employees)
employees
—_.  percentage Growth
1980 1990 1991 1990 1991
Sub- staft 179466 187719 187650 46 -0.04
Total :- 834637 856413 862397 26 0.7
Fake Special Bearer Bonds (c) the action taken by the Government
in the matter ?
4876. SHRI GIRDHARI LAL

BHARGAVA : Wilithe Minister of FINANACE
be pleased to state:

(a) whethertake Special bearer bonds,
have been presented to the nationalsed
banks for encashment ;

(b) if so, the number and vaiue thereof
; and

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SHANTARAM POTDUKHE) : (a) and (b)
According to the information received, 53
fake bearer bonds valued at Rs 6 36 lakhs
have been presented for encasement at the
following offices of Reserve Bank of india
and the state Bank ol India

No of fake bonds Value

_____ _ feceived (nRs Lakhs)
Reserve Bank of india, Bombay 31 3.72
Reserve Bank of India, N. D 19 2.28
Reserve Bank of India,
Goregaon Branch, Bombay 3 0.36

(c) : The cases have been reported to
the local police authorities Adequate
precautio are being taken by the banks to
check the genuineness of the bonds before
payment is made.

Standard of Legal Education
4878. SHRI RAMASHRAY PRASAD
SINGH : Wilt the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased to
state:

(a) whetherthe Government proposeto

improve the standard of legal education by
improving the working of various law institu-
tions In the country ;

(b) if so, the details of the steps pro-
posed to be taken in this regard ;

{c) whetherthe Government propose to
derecognise those institutes wherethe stan-
dard of education is not up to the mark ; and

(d) if so, the details in this regard ?

THE MINISTER OF STATE IN THE
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MINISTRY OF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS : (SHRI RANGARAJAN
KUMARAMANGALAM ): (a) to (d). The
matter concerning standard of legal educa-
tion was considered by the Legal Education
Committee ot the Bar Council of India at its
meeting held on 4.10.1991 and it was de-
cided to request the University Grants Com-
mission to call a conference of the academi-
cians, representatives of the committee, the
Bar Council and Law Teachers to consider
the matter so that steps to improve the legal
education be taken. The Government would
take further action in the light of decision as
may be taken by the Bar Council of India.

Export orders obtained By Tobacco
Board

4879. SHRI M.V.V.S. MURTHY: Will
the Minister of COMMERCE be pleased to
state:

(a) the export orders obtained by the
Tobacco Board during 1990-91;

{b) whether all the orders have been
cleared ; and

(c) it not, the reaons therefor?

THE DEPUTY MINISTER IN THE MIN-
ISTER OF COMMERCE (SHRi SALMAN
KHURSHEED): (a) Export orders are ob-
tained by the exporters directly, and not by
the Tobacco Board .

(b) and (c). Do not anse .
[Translation]

Production and Smuggling of Narcotics
in Rajasthan

4880. SHRI KUNJEE LAL : Will the
Minister of FINANCE be pleased to state :
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(a) whether the Jhalawar district of
Rajasthan is a centre for the production of
opium and other narcotices ; and

(b) # s0, the steps taken or proposed to
be taken by the Govemment to check the
production and smuggling of narcotics in
Jhalawar ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR) : (a) Cultivation of
opium is undertaken in the notified tracts in
the Jhalawar district of Rajasthan under
strict licensing control and supervision ofthe
central Bureau of Narcotics. The said district
is however, not a centre for production of
other narcotics.

(b) Drug enforcement agencies keep
strict vigil and stringent penal measures
have been provided in the Narcotic Drugs
and Psycho tropic Substances Act, 1985 to
check such smuggling.

[English)

Achievements of National Sericul-
ture Project

4881. SHRI SYED SHAHABUDDIN :
Will the Minister of TEXTILES be pleasedto
state;

(a) the targets and achievements of the
National Sericulture project interms of addi-
tional acreage brought under mulberry cul-
tivation and worm rearing, the additional
production of cocoons and the additional
reeling capacity established;

(b)the numberof additionalfamilies and
persons involvedin silk production at various
stages ;

(c) the total financial assistance given
by the world bank and the amount spent by
March, 31,1992 ;



111 Written Answers

(d) whether the originaltarget is likely to
be achievedin time and atthe estimated cost
;and

{e) the targets and achievements inthe
state of Bihar underthis project, with particu-
lar reference to Kishanganj District ?
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THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT ) : (a) and (b) The targets of
mulberry acreage and cocoon production
under the Naticnal sericulture Projact (NSP)
and the achievement up to December, 1991
are as under -

* EOP Target Achievement
Muiberry acreage (in acres ) 1,44,875 1,27.626
Cocoon production {in metric 1,52,625 60,267

tonnes)

* End of the project Target the number of reeling units and the number of additional
persons benefited under the project are 1548 & 1,69,988 respectively.

(c) The National Sericulture Project en-
visages financial assistance from the worid
bank Swis Development Co-operation of the
order of Rs. 323.2 Crores besides Central/
State investment of Rs. 65.7 Crores and
Institutional Credit of Rs. 166.4 Crores.

The expenditure reported by the state
implementing agencies is Rs. 16.98 Crores
(uptoDec., 1991) and the expenditure of the
Central sikk Board up10 31.3.92 is estimated

to be Rs. 45.32 Crores .

{d) As per the Staff Appraisal Report,
the currency of the project is for 7 years t.e.
ending 1995-96. Appropnate action hasbeen
initiated to achieve both physical and fiscal
targets during the project period.

(e) The details of targets fixed for vari-
ous components of National Sericulture
Projectin Biharandthe achievements are as
under : -

S No. Component - "7 Target for the project Curmidlaive
period Achieverment

— (up to Dec. 91)

L PHYSICAL COMPONENT

A. Mulberry acrege (Acres) 2000 561.87

B. Raw Sitkk (Metric tonnes) 60 _

C. Beneficiaries (NOs.) 2000 691

D. Seplings (.lakh Nos.) 100 44.26

E. Farmers Training (NOs.) 2000 663
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S. No Component ) i ‘_Tar;)el for the-aro,')cf Cuitwiative
perniod Achievement
- - —_ _fuptoDec 91)

I INFRASTRUCTURE

A Basic Seed Farm 1 1

B Grainage 1 1

Cc Technical Service Centre 4 4

D Chawki Reanng Centre 20 12

E Cocoon Market 1 1

F Cocoon Testing & Grading Unit 1 1

G Cocoon Drying Chamber 20 1

it Financial Progress

Specific progress 11 Kishangan; Under
National Sencuiture Project

Infrastructure
1 One silkworm seed production
Centre
2 One Technical Service Cen're
3 Four Chawkie Rearing Centres

4  One Cocoon Market

5 One Cocoon Testing and Grading
Untt

6 One Cocoon Drying chamber

7  One Demonstration-cum-Training
Centre

8 One Farmers Training School

Declaration of Sundarban Water

Rs 348 57 Lakh

Rs 50 28 Lakh (aliocation)

area as National Waterway

4882 SHRI SATYAGOPAL MISRA
Wilithe Minister of SURFACE TRANSPORT
be pleased to state

(a) whether there 1s any p*sposal under
the consideration of his ministry to declare
the sundarban water area as National Wa
terway ,

(b) it so the details thereot  and
{c) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPOR1
(SHRI JAGDISH TYTLER) (a)to (c) The
Inland waterways Authority of india had sub-
mitted a proposal to declare the Sundarban
stretch along the international steamer route
as National Waterway The propcsal was
examined in consuitation withthe concemed
Ministries / Depariments and the IWAI Yas
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been asked to workout detaiis of cost sav-
Ings as a asult of development of the pro-
posad National Waterway anda i detalls of
Physical works that couid be take up with
minimal expenditure

Trade Potentlals in Gulf Countries

4883 KUMARI PUSHPA DEVI SINGH
Willthe Minister of COMME RCE be pieased
to stated"

(a) hether there is a tremendous trade
potential in the Gulf countnies ,

{b) t so, the steps taken to establish
trade with those countres , and *

{c) the area in which the trade has
aiready been established , country wise ?

THE DEPUTY MINISTER IN THE MIN
ISTRY OF COMMERCE (SHRI SALMAN
KHURSHEED ) (a) Yes, Sir

(b) and (c) There is acontinuing flow of
trade between India and the Gulf countnes
Trade with Iraq I1s, however subject to the
economic sanctions imposed by the UN
security council Major tems exporied to
other Gulf countries viz, Bahrain, Kuwait
Oman, Qatar, Saud: Arabia, UAE and Re
public and Yeman, include engineering
goods, fruits & Vegetable, processed foods,
nce, tea, textiles, gems & jeweliery ¢hemi
cals etc Steps taken to increase trade and
commercial cooperation with the Gult coun
tries include discussions at Govt to Gowt
level at the for of Joint Commissions Com
mittees, partcipation in trade fairs & exhibi
fions, encouragement to indian companies
to establish direct contacts with their coun
terpart organisations in these countries etc

Warship Andaman

4884 SHRI SUKHENDU KHAN Wil
the minister of DEFFNCE be pleased to
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state

(a) whether the warship Andaman had
iansn w accidant on August 20, 1990,

(b) if so, the fate of the movabic and
immovable properties belonging to the offi
cial and non official employees of that ship ,

(c) number of persons present onboard
and the persons who lost their lives dunng
accident ,

(d) whether the next of kin of ail the
othcers and seamen drowned have since
been provided with compensation or em
ployment

(e) if so, the details thereof, and
(1) 1 not, the reasons thereof ?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR) (a)in Andaman apetya
Class patrol vessel sank in the Bay of
Bengal at 1405 hours on the 21st August,
1990

(b) Personal belongings of all the per
sonnel on board were lost at sea along with
the ship

(c) The ship had a complement of 11
officers and 121 sailors onbodrd 15of them
lost their ives

(d) Yes Swr

(e) The next of kin of all the deceased
personnel have been paid compensation
which includes special Family Pension /
Dependents Pension Death Gratuity, Fam
ily Transfer and Luggage Aliowance Be
sides the above, payments from Non public
Funds like the Indian Naval Benevolent Fund
and the Naval Group Insurance scheme
have also been made Employment assis-
tance has been sanctioned in four cases
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The Naval wives welfare Association have
also beén active in assisting the next of kin
of the deceased personnel in finding appro-
pnate employment

(f) Does not arise

Tribal Development Schemes of Spices
Board

4885 SHRIMATID K BHANDAR! Will
the Minister of COMMERCE be pleased to
state

(a) whetherthe Spices Board have tnbal
Development Schemes also ,

(b) whether the large cardamom grow-
ers of Sikkim, of which more than 80% are
tribals, have been benefited by such Tribal
Development Schemes ,

(c) it so, details thereof , and
(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THt MIN-
ISTRY IF COMMERCE (SHRI SAl MAN
KHURSHEED) (a) Yes, Sir

(b) Yes Sir

(c) The Spices Board is implementing a
number of development schemes (both short
term and long term ) for helping tribal grow-
ers engaged in cardamom cultivation The
schemes include -(1) Extension support to
farmers for imparting technical know how
to farmers on all aspects of cultivation pro
cessing and marketing , (i) Certified nurser
1es for making qualty planting materials
available to them for replantation & gap
filkng, (i) Supply of plant protection equip-
ments like sprayers and dusters for ensuring
timely pests 8 disease control operations,
(iv) Supply of agncultural implements at
nominal costs, (v) Providing special incen
tives for replanting old and senile gardens,
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(vi) Supporting community irrigation & curing
{acilities by extending financial assistance,
(vn) Supporting construction of water stor-
age devices like check dams, ponds and
wells by extending financial support

(d) Does not arise
Export of Fish

4886 SHRIHARIBHAIPATEL Wilithe
Minister ft COMMERCE be pleasedto state

(a) whether there 1s a great potential in
export of fish from Gujarat particularly from
Porbandar , and

(b) if so, the steps taken/proposed to be
taken to boost export of fish from the state?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRI SALMAN
KHURSHEED) (a) Yes, Sir

(b) There are at present 15 seaftood
processing plants in Gujarat of which 4 are
engaged in production of value added prod
ucts A processing plant in the private sector
with Japanese collaboration i1s being estab-
hished to process exclusively the low value
fish avallable in the state to produce value
added products such as Sunmi MPEDAhas
also proposedto set up toxicological labora-
tory at Veraval to help the seafood trade ub
tugs region to export material free form toxic
elements

Trade Protocols with RPA Countries

4887 SHRI MOHAN SINGH Will the
minister of COMMERCE be pleasedtostate

(a) the rupee payment area countries
with which the Government have trade pro
tocols for imports / exports on barter system
or otherwise ,

(b) the norms / critena laid down for
imports / exports ,
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{c}) the items being imported and ex-
ported from these countries and the latest
balance of payment position ;

(d)whetherthe Govemment have made
a trade protocol with Israel also ; and

{e)! so, the details thereof andthe tems
proposed to be imported / exported ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM) - (a) Protacols and Agree-
ments providing for trade in non - convertible
Indian rupees are inforce with Czechoslova-
kia, Romania, Uzbekistan and Russia.

(b) Trade with the rupee payment coun-
tries 1s governed by the provisions of the
impont and Export policy as amended form
time to time.

{c) in case of Czechoslovakia and Ro-
mania, the trade, at present 1s in India's
favour. lems of expor to rupee payment
countries include agricultural products, min-
erals and ores, chemicals and allied prod-
ucts, leather and leather manufactures, en-
gineering goods etc., and those of import
inciude machinery equipment fertiizers,
crude oil and petroleum products, non -
ferrous metals etc.

(d) No, Sir.
(e) Does not anse.

Invoivement of HMT Officials in
Smuggling and duty evasion cases

4888. SHRIJ. CHOKKA RAO
SHRI SANAT KUMAR
MANDAL :

Willthe Ministes of FINANCE be pleased
1o state:

(a) Whether several officials of HMT
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have been found involved in smuggling and
evasion of customs duty worth crores ot
rupees as reported in the Business stan-
dard, Calcutta, dated January 25, 1992.

(b) i so, the details thereo! alongwith
the details of the persons involved there in ;
and

(c) The action taken or proposed to be
taken by the Govemment in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR ) : (a) and (c).
Customs authorities gathered intelligence
that HMT were procuing their imported re-
quirements through SSI Units eligible for
concessionalrates ofimportedgoods through
Front/Non- Existent firms. Hence, searches
were conducted by Customs authorities in
difterent Units of HMT Limited, andin all, six
cases were registered against HMT watch
Factories Goods totally valued Rs. 5.78
croreswere also sized. Inalithe cases, show
cause notices have been issued to the com-
pany and on certain officers of HMT Limited
for their involvement in these cases. The
persons involved are as under :

1. ShriRaju, General Manager, HMT
Lid , Tumkur, Karnataka .

2. Shri J.S.Prakash, Assistant Gen-
eral Manager, HMT Ltd, Tumkoor,
Karnataka.

3. Dr. M.R. Naidu, Former Chairman
and Managing Director, HMT Lid.

4. Shri K.S. Gergan, Director
(Watches) , HMT Ltd.

5. Shri M. Jagannath, General Man-
ager, Watch Marketing, HMT Ltd.

6. Shii H. V. Lalit Kumar, Forme:
General Manager, HMT, Rani Baah.
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Complaints against functioning of
Coftfes Board

4889. SHRIC.P. MUDALAGIRIYAPPA
: Wilithe Minister of COMMERCE bepleased
to state:

(a) Whether the Government have re-
ceived complaints from coffee growers
against the functioning of Coffee Board ;

(b) i so, the details thereof and the
actiontaken or proposedto be takenthereon

{c) Whether the Government propose
to make the Coffee Board as an autonomous

body ; and
(d) : # so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM) : (a) and (b) Complaints
have been received from coffee growers
against the functioning of Coffee Board,
which generally relate to :

1. Losses to the Growers pool fund
due to the inefficient functioning of promo-
iion

units.
2 Malpractice in the Curing Works.

3. Inadequacy of returns to growers

4. Delay in payments to growers on
account of delay in finalisatlon of Accounts.

S. Inadequacy of Research eftorts.
Actiontaken on the above are as tollows
1. Selling price of Coffee powder and Beans

have been revised recently to be on a
more rational basis and in tune with the
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prices prevailing in the market. 1t Is
expected that subsidy to promotional
units would come down. Further,aCom-
mittee has bean constituted bythe Board
to look in to the functioning of promo-
tional Units and to suggest steps to be
taken to rationalise the functioning ot
promotion Department and improve
performance of Promotional Units.

2. Verification of stocks in Curing Works
has ben taken up and action initiated
wherever shortages have ben found.
Growers have been given and opportu-
nity to witness the curing of their coffee.
Utilisation » runds given by Cotfee Board
to the Cures is also closely monitorea.

3. Payment to growers depends upon the
prices which the coffees fetch in the
local market and also in intemational
market. The sharp decline in prices in
internatiaonal market during the last
over 2 years has got reflected in total
returns to growers.

4. Efforts are being made to finalise ac-
counts as early as possible so that
payments could be effected early after
the closure of accounts.

5. The Central Cotlee Research Institute
(CCRY) of the Coffee Boards is instru-
mental in developing a new strain ot
coffee by name “ Cauvery “ which not
only has high fruit density but aiso is
early yielding. A comprehensive Berry
Borer control measure has been taken
to ensure containing of berry Borer.
Extensive studies have aiso been un-
dertaken on drought hardiness of differ-
ent varieties of coffee and on Drip irriga-
tion. The CCRI has undertaken work on
tissue culture also.

(c) and (d) : Coffee Board is a creation
ot a Coffee Act and has adequate powers for
the discharge of functions and responsibili-
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ties assigned to It under the Coffee Act /

Rules under the overall control and supervi-
sion of Government.

Spying and Esplonage Activities of
Amy Personnel

4890. SHRI RAIJNATH SONKAAR
SHASTRI: Wilithe Minister of DEFENCE be
pleased to state

{a) The number of serving / retired,
sarvice / civilian personnel charged with
spying espionage activities during last one
year alongwith separate figures for service
and civilian personnel and the status the-eof

(b) The actiontaken againsteach one of
them; and

(c) The steps taken to check or plug
such activities In future ?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWARY): (a) During the last one
year 6 serving Armed Forces personel, 1
retired Service Officer and 4 civilians were
alleged to be involved in spying / espionage
activities

{b) Disciplinary action has been Intiated
against 5 serving Armed Forces personnel,
One Defence Service personnel and one
retired Service Officer have been remanded
to police custody The remaining four are
under interrogation.

(c) Security measures to prevent leak-
age of information to unauthorised persons
are Previewed periodically. Appropriate
counter measures are taken in the light of
lapses which coma to notice.

Ban on import of Luxury goods and
Export of essentlal Commodities

4891 SHRI P.M. SAYEED : Will the

MARCH 27, 1992

Written Answers 124
Minister of COMMERCE be pleasedto state-

(a) Whether the Government have re-
coived any represantation regarding the ban
on the impont of luxury goods and on export
of sssential commodities ;

{b) ¥ so, the detalis thereof ; and

{c) The reaction of the Union Govern-
ment thereto?

THE MINISTER OF STATE OF THE
MINISTERY OF COMMERCE (SHRI P.
CHIDAMBARAM) (a)to (c). The new Export
and Import policy eftective form 1st April,
1992 is presently under formulation. Sug-
gestion/represontations received fromvari-
ous quarters in this regard willbe kept in view
while finalising the new policy.

[ Translation)
Agresment with Mauritius on shipping
transportation
4892. SHRIPANKAJ CHOWDHRY:
SHRIMATI BHAVNA
CHIKHALIA:
DR. RAMESH CHAND
TOMAR:
SHRI RATILAL KALIDAS
VARMA:

SHRI DEVi BUX SINGH:

Willthe Minister of SURFACE TRANS-
PORT be pleased to state:

(a) whether he Government have
signed any agreement with Mauritius during
the last three months in the field of shipping
transport;

(b) if so, the details thereot; and

(c) the time by which it is likely to be
implemented?
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THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGADISH TYTLERY): (a) No, Sir.

(b) and (c). Do not arise.

Smuggling of Diamonds in Madhya
Pradesh

4893. SHRI RAM BADAN:
SHRI DAVENDRA PRASAD
YADAV:

Willthe Minister of FINANCE be pieased
to state:

(a) whether the Government are aware
of the large scale smuggling of diamonds in
Madhya Pradesh particularly in Panna dis-
trict;

{b) if so, the details thereof and steps
taken in this regard;

(c) the quantity and value of diamond
seizod during the years 1989, 1990 and
1991; and

(d) the number of persons amrested for
smuggling diamonds during the above pe-
riod?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKURY): (a) and (b). Smug-
gling is a clandestine activity and hence It is
not possible to estimate the quantum of
smuggling. However, available reports do
not indicate any large scale smuggling of
diamonds in Madhya Pradesh and particu-
larty in Panna district.

(€) The value of diamonds selzed inthe
country by all the agencies under the Cus-
toms Act during 1989, 1990 and 1991 are
Rs. 4.91, Rs.4.37 and Rs. 9.52 crores re-
spectively. Figures of quantity of diamonds
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seized during the last 3 years are nat avail
able.

(d) Separatefigures of persons arrested
in connection with smuggling of diamonds
are not being maintained.

{English]
Closure of M.S.K. Milis at Gulbarga

4894. DR. B.G. JAWALL Wil the Mic
ter of TEXTILIES be pleased to state.

(a) whetherweaving section ofthe M. S
K. Mills at Gulbarga in Kamataka is pro-
posed to be closed;

(b) if so, the reasons therefor and the
number of workers likely to be retrenched;
and

{c)thestepstaken/proposedtobetaken
by the Government to rehabilitate the work-
ers?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) No, Sir.

(b) and (c). Do not arise.
Privatisation of General Insurance
Corporation

4895. SHRI RAM NiTHORE RAL:
SHRI M. V.V S MURTHY:

Wilithe Minister of FINANCE be pleased
to state:

(a) whaether there 1s any proposal to
privatise the General insurance Corporation
of india; and .

(o) ¥ 50, the detalls therso!?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) No, Sir.

(b). Does not arise.
[Translation]
Duty Free import of Newsprint

4896 SHRI MAHENDRA KUMAR
SINGH THAKUR: Willthie Minister of COM-
MERCE be pleased to state:

(a)whetherthe Goven .g ntproposeto
allow duty-free import of newsprint inspite of
its availability in adequate quantity with the
pdper mils in the country;

(b) if so, the reasons therefor; and

(c) the extent to which itis likely to affect
our foreign exchange reserves?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHR! P.
CHIDAMBARAM): (a)to {c). Indigenous pro-
duction of newsprint is not adequate to meet
the domistic requirements. In view of this,
wmport of newsprint is allowedtofillinthe gap
between demand and supply. In order to
ensure adequate supply atreasonabla rates,
its import has been exempted from payment
of coustoms duty and the indigenous pro-
duction exempted from excise duty.

[English}
Abolition of Posts

4897. SHRI AJOY MUKHOPADHYAY:
Wilt the Minister of FINANCE be pleased to
state:

(a) whether circulars have been issued
to the offices under ditferent Ministries for
abolition of posts at various levels; and

(b) it so, the detalls of the scheme?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SHANTARAM POTDUKHE): (a) and (b).
Ministries/Departments of the Governme:
of india have been askedto conduct areview
and Secretariat as well as in the field forma-
tions including the autonomous bodies etc.
under their control that could be considered
for surrender/abolition.

[ Translation)

Tea Production .
4898 SHRI JAGMIT SINGH: Will the
Minister of COMMECE be pleased to state:

(a) whether Indiais the largest producer
of tea in the world;

(b) whether the tea produ;;(ion is in-
creasing continuously in the country;

{c) if so, the increase in tea production
during 1991-92 in cornparisonto the produc-
tion in Ist year;

(d) the target fixed for tea production
during 1992-93;

(e) whether the Government have pre-
pared any scheme to provide special faciii-
ties for encouraging tea industry to achieve
the target; and

(f) if so, the detalls thereot?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) and (b). Yes, Sir.

(c) the production of tea in India during
April, 1991-January, 1992 is estimated at
696.49 Millionkgs. as against677.49 M.Kgs.
during the same period last year.

(d) 765 Million kgs (Provisional)
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(e) and (f). The Tea Board has aiready
been operating various developmental
schemesforincreasing teaproduction. These
schemes provide for long term loan, subsidy
and grants-in-aid for the purpose of new
planting, replanting, rejuvenation andinfilling,
creation of irrigation facilities, procurement
of processing machineries, efc,

Support Price to cotton Growers

4899. SHRI SURYA NARAYAN
YADAV:

SHR! VILASRAO
NAGNATHRAO

GUNDEWAR:

Willthe Minister of TEXTILES bepleased
to state:

(a) the average support prices paid by
the Cotton Corporation of India ofthe various
varieties of cotton during 1990-91 and 1991-
92 and prices fixed for 1992-93 season;

(b) whether the support prices of cotton
varies from State to State; and

(c) if so, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTWLES (SHR! ASHOK
GEHLOT): (a) The Cotton Corporation of
India procures cotton at the minimum sup-
port prices fixed by Government when the
market prices of kapas fall below the MSP
fixedby Government. Since the market prices
of kapas were ruling above the supporn
prices during 1990-91 and 1991-92 cotton
se ascns the CCl did not effect any pur-
snases under price support operations in
Nose years. Government has not yet fixed
~@ MSP for cotton for 1992-93 cotton sea-
£on.

) and (c). The support pnce of cotton
varies from variety to variety, depending
upon the spinnability of the variety.

CHAITRA 7, 1914 (SAKA)

Written Answers 130
[English)

Farming of Remunerative Products by
Tobacco Growers

4901. SHRIG.M. C. BALAYOG: Willthe
Minister of COMMERCE be pleasedto state:

(a) whether in view of wortwide cam-
paign to discourage cigarette smoking, the
Government propose to encourage farming
of other remunerative products to help farm-
ers growing tobacco; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRI SALMAN
KHURSHEED): (a) No, sir.

(). Inspite of anti-smoking campaigns,
the demand for tobacco is continuing and is
likely to continue for some more years.

{ Transiation}
Production of Slik

4902. SHRI V. KRISHNA RAO;
SHRI K.H.MUNIYAPPA:

Wilithe Minister of TEXTILES be pleased
1o state;

(a) whether the Government have any
plan to provide better quality of silk eggs to
the farmers of Karnataka to boost the pro-
duction of silk; and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) and {(b). In Order to provide
quality sikworm eggs to the farmers of
Kamataka, the Central Silk Board has taken
up the foliwoing programmes in the State:-
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1. Establishment of 5Basic Seed Farms
(1 P4, 1P3 and 3 Basic Seed Farm) for
production of Basic Seed required in prepa-
ration of quality silkworm eggs.

2. Establishment of 7 Silkworm Seed
Production Centres for the production and
supply of quality disease free layings (silk-
worm eggs)

3. Establishment of 2 Cold Storage
Plants for preservation of silkworm layings,
moths etc

4. Establishment of a Silkworm Seed
Technological Laboratory for undertaking
research for production of quality silkworm
seed. .

S. Establishment of 44 Chawkie Rear-
ing Centres.

Restriction on import of goods

4903. DR. LAL BAHADUR RAWAL :
Wilithe Minister of COMMERCE be pieased
1o state:

(a) whetherthe Government proposeto
impose restriction on import of goods to
encourage the maximum use of indigenous
goods;

(b) 1 so, the details thereof; and

(c) the steps proposed to be taken by
the Government to stop the crage of paople
for foreign goods?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) to (c). The new Ex-
port and Import Policy effective from 1st
April, 1992 is presently under formulation.
is premature to furnish any details thereof at
this stage.
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Export of Copra and Betelnuts

4904. SHRI HARIN PATHAK: Will the
Minister of COMMERCE be pleased to
state:

(a) whether copra and beteinuts are
exported from Car Nicobar islands;

(b) if so, the quantity of expart made
during the last three years; and

(c) the agency through which these are
exported?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRI SALMAN
KHURSHEED): (a) to (c). Export of copra is
not allowed as per the Import & Export
Policy, 1990-93. Expon of betelnuts is freely
allowed. India’s total exponts of betelnuts for
the last 4 years are as under:-

Quantity Value

(MT) (Rs.’000)
1988-89 570 15547
1989-90 353 13029
1990-91 355 17276
ApniDec.91 436 26951

Figures ot exporis from Gar Nicobar
islands are not maintained separately

[ Translation}
Poppy Cultivation
4905. SHRI SWAMI SURESHANAND:

Will the Minister of FINANCE be pleased to
state:
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(a) the total area in hectares under
poppy cultivation in the country;

(b) the percentage of poppy producedin
Bareilly district of Uttar Pradesh out of the
total poppy production in the country during
the last two years;

(c) whether any proposal to revise the
prices of opium|s under consideration of the
Government;

(d) i so, the details thereof; and
(e) if not the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRAI
RAMESHWAR THAKURY): (a) Total area
licensed for poppy cultivation during crop
year 1991-92 is approximately 14,211 hect-
ares.

(b) opium produced in Bareilly District of
Uttar Pradesh out of the total production in
the country during the years 1989-90 and
1990-91 was about 2.45 percant and 2.92

percent respectively.
(c) No, sir,
(d) Coes not arise.

(e) Production of opiumin India is mairly
export orianted. The procurement price of
opium is therefore directly related to its
export price, which has not changed signifi-
cantly during the last few years because of
the stiff competition which Indian opium has
been facing from an altemate source of raw
material viz. cps (Concentrate of Poppy
straw) in the intemational market.

EEC’s Decision on one Trade-one
Currency

4906 SHRI DILEEP SINGH BHURIA:
Will the minister of COMMERCE be pleased
to state:
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(a)whethertoreigntrade of India s likely
fo be aaversely affected due to European
Economic Community's decision of one Trade
and one Currency; and

) it s0, the steps proposed to be taken
to safeguard thu econormical interests of tho
country?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHR1 P.
CHIDAMBARAIA) The etnergence of the
singie Eutopean Market and its likely effects
are constantly meadored Seme stops taken
‘0 improve the etocomic relationship in-
clude:-

(3) the dawision ) estiablish a technical
working group {s7 expiening possibilities of
upgrariing ecencimic and technical coopera-
tion;

(b) Signing of the India EEC Interna-
tonal partners Scheme to provide for EC
assistance 1o establirshing Indo-EEC Joint
Ventures In india;

(¢) providiny for EC hinancial and tech-
rical assistance for trade promoticn
programmes in selected sectors, besides
suppon in upgradaiion of standards, and

(d) establishment of the indo-EEC Busi-
ness Forum.

[English)]
Natlonal Sariculture Project

4907. SHR! 5.8. SIDNAL. Wil the
Minister of TEXTILES be pleased to state:

(a) the number and locations of tradi-
tional and Pilot states selected under the
National Senculture Project launched with
the financial assistance fromworidbank and
Swiss development Corporation;

1b)the detatls of the financial assistance
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received so far from the World Bank and
Swiss development corporation for the
project;

(c) the time by which the project 1s likely
to be iImplemented; and

(d) the objectives of the National sericul-
ture Project
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THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) In the five traditional sericul-
ture Sates of Kamataka, Andhra Pradesh,
Tamil Nadu, Waest Bengal and Jammu &
Kashmir, the National Sericulture Project is
meant for entire State. However, in twelve
Pilot States, the project is limited to one or
two districts as indicated below:-

S! No. Name of the State Project area/district
1. Assam (A) Jorhat
(8) Sibsagar
2 Bihar (A) Pumes
(8) Kishangen
©) Araria
3 Gujarat (A) Surat
(8) Valsad
4. Haryana (A) Abala
5. Himachal Pradesh {A) Solan
6. Kerala (A) Palakkad
(B) Udduki
7. Madhya Pradesh (A} Bastar
8. Maharashtra (A) Akola
(8) Buldana
9. Orissa (A) Koraput
10. Punjuab (A) Hoshiarpur
1. Raasthan (A) Udalipur
(B) banswara
12. Uttar pradesh (A) Dehradu n
(B) Saharanpur

(b) & {c). As per the statf Appraisal
Report of National Sericulture Project the
currency of the project is upto 1995-96. The
project envisages financial assistance of
Rs. 323.2 crores from the World Bank &

Swiss Development Co-operation besides
Central/States investment of Rs. 65.7 crores
and Institutional credit of Rs. 166.4 crores.

The expenditure reported by the State
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Iimplemanting agences in Rs 16 98 crores
(Upto Dec , 1991) and the expenditure of the
Central Silk Board unto 31 3 92 is estimated
tobe Re 45 32 crores The assistance from
the World Bank/ SDC is basaed on settlement
of reimbursement claims filed by the imple-
menting agencies from time to time

(d) The objectives envisaged under NSP
are as under -

1 Expansion of mulberry area and
introduction of sericulture in New
States/areatodevelop 57,600 hect
ares of additional mulberry planta-
tion

2 Increasing raw silk production in
the country by 6000 metric tonnes

3 Generating additional employment
of one mullion persons In rural ar
eas

4  improving the quality and produc
tivity of Indian Sikk

5 Increasing export of sik products
by Rs 5700 milions

6 Strengthening the infrastructure
form Research Extension Seed
Production, processing, Quality
Control and marketing of cocoons
as well as raw siik

7 providing financial support to
reareas, reelers, twisters and seed

produces

8 Strengthening socially desirable
features such as employment of
women, use of smokeless chuthha
and involvement of NSGs

Armament Factory in Private Sector
4908 SHRIRAMESH CHENNITHALA

Wilithe Minister of DEFENCE be pleasedto
state
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(a) whetherthere is anyproposal to stan
armament factory 11 pnvate sector or to
handover any government-owned armament
factory to this sector, and

(b) if s0, the details thereot?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR) (a) No, Sir

(b) Does not arise
Development of National Highways

4910 DR AK PATE

SHRI SARAT CHANDRA
PATTANAYAK

SHRIHD DEVEGOWDA

SHRI LAL K ADVANI

SHRI BHAWANI LAL VERMA

SHRI BHUPINDERA SINGH
HOODA

SHRI YASWANTRAO PATIL

SHRI HARISH NARAYAN
PRABHU ZANTYE

SHRI GOVINDRAO NIKAM,

SHRIMATI VASUNDHARA
RAJE

SHRIMVV S MURTHY

SHRI DILEEPBHA}
SANGHANI

Wil the Minister of SURFACE TRANS
PORT be pleased to refer to the reply given
to Starred Question Nos 245 and 247 on
march 13, 1992 and state

(a) the names of the road/State High
ways for which the State Governments have
recommended to give the status of national
Highway, and

(b) the names of the national Highways
and nature of development work for which
the State Government have subrmitted pro
posals, State-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER) (a)and (b) the
requisite details are contained in the en-
closed statements | and ||
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S.B.1. Reglonai Office in Orissa

4911. SHRI SARAT CHANDRA
PATTANAYAK: Willthe Minister if FINANCE
be pleased to state:

(a)whetherthe Union Government have
received any representations to shift the
regional office of State Bank of India from
Sambalpur to Bolangir in, Orissa;

{b) if so, the details thereof; and

(c) the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) Yes, Sir.

(b) These reprasentations contain sug-
gestions for shiftingthe Office of State Bank
of India from Samalpur to bolangir Onssa.

(c) Regional Offices of banks are estab-
lished by them having regard to the number
of branches, their level of business, geo-
graphical contiguity, availability of
infrastructuralfacilities, cost benefit analysis
as also the need for supervision and conve-
nience. At present SBlhave only 24branches
inbolangirdistrict and t willbe uneconomical
to have a Regional office there.

.

Widening of N.H. No. 43

4912 SHRIK. PRADHANL: Willthe Min-
isterof SURFEACE TRANSPORTbepleased
to state:

(a) whether the widening work of Na-
tional Highway No. 43 from Kotpad to Salur
has been completed,;

(b) if not, which are the portions pending
completion; and

(e) the reasons for the delay?

CHAITRA 7, 1914 (SAKA)
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THE MINISTER OF STATE OF THE
MINISTRY OF SUFRACE TRANSPORT
(SHRI JAGADISH TYTLERY): (a) No, Sir.

(b) Out of 158.60 km iength of NH-43
between Kotpad (km. 330) and Salur {(Km.
488.60) widening totwo lanes in 38.455 kms
has been completed.Nidening in 20.05 kms
In widening in 7.60 kms in Anchra Pradesh
stands sanctioned. In an aggreagate length
0f92.495kms in ditferent stretches widening
is yet to be approved.

(c)widening workiistaken upinaphased
manner subject to availability of funds and
inter-se priority of other works all over india.

Revenue collection in Tamil Nadu

4913. SHRI JEEWAN SHARMA: Will
the Minister of FINANCE be pleasedto refer
to the repiy given to Unstarred Question No.
7482 on April 28, 1989 and state:

(a) whether the pending cases have
since been adjudicated and if so, the detalils
thereof;

(b) the amount of revenue collected
therefrom;

(c) the number of new cases of centrat
excise andincome tax evasionin TamilNadu
that have come to the notice during the last
three years, and

(d) the steps taken to revitalise and
revamp the central excise and income tax
departments in Tamil Nadu to check evasion
of taxes and to increase the revenue eam-

ings?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKURY): (a) and (b). Yes,
Sir. An amount of Rs.4.55 lakhs has been
realised from these cases.
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{c) Duringthelastthree years 874 cases
of evasion of Central Excise duty by manu-
tacturers of fire works and safety matches
have been detected in the State of Tamil
Nadu and in the same pertiod search was
conducted by the income Tax authorities
only in one case of fireworks and safety
matches manufactures in TamilNadu result-
ing in detection of concealed income of
Rs 58.68 lakhs.

(d) Combating tax evasion is a continu-
ous exercise and the Govemnment takes
necessary administrative and legisiative
steps as deemed appropriate from time 1o
timo to check evasion of taxes and to
maxirmise revenue collections. Searches and
other investigations in appropriate cases are
undertaken for detection of tax evasion For
this purpose central excise transit cheeks
have been further intensitied Production of
the manufacturers is being constantly moni-
tored to check clandestine removals. The
Chief Commissioners of Income Tax have
bean advisedto accord highest priority tothe
work of collaction of outstanding demands
alongwith the reaiisation of current dues.

Loans for Cooperative sugar tactories

4914, SHRIANNA JOSHI
SHRIMAT! RITA VERMA.
SHRI P.S. CHETAN
CHAUHAN: )
SHRIMATI  MAHENDRA
KUMARI:

Willthe Minister of FINANCE be pleased
to state:

(a) whether alarge number of proposals
for financial assistance to new cooperative
sugarfactories are pending with thefinancial
institutions fike the industrial Finance Corpo-
ration of india;

{c) the steps proposed to be taken by

MARCH 27, 1992

Written Answers 192

the Government to expedite grant of finan-
clal assistance to these new cooperative
sugar factories?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGHY) (a) and (b). Industrial Finance Cor-
poration of India (\FCl) has reported that
there are 40 applications pending with the
financial insutions in respact of grass root
sugar factories trom the Co-operative sec-
tor. State-wise list of these Co-operative
sugar factories is given in the enclosed
statement.

{c) IFCI has reported that in view of the
steap Increase in the capital cost of grass
root sugar tactories, apart from increase in
the cost of raw-material and other inputs
without commensurate increase in the net
realistion from sugar, these projects are no
longer considered viable on the basis of the
existing debt equity ratio of 60: 40. Govemn-
ment is consequently aware of the need for
areview intheincentives, asalso other steps
necassaty for improving the viabilty position
of sugar factories.

STATEMENT
{a) MAHARASHTRA

1. Shwvashakti Adivasi SSK Ltd. Buldhana

2. Akola SSK Lid. Barshitali, Distt. Akola.

3. Sant muktabai SSK Lid. Adilabad, Dis
inct Jaigaon.

4. RamGaneshgodkariSSKLtd., Saoner,
Distt. Nagpur.

5. Shetkari SSK Ltd. Hinganghat, District
Wardha.

6. Amba SSK Lid., Anjangaon District
Amvavati.
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7. Shri Kondeshwar SSK Ltd. Village
Nandgaon Khandashwar District Amrabwati.

8. Jarandeshwar SSK Ltd. Taluka
Koregaon, Aistrict Satara.

9. Sangola Taiuka SSK Ltd., Wakl, District
Solapur.

10. Kedareshwar SSK Ud., Bodhegaon,
Distt. Ahmednagar.

11. Vidarbha SSK Lid., District Nagapur.

12. Shree Bageshwari SSK Litd., Warpal,
Distt. Jaina.

13. indira SSK Ltd., Akkalkot, District
Solapur.

14 Indira SSL Ltd., Pusegaon, Distt.
parbhahi.

15. Jai Ambika SSK Ltd., Pusegaon Disst .

16. ShiiSant TukaramSSKLId., Hinjanwadi,
Distt. Pune.

17. Shivajirrio patil Nilangekar SSK Ltd.,
Janjur, Distt. Latur.

18. Ghodganga SSK L1d., Shrasgonekata,
District Pune.

19. Balaghat Shetkari SSK Ltd. Ujana Dis-
trict Latur.

20. AjaraSSKLltid,Gavase, Distt. Kolhapur.

21. Pushpadanteshwar
Samsherpur, Distt. Dhule.

22. Padam Shri Dr, Vithairao Vikhe Patil
SSK Lid. kaij Taluka,
Distict Beed.

SSK Lid.,

23. Narasimha SSK Ltd. Lohgaon,
Aahmedpur Taluka, Distt Parbhani.

24. Bhaurao chauhan SSK Ltd., Distt.
Babhuigaon.

25. Jat Taluka SSK Ltd., Distt. Sangi.
26. Pushpawati SSK Lid., Distl.Yavatmal.
27. JaiwantraoPati SSKLtd. Distt. Nanded.

CHAITRA 7, 1914 (SAKA)

Written Answers 194

(B) GUJARAT

28. Shri Narmada Khand Udyog Lid., Vil-
fage Dharkheda, Distt. Bharuch.

29. Shri Kaveri Vibhag SKUM Lid., Vilage
Dharikheda, Distt. Bharuch.

30. Ukai Pradesh SKUMLd,, Village Serula,
Distt. surat.

31. Shn Khedut SKUM Lid., Rohid, Taluka
Hamsot, Distt. Bharuch.

32. Vadodara Distt. Coop. Sugaracane
Growers Union Ltd., Mandala, Distt.

33. ShriDamanganga SKUM Ltd. Saronda,
Taluka Umbergaon.

(C) KARNATAKA
34 Bhagyatakshmi SSKL1d. Distt. Belgaum.

35. The Krishna SSK Ltd., Village Athani,
Distt. Beigaum.

36. Narahja SSK Ltd., Distt. Bidar.
(D) PUNJAB

37. Desuya Coop. Sugar Mills Ltd. Disit.
Hoshiarpur.

38. AmichEx-servicamen Coop. Sugar Mills
Lid., Amigh, Distt. patiala.

39. Patap Coop. Sugar Mills Ltd., Village
Patran, Distt.Pattiala.

{E) UTTAR PRADESH

40. KSCMChiwaria, Village Chilwaria, Distt.
Bahraich, U.P.

(Transtation)

Employment to Ex-Servicemen through
District Sainik Boards

SHR! AVTAR SINGH
BHADANA:
SHRI S.N. VEKARIA:

4915,

Will the Minister OF DEFENCE be
pleased to state:
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(a) the number of ex-servicemen rank-
wise, who were provided with employment
through District Sainik Boards in each State
during the last three years, district-wise;

(b) whetherthe Govemment have taken
new policy decisions with regardto the rights
and duties of these Boards;

{c) if so, the details thereof; and

(d) if not, the details of the rights as-
signed to them at present?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) Rank-wise infor-
mation regarding provision of employment
to ex-servicemen is not maintained While
the District-wise tigures of placement of ex-
Servicemen are not readily available, the
total number of ex-Servicemen provided
jobs during the last three years is enclosed
in the Statement.

(b) to (d). No new policy decision has
been taken by the Government with regard
to Zila Sainik Boards. have been laid down
on the recommendaions of a Committee
constututed in 1981. Main duties, functions
of these Boards are:

() Looking afterthewelfars of families
of servicemen and of Ex-service-
men and assisting them in the
redressal of their grievances.
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(i} Dissemination of Information re-
garding conditions of service in the
Armed forces for purposes of re-
cruitment.

(iliy Grant of tinancial relief to need ex-
Servicomen/ dependants.

Assistance in the settlement of re-
tirement/release benefits/dues to
ex-Servicemen and their
dependants.

()

(v) Promote, under the supervision of
State Rajya Sainlk Boards, welfare
measures in the Districts such as
old age pensioners’ homes, rest
houses, vocational rainingcnetres,.
efc.

Maintain data of war widows and
dependants of those disabled in
action with a view to ensuring their
welfare and security.

(vi)

(vi) Resettlement assistance through
employment/self-employment of
ex-serviceman/war  widows/
dependants of war casaullies or
those who die or are disabled in
servicedueto attributable reasons.

(viii). Organisation of Flag Day, rallies/
re-unions of ex-Setvicemen, voca-
tional training for ex-servicemen/
dependants etc.

STATEMENTI

Details of progress in respect of Panchayat Villages with Telephone Facility for 1991-92.

Sl. No. Circle Panchayat Telephones upto 29.2.1991
1 2 3
1. Andhra pradesh 1200
2. Assam 214
3. Bhiar 583
4. Gujarat 1417
5. Haryana 647
6. Himachal Pradesh 093
7. Jammu & Kashimer 913
8. Kerala 020
9. Kamataka 913
10. Madhya Pradesh 2479
1. North-East 232
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Sl. No Circle
1 2
12 Maharashtra
13 Onssa
14 Punjab
15 Rajasthan
16 Tamilnadu
17 Uttar Pradesh
18 West Bengal
__18___ MINL,Delw
Total
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Panchayat Telephones upto 29 2 1991

Details of Progress in Respect of [ stct Headquarters ith STD . wi*v for 1991 92

State

Arunachal Pradesh
Assam

Bihar

Haryana
Himachal Pradesh
Jammu & Kashmir
Madhya Pradesh
Maharashtra
Manipur
Nagaland

Tamil Nadu

Uttar Pradesh

West Bengal

Total number of Ex servicemen Piacod n Employment in Cetitral Govt

3
1569
829
558
1106
845§
1662
354
R 2
3 _ _ +4,358
STATEMENT U
No of DHQs 'ikalv to ve » 113 provided so foi
wrovided dunng 1961 92
1 4
5 4
1 1 .
1 1
3 3
7 2
13 5
1 1
2 2
2 2
1
5 4
3 1
_ __45 e 26
STATEMENT

state Govis ard

Pnvate Sector dunng 1989 1991

A

DNREWN —

CENTRAL GOVT
Ministries

Public Sector Undertakirgs

Nationalised Banks
Para Military Forces
Ordnance Factories
Defence Secunty Corps

Total

1989 1990 _ 1991
1284 1288 556

288 1210 520

2364 M7 549

659 573 367

41 39 34

2774 2064 2133

8114 6121 4159
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1989 1990 1991
(B) STATE GOVERNMENT/UNION TERRITORIES/PRIVATE SECTOR
1. Andhra Pradesh 165 122 162
2. Assam 41 35 k7
3. Arunachal Pradesh 19 38 NA
4. Bihar 126 236 28
5. Goa 04 01 -
6. Gujarat 46 97 29
7. Haryana 822 532 410
8. Himachal Pradesh 493 424 346
9, Jammu & Kashmyr 55 54 108
10 Karnataka 298 97 133
11. Keraia 182 175 16C¢
12 Madhya Pradesh 229 118 103
13. Maharashtta 603 1085 1166
14. Manipur - - 01
15 Maghalaya 02 02 05
16. Mizoram 04 12 02
17. Nagaland - - NA
18 Orissa 24 42 33
19 Punjab 2317 1930 191
20 Rajasthan 1123 1344 361
21 Sikkim 05 06 02
22. Tamil Nadu 506 508 453
23. Tripura 33 31 40
24, Uttar Pradesh 1460 1651 1904
25 West Bengal 140 106 107
26. Andaman & Nicobar - 01
27. Chandigarh 562 530 282
28 Dethi 61 64 08
29 Pondicherry 27 50 25
3¢ Others 1396 1383 agg
{Ptacement by DGR/DGE&T for which
State wise breakpy is not available}
Todal 10743 10673 7087
Grand Total ((A) + (B)) 18857 16794 1124¢

Note The ﬂgures of 1991 undet (A) and (B) are provisional asthe tnformation froma nunber
of Departments of the Central Gnvernmeni/State Governments is awaitad

[English] THE MINISTER OF STATE IN THE
Cases Pending In MRTP MINISTRY OF PARLIAMENTARY AFFAIRS

AND MINISTER OF STATE IN THE MINIS-

4916. SHR!I K THULASIAH  TRY OF LAW, JUSTICE AND COMPANY

VANDAYAR: Will the Ministsr of LAW, JUS-
TICE AND COMPANY AFFAIRS be plaased
to state:

(a) the number of cases of muliinaticr:al
companies pending with the Monopolies and
Restrictive Trade Practices Commission at
present, and

{b) the details thereol?

AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM). (a) and (b) Under
the MRTP act, 1969 multinational compa-
nies are not separately defined However, a
statement containing the details of cases
pending withthe MRTP commission against
FERA compames whech ware registered
under the MRTP act, 1969, is attached
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Tax on Profits from Mutual Funds

4917 SHRI HARI KISHORE SINGH
Will the Minister of FINANCE be pleased to
state

(a) whether the Mutual Funds are ex-
pecting substantial profit from the sale of
their shares in Public Undertakings,

(b} if so, the details thereof, and

(c) whetherthe Government propose to
tax there profits?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THUAKUR) (a)and (b) The
Mutual Funds have invested in the shares of
Public Undertakings under their different
schemes The profits from the sale of these
shares would depend on the rmarket cond
tions prevailing at the time these shares are
listed on stock exchanges and traded The
actualsale of these shares would depend on
the liquidity and retumn requirements of inds
vidual schemes of Mutual Funds

(c) Mutual Funds are exempt from tax
on their profits from sale of shares

Repairing of Ships

4918 SHRI SANTOSH KUMAR
GANGWAR Will the Minister of DEFENCE
be pleased to state

(a) whether the jobs of repairing ships
which are to be carned out by the shipyards
are given to external agencies,

(b) i so, whether the Government pro
pose to order an inquiry into the matter, and

(c) if not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR) (a)to (c) The facilities
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available outside the shipyards are utilised
for ship rapair jobs to the extent necessary
The question oi ordering an inquiry in this
regard does not arse, as this practice is not
n conflict with Govt policy

[ Translation]
Losses in Textile Miils

4919  SHRI NITISH KUMAR
SHRI MOHAMMAD ALl

ASHRAF FATMI

Wilithe Minister of TEXTILES bepleased
to state

(a) whether working of the textile milis
was broadly reviewed dunng 1986,

(b) if so, whether the Government have
taken any action with regard to avoiding
these causes,

(c) if so, whether the Government have
taken any action with regard to avoiding
these causes,

(d) if s0, the details thereof, and

(e) the steps taken by the Govemnment
in the matter?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRiI ASHOK
GEHLOT) (a) No, Sir

(b) to (e) Do not arise in view of (a)
above

Export of Garments

4920 DR K VR CHOWDARY Will
the Minister of TEXTILES be pleased to
state

(a) the detatis of garments exported to
the foreign countnes dunng 1991-92 andthe
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foreign exchange earned markets to
maximise the exports; and

{c) the achievernents made, if any, so
tar?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHR! ASHOK
GEHLOT): (a) during April '91-February '92,
gament exports amountedtoRs. 5462 crores
{provisional). Exports are effected to almost
all countries. The major destinations are
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EEC member states, USA, Japan, Canada,
Switzerland, sweden, Austria, Australia,
Norway stc. which together account for about
88% of the exports. Figures of export to
these countries are given in the sttached
Atatement.

( b) and (c). For tapping more interna-
tional markets, Buyer Seller meets. Fairs
andexhibitions have been organisedinover,
seas markets and exports have continuedto
increase over the years.

STATEMENT

Export of garments during April '91-February ‘92

SNo Country Value
{In Rs Crs)
(Provisional)
1. EEC 2321
2. US.A 1429
3. UAE 229
4. Japan 207
5. Canada 165
6. Switzerland 149
7. sweden 29
8. Austna 71
9. Austraha 66
10. Norway 46
Rest 680
Total 5462

Source: APPAREL Export promotion council.
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Production of Cioth Textie Modemisation Fund, State-wise?
4921. SHRIMATI RITA VERMA THE MINISTER OF STATE OF THE
SHRI DATTATRAYA MINISTRY OF TEXTILES (SHRI ASHOK
BANDARU: GEH "LOT):(a) The estimated production of

SMT. MAHENDRA

SHRI BALRAJ PASSL:

KUMARI. cloth during 1991-92 is as foliows;-

Sector Production of cloth
Wilithe Minister of TEXTILES bepleased (Mn Sq. mtrs)
to state: T
Ml 2541
(a)theproduction of cioth in powerioom,
handioom and mili sectors, separately, dur- Handloom 4847
ing 1991-92, statewise; and
Powerloom 12712
(b) the amount of assistance given to -
the states dunng the above year from the Total 20100

The State-wise production figures are maintained only in respect of organised mill sector

which are indicated below:

State’

Production of cloth
(Thousand So. Mtrs.

1.  Andhra Pradesh

2. Bihar

3. G:ujarat

4. Haryana

5. Kamataka
6. Kerala

7. Mp.

8. Maharastra
9. Orissa

10. Punjab

11. Rajasthan

12. Tamil Nadu

5459
9526

716010

56722
18853
161432
1017205
2537
46675
5'5765

170726
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State’ Production of cloth
(Thousand So. Mirs.
13. UP. 106288
14. Waest Bengal 82337
15. Delhi 17135
16. Pondicherry 44000
Total 2541119

{b) The Disbursal of assistance to Textile Units during 1991-92 (April-Decembaer latest
avalilable ) Is as follows:

State Amount Disbursed
(Rs. crores)
1. Andhra Pradesh 12.93
2. Gujarat . 11.12
3. Haryana 7.43
4. Kamataka 1.87
5. Kerala 4.59
6. Maharashtra 8.00
7. Punjab 3.27
8. Rajasthan 3.60
9. Tamilnadu 33.07
10. U.P. 3.00
11. Waest Bengal 3.73
Grand Total ' 92.61
[Transiation} pleased to state:
T ax Evaslon by Transportation of (a) whether the Commiitiee constituted

Goods Through Rallways. to study the problem of tax evasion by

4922. SHRI MRUUTYUNJUAYA transportation of goods through the railways
NAYAK: Wiil the Minister of Finance be and to suggest remedial measures has sub-
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mitted its report to the Government;

(b} it s0, the main recommendations of
the Commiittee; and

(c) the reaction of the Government to
each of these recommendations?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAME SHWAR THAKUR): (a) No, Sir.

(b) and (c). Do not arise.
investment by IDBI in States

4923 MOHAMMAD ALl ASHRAF
FATMI: Wil the Minister of FINANCE be
pleased to state:

(a) whether the Industrial Development
Bank of India is making less investment in
Bihar in comparison to the other States;

(b) it so, the details thereof and the
reasons therefor; and

{c) the amount proposed to be invested
by IDBI in the forthcoming year, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). Upto the end of March,
1991, the cumulative assistance sanctioned
by IDBI 1o projects in Bihar aggregated to
Rs.1088.70 crores. Of the 25 States that
have received assistanca from IDBi, Bihar's
ranking is 14th in terms of quantum of assis-
tance received. There are thus 11 other
States where IDBI's cumulative assistance
sanctioned upto the end March, 1991 1s less
than that of Bihar.

IDBI has reported that although it has
beenencouragingalargerflow of assistance
to the industrially less developed regions of
the country, the flow of assistance is essen-
tially determined by locational decisions of
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entrepreneur which, in tum, depend on fac-
tors such as easy availability of raw material
& skilled labour, closeness to markets and
adequacy of basic infrastructural facilities.
While IDBI has taken a number of steps to
promote higher levels of ebtreneeurial activ-
ity in industrially less developed regions
including Bihar, the flow of institutional assis-
tance tothe backward areasfinally depends
upon the number of viable proposal coming
from these areas. IDBI has reported that no
viable proposals coming from industrially
backward areas has been denied assis-
tance.

(c) IDBI does not fix state-wise targets
of investment. The investment decisions
depend on the number of viable project
proposals coming from various regions.

[English)
Ships for A & N islands

4924. SHRI MANORANJAN BHAKTA:
Willthe Minister ot SARFACE TRANSPORT
be pleased to state:

(a) whether the Andaman and Nicobar
Islands Administration had placed orders for
building of ships in various shipyards of the
country and abroad during the last three
years; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) and (b). No
orders have been placed by Andaman &
Nicobar Administration during the last three
years for construction of ships on Shipyards
in India and abroad. However, during 1987
and 1988, the Andaman & Nicobar Adminis-
tration had placed orders for three vessels
for operation on mainland-Andaman servies
and twenty five vessel for inter island, fore-
shore and harbour ferry services. Out of the
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three mainiand-island vessels, one vessels
was delivered in June, 1991 and the second
vessol is expected to be delived shortly. The
contractual delivery date of the thrid vessal
is end December 1992, Our of thetwenty five
vessels ordered for inter island, foreshore
and harbour ferry services, thirteen vessels
have been deliveredsofar andthe remaining
twelve vassels are under construction

Export of Fruits and Vegetat es.

4925, SHRI S. B. THORAT: Wi the
Minister of COMMERCE be pleased ‘o
state:

{a)whetherthe Union Government have
recelved some proposals from the Govern-
mentof Maharashtraforexpon of fresh fruits
and vegetables;

{b) if so, the details thereot and the
action taken or proposed to be taken by the
Union Govemment thereon;

(c) whether the Government have kien
titied the areas having huge expon potantial
for indian exotiic fruits and vegetables; and

(d) if so, the programme drawn up {0
boost exporis of these during the Eoghth
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THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRI SALMAN
KHUSHEED): (a) and {b]. No specific pro-
posal has been raceived from Government
of Maharsthra for export of tresh fruils and
vegetables.

{c) and (d). For boosting expors of
horticultural produce, including fruits and
vegetables. Government has formulated a
programme for establishment of
infrastructural facilities, enhancement of
export orisnted production market develop-
ment elc

SEEUY Scheme in Maharashira

4826. SHRISUDHIR SAWANT. Wilithe
Minister of FINANCE be plesased to sta’e

{a) the rumbear of beneficaryss under the
SEEUY scheme in Sindhdurg ana Ratnagri
districts since s incuption, and

(b) the totai amount loanad out and
revcovered year-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH)' (a) and {b). the number of cases
sanctioned by banks aid amotints isbursec
undsrthe SEEUY scheme inthe two districts

Five Year Plan period? were as under:
Sindhudurg T Ramagin
Year Cases sanctivoned by Cases sanctioned by
banks banks
No. Amount No. Amount
(Rs. in lakhs) (Rs. in lakhs)
1984-85 215 44.89 300 5599
1985-86 184 41.27 254 6174
1986-87 193 41.92 125 20.36
1987-88 72 13.02 143 27718
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Sindhudurg
Year Cases sanctiuoned by

banks

No Amount

(Rs in lakhs)
1986-89 130 3007
1989-90 94 22 65

14 65

1990-91 80
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Ratnagin
Cases sanctioned by
banks

No Amount
(Rs in lakhs)

192 3535
115 20 62
121 2502

The data reporting system ot the banks
does not generate specific infromations re
garding scheme-wise and district-wise re
covery of the loans granted However the
percentage of total demandto total recovery
under the schemes has been estimated to
be within the range of 20% to 30%

Linking of NH. 9 withN.H 5

4927 SHRIV SOBHANDHEESWARA
RAO VADDE

Wili the Minister of SURFACE TRANS
PORT be pleased to refer to the reply given
to Unstarred Question No 5255 on August
30, 1991 and state

(a) whether the High Court stay on the
project for connecting of NH 9 with NH 5 has
since been vacated

(b)f so, the present stage of the project
and its estimated cost, and

(c) the date by which tt 1s Ikely to be
completed?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER) (a) according to
the information received fromthe State Gov-
emment, the claimants have agreed to with-

draw the case from the High Court, Andhra
Pradesh provided the alignment is shghtly
modified by the State P W D

(b)and(c) thework inreach fromN H 9
to gollapudi to the entrance ot the Tunnel is
almost complete The work from exit of
tunnelto RO B |i1s yet to be taken up The
total estimated cost of the entire project
would be Rs 116 68 lakhs The balance
work is expected 1o be completed by May,
93

Trade with West African countries

4928 SHRI RAJENDRA AGNIHOTRI
Will the Minister of COMMERCE be pleased
1o state

(a) whether the Government are aware
that according to a study conducted by the
confederation of indian Industry, there is a
tremendous scope for cooperation between
India and West Afncan countres, and

(b) # so, the measures proposed to be
taken by the Government to boost the trade
with West African countries?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHR! P
CHIDAMBARAM) (a) Yes, Sir

(b) the Govemnment intends to take the
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. following measures to boost the trade:

() Organisation of trade Fairs &
Exhibltiuons, exchange of political and
offficial level delegations, intensitying
marketing etforts etc.

(i) Greater exchange ot specialised bus:-
ness delegations between Incia and
selected West African countries

(iiiy Considering the possibilty of utilising
the forum ot Indo-French Joint
Commusssion for making in-roaas into
the (Francophone) West Africa

Bye-Pass on National Highways in Goa

4929. SHRIHARISHNARYANPRABHU
ZANTYE. Will the Minister of SURFACE
TRANSPORT be pieased to state.

(a) whetherthe Govemment proposeto
construct any bye-pass to National High-
ways in Goa dunng 1992-93; and

(b) if so, the details thereof?

THE MINISTER OF STATE Ot THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGTDISH TYTLER): (a) No, Sir,

(b) Does not arise.
Trade with SAARC countries

4930. DR.SUDHIR RAY: Will the Minis-
ter of COMMERCE be pleased to state:

(a) whetherthe Government proposeto
build closer ties with other third world coun-
tries so as to fight a better international
economic order;

(b) i so, whether India's trade with
SAARC countries have increased during the
last year; and
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(c) if 50, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM;: (a) Efforts are being made
to strengthen economic and commarcial ties
with all countries.

{b) and (c). The details of trade with the
SAARC countries duringthefiscal year 1990-
91 as compared to the corresponding year
1989-90 are given below: ’

(Rs. In Crores)

198990  1990-91
Expots  696.96  957.06
Impons 10210 235.77
Bailance of
Trade  (+)504.86  (4) 721.29

(buurce’ D G C.1.S., Calcutta)

Trade with Commonwaealth of Indepen-
dent Stateg

4931. SHRI GEORGE FERNANDES:
Will the Minister of COMMERCE be pleased
to state:

(a) whethertrade between India andthe
Commonewealth of iIndependent States will
no longer be through the cemtralised ac-
count with the bank for foraign trade of the
former Soviet Union;

(b) whetherthe Govemment proposeto
close all trading accounts with the Soviet
Union and re-open these in the names of the
newly independent republics; and

(c) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) Yes, Sir.
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(b) and (c). New trading accounts have
been opened in the name of Russia and
Uzbekistan for conducting trade with them.
Opening of accounts in the names of other
Republics would follow finalisation of Trade
Agreements and Banking Agreements with
them.

Boycott of Ralds by Income Tax
Ofticers A

4932. SHR! PIUS TIRKEY: Will the
Minister of FINANCE be pleased to state:

(a) whether alarge numberof Gazetted
Officers in Income Tax Department are boy-
cotting the income tax rakds for the last nine
months and thereby causing heavy loss to
the exchequer,

(b) if so, the reasons therefor; and

(c) the action taken/being taken by the
Government in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a)to (c). A num-
ber of serious incidents of violence dunng the
course of search operations in 1989 and
1990 led to countrywide protests and agita-
tion by the officers and staff associations of
the Income tax Department demanding ad-
equate security to those deputed for search
and seizure operations. Suitable admimstra-
tive steps in this regard have been taken in
consultation with the Home Ministry and
other Departments as aiso the State Gov-
emments. Normal search and seizure op-
eration have since started from December,
1991.

Even though in a particular case the
actual conduct of search may be delayed by
afew months, it may not necessarily affect

the revenue adversely and the alleged loss

cannot therefore be quantified.
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[Transiation]
Credit Deposit Ration in Rajasthan

4933. PROF. RASA SINGH RAWAT.
Wilt the Minister of FINANCE be pleased to
stated:

(a) the amount deposited in small sav-
ings schemes, Life Insurance Corporation of
India, Unit Trust of India, nationiised banks
and other deposit schemes during each of
the last three years and upto February, 29,
1992 in Rajasthan;

(b) the amount invested In various
schemes of Rajasthan out of the said depos-
its;

(c) whether the government propose to
invest three fourth of said deposits only on
the development projects of the State; and

(d) # not, the reasons, therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SHANTARAM POTDUKHE): (a) to (d). In-
formation is being collected and will be laid
on the table of the house.

[English]
Cargo Handled by Major Ports

4934. SHRI R. DHANUSKODI
ATHITHAN:
DR.V. RAJESHWARAN:
SHRI C. SRINIVASAN.
SHRIGOPINATHGAJAPATHI:

Wili the Minister of SURFACE TRANS-
PORT be pleased to state:

(a)the quantumof cargo handied bythe
majorports during July 1991 to march, 1992,
month-wise and port-wise along with the

targets fixed; and
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(b) the reasons for shortfalls with refer-
ence to the targets if any ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLERY): (a) A statement

Is annexed.

(b) The main reasons for shorttall is the
less materialisation of traffic, particularly
Thermal coal, lron Ore, fertilizersAertilizer
Raw material and General cargo.
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[Translation)
Loans to Youth in Madhya Pradesh

4935 SHRIBARE LALJATAV Wilithe
Minister of FINANCE be pleased to state

(a) the amount of loans given by the
public sector banks to unemployed youth
and persons living below poverty line under
the seli-employment schemes in Madhya

Pradesh durnng each of the last three years,

district-wise,

(b) whether the Govemment propose to
provide the said facilitty to more applic.ants
during the year 1992 93

CHAITRA 7 1914 (SAKA)

{c} f so, the cetails thereaf, and
{d) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH) (a) Prasumably the Hon'ble mem-
ber s referring tothe lcans sanctioned under
the Scheme for providing Self Employment
tothe Educated Unemployed Youth {*EEDY)
introduced during the year 1983 84 The
number of cases and amount of loan sanc-
tioned by the public sector banks to the
unemployed youth under SEEUY scheme
dunng the last three years 1e 1988 89,
1989 90and 1950 91 inthe State of Madhya
Pradash dare as under

Amoi nnﬁ:l Joan sa-n—c

Year Tragets No of cases
sanctioned tioned by banks
(Rs in lakhs)
1988 89 17600 14154 2638 93
1989 90 8800 7636 1617 86
1990 91 8800 6751 1489 36

(b) to (d) The state-wise targets under
the Scheme are fixed by tne development
commissioner, Small Scale Industries in
tha Ministry of industry who administers the
same For the year 1992-93, they have not
so far finalised the saud targets

[Enghsh)
Fraud in State Bank of Indore

4936 SHRI DATTARAYA BANDARU
Will the Minister of FINANCE pleased to
state

(a)the number of misappropriation/fraud
cases reported/detected invanousbranches
of the state Bank of indore fromJuly 1 1991
upto Feruary 29, 1992,

(b) the amount involved theron,

(c) the actior: taken by the Governmant
to racover the amount involved in these
cases, and

(d) the numbei of persons found
volved therein and action taken against
each of them”

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH) (a)to (c) State Bank of Indore has
reported that during the period ist July 1991
to February 1992, 15 cases of frauds involv-
ing Rs 4 96 lakhs were reported/detected in
ts vanous branches The bank has further
reported that in 5 cases an amount of Rs
44,000/~ has already been recovered The

Writtens Answers 230
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bank has also lodged claim with the Insur-
ance Company wherever admissible Com-
plaints with the Police have also been lodged
In 9 cases

1d) The bank has reported that out of 10
employees who were found to be involved/
suspected to be involved in these cases 8
amoloyees have beenplaced undersuspen
sion from the bank’s service

Translation}
Audit of Banks in Kashmir valley

4937 KUMARI! UMA BHARTI will the
Minister of FINANCE be pleased 1o state

ra) whether the audit of the acc ounts
nertaining to income and expenditure of the
Janks working in Kashmir valley has not
been conducted from 1989 to 19991 and

tb) it so, the reasons therefore

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
»INGH\Y (a) and (b) Reserve bank of india
{RBI) have reported that due to disturbed
wonoions and frequent imposmion ot curfew
n tha State of Jammu & Kashmir, it has not
hean possible for the statutory branch audi
ors t2 visit the designated branches and
nonauct the dudit of accounts for the years
1989-90 and 1990 91

\Enghsh}
Pension Scheme in Banks

4938 PROF RAM KAPSE Wil the
Minister of FINANCE be pleased to state

(a) wnether there is any proposal to
intreduce penston scheme for employees of
the public sector banks,

(b) o so, the details thereof, and
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(c) it not, the reasons therefor ?

THE MINISTFR OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH) (a) No, Sir

{b) Does not anse

ic) The demand of the employees of
Yanks/financial instdutions for pension as a
tmrd relirement benefit has not been pos-
+ble for the Government to accept in view of
the financial habilities involved

Posts reserved for SCS In Reserve
Bank of India

4939 SHRISANAT KUMAR MANDAL
Will the Minuster of F'NANCE be pleasedto
siate

(a) whether there is any quota reserved
or Scheduled Castes in the various calego
nes of posts In the Reserve Bank of India

( b)Y if so the Jdetals thereof grade
ategory wise

{c) # not the resons therefore

{d) The follow up action taken to see
hat this quote s stnctly filled up,

! Whathat Luch quota 1s not being
1ed up in the HBI Office Calcutta, and

(h if so the reasons therefor and the
*eps being taken Iin this behalf?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH) (a)to (c} Reserve Bank of India has
reported that it has been providing reserva-
tions In all appointments made by direct
recruitment to all categones and in promo
tions, within the subordinate cadre and clen-
cal cadres from clencal to lowest rung of
Officers' cadre (Staff Officer Grade A) and
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within Officers * cadre upto Grade ‘C' it has
also been reported that reservations are
being provided atthe rate of 15%for SCs and
71/2, for STs in all appointments by direct
racruitmenton all indiabasis in offices cadre
and in all promotions Since the recruitment
to sub-staff and clencal cadres of the bank s
done on regional basis, the percentages
prescribed for each Zone/State, as pre-
scribed by the government, are being ad-
hered to In such appointments Thereare,
however, o resarvations in () promotions
within the officers cadre beyond Grade 'C
as these promotions are being etfected on
purely selection method and (i) in promo
tions from sub-staff to clerical cadre as the
slement of direct recruitmentto clerical cadre
1s more than 75%

(d) RBlhasreportedthat thastakenthe
following steps/measures to enstute that the
vacancies reserved for SCs and STs are
filled up

{1} its Regiona! Offices have standing
instructions to comply with tha reservation
requirements inrespect of direct recrutment
and promotions under their junsdiction

(n) The Liaison Officer for SC/&T em
ployees in Cantral Office conducts perniodic
inspections of the reservation rosters main-
*ained by the bank’s offices to ensure that
instructions about reservations in favour of
SC/STs in recrutments and promotions are
complied with by those offices,

(1) The selections tor recruitments and
promotions of SC/ST employees are on
relaxed standards,

(v) The SC/ST candidates are given
relaxations/concessions In age, examina-
tion fee and educational qualtfications,

{(v)Forrecrutmenttooffy:ers' cadre, the
facility of prerecrutment training is extended
to SC and ST candidates
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(e) and (f) The Reserve Bank has
reportedthat reservation rosters maintained
by the Bank’'s Caicutta Office were last In-
spected by the Liaison Officer in January
1991 and t was observed that reservations
infavour ot SCs in recrutment were fully met
as per the instructions Promotions were
also effected after takinginto account reser-
vation requirements except for the post ot
Assistant Treasurer Teller and Coin-Note
Examiner Grade-i in the Cash Department
In the case of the above cadres 1n the Cash
Department, annual promotion panels were
not prepared, as required, for some years
Resultantly, reservation requirements were
not met while making promotions to these
cadres Following the roster inspection, that
office has been instructed by the bank's
Central Office to rectify the position with
retrospective effect and accord due benefits
ot reservation to eligible SC/ST employees
The Calcutta Office has since complied with
these instructions

Supply of data to IMF
ATAL SIHARI
VAJPAYLE
DR (A MI
PANCEYA

Willithe Ministerof - INANCE be pleased
to state

(a) whether Government have agreed
to supply data on the heaith of the economy
and structure indicators to the International
Monetary +unc tor monitoring at their office

located in New Delhi,
(b) # so, the facts and details thereof,

494C SHRI

NARAYAN

and
(c)theimplications ot supplying the data

n this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RMESHWAR THAKUR) (a)to(c) Allmem-
bercount nes are required to supply periodi
cally sconomic uatas as a part of therr
general obligations to IMF under Article IV of
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the Articles of Agreement.
[ Transiation)
Excise duty on yarn

4941. SHRIKASHIRAM RANA: Wilithe
Minister of FINANCE be pleased to state:

(a) whether the Goverment have de-
cided to impose an additional excise duty in
place of man-made fabrics as perthe recom-
mendations made by Abid-Hussoin Commit-
toe;

(b) if so, the details thereof; and

(c) it not, the reasons therefor and the
difficulty being faced in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKURY): (a) to (c). the
question of shifting the additionalexcise duty
onfabrics tothe yarn stage was discussedin
the inter-State Council meeting held in Octo-
ber, 1930. inthat meeting , it was decided to
shift the additional excise duty on the fabrics
to the yarn stage. Subsequent to the meet-
ing, some of the State Governments have
expressed strong reservations in the matter
and asuggestion has been made tokeepthe
proposal pending so asto discussthe matter
of resh in the next Inter-State Council meet-
ing. The issue would, thus require further
consultation with the State Govemments.

Export of industrial Products
4942, SHRI KAMLA MISHRA
MADUKAR: Wilithe Minister of COMMERCE
be pleased to state:
(a) whether the export of agricultural

products and minerals has increasedincom-
parison to the industrial products; and

{b) it s0, the steps proposed 1o be taken
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by the Government to increase the export of
industrial products?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P,
CHIDAMBARAM); (a) According to the pro-
vislonal estimates, the export of Agricultural
products (including Plantations) and ores
and Minerals amounted to Rs. 5740 crores
during April-December 1991 as comparedto
Rs. 4274 crores during April-December
1990, thereby registering an increase of 34.
3%. The export of manufactures amount to
Rs. 24592 crores during April-December
1991, as compared to Rs. 18915 crores
during Arpil-December 1990, thereby ragis-
tering a growth of 30%. However, it needs to
be mentioned that the primary products
(plantations, Agricutture and Ores and Min-
erals) accounted for about 13% of our total
exports while manufactures accounted for
81% of our total exports.

(b) severalchanges in trade policy were
introduced in July/August, 1991, aimed at
strangthening export incentives, eliminating
a substantial volume of imports of sensitive
items like POL, fertilizers, etc., all other
imports of raw materials and components
were linked to export performance. REP
licences were replaced by Eximscrips. The
advance lincences as an instrument of ex-
port promotion has been strengthened, by
reducing discretionary controls and delays.
The procedure for import of capital goods
has been strengthened. The EPZ and 100%
EOU Schemes have been re-vamped. A
number of export and import items have
been decanalised. Exporters have been al-
lowed to open foreign currency accounts in
approved banks and to raise external cred-
its, pay for export related imports from such
accounts and credit export proceeds to such
accounts. These steps have been further
strengthened by the partial convenrtibiiity of
Rupee and reduction in import tariff rates,
besides, the Government has taken other
steps which include reducing controls through
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licensing, simpiification of procedures for
export, activation of Board of Trade, bilateral
discussions with select countries, interaction
with national organisations of trade and in-
dustry, etc.

[English

Revenue Earned by selling Real Es-
tates

4943, SHRI JANGBIR SINGH: Will the
Minister of FINANCE be pleased to state:

(a) the revenue earned by the Govem-
ment by selling real estates in Bombay ac-
quired under the Chapter XXA of the Income
Tax act, 1961 during the last six months; and

(b) the criteria adopted by the Govemn-
ment for selling the real estate in the Metro-
politan cities?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKURY): (a) There has
been no such sale during this period

{b) Provision of Chapter XXC of the
Income-Tax Act provide for purchase by
Central Government of immovable proper-
ties in certain cases of transfer. The proper-
ties so purchased are disposed of by the sale
in public auctions after fixing reserve price.

Aliocation of Funds for Textile Mill§:

4944. SHRIINDRAJIT GUPTA: Wilithe
Minister of TEXTILES be pleased to state:

(a) whether there has been sharp re-
duction in budgetary allocation of funds for
the textile mills during 1992-93;

(b) whether due to reduction in alloca-
tion of funds most of the textile mills are likety
to be closed during the period;

(c) whether the Government have re-
ceived any representations against such
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proposed action from various quarters in-
cluding trade unions; and

(d) if s0, the detalls thereof ?

THE MINISTER OF STATE OF THE
MINISTERY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) to (d). Budgetary proposals
indicate adacline inthe proposed aliocations
offundsfor the year 1992-93forthe NTC and
BIC Mills. It is difficult to predict the impact
there of keeping in view vanous changes in
economic policies. Certain representations
regarding reduced allocation have been re-
ceived asking for higher allocations from
labour representatives.

{ Translation]
Export of Molasses

4945 SHRI RAM PUJAN PATEL: Will
the MINISTER OF COMMERCE be pleased
to state: .

{a) the quantity and value of molasses
exported during each of the last two years
and the current year;

{b) the reasons for its export; and

(c) the steps proposed to be taken to
minmise the export?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRI SALAMAN
KHURSHEED): (a) to (c). The export of
Molasses during the last two years and that
during the current year are as follows:-

Qty: 000 Tonnes
Value: Rs. Crores
Year Qy.  Vale
1989-90 265 17 41
1990-91 230 21.84
1991-92 303 37.21
(Aprit-Feb.)
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As Molasses fetch higher price n the
international market, the same I1s being ex-
poned. There is no restriction on the export
of value added products of Molasses by
exporters it they are able to get sutficient
orders for the same.

[English}
Export of Low Value Added items

4946. DR. D. VENKATESWARA RAO.
Wilithe Minister of COMMERCE be pleased
to state.

(a) whether the export of low value
added lems has increased in comparisonto
high value added ftems during the current
financiai year;

(b) if so, the reasons theretor, and

{c} the steps proposed to be taken by
the Governmentto encourage export of high
value avded tems?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHINDAMBARAM): (a) according to the
provisional estimates, the export of primary
productions (Agnculture, Plantations and
Ores and Minerals) amounted to Rs 5740
crores dunng Apni-December 1991 as com-
parad tv Rs. 4274 crores during Apni-De-
cember 1990, thereby registering an In-
crease of 34.3% The export of manufac-
tures amounted to Rs. 24592 crores during
Apni-December 1991 as compared 1o Rs.
18915 crores during April-December 1990,
thereby registering a growth of 30\> How-
ever, it needs to be mentioned that the
primary products (plantations, Agriculture
and Ores and Minerals) accounted for about
13% of our total exports while manufactures
accounted for 81% of our total exports.

(b) The reasons for a relatively higher
growth in primary products in relations to
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manufactured products include slow-down
in global trade and recession in advanced
countries which could have affected our
manufactured exports adversely as also
seasonal factors, wherein the exports of
agricultural products are higher in certain
$6asons.

(c) Severalchanges intrade policy were
introduced in July/August, 1991, aimed at
strengthening export incentives, eliminating
a substantial volume of import licensing and
optimal import compression. Barring essen-
tial imports of sensitive items like POI, fertil-
1zers etc., all other imports of raw materials
and components werea linked to export per-
formance. REP licences were replaced by
Eximsorips. The advance licences as an
instrument of export promotion has been
strangthened, by reducing discretionary con-
trols and delays The procedure forimpon of
capital goods has been strengthened. the
EPZ and 100% EOU Schemes have been
ravamped. A number of export and import
tems have been decanaiised. Exponers
have been allowed to open foreign currency
counts in approved banks and to raise exter-
nal credits, pay for export related imports
from such accounts and credit export
procededs to such accounts. These steps
have been further strengthened by the par-
tial convertibilty of Rupee and reduction in
importtarilf rates Besides, the Government
has taken other steps which include reduc-
ing controls through hicensing, simplification
of proceduraes for export, activation of Board
of Trade, bilateral discussions with select
countries, interaction with national
organisations of Trade and indiustry, letc.

American Ferigate Ships
4947. DR. RAJAGOPALAN
SRIDHARAN: Will the MINISTER OF SUR-
FACE TRANSPORT be pleased to state:

(a) whether any American frigate ships
forming part of the Saventh fieet had been
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berthed atthe madras PortinJanuary, 1992;
(b) if so, the details thereof; and

(c) the steps taken to keep a watch on
the movements of these ships near Indian
coast?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISHTYTLER): (a)to(c). U.S.S.
Robert E. Ready visited the port of madras
from 6th to 8th January, 1992 on a goodwill
visit. Whether or not the vessel forms part of
the Seventh fleet not known. Surface main-
tained as a standard function of indian Navy
andthe Cost Guard to enable the monitoring
of all sea borne traffic within the maritime
Zones.

Passenger ship service between
Mangalore - Bombay

4948. SHRIV. BHANANJAYA KUMAR:
Wiilthe Minister of SURFACE TRANSPORT
be pleased to state:

(a) whetherthe Govemment proposeto
introduce a passenget ship service beiween
Mangalore and Bombay;

(b) if 50, the details thereof; and

{c) the time by which it likely to be
started?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYLER): (a) No, Sir.

(b) and (c). Do not arise.

C & AG Report against Coffee Board.

4949. SHRIK. MURALEEDHARAN: Will

the Minister of COMMERCE be pleased to
state:
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(a) the action taken by the Government

“on the C & AG report against Coffee Board

regarding coffee curing works; and

(b) the steps proposed to be taken to
ensure that suchirregularities do not happen
in future?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a)and (b). Necessary
action has been initiated in consultation with
the Coffee Boardonthe C & AG reportonthe
review of the functioning of Coffee Board,
which inter-alia includes curing of coffee
also. As a interim measure, the {ollowing
action has been taken by the Coffee Board
to improve control over Curing Works;

(i) A Scheme for 100% stock verification
in the Curing Works has been taken up
during 1991-92 to verify shcrtage of coffee
and/or misappropriation of coffee.

(ii) the entire systein of opening of LCs
for payment to growers has been stream-
lined and the returns from the Curing Works
are being watched and analysed to ensure
that there is no mis-use of funds;

(i) Computerisation of the data on
stocks, issuing of LCs etc., as well as the
retums of the curing Works is planned for
quicker and better inventory management;

(iv) Responsibility has been placed on
attached officials for periodic verification of
stocks as well as proper utilisation of funds
by the Curing Works; and

(v) The Coffee Board has appointed a
Sub-committee to inquire into the whole
question of utilisation of funds by Curing
Works in the past and also to ook into
instances of mis-use of funds not only to
initiate action against the Curing Works but
also to evolve and implement a fool-proof
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system of opening of LCs, monitoring the contemplated earfier;

utilisation of funds, efc.

Recrultment in National Saving
Organisation

4950. SHRI RAM VILLAS PASWAN:
will the Minister of FINANCE be pleased to
state:

(a) whetherthe activities of the national
Savings Organisation have been gradually
declining;

(b) whether fresh recruitment in the
Organisation is being continued desptte de-
cline in its activities; and

(c) if so, the justification for continuing
recruitment?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBI5
SINGH): (a) The activities of the National
Saving Organisation (NSO) for popularising
small savings schemes continued during
1991-92 as in the previous years.

(b) and (c). Govemnment has decided to
restructure the NSO in orderto make it more
effective. In view of this, while direct recruit-
ment has been suspended, posts inthe NSO
falling under the promotion quotea are being
filled up at various levels excepting the dis-
tnct Saving Officers.

Satellite port at Enncore

4951. SHRI D. PANDIAN: Will the Min-
isterof SURFACE TRANSPORT be pleased
to state:

(a) the progress made so far in the
development of stellite port at Ennoore in
Tamil Nadu;

{b) whether an expert committee has
recommendedfor abigger portthanthatwas

(c) #s0, the reaction of the Govemment
thereto, and

(d) the time by which the project is likely
to be completed?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI HIAGDISH TYTLER): (a) A Pre-PIB
(public Investment Board) meeting for the
proposal has been held in the Ministry on
16.3.92.

{b) No Sir.
(c) Does nat arise

(d) it will take about 5 years for comple-
tion of the project from the date of Sanction

[ Transiation)

Conversion of National Highway No. 2
to Expressway

4952. SHRICHHEDIPASWAN: Willthe
MINISTER OF SURFACE TRANSPORT be
pleased to state:

(a) whetherthe Government proposeto
bring the National Highway No. 2 passing
through Varsanasi, Deharl, Onsone, Barhi
under ' National Express System’ ;

(b) # so, whether the Government
propose to accord priorityto Varanast-Dehri-
Onsone-Barhi segment in view of the heavy
traffic on this highway; and

()it ;lot. the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) to (c). Na-
tional Highway No. 2 including Varanasi-
Dehari-Onsone-barhi Section is one of the
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14 high density traffic comidors which have
been broadly identified for development as
Expressway type facility. However, the deci-
sion in this regard can be taken only after
detalled technical feasibility and economic
viabillty studies have been carried out and
will be subject to inter-se priority and avail-
ability of funds during the Eighth Plan.

indians having Bank Accounts in
Foreign Countries.

4953. SHRI BHAGWAN SHANKAR
RAWAT: Will the Minister of FINANCE be
pleased to state:

(a) whether the Government are aware
that Indian citizens are holding accounts in
sevoral banks in foregn countries including
Switzerland;

(b)whetherthe Govemment have made
efforts to find out the amount deposited in
each of these banks;

(c) it so, the details thereof;
(d) if not, the reasons therefor;

(e) whether it is necessary to obtain
prior approval of or to inform the Union
Government or any institution of the Govemn-
ment to open accounts in banks abroad and
to made term deposits there; and

() I 80, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) the govem-
ment is aware that Indian citizens residing
abroadare holding accounts inseveral banks
in foreign countries including Switzerland.

(b) to (d). there is no mechanism to find
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out the amount so deposited.

(e) and(f). Indian citizens residing abroad
may open and operate accounts or make
term deposits in bank abroad but the ap-
proval of RBI is necessary for resident Indi-
ans to maintain a bank account abroad
under Section 8 of FERA, 1973,

(Englist)

Construction of National Highways in
A.P.

4954, SHR! DHARAM BAIKSHAM: Wili
the Minister of SURFACE TRANSPORT be
pleased to state:

(a) the details of roads in the grid of
National Highway which are underconstruc-
tion in Andhra Pradesh; and

(b) the amount spent thereon so far?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLERY: (a) and (b). Six
national Highways bearing numbers 4, 5,
7.9,16 and 43 are coverad in the grid of
National Highways passing through Andhra
Pradesh. Development of National High-
ways is a continuous process and the expen-
diture incurred on the development of Na-
tional Highways 'in Andhra Pradesh during
the last three years is as below:

Year Expenditure on development
works

{Hs. crores)
1988-89 12.82 )
1989-90 21.69
1990-91 22.20
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Withdrawal of restrictions on Export of
Agriculture Produce

4955 SHRI GOVINDRAO NIKAM: Will
the Minister of COMMERCE be pleased to
state:

(a)whetherthetarmers organisations in
Maharashtra had launched ‘' Rasta Roko *
agitation in more than 500 places with a view
to raise their voice against the restrictions
impused on the export of agriculiure pro-
duce:;

(b) if so, whether the Govemment pro
pose o withdraw the restrictions imposedon
the agriculture produce;

(c) if so, details thereof, and
(d) # not the reasons therefor?

THE DEPU1Y MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRI SALMAN
KHURSHEED): (a) No, sir.

(b)to (d). Exceptincase ofcertainitems
of mass consumptian there are no restric-
tions on exports of-farm products. In fact
Government is keen to promote exports of
farms products and has provided various
incentives.

Oplum recovered from growers in Uttar
Pradesh

4956. SHRI LAKSHMI NARAIN MANI
TRIPATHI: Wilithe Minister of FINANCE be
pleased to state:

(a) the value of opium recovered during
each of the last three years from the opium
growers in Barabankidistrictof Uttar Pradesh;

(b) the reasons therefor;
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(c) the number of opium growers de-
prived ot getting opium hcences with the
result of this recovery; and

(d) the steps proposed to be taken by
the Government to provide relief to such
tarmers 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR)" (a) the value of
opium recovered during each of the last
three years from the Opium growers in
Barabanki' District of U.P. is as under:-

tgar Value of Opium recovered
1988-89 Rs 2,23,341/-

1989-90 Rs 6, 57, 341/-
12_9_0-91 Rs. 2, 07, 990/-

(b) the recovery ot payment from the
cultivators in these cases was made on
account of difference in the yield of opium
tendered by the cultivators as determined by
handparakh initially and by factory analysis,
subsequently. As the cultivators are nitially
paid 90% of the price of the yield of opium
tendered ‘by them on the basis of
handparakh, the excess amount paid to,
them is liable to recovery if their yield o}
opium is found toi be less oh the basis of
subsequent factory analysis.

(c) The number of opium growers
deproved of getting opium licences with the
result of this recovery are as follows:

Year No. of cultivators de-li-
censed.

1988-89 \ 239

1989-90 203

199-91 226




249 Written Answers

(d) There is no proposal for providing
any relief to such cultivators

Silk Design cum Research Centre

4957 SHHI YASWANTRAOFATIL Will
the Minister uf TEXTILES be pleasud to
«tate

(a) whether the Indian sik Export Pro
motior Councit has raquestad the Union
Government 10 set Uz a Silkk design Cum
research Centre,

(b) f so whether the Government pro
pose to sut up such a Centre and

{c) i s0 the detalls thereol”

THE MINISTER OF STATE Of THE
MINISTRY OF TEXTILES (SHRi ASH s
GEHLOT) (a) In his speech at the Annual
Award Function of the Council held on 24th
January 1992 the chairman indian Sk
Export Promotion Council had suggested
that Govenment may allocate funds fu
establishment of Silk Design Cum Research
Centre underthe National Sericulture Project

(b) and (c) The Central Silk Board hac
already Iniiated action for estabishment o:
a Design Centre under the National Sericui-
ture Project at an approximate expenditure
of Rs one crore The Centre which is being
established at Board’s Central Silk Techno-
logical Research Institute at Bangalore will
have the following sub-units

(1) Design Collection and Documenta-
tion (Mussum)

(1) Ant Studio
(i) Operational Research Studies

(iv) Computer Aided Textlle Design
{CATD) and Colour Matching
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(v) Innovation of Woven and pninted
Designs

Problems of Powerloom Industries

4958 SHRI SIMON MARANDI Wilithe
Minister of TEXTILES be pleased to state

(a) whether the powerloom industries
are facing problem of raw materials due to
steep nce in Polyster filament yarn, Nylon
filament yarn, Visoos filament yain, Acitate
filament yam and Coperemonium filament
yarn,

(b) the action taken by the Government
since January 1991 to control the pnces of
assantial tems/products of this industry

(¢) the detaiis of the concessions pro
posed to be provided to the Powark,om and
Handloom industnes, and

(d) whether OGL facilitity 1s proposed 1o
be provided to these industnies to enable
them to impor: raw matenal?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT) (a) and (b) There have been
fluctuations in the prices of hlament yarn
dunng the lastone year However, inorderto
keep the prices under check, a meeting was
convened by the Ministry of Textiles in Octo
ber, 91 with the manufacturers of PFY, NFY
and VFY and it was impressed upon themto
make available yarn to the weavers at rea-
sonable and affordable pnces In the Janu
ary, 1992, Textile Commissioner also con-
vened a meeting with VFY manufacturers
and user industry and requested the manu
facturers o arrest any further increase inthe
pnices of VFY and bring down the prices

(c) The Govemment is aware of the
davelopment requirement of Powerloomand
Handioom Industry Dunng the Viiith Five
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year Plan, which is yet to befinalised, various
schemes have been proposed with the de-
velopment of Powerloom and Handioom
Industry.

(d) The matter is under consideration,

[English)
Norms for take over of Firms
4959. SHR! NIRMAL KANTI

CHATTERJEE: Wil the Minister of Finance
be pleased to state:

(a)whetherthe Securities andexchange
Board of India has proposed new norms for
take over of firms,

(b) it so, the details thereof; and

(c) the reaction of the Union Govern-
mem thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR). (a) and (b} Un:
der section 11 (2) (h) of secunties & Ex-
change Board of India Ordinance 1992,
SEB! has been vested with powers for
regulating substantial acquisttion of shares
andtake over of companies. Regulations for
take over >t firms have not yet been pro-
posed to the Government by SEBI

{c) Doss not arise in view of the reply to
{a) & (b) above.

Committee to Review Motor Vehicle
Act, 1988

4960. SHRIJAGAT VIR SINGHDRONA:
Willthe Minister of SURFACE TRANSPORT
be pieased 10 state:

(a) the main recommendations of the
high level review commiitee headed by the
Sacretary, in the Ministry regarding the Mo-
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tor Vehicle Act, 1988; and

(b) the detalils of the recommendations
accepted by the Government ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) and (b). The
racommendations of the Review Cormmittee
are the enclosed statement. Aimost all the
recornmendations of the Review Committee
with slight modifications have been accepted
by the Government.

STATEMENT

important recommendations of the re-
view Committee on the basis of which
changes are proposed to be brought out in
the provisions of the Motor Vehicles Act are:

- medical cortificate need not be in-
sisted upon from the appiicants to
drive a non-transport vehicle if he
has not completed 50 years ot age;

where the applicant for a driving
licence fails in the test ot compe-
tunce to drive he may be permitted
io appear for a retest after a lapse
ol 7 days;

it delete the provision regarding
fixing of age of the motor vehicles;

the power to fix fees conferred on
the Central Government under
clause (b) of section 64 to be trans-
ferred to the rule making powers of
the State Government;

the holder of a permit of an articu-
fated vehicle may use the prime-
mover for any articulated vehicie
ow' med by him with a semi-traller
or a prime-mover of any a semi-
trailer or a pnme-mover of any ar-
ticuiated vehicle either owned by
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him orbelonging to another owner,

to delete the provision regarding
the maximum number of stage car-
riage permits that canbegrantedto
any individuals/companies (not
being a transport undertaking),

toempowerthe State Governments
to direct by notification in the Ofti

cial Gazette the regional Transport
Authonty/State Transport Author

ity to fix maximum number of per-
mits on any route taking into con-
sideration the road conditions and
capabiity of the road to take addi-
tional traffic,

to empower the Regional Trans-
port Authonty to formulate rules for
plying stage carnages and invite
applications tfor the grant of per-
mits,

to cast a duty on the driver or other
person in-change of the vehicle to
convey the injured to the nearest
medical practitioner or hospital and
to make it obligatory for medical
practitioner to attend to the injured
and render all medical aid without
watrting for the praocedural formali-
ties of treating the injured after

receipt of police report,

to make 1t obligatory on the part of
manufacturerstoissue acertificate
to the effect that every vehicie of-
fered for sale shall be covered by a
warranty certificate issued by the
manufacturer that the vehicle will
be conforming tothe pollution stan

dards for a penod of two years
subject to proper maintenance by
the owner, and it dunng the war

ranty period the vehicle is e 1ind 1o
violate the emission standards the
vehicle shallbe liable to be rc called

CHAITRA 7, 1914 (SAKA)

Written Answers 254

by the manufacturer and suitable
replacement/compensation given
to the owner

Trade Strategy to Tap Markets in israel
4961 SHRI GANGADHARA
SANIPALLI
DR Y S RAJESEKHAR
REDDY

Wilt the Minister of COMMERCE  be
pleased to state

(a) whether the Union Government is
preparing a compreshensive trade strategy
to tap markets in israel,

{b) if so, the details thereof,

{c) whether these strategies have been
prepared after establishing diplomatic con-
tacts with Israel,

(d) f so, whether a framework for
establishing commercial tes has beenworked

out, and

(e) if so, the details thereof and the time

) bywhich afinaldecision inthis regard s likely

to be taken?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRI SALMAN
KHURSH EED) (a) No such proposal has
been formulated so far

(b} to {e) Do not arise
NTC Mills in Orissa
4962 SHRI ARJUN CHARAN SETHI
Willthe Minister of TEXTILES be pleasedto
state

(@) the number of textile milis In Orissa

(b) the number vf ritis under the private
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management and those under the controt ot
National Textile Corporation ; and

(c) whether the Government of Orissa
has requested the Union Government to
Provide funds and other facilities to this mills
to meet the requirements of raw materials?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) and (b) : There are 13 textile
mills located in the State of Orissa , out of
which 1 textile mill is run by National Textile
Corporation.

(c) Union Government has been provid-
ing funds to Orissa Cotton Mills, the mill
under NTC. Noreference has been received
fromthe Government of Orissa for Providing
funds to Orissa Cotton Mills .

Share of Erstwhile USSR in India’s
trade

Exports
Imports
(Source : DGCI & S)
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' 4963.DR. Y. S.RAJASEKHAR REDDY:
Wl the Minister of COMMERCE be pleased
to state:

(a)the share of erstwhile USSR in India's
exports and imports of essential commodi-
ties in 1989-90 and 1990-1991;

(b) the amount payable by India in
roubles and rupees terms;

(c) whetherany rupee-rouble exchange
rate has been fixed; and

(d)is so,thedetailsthere of and the rate
befora the dissolution of USSR?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHR! P.
CHIDAMBARAMY):(a) The share of the erst-
while USSR in India's exports and imports
during 1989-90 and 1990-1991 is given be-
low :-

"1990-91
16.12% 16.14%
5.76% 5.90%

(b) As per the provisions of the Trace
Agreement with the erstwhile USSR all pay-
ments of commercial and non-commercial
nature were to be affected in Indian rupees

(c)and(d) The Rupee-Roubleexchange
rate was fixed in terms of the Indo-Soviet
Prctocol of November , 1978. The exchange
rate as on 17.11.91 was Rouble
1=R:.31.7874.

Harrassment of Customers by LIC
4964. SHRI BIJOY KRISHNA

HANDIQUE:
SHRI RAM NAIK:

Will the Minister of FINANCE be
pleased to state:

(a) whether the Government are aware
of callousness on the part of the Life Insur-
ance Corporation towards claimants as re-
ported in the Times of India, dated February
7, 1992;

() if so, the steps the Government
contemplate to take in this regard;

(c) whetherthe Government propose to
evolve a monitoring machinery in order to
expedite the settiement of claims; and

(d) if 8o, the details thereot?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH) (a) to (b) : The information is being
collected and will be laid on the Table of the
House.

Special Moratorium on repayment of
Loans

4965. SHRI CHITTA BASU : Will the
Minister of FINANCE be pleased to state:

(a) whether the West Bengal Govemn-
ment has requested the Government for a
special moratorium on the repayment of
loans which the State received under the
World Bank's assistance Programme, and

(b}if so, the reaction ofthe Government
therto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SHANTARAM POTDUKHE): (a) No , Sir,

(b) Does not arise .

Export house status to Industrial
houses

4966. DR. C . SILVERA: Will the Minis-
ter of COMMERCE be pleased to state:

(a) whether Maruti Udyog Limited has
been granted the status of an export houss;

(b) it so, the details thereof and the
criteria fixed for granting such status;

(c) whether some more industrial house
In private as well as in public sectors are also
proposed to be granted the status of export
house in the next two financial years, and

{d) if so, the sector-wise details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
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CHIDAMBARAM): (a) Yes, Sir.

(b) The Company was granted the sta-
tus as they fulfilled the critera laid down for
the purpose namely:-

(i) achievement of the minimum
annual average Net Foreign Exchange eamn-
ing of Rs. 4 crores in the base period (the

precading 3 licensingyears).

{i) the Net Foreign Exchange
earmed was not less than 25% of the average
in any one of three preceding licensing
years.

{c) and (d). Yes Sir. However, it is not
possible to anticipate the numberand sectoral
break up of industrial houses who would
become eligible for this status as it would
depend on their export performance andthe
eligibliity criteria laid down in successive
years.

Recovery of Income-tax in Bombay

[Translation}

4967. SHRI VILASRAO
NAGNATHRAO: Will the Minister of FI-
NANCE be pleased to state:

(a) the amount of income-tax recovered
in Bombay during 1990-91 ;

{b) whether the recovery was in accor-
dance with the target;

{c)the names of big capitalistsinBombay
whose houses were raided dunng the above
period and the details of articles seized
during these raids ; and

(d) the steps taken 1o curb income-tax
evasion?

THE MINISTER OF. STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) The collection
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of Incorme-tax (including Corporation Tax) (i) Verification of information by Cen-
form Bomby change during 1990-91 was Rs. tral Information Branches in a
3, 278 crores planned manner,
{b) No, Sir. There was a shortfail. (v} In-depthinvestigation i a seiocted
number of cases; and
(c) Detaiis of the major searches are
given in the enclosed statement. (v) Pre-emptive purchase 0f immov-
able properties by the Central Gov-
(d) The steps taken to curb income tax g’r"‘a’:’" x"‘("g:;’ ﬂf:e‘ WVEI;’;;;’
evasion include the following:- er ncome-|
n incluce the Tofowing in certain notied chties.
() Systematic survey operations; Further, Persons found to be indulging

in tax evasion are being dealt with severely
by imposing penalties and launching pros-

(i) Search and selzure operations in
ecution proceedings against them.

appropriate cases;
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Recovery of loans by IDBI

4968. SHRI KRISHAN DUTT
SULTANPURI: Wilithe Minister of FINANCE
be pleased to state :

(a) the number of companies/sstablish-
ments whichwere askedto make repayment
to Industrial Development Bank of India
during the las! six months , State-wise; and

{b) the steps taken or proposed to be
taken to recover the outstanding loan
amounts/interests from them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) It has been reported by the
Industrial Development Bank of India (IDBI)
that there were in gl 2183 companies with
loan assistance granted to them by IDBI
under direct loan assistance and outstand-
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ing as on 31.3.1991. Statewise details of the
companies are given in enclosed statement
Aggregate demand made by IDBI during
1990-91 (April-March) related to 2004 com-
panies (excluding 179 suit filed cases) .
Similar information for the half-year ended
Sep. 1990-91" Is not readily available.

(b) The arrears position is reviewed by
IDBI continuously on a case to case basis
and appropriate follow-up measures are inl-
tiated for recovery. these measures include
vigorous pursuing with the borrowing com-
panies for early clearance of overdues and,
incase of recaicitrant borrowers, recall and
filing up suirs forrecovery . Reschedulements
aregranted wherever neressaryonthe merits
of each case. inthe case of units facing long
term problems , joint meeting of all the
participating institutions and banks involved
in the financing of projects are heid for
arriving at aconsensus for evolving possible
rehabilitation or reviva! packages.

STAMENT

Stale-wise classification of outstanding direct loan assistance as on 31.3. 1991

Sr. Name of Outstanding
Ne. States loans
No. of Amount
Companies

i Andnra Pradesh 217 1268.25
2. Assam 22 79 61
3. Bihar 34 113.79
4. Goa 12 31.44
5. Gujarat 201 1483.97
6. Haryana 70 23414
7. Himachal Pradesh 23 53.44
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Sr. Name of B Outsfanding
No. States loans
-No. of Amou;—
Companies
8. Jammu & Kashmir 7 21.00
9. Kamataka 132 507.26
10 Kerala 62 255.86
1. Madhya Pradesh 103 515.64
1z. Matharashtra 407 1441.55
13 Marnpur 3 3.22
14 Maahalaya 5 999
1Y, Nagaland 4 243
16 Onuse 45 31877
17. Punjab 83 350.29
18. Rajasthan 89 353 53
19 Sikkim 6 407
20 Tamil Nadu 253 913 32
21 Uttar Pradesh 221 1048 65
22 West Bengal 119 692.02
23.  Tripura 2 3.06
24, Union Territories 61 161.35
Total 2183 9866 56
Listing norms for Shares (a) wether the Indian stock market has

be come highly unstable and speculartive for
the last nine months;

(b) whether the listing norms for shares
in various Stack Exchange's are uniform;

4969. SHRI SOMJIBHA! BAMAOR :
Wil the Minister of FINANCE be pleased to
state:
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(c) if so, the details thereof;
(d) if not, the oreasons therefor; and

(e) the details of the securities which
were refused listing under the class speci-

| fied’ in each of the Stock Exchanges in the

country during 1991 and the reasons there-

- for?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) The share

. prices have shownrisingtrendduring the last

- nine month due to market factors including

. therecent liberalised policies of the Govern-

ment . Trading in securities is regulated by
the Bye-Laws and Regulations of the Stock
Exchanges . The Stock Exchange authori-
ties keep a constant watch on trading in

| Securitiues andthe movementintheirprices
i forensuring growth and stability in the mar-
* ket

(b) and {c) Yes , Sir . Uniform listing
norms for shares of companias are followed
by Stock Exchanges which include inter-alia

thatthe company seekingiisting shouldhave -

- minimum issued capital of Rs.3 crores and

- the minimium public cifer shall not be less
than Rs.1.80 crores.

(d) Question does not arise.

(e) The question of refusing listing under

- the class “ specified “ shares does not arise

as there is no classification in to specified &
non-specified for the purposes of listing.

National highway status to Rishikesh
Badrinath road

4970. SHRI BHUWAN CHANDRA

” KHANDURI : Will the Minister of DEFENCE
~ be pleased to state :

(a) whetherthe Government proposeto
declare the Rishikesh-Badrinath road as a
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Nationa! Highway in view of its strategic
importance and Heavy pilgrim and tourist
traffic in the area ; and

(b) if not , the reasons therefor?

THE MINISTER OF DEFENGE (SHRI
SHARAD PAWARY): (a) No, Sir.

(b) The traffice intensity does not justify

- declaration of this road as National High way,

at this stage.
[Translation]
Production of Textiies in Bihar

- 4871, SHRI NAWAL KISHORE RAL
Wili the Minister of TEXTILES be pleasedto

" stata:

(a) whether the production in textile
industries in Bihar is far less as compared to
other States, and

(b) if so , the reasons therefor and the
steps taken by the Government in this re-
gard?

THE MINISTER OF STATE OF THE

MINISTRY OF TEXTILES (SHR! ASHOK

GEHLOT): (a) Yes , Sir..

. (b) The production of Textiles in Biharis
less as comparedto other states because of
smaller number of textiles mills and very low
capacity in terms of spindles and looms.

The Government has taken following
mear ures:-

(i) There are no restrictions for setting
up of textiles units, subject to locationai
guidlines, in view of New Industries policy.

(i) Issue of licences have also been
dispensed within forlocation othert"anloca-
tion falling within 25 kms. fromthie o oh=ry
of cities: having more than 10- lakhs <
population as per 1991 census..
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(i) The Government have set up a
Nodal Agenccy to evolve and manage
* rehabilation pakages for viabie units aand
established the Board for Industrial and fi-
nancial Reconstruction which also draws
rehabilitation packages.

[English]

Construction of Byepass along national
Highway No.6

4972 SHRI SRIBALLAV PANIGRAHI:
Willthe Minister of SURFACE TRANSPORT
be pleased to state:

(a) whetherthe Government have made
a survey for construction of bye-pass along
NH-6 at Deogrh;

(b) if so, the details thereof; and

~ (c) the time by when the work on this
project is likely to be started?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JADISH TYTLER): {a) and (b): Sur-
vey only forselecting a suitabie alignmentfor
the Bypass along NH-6 at Deogrh has been
carried out by the State Government.

(c): Since 8th Five YearPlan has notyet
been finalised, it is 100 early to indicate any
time-frame forcommencement of this project.

Export Prices of iron Ore

4973. SHRIDHARMANNA MONDAYYA
SADUL: Wili the Minister of COMMERCE be
pleased to state;

(a) whether there is any proposa! to
raised the export prices of iron ore;

h) if so, whether the rnatter was dis-
cus.ed with Japan or any other country to
bk lin ore s exported; and
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{c) if so, the ocutcome thereof?

THE MINISTER OF STA. < OF THE
MINISTRY OF CCOMMERCE (SHRI P.
CHIDAMBARAMj): (a} to (c). The Indian
Delegation which visited Japan for price
negotiationsfor 1992-93 discussed with JSMs
and sought some. price increase. JSMs,
however, did not agree to this. lron ore
prices finally negotiated for 1992-93 with
JSMs are in line wiih the settlements
reached by the other major suppliers of
iron ore to Japan.

[Translation]

Complaints to MRTP against Sipani
Automobiles Limited

4974 SHRI VISHWANATH SHASTRI:
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a) whether the customers who pur-

chased cars manufactured by M/s Sipani

Automobiles Limited, Bangalore have com-
plained to M.R.T.P. regarding the quality of
the car; and !

(b) if so, the action taken/proposed to
be taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTRY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN KUMARA-
MANGALAM): (a) Six customers of Mon-
tana Diesel passangers car have complained
to the MRTP Commission alleging certtain
defects vis-a-vis the advertisment issued by
the respondent company for the sale of car.

(b) The MRTP Commission ordered an
investigation to be conducteu by Director-
General (Investigation & Registration). The
preliminary investigation report of the Inves-
tigation Officer has since been received.
The Commission being a quasi-judicial body
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is empowered to take further necessary
acction under the provisioons of the MRTP
Act.

German's Proposals for Joint Business
Development in India

4975. SHRIV. SREENIVASA PRASAD:
Willthe Minister of COOMMERCE be pleased
to state:

(a) the proposals received from the
Gemnan Governmentinconnection with joint
business development in India.

(b) the detalls of assistance andgrants-
in-aid worked out by the German Govemn-

inent for the purpose;

{c) the terms and conditions on which
the assistance has been extended;

(d) whetherthese conditions have been
~xamined by the Government; and

(e) if so, the details in this regard?

1 HE MINISTER OF STATE OF THE MINIS-
TRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) No. of proposal has
been recaived fromthe Government of Ger-
many for joint business development in In-
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dia. However, financial and technical assis-
tance have been provided tor the Indo-
German Export Promotion Project and the
indo-German Invesiment Promotion Ser-
vice. These projects have been in operation
since 1988 and 1984 respectively.

(b) to (). Do not arise.

Earnings from Export of Marine
Products

4976. SHRI VIWJAY NAVAL PATIL: Will
the Minister of COMMMERCE be pleasedto
state:

(a) the eamings from export of marine
products during the last three years and
1991-92; .

(b) whether devaluation of rupee and
attractive incentives have helped export
eamings; and

(c) ff so, the expectedtarget of eamnings
from export of marine products during 1992-
93?7

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHR!I SALMAN
KHURSHEED): (a) The export of marine
products during the last three years and
during April 1991-February, 1992 are:-

Qty.(in Mts) Value (Rs.Crores)
1988-89 99777 597.85
1989-90 110843 63499
1990-91 139419 893.37
April, 91-
1 6b.,1992. 146378

1200,.5

(Source: MPEDA, KOCHI)
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(b) Yes, Sir, Inspite of economic reces-
sion in thee major seafood importing coun-
tries, ourexport has shown inccrease bothin
volume and value.

(c) The exporttarget of marine products
for 1992-93 is tentatively fixed at Rs.1586
crores (US $600 Mg).

Selzure of Gold, Silver and other
Contraband Goods in Delhi

4977. SHRI BHUPINDER SINGH
HOODA: Will the Minister of FINANCE be
pleased to state:

(a) the quantity and value of gold, silver
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and other contraband goods selzed in Delhi
since January, 1990;

(b) the number of persons arrested in
this connection andthe numberofforeigners
out of them; and

(c) the action taken by the Government
against them?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) and (b): The
yoar-wise figures of gold, silver and other
contraband goods seized and the number of
persons arrested by Delhi Customs authori-
ties since January, 1990 are given in the
table below:-

ftem Quantity Value No.of persopns
(in kgs.) (Rs. in crores.) amrested
1990
Goid 483.8 18.72239 including
67
toreigners
Siiver 8763.0 5.79
Other contraband - 23.69
1991
" Gold 4702 19.16 254
including
16
foreigners
Silver 3634.0 2.39
Other contraband - 27.94
1992
Goid 87.2 4.23
Siiver 5301.0 419 34
Other contraband - 0.37

NOTE: Figures for the Year 1991 & 1992 are provisional.
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(c) Cases are registered against the
persons involved and adjustication proceed-
ings and prosecutions are taunched against
the offenders as per the provisioons of the
law.

[ Translation]
Export of Crabs

4978. SHRIVILAS MUTTEMWAR: Will
the Minister of COMMERCE be pleased to
state:

(a)whetherthe Government proposeto
export crabs;

(b) i so, the steps taken by the Govern-
ment in this regard; and

{c) # not, the reasons therefor?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRI SALMAN
KHURSHEED): (a) to (c). Crabs both in live
and in frozen are being exported from india
and are eligible for all normal export incen-
tives.

[English}

Import of Goods Through stolen REP
Licences

4979. SHRI BHAGWAN SHANKAR
RAWAT: Will the Minister of COMMERCE
bee pleased to mier to the reply given to
Understand Questioon No.1461 on Novem-
ber 29, 1991 amd state:

(a) whetherthe Government have since
collected the infarmation;

(b) if so, the detalls thereof;
(c) i not, the reasons therefor; and

(d) the tima by which the Government
propose to coliect the information?
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THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) to (d). Information
racceived from 28 Port Licensing Authoritias
indicates that during trhe period 1-1-1991 to
31-8-1991, REP Licences for a value of Rs.
2,80,97,769/- were lost. Efforts are being
made for expeditious collection of informa-
tion from the other offices.

Silk Unitsin Kerala

4980. SHRI P.C. THOMAS: Will the
Minister of TEXTILES be pleased to state:

(a) the details of silk textiles untis in
Kerala; and

(b) the steps taken/proposed to be
taken to encourage the silk industry in the
State?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTIL (SHRI ASHOK
GEHLOT): (@) The information is being
collected

(b) In orderto encourage the production
ot silk, the Central Silk Boardis implementing
a World Bank/Swiss assisted National Seri-
culture Project in Kerala since 1989-90 at a
totalcostof Rs. 348.57 lakhs over the project
period. The project envisages establish-
ment of the following infrastructure for devel-
opmentof 2000 acres of land under muberry
for the production of 60 metric tonnes of raw
sitk:~

1. One P2 Farm

2. One F1 Graina-go

3. Four Technical Service Centres
4. Twenty Chawkie Rearing Centres

5. One Cocoon Market
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6 One Cocoon Testing & Grading Unit
7 Twenty Cocoon Drying Chambers

. 8 One Demonstration-cum-Training
Centre

9 One Sericulture Training School

Basides, the Central Sik Board is also
extending assistance to the State under
various developmental programmes lke
supply of mullberry cuttings/saplings/disease
free layings, farmers training programmes
etc

Production Cost of Natural Rubber

4981. SHRI PC THOMAS Will the
Minister of COMMERCE be pleasedtostate

(a) whetherthe Govemment have made
any study on the cost of production of natural
rubber for the purpose of fixing bench mark
or support pnce, and

(b) it so, the cost of production of one
kilogram natural rubber, as per the study?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P
CHIDAMBARAM) (a) and (b) A study on
the cost of production for natural rubber
(RMA-4 Grade) was carried out in Novem
ber, 1980 which had indicated the cost for
this grade to be approximately Rs 21 45 per
kg Due to reported increases in various
inputs, a fresh Cost Study has since been
camedout This study is being examined by
Government

Utilization of Defence Budget

4982 SHR! BHAGEY GOBARDHAN
Wil the Minister of DEFENCE be pleased to
state
(a) the steps proposed to ba taken for
cost-effective utilisation of the Defence bud-

gﬂ,
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(b) the savings likely to be effected
dunng 1992-1993 through implementation
of cost-gffective measures,

(c) whetherthe measures include stop-
page of frash recruitments also in some of
the departments, and

(d) f so, the details thereof?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR) (a) and (b) Economy
measures Intiated include reduction in con
sumption of FOL (Fuel, Oil & Lubncants)
review of all ongoing projects/schemes ef
foctive personnel management, review of
Inventores, sale of surplus/obsolete stores
and land, review and rationalisation of the
scale and duration of all traning courses/
exercsas/practice camps, optimumutiisation
of transport, modernisation of the existing
equipment, indigenisation, use of simulators
etlc

(c) and (d) Rationahsation of man
power is a part of the economy measures
Inttiated

Export of Garments during Eighth Plan
4983 SHRI BHAGEY GOBARDHAN
Will the Minister of TEXTILES be pleased to
state
(a) the export potential of garments at
present and dunng the Eight Five Year Plan
period,

(b) whetherthe Government proposeto
fix floor price of garments for exports,

(c) 1 so, the reasons therefor;

(d) whether the garment trade has
created employment opportunities in rural
areas also, and

(e) If so, the detalls thereof?
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THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) In the current year, expotts
from Aprii 1991 to February 1992 have
reached Rs.5462 crores (Provisional) Thare
is good poitential for increasing exports sig-
niticantly during the 8th Plan Period

{b) and (c) Floor pnces for export of
garments which are subject to quota restric-
tions in various importing countnes are fixed
every year with the main objectives of i)
maximising export earnings, il) eliminating
unhealthy competition resulting in export of
cheap products against limited quotas, iii)
reducing the scope for under invoicing and
iv) minimising price adjustments between
different quota allotment systems

(d) and (e): Garment export trade 1s
htherto concentrated manly tn urban ar-
eas

Export of Sitk

4984. SHRI GOPINATH GAJAPATHL.
Will the Minister of TEXTILES be pleasedto
state:

(a) whether the Government have any
proposal to increase the export of silk,

(b) if so, the target fixed for the Eight
Five Year Pian; and

(¢) the details of the steps proposed to
be taken to increase the export in the above
plan period?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) and (b). Government are
making concerted efforts to increase export
of siik textile products. The tentative target
for export of silk textile products for the Viiith
Five Year Plan is Rs. 3074,00 crores.

(¢) The indian Sik Export Promotion
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Council set up tor promotion of export of silk
textile products is taking various steps for
promotion of exporls which inter-alia, in-
clude participation intrade fairs, organisation
of ‘Buyer-Seller Meets', sponsoring of Sales-
cum-Study Teams, undertaking market sur-
veys and speciat markst/product promotion
programines elc

Import of Newsprint

4985. SHRI GOPINATH GAJAPATHI:
Willthe Minister ot COMMERCE be pleased
to state:

(a) the approximate requirernent of
newsprint in the country;

{b) whether newsprintis being imported
to meet the growing requirement;

(c) whether State Trading Corporation
had signed an agreement with earstwhile
Soveit Union to import newsprint;

{d) 1t so, the total quantum of newsprint
which was to be imported;

(e) the quantum of newsprint already
Iimported from that country during the cur- )
rant year, so far;

() whether the recent political develop-
ment has any agdverse impact onthe agree-
ment, and

(g) i so, the detalls thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM). (a) and {b) The approxi-
mate requirement of standard newsprint in
the country during the current year has been
estimated atthelevelof 5.5 lakhtons andthe
newsprint 18 imported to bridge the gap
between indigenous demand and supply.

{c) Yes Sir,
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(d) and (e). Against the contracted
quantity of around 33,330 MTTs of newsprint
during 1991-92, an overall quantity of 49,700
MTs (Provisional) of newsprint has been
received which includes a quantity of 16,940
MTs as ‘Carried Forward' from the previous
year.

(f) No, Sir,
(g) Does not arise.
[Translation]

Inconvenience to Passangers at
Ahmaedabad Alrport

4986. SHRI HARISINH CHAVDA:
SHRI HARIN PATHAK:

Wilithe Ministerof FINANCE be pleased
to state:

(a) whether the passengers coming
trom abroad are experiencing inconvenience
at Ahmedabad airport at the hands of cus-
toms officials;

(b) if so, the detalils thereof; and

(c) the steps taken or proposed to be
taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) No, Sir.

(b) Does not arise in view of reply given
in part (a) above.

(c) Customs Officers atall international
airports are under instructions to be courte-
ous and helipful to all international passen-
gers Senior officers of the departments are
also available on the spot to oversee clear-
ance operations.

Development of Powerloom Sector
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4987. SHRIMATI
RAJESWARI:
SHRIMATI VASUNDHARA
RAJE:
SHRI KASHI RAM RANA:
SHRI KARIKEWAL PRASAD:
SHRI R.SURENDER REDDY:

BASAVA-

Willi the Minister of TEXTILES be
pleased State-wise:

(a) The number of powerloom regis-
tered in the country as on date, State-wise:

(b) whetherthe powerlooms sector has
remained unregulated for the last several
years;

(c) if so, the reasons thersfor and the
number of units closed due to prevailing
crises faced by these units, S tate-wise;

(d) whetherthe Government proposeto
set upafund exclusively forthe development
of the powerloom sector in the country;

(e) 1f so, whether this fund would be
pattemed after the Textile Modernisation
Fund meant for the organised mill sector;

(f) if so, whether any norms have been
laid down for the utiliasation of this fund by
the above sector;

(9) it so, the allocation of fund made so
far to the States, State-wise; and

(h) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) Number of looms registered
as on 31 12.1991 is 11,34,966. The State-
wise details are as given in the enciosed
statement I

(b) Registration of Powerioom was
regulated after the announcement of Textile
Policy in 1985.
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(c) There has been under utilisation of
capacity due to powercuts, non-availability
of working capital/loan etc. During quarter
ending December ‘91 idie percentage was
6.96%. State-wise details are given in the
enclosed statement Il.
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. (d) The Govemment is aware of the
development requirements of the powerioom
Industry. Duringthe VIl Plan, whichis yetto
be finalised, various schemes have been
proposed to modernise powerloom,

(e) to (h). Does not arise.

S.No. .Name of the State Number of powerioom
Registered.
1. Andhra Predesh 20,701
2. Asam 2,450
3. Bihar 2.689
4, Goa 132
5. Gujarat 245877
6. Haryana 8,750
7. Himachal Predesh 1,258
8. Jammu and Cashmir NA
9. Karmataks 48,681
10. Kerala 1,935
11, Mashya Predesh 32,884
12. Maharashtra 4,28,583
13.  Orissa 3,091
14, Punjab 21,236
15. Rajasthan 28,073
16. Tamil Nadu 2,17,396
17.  Uttar Pradesh 64,663
18.  West Bengal 4,172
19. Sikkim 5
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S.No. Name of the State Number of powerloom
Registered.
20. Chandigarh, U.T. 42
21. Dadra, Nagar Haveli, U T. 424
22. Delhii, U.T. 1,094
23.  Pondicheery, U.T. 830
. Total 11,34,966
STATEMENT W
S.No..  Name of the State Idle Capacity
1. Maharashtra 6.38%
2. Gujarat 1.19%
3 Tamil Nadu & Pondicherry Not availiable
4. Kamataka, Kerala A P. Not available
5. Uttar Pradesh 15.97%
6. MadhyaPradesh 9.33%
7. Punjab, Haryana, Delhi, Himachal 6.33%
and Jammu & Kasmir
8, Rajasthan 18.46 ‘
Overall percentage 6.96%

Sick industrial Companies Referred to
BIFR

4988. SHRI M.V.V.S.MURTHI. Wilithe
Minister of FINANCE be pleased 1o state:

(a) the details of the sick industrial
companies refered to the BIFR by various
State Governments and also by the private
sector, seperately;

(b) the decision of the BIFR over the
projects so far referred; and

(c) the number of the winding up units?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) The Board for Industrial and
Financial Reconstruction (BIFR) has reported
that while the onus of reporting sickness is
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laid on the Board of Diractors of sick indus-
trial compames u/s 15 (1) of the Sick indus-
trial Companies (Special Provisions) Act,
1985, the Central Government or the Re-
serve Bank or a State Government or a
Public Financlal institution or a State Level
Inistitution or a Scheduled Bank may also
make a reference u/s 15 (2) if 1 has sufficent
reasons to believe that any parti wiarindus
trial company has bacome a sick industrial
company. As on 29.2.92, 1146 companies
were registered with the BIFR which in-
cludes 78 cases u/s 15 (2). BIFR has turther
reported that it does not separately compiie
the references made by various State Gov-
emments.

(b) and (c). Data on disposal of refer-
ences registered as on 29.2.92, as furmished
by BIFR, is as follows:

References registered 1146

Dismissed as not maintainable 194
Approval accorded u/s 17(2)

of the Act after the 127
Board is satisfied that the

company itself can make its
networth positive.

Schemes sanctioned u/s

18(4) of the Act 229
Winding up recommended

to the concerned

High Court u/s 20(1) 161

Others 4

BIFR has reported that the remaining
431 cases are under various stages of pro-

cessing
Aids In Servicemen
4980. SHRI GURUDAS KAMAT:

SHRI SANA KUMAR
MANDAL:
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Will the Minister of DEFENCE be
pleased to state:

(a) whether AIDS the dreaded disease
has made inroads into Indian Armed Forces;

(b) i so, the reasons therefor; and

(c) the steps being taken to pravent
this dreadeddisease intothe Armed Forces?

THE MINISTEROF DEFENCE. (SHRI
SHARAD PAWAR): {a) and (b). 81 cases of
Human Immunodeficiency Virus infection
have been detected in the Indian Armed
Forces from 1987 (inception of surveillance)
toJanuary 92. There has been no case of full
blown Acquired immuno Defeciency Syn-
drome (AIDS). 62 of them had history of
promiscuous sexual exposure.

(c). Some of the important preventive
steps taken aro-

() Blood is obtained only from voluntary
donors among the Service parsonnel.
Facility for testing donated blood has
been expanded

(W) Specialcaretoensuredisfinfec tionof
instruments. Disposable syringes are
used.

(i) infected cases are kept under surveil-
lance to limit the transmission of infec-

. tion to others

(v) 7 Centres carry out surveillance for
HIV infection in the Ammed Forces.
Blood donors and high risk cases are
screened for HIV infection at these
Centres.

(v) Troops and their familias are apprised
of the dangers and the methods of
prevention of this disease.
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[Transiation]
Smuggling In Orissa

4991. SHRIVILAS MUTTEMWAR: Will
the Minister of FINANCE be pleasedto state:

(a)

whether the attention of the Govem-
ment has been drawn to the news-item
captioned, "Orissa Se Prati Varsh 1 Arab Se
Adhik Mulya Ke Ratnon Ki Taskari Hoti Hai"
appeaming in the daily "Rashtriya Sahara’
(Delhi Edition) dated February 6, 1992,

(b) if so, the details thereof and the
reaction of the Union Government thereto;

(¢) the steps taken or proposed 1o be
taken by the Government to check such
smuggling; and

(d) the number of persons involved in
such smuggling arrested during the last two
years?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) Yes, Sir.

(b) to (d). Information is being col-
lected and will be laid on the Table of the
House.

Debt Relief to Farmers
4992. SHRI VIJAY NAVAL PATIL: Will
the Minister of FINANCE be pleased to
state:
(a) whether there is any scheme to
write-off the loans of farmers badly affected
due to natural calamities;

(b) it so, the amount of loans written-off
during each of he last three years;

(c) whetherthere is any instructions for
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banks not to charge penalty rate of interest
from the farmers when they are unable to
pay the loans; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): {a) and (b). No, Sir. Resetve Bank
of India (RBI) had issued standing instruc-
tions to banks in August 1984 for providing
relief and rehabilitation assistance to the
persons affected by natural calamities such
as floods, droughts, cyclones, eic. These
guidelines envisages, inter-alia, (i) conver-
sion of short term production loans into
mediumterm loans, (ii) rescheduling/ post-
poning of existing term loan instalments, and
(iti) provision of additional need based crop/
investment loans, etc.

(c) and (d). RBI has issued instructions
to commercial banks regarding interest on
agricultuural advances as under:

()] The policy of levying penal rates
should be implemented with dis-
crimination and selectively. In
orderto avoidindiscriminate levy-
ing of penal rate, the decisions
on penal rate should be taken at
afairly higherlevel in each bank;

(i) No penal interest should be
charged for loans up to Rs.
25,000/-;

(i)  For limits over Rs.25,000/- the
penal rate may vary from 1 per-
cent to 2.5 percent over and
above the normal rates of inter-
st

(v) Interest on current dues should
not be compounded;

(v)  Total interest debited to an ac-
count should not exceed the prin-



305 Writen Answers

cipal amount in case of shont
termloans to small and marginal
farmers,

(vi) Where default is due to genuine
reasons, banks should schedule
theinstaiments undertermioans

Export of Leather Goods

4993 SHRIN DENNIS
SHERI B L SHARMA PREM
SHRI VILASRAO NAGNATH-
PRAO GUNDEWAR
SHRIPHOOL CHAND VERMA

Will the Minister of COMMERCE be
pleased to state

(a) the details of the leather goods
exported particularly from Delhi, during each

CHAITRA 7, 1914 (SAKA)

Written Answers 306

of the last three years and the current year,
country-wise,

(b) the amount of foreign exchange
eamed, country-wise,

{c) the steps taken or proposed be
taken bythe Governmenttoboost the exoport
of leather products,

(d) whether the export of leather/skin
has been restricted, and

(e) f so, the details thereof and the
reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHR! P
CHIDAMBARAM) (a)to(e) A Statementis
enclosed
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(c) To encourage export of leather
products, Govemment has taken a number
of promotional measures which inter-alia
mciude

(1) duty free impoort of leather in raw,
sami finished from to supplement domestic
availabiiity of leather,

(i) Iimpooit of other raw materials,
consumables, accessones, chermcais and
capital goods with cooncessional duties

(i) strengthening design and develop
ment programmes,

(iv) augmenting man power training
both within the country or outside,

(v) estabiishing industrial estates and
promoting co nmon facility centras and

(vi) improving quaiity of indian leather
products and making them more competitive
n the world market

(d)and (e) The Govemmentpolicyisto
progressively displace the exports of raw
materials by value-added leather products
and towards this end, exports of raw hides
and skins and semi-finished leather have
already bean banned Export of finished
leather, though allowed at present, is subject
to an export duty of 10%

Marger of AFCL with NABARD

4994 SHRIMOHANRAWALE Wilithe
Minister of FINANCE be pleased to state

(a) whether vanous coommutties set up
by the Union Gopvernment from time to time
have suggestedthat the Agricultural Finance
Corporation Limited be converted into a
subsidary of the National Bank for Agncut-
tural and Rural Development to ensure
bettter results in the field of agriculture and
rural deveiopment,
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(b) whether any dacision has since
bean taken,

(c) #so the details th weof and,

(d) f not, the reasons therefore and the
time by which the decision is likely to be
taken?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI! DALBIR
SINGH) (a) to () The rcie of Agfricuttural
Finance Corporation ttd (AFC) was re-
celved by the Commineeio Roview Arrange
ment for institutional Cradit for Agriculiture
and Rural Development {CRAFCARD) in
1981 The Commttee had recommended
the cottinuance of AFC as an mdependent
cons tancy tryanisation with close links
with the Nationu Bank for Agricuiture and
Rural Developmeint\WABARD) AF C con-
tnues o e an auonormrous body, providing
consultan.y sevviens bothin India and abroad
and -arrying out ite activities In an objectrive
manner, as an independent arganisation

(d) Inview of the above, the quuestion
does not anse

[Translation]
Patrolling Boats in EEZ

4935 SHRI MUMTAZ ANSARI
SHRIMATI SHEELA GAUTAM

SHRI RAJESH KUMAR

Will the Minister of DEFENCE be
pleased to state

(a) the total area of the Exclusive
Economic Zone,

(b) the estimated number of patrolling
baats required to keep vigil in this area,

(c) the number of boats which are in
operation at present, and
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(d) the number of boats which are hkely
to beengagediorthis purpose inthe nexttwe
ysars?

THE MINIS i ER Ur- DEFENCE  (SHRI
SHARAD PAWAR): (2} 1he total area ofthe
indlan Exclusive Economic Zone is 20.13
lakh sq Km

(b) to () : The force levels of the Coast
Guard are being developed in accordance
withthe Coast Guard Plan 2000 and the five-
yearly Coast Guard Developemnt Flans,
subject to the avauabilty of tunds The
number of patro: boats with the Coast Guard
1s aliso being enhaned prugressively to en
able themto discharge their patrolling duties
effictively

Smuggling Through Green Channe)
4996. SHRI MUMTAZ AnSARL
SHRImA It SHEELA GAUTAM
SHRI RAJESH KUMAR

Will the Minister o FINANCE oe
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pleased to state:

(a) whether some cases of smuggiing
of electronics and other tems by passengers
passing through green channel at Bombay,
Del, Madras and Cicutta airports have
corme to the notice of the Government

{b) ¥ so, the detalls thereot; and

(c) the steps taken/proposed to be
taken to check such evasion of customs
duty?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKURY)' (a) Yes, S,

(b) The nurbet of cases and value of
goods including electronic goods seized
duang the last one year by the customs
authorities from passengers passing through
greer. cnannes at the international airports
located at Bomb.ay, Madras andCalcutta ar
as follows -

NG OF CASES

AIRPORTS VALUE
e . (Rsmhacs)

Bombay 1986 375.0

Madras 14 30.9

Calcutta 165 165.0

At Delhi awrport, the total number of
cases of concer'™e * Imiscaclaraion by
passangers was 1137 and value of goods
involvedwas Re 240 lacs forthe year 1991
At Delhi airport record is rot maintained for
cases of concealent/m:« declaration sepa-
rately in respect of red and green channels.

{c) Custome authonties are alert against

smuggling activities. Intelligence i1staargeted
against such activites. Sophisticated equip-

ments such as X-ray, beggage metal detec-
tors etc are being increasingly used. Pre-
ventive and Intelligence officars maintain
survglilance and take appropriate action for
intercaeption of suspicious persons.

E4port of Price
4997. SHRI B.L. SHARMA PREM :

SHRI PHOOL CHAND VARMA :
SHRI DHARMA BIKSHAM ©
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Will the Minister of COMMERCE be
pleased too state:

(a) the companies which exported rice
during 1991-92,

{b) the quantity of rice exportedby each
of the companies during the above period;
and

{c) the amount of foreign exchange
eamed therefrom?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHR! SALMAN
KHURSHEED): (a) to (c) . Information s
beling collected and will be laid on the Table
of the House.

Allaged Illegal Dealings.4f Liquor In
Canteans

4998. SHRIANAMD RATNAMAURYA:
SHRI BARE LAL JATAV

Will the Minister of DEFENCE be
pleased to state :

(a) whether some incidents of alleged
ilegal dealings of liquor in various armed
forces canteans have come to the notice of
the Government during the last three years;

(b), if so, the detalls thereof;

(c) the number ot persons found pur-
chasing liquor more than the prescribed
quantitty and the action taken against them;
and

(d) the steps being taken by the Gov-
emment to prevent the liquor supplied to
canteens being soldinthe open marketona
large scale? )

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWARY): (a) and (b). One L/Nk
drew 8 botties of RUM by forging signatures
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of an officer from HQrs Pune Sub-Area
Canteen and soid them in league with two
Sales Assistants of the Canteen. After
investigationthe 3 persons foundguilty were
duly punished underthe Service Rules appli-
cable to them.

{c)and(d): Thereis na report regarding
puurchase of liquor, from the Unit Run Can-
teens, more than the prescribed quantity.
The distribution of liquor to Armed Forces
Personnnel is regulated and monitored by
the Officer Commanding of each Unlt as per
guidelines on the subject issued by the Army
HQrs, fromtime to time. The existing guide-
lines provide adequate safeguards against
unauthorised sale of liquor from any URC.

{English]

New Bye-Pass Connection for Cochin
Port

4999. PROF. K.V THOMAS : Willthe
Minister of SURFACE TRAANSPORT be
pleased to state ;

(a} the progress made in connecting
Cochin ?on with the Cochin Bye-Pass via
the new Thevera bridge; and

(b) the time by which the work on this
road is likely to be completed?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLERY): (a) and (b).
Construction of NH 47-A Link Road connect-
ing Cochin Port with Cochin bypass is being
done In two phases. In Phase |, length 3.76
kms, construction of Venduruthy bridge has
been completed and the balance workis are
Invarious stages of progress. ltislikelytobe
compieted by December, 1992. Inphase I,
length 2.17 kms, land acquistition has al-
ready been completed. Anestimate amount-
ng to Rs. 43.09 crores for the project has
besn sanctioned inJanuary, 1992, and Ten-
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ders for the construction work are being
invited from prequalified contractors Ity is
tentatively targetted to be completed by
1996.

Profits/Losses of Major Ports
5000. PROF.K.V. THOMAS: Will the
Minister of SURFACE TRANSPORT be
pleased to state:

(a) the details of the profitis/losses of
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major ports during 1991-92, till date, port-
wise; and

(b) the major revenue earnning areas of
each port, particularly Cochin Port?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE
TRANSPORT(SHRIJAGDISH TYLER): (a)
The operating surplus/deficit, the indicat of
profits/losses of major ports during 1991-92
up to December , 91 are as under:

Name of the Port Operating surplus
(Rs.in crores)
—_—— {provisional)
Bombay 1997
Calcutta 43.22
Cochin 9.1§
Jawaharial Nehru 10.06
Kandia 25.72
Madras 4559
Mormugao 8.05
New Mangalore 12.52
Paradip 16.21
Tuticorin 8.07
Visakhapatnam 23.76

(b) The major revenue eaming areas of
major ports inciuding those of Cochin Port
are as follows:

1) Cargo handling and storage charges
i) Port and dock charges

ill) Container handling chanrges

iv) Estate rentals.

Exim Scrips

5001. PROF. K.V. THOMAS :Wiil the
Minister of COMMERCE be pleasedtostate:

(a) whether the Govemment have de-
cided to replace the system of Exim scrips-
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(b) i so, the details thereot;

(c) the totaivalue of the Exim scrips still
with the exporters; and

(d) the action proposed to be taken in
regard to these scrips?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a)and (b) . The Eximscrip
Scheme has been replaced by a Liberalised
Exchange Rate Management System
(LERMS).

(c) Statistics aboutthe value of unutikised
Eximscnps is not maintained.

(d) The designated branches of State
Bank of India would be purchasing the
Eximscnps fromthose holders of Eximscrips
who wish to dispose of them, upto the end of
May 1992 at a premium of 20% of the face
value

Loan to Government of Haryana

5002. SHRI NARAIN SINGH
CHAUDHARY: Willthe Minister of FINANCE
be pleased to state"

(a) the amount of loan sought by the
Govemmentof Haryanaduring 1991-92 and
the purpose thereof;

() the amount of loan advanced tothe
State Government;

(c) whether the amount of loan ad-
vanced was much less than the amount
sought by the State Govemment; and

{d) ¥ so, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SHANTARAM POTDUKHE): (a) During
1991-92, the Govemnment of Haryana has

CHAITRA 7, 1914 (SAKA)

Written Answers 322

notsought any loan assistance in additionto
the amounts allocated by the Planning Com-
mission for ‘unding their Annual Plan 1991-
92.

(b) Small Savings loan of Rs. 147.18
crores has sofarbeen advancedtothe State
Government during 1991-92. Further, loan
portion of Central assistance oof Rs. 85.68
crores against the allocation made by the
Planning Commission has so far been ad-
vanced to the State Government during
1991-92.

{c)and (d). Question does not arise.

Defence industrial Projects in Haryana

5004. SHRI BHUPINDER SINGH
HOODA:
SHRI DHARAMPAL SINGH
MALIK:

Will the Minister of DEFENCE be
pleased to state:

(a) whether the Government have any
proposal to set up some defence industrial
projects including Ordnance factory in
Haryana;

(b) if so, the detais thereof and the time

by which these are likely to be compieted,
and

(c) the number of persons likely to get
employment there?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR) (a): No, Sir.
(b)and (c). Do not arise.
Losses In Banks
5005. SHRI BHAGEY GOBARDHAN:

Wilithe Minister of FINANCE be pleased
to state:
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(a) the losses incurred by UCO Bank,
New Bank of India and Punjab and Sind Bank
during 1990-91 and first hald 0f*1991-92;

{b) the reasons therefore

(c) the action taken to prevent losses in
furture; and

(d) the performance of nationalised
banks vis-a-vis foreign banks and private
sector banks?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). As per the published
accounts for the year 1990-91, UCO Bank,
New Bank of India and Punjab and Sind Bank
have shown losses of Rs. 42.96 crores, Rs.
45.00 crores and Rs. 5.45 croras respec-
tively. The accounts forthe year 1991-92 of
all public sector banks including these banks
will be closed on 31st March, 1992

The operational losses are pnmarily
due to deficiencies intheir credit administra-
tion atthe appraisal and post sanction stages.

{c) Government and Reserve Bank of
India have taken a series of measures to
improve the performance and profitability of
the public sector banks including these banks.
These include augmentation of their capital,
rationalisation of service charges and inter-
est rates structure and levy of commitment
charges on unutilised portion of operating
limits. Banks have also been advised to take
measures to control expenditure on con-
sumption of petroleum, publicity etc , draw
up action plans to improve their operational
efficiency and take steps to strengthen their
viabliity and profitability by means of effec-
tive business planning and development.

(d) The better parformance of foreign
banks Is comparison to public sector banks
could bs attributed, among other things, to
their concentration in metropolitan and port
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towns, mechaniation and computerisation of
operations, lower priority sector lending and
higher level of non-fund business.

Selection of Officers and Staff of DGS
& D for Transfer .

5006. SHRI RAMESHWARPATIDAR:
Will the Minister of COMMERCE be pleased
{o state:

(a) whetherthe work of adhoc procure-
ment is proposed to be transferred from
DGS & D to concemed indenting Ministries/
Departments alongwith officers and staff
engaged in such work;

(b) if so, the criteria followed in selection
of such oicers and staff for the jransfer; and

{c) whether such transfer will be for
short period or on permanent basis?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHR! SALMAN
KHURSHEED): (a) 10 (c). Yes Sir. Orders
have been issued transferring ad hoc pro-
curement from DGS & D to the indenting
Ministries/Departments concemed. The cri-
teria followed is 10 transfer the officers and
staff hitherto engaged in such ad hoc pro-
curement work to the indenting Ministries/
Departments along with the work. These
transfers are of inter-ministerial or inter-
departmental nature excepting in some cases
providing for absorption. The Departiment of
Supply will continue to be the cadre control-
ling authority for officers belonging to the
Indian Supply Service.

Privatisation of Major Ports
5007. SHRIMATI BASAVA
RAJESWARI: Wilithe Minister of SURFACE
TRANSPORT be pleased to state:

(a) whether the Government have re-
celved any specilic proposais from private
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sactor regarding their participation in certain
areas of major ports;

(b) 1 so, the details thereof, portwise;
and

(c) the reaction of the Government
thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a)Yes Srr.

(b) Government have received some
proposals like, operation of a berth at Haldia,
taking over of dry dock faciities on lease at
Calcutta, cperation of a Container Terrunal
at JNPT

(c) Government have approved 'in prin-
ciple the proposai of leasing of dry docks on
cumpetitive tender basis Government wel-
comes private participation in the ports sec-
tor Each case will be decided on its merits.

Export of Cashew Kemeis

5008. SHRIMATI BASAVA RAJE-
SWARI" Willthe Minister of COMMERCE be
pleased to state:

(a) whetherthere has been adecline in
the expoit of cashew kernis during January-
November, 1991;

(o) 1t so, the details thereof and the
reasons iherefor,

(c) the steps taken to boost the export
of cashew kernels, during 1992-93, and

(d) the extent to which the exports are
likely to improve?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRI SALMAN
KHURSHEED): (a) No, Sir.

(b) As per the compilation brought out
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by the DG I&Y, during January-November,
1991, cashew worth Rs.541.39 crores were
exported as compared to Rs.387.77 crores
during the corresponding period in 1990.

(ct The Government introctced a pack-
age of i-ade policy reforms mimed at strangth-
ening of exportincentives. This process has
been accelerated with the measures out-
lined in the Budgel preposais presented to
Pariament by the Hon'ble Finance Minister
on 29th February, 1992

In addition to the above, Export Promo-
tion Counclls will be participating in certain
selecled fars abroad and deiegations ot
expuriers will inter-act with imporiers in dif-
ferent countries and aiso by participating in
Buyei-Sellur Meeis

(d} It will not be possible to quantity the
likely improvement in exp:ons.

Prices of importad Raw Matsrials and
Components

5009. SHiil ANNA JOSHI Will the
Minister of COMMEFRCE be pleassadtostate

(a) whether the Government are aware
tnat as a result of cevaluation of indian
Rupse last year, the prnices of imported raw
material and componunts have gone up,

(o) whether the indigenous Industries
have requested the Government for sultabie
price escalation for of thew products to the
Government,

{c) it so, the details thereof; and

(d) the reaction of the Union (lovern-
ment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM). (a) The pnces of im-
ported raw materials and components largely
depend on the movement of prices for such
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products in the intemational market The
downward adjustment in the exchange rate
of Rupee effectad in early July 1991 was
expectedtoraisethe landed cost of imported
raw materials ang components

(b) to (d) The supplies to the
Government aie made on the basis of
contracts antered into by the Government
and the Domestic s upplier and decisions on
request for price escalaton whenever
received by the contracting departments
are take~ based on the terms
and conditiuns centained in the individual
contracts

Demands of Small Savings Agents

5010 SHR! ANNA JOSH! m Will the
Minister of FINANCE be pleased to state

(a) whether the Union Governmert have
received any mamorandum from the All
India Mahida Piadhan aw Small Savings
Agents Coniederation,

(b) # so, the details of their demands,
and

{c) the reactios of the Union Govem
ment to each of these demands?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH) (a) Yes Sir

(b) and (c) The demands of the Agents
Federation for increasing the rate of com
mission to small savings agents Issue of
wenttty shps to holders of Nationa! Savings
Certificates VIl issue and introduction of
new schemes have not been agreedto As
regards the demand for quick sattiement of
commisson claims of agents, necessary
instructions have been issued in this regard
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[Translation]
Import of Foodgrains

SHRI SATYA DEO SINGH
SHRI SRIBALLAV PANIGRAHI

5011

Will the Minister of COMMERCE be
pleased to state

(a) the countries from which foodgrains
were imported during the last year and the
quantity thereof, and

(b) the countries from which foodgrains
are proposed to be imported dunng the
current year alongwith the quantity and the
mode of payment?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMFERCE (SHRI P
CHIDAMBARAM) (a) Dunng 1990-91 a
quantity of 0 45 lakh MT of nce was imported
from Vietnam as repayment of commodty
loan No impor of wheat was undartaken
dunng 1990 91

(b) No wheat and rce has been im
ported during 1991 92 so tar However, #
hasbeen decidedto importone millontonnes
of wheat dunng 1992 with a view to increase
its avahabiity and to contamn the market
pnces, but no contracts have been finalised
so far

Per Caplita Tax Revenue Collection

5012 SHRI RAM LAKHAN SINGH
YADAV Wil the Minister of FINANCE be
pleased to state

(a) the per capita tax collected dunng
the last three years State wise,

(b) whether the per capita tax collected
in Bitar is higher than other States, and

(c) ¥ so, the efforls, if any, made by the
Union Government to reduce the per capita
tax burden in Bihar?



329 Written Answers

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) State-wise
figures of per capita Income tax (including
Corporation tax) collected during the fast
three years are given in the enclosed state-

ment.

Asregards Customs andCentral Excise
duties, since the goods on which these
duties are levied are free to move in any part
of the country, the collection of duty and its
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sharing by the population of a State is not
directly related.

(b) The per capita income tax (including
Corporation tax) collected in Bihar, during
1990-91, is less than all other states except
Mizoram, Sikkim, and Tripura. It is also
much less than the All India average per
capita income tax collection.

(c) inview of reply to part (b}, Question
does not anse.
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Foreign Alded Projects
5013. SHRI RAM LAKHAN SINGH
YADAV
SHRI DHARAM PAL SINGH
MALIK:

Willthe Minister of FINANCE be pleased
fo state:

(a) the ongoing projects with foreign aid
in the country, state-wise;

(b) the nature of assistance being given
in each cases;

(c} the amount spent on these projects
during the last three years; and

{d) the details of the newly sanctioned
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foreign aided projects, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE(SHRI
RAMESHWAR THAKURY): (a) & (c). The
number of externally aided ongoing projects
and the amount of foreign assistance dis-
bursed State-wiseduring the last three years
are given in the enclosed statement-1.

{b) The external assistance Is received
in the form of loans and grants for financing
project and non-project requirements in vari-
ous sectors such as Agriculture, lrrigation,
Industrial Development, Urban Development,
Water Supply, Social, Telecommunication,
Energy Development etc.

(d) The details of newly sanctioned
foreign aided projocts state-wise are given in
the enclosed Statement-Ii.
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[English]
Opening of RRBs Branches
5014. SHRIMATIRITA VERMA
SHRICHETANP.S. CHAUHAN:
SHRI MAHESH KANODIA:

SHRIMATI DIPIKA
H.TOPIWALA:

Willthe Ministerof FINANCE be pleased
to state:

(a) the number of branches of regtonal
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rural banks opened in each state during
1991-92, district-wise, and

{b) the nurmber of branches of these
banks proposed to be opened in each state
during 1992-93, district-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH):(a) During 1991-92, 7 branches of
Regtonal Rural Banks (RRBs) were opened.
The State-wise and District-wise details are
given below:-

Name of State Name of District No.of
branches opened
during 1991-92
Arunachal Pradesh West Siang 1
Jammu & Kashmir Jammu 1
-do- Kathua
3
-do- Rajoun
1
Kamataka Uttar Kannada 1

(b) Under the extant policy of Reserve
Bank of India (RBI) applications from Re-
glonal Rural Banks (RRBs)fornewbranches
intheirareas of operations willbe considered
by.RBI on merits of each case, specially
looking into the viability of such branches,
' the Service Area Approach to rural lending

and the existing number of branches of the
RRBs.

For opening ot branches in rural areas,
the list of identified centres with necessary

particulars, in each District has to be givento
the lead bank of that District. The lead bank
after consolidating the lists recelved from all
banks submits Wigthe District Collector for
recommendation and onward transmission
to RBI through the State Government con-
cemed. Therefore, under the Branch Li-
censing Policy (1990-95)opening ofbranches
of public sector banks including RRBs is a
continuous process and It is not possible to
projectthe number of branches of RRBs that
are proposed to be opened in each siate
during 1992-93.
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Selzure of Electronic Goods goods selzed during 1990-91 and the last
) four months;
5015. SHRIMATI RITA VERMA:
SHRI CHETAN P.S. () the number of persons arrested in
- CHAUHAN: this connettion; and

SHRI DATTATRAYA

BANDARU: {c) the steps proposed to be taken to

SHRI BALRAJ PASSI:
SHRI VILASRAO NAGNA-
THRAO GUNDEWAR:

Wilithe Minister of FINANCE be pleased
to state:

(a) the value of smuggling electronic

check the smuggling of these items?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) and (b) The
value of smuggled electronic goods seized
and the persons arrested during 1990-91
and the last four months are as foliows.

Value of goods seized

Year No. of persons
(Rs. in crores) arrested,
1890—91. 56.26 109
Nov. ‘9t to Feb.'92 3.18° 4

* Figure Is provisional

** Does not include persons arrested for smuggling in baggage cases

(c) The Customs authorities are vigilant
against smuggling including that of eiec-
tronicgoods. intelligence is targetted against
such smuggling and field formations alerted
suitably. Sophisticated equipments such as
X-ray baggage machines are being increas-
ingly used.

Custogw and Excise Duties Evasion by
" Pharmacsutical Units

5016. SHRI S.B. THORAT: Wiii the
Minister of FINANCE be pleased to state:
(a) the number and names of the
phammaceutical untis which committed seri-
ous irregularities in regard to payment of
customs and excise duties during the last
one year; .
(b) the amount of customs and excise
- duties evasion, separately, by each of these

units;
{c) the action taken against defaulting
units particularly those in Maharashira and

_ Gujarat,

(d) the amount of penalty realised from
each of these units; and

(e) the steps proposed to be taken to
check recurrence of such cases in future?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKURY): (a) to (e) . The
information is being collected and will be laid
on the Table of the House.

Export of Computers

5017. SHRIVIAY NAVAL PATIL: Wil
the Minister of COMMERCE be pleased to
state:
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{a) whether indian Comptiter is facing
tough competition in export market;

(b) ¥ so, the reasons therefor; and

(c) the steps taken or proposed to be
taken by the Govermment to boost expoit of
computers to European markets?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) Yes, Sir.

(b) The main reasons are as foliows:-

(i) The high cost due to low volume
production and imported inputs.

(i) The difticulties in marketing in a field
which is dominated by well-known brand
names.

(in) The rapid changes in technology
which the local industry is unable to keep
pace with.

{c) A number of steps have boen taken
by Government to boost exports of comput-
ers especially to European markets They
include visits byt the indusiry to tap new
markets in Europe, participation by trade in
fairs abroad and encouragement of foreign
collaboration.

Development of Western Coastal
Highways

5018. SHHI SUDHIR SAWANT: Will
the Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether the Government have re-

ceived any proposal for development of
westem coastal highways;

(b) i so, whether the Govemment
propose 1o seek assistance from the Asian
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Development Bank fordevelopment ofthese
roads; and

{c) i not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI.JAGDISHTYTLER): (a)and (b). No,
Sir. The demand for the road in question by
the Maharashtra Gowt. ts basically for its
inclusion in the National Highway network.

{c) Since the State Government of
Maharashtra have not sent any proposal in
this regard the Government is not contem-
plating at present to pose this State Road to
the Asian Development Bank for funding.

Catamarans for Bombay-Panaji
Route

5019. SHR!I HARISH NARAYAN
PRABHU ZANTYE: Wilithe Minister of SUR-
FACE TRANSPORT be pleased to state:

(a) whether the companies which were
given permission for acquisition of igh speed
catamarans, for plying onthe Bombay-Panalji
route, have since acquired the same;

(b) it so, the time by which the catama-
rans are likelyto start plying on the route; and

(c) i not, the further steps taken by the
Government in the matter?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) and (b) . No,
Sir. TheGoverninent have given permission
tothe foliowing three shipping companies for
acquisition of catamarans forBombay-Panaji
route:-

1) Ms, Binkam Shipping Private
Limited.
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2) Ws. Satyagiri Shipping Private
Limited.

3) Ms.
Limited.

Linkon Sealink Private

The validity of the sanction given to M/
S. Binkam Shipping Private Limited has
since expired. M/s. Satyagwi Shipping
Private Limited and M/s. Linkon "Sealink
Private Limited have yet to complete the
formalities for acquisition of the vesse!.

(¢) The Govemment grants permission
for a specified period. The shipping compa-
nies therefora seek extension of time f they
fail to acquire the vessel within specified
period. Atthe time of granting extension, the
progress made by the company to acquire
vessels is reviewed with a view to expediting
the acquisition of vessel. The Government
would also consider granting permission to
other shipping companies it they propose to
acquire vessels for operation on this route.

Curtalling of Expenditure

5020. DR. SUDHIR RAY: Wil the Min-
ister of FINANCE be pleased to state.

(a) whether in view of resource crunch,
the Government propose to stop expendi-
ture on activities like festivals of india in
foreign countries, arrangement of major
sports events and intemational film festivals
for two years;

(b) i so, the steps taken by the
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Government in this regard; and
(c) If not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SHANTARAM POTDUKHE): (a)to (c) Ris
notpossibleto put acompletebanon allsuch
activities. Each case has to be considered
on its merits.

Curtalling of Loans and Advances at
subsidised Rate of Interest

5021. DR. SUDHIR RAY: Will the Min-
ister of FINANCE be pleased to state:

(a) whetherthe Government proposeto
curtail granting of loans and advances at
subsidisedrates otinteresttothe high salarie
employees in the Government and public
sector units in view of sconomic crisis;

(b) if so, the steps taken by the Govern-
ment in this regard; and -

(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SHANTARAM POTDUKHE): (a) to(c). The
total disbursements on account of loans to
Government servents for house building/
acquisition purposes and for purchase of
motor conveyances (cars, motor cycles,
scooters, eic.), net of recoveries, from 1990-
91 onwards show the following trend:

(Rs in crores)
1990-91 1991-92 1992-93
(R.E) (R.E.)
HBA Al 102
Purchase ofmotor
conveyances 13 19
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The HBA 1s met from the Budget to the
extent of Rs 30 crores only every year (for
the last decade or so) and the balance 1s met
from the Government servants, own contri-
butions to the group insurance funds The
HBA in excess of Rs 25 lakhs up to Rs
2 50 lakhs (highest slab) carnes inteiest at
the rate of 12% per annum Advarce for
purchase of motor car carries interest at the
rate of 12% per annum, whife other motor
convaeyances 9 5% per annum

The provisions made for the piirpose
are kept to the barest minimum and are
much lower than the demands projected by
the Minis*rus ‘Cepartments | may alsn be
noted that nourly ha¥f of the net disburse-
Mants un Mutor curveyances 1elate tn motor
cyr.ies/scooteis which a“e mostly y<ed by
middie income group

As regards public sector enterprises,
the information is be.ng coliscted

[Transiation}
Dafence Research Centres

5022 SHRI ANAND AHIRWAR Wil
the Minister of DEFENCE be pleased to
state

(a) whether Govemment proposeo set
up Defence Research Centres in Madhya
Pradesh and in other parts of the country,

(b) f so, the detalls thereof, and -

{c) the names ofthe places wherathese
Centres are proposed to be set up?

. THE MINISTER OF DEFENCE (SHRI

SHARAD PAWAR). (a) Government pro-
poses to set up a Deferce R &D Centre in
Madhya Predesh

() and (c) The R &D Centre Is
proposed in general area of jagdalpur in
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Bastardistnct Certain transit/support facili-
ties woLld be sst up near Ralpur

Refinance Assistance by NABARD

5023 SHRI CHETAN PS
CH/A\UHAN
SHRIN K BALiYAN
SHRI BALRAJ PASSI
DIt LAXMINARAYAN
PANDEYA

Nigthe Ministur ot MINANCE be pleased
to state

@) the amoun of refinance assistance
provided by the National Bark for Agricuiture
and Rurd De vevap vent \NABARD) to coop-
erative banns 1 urancing the producton
and marketing 2 hivities of primary weavers
cooperative soctutias and procurement of
marretig of clotr by Apax and Regional
weavaiy Co operaiive wovieties during 1990-
91 and 1991-92 , State wise,

(b) the rate ¢! interest charged by the
NABARD thereon

{c} whelnerthe rate of interest charged
by tha Co-opeiative banks from the above
sucIetes is very high,

(d) 1 so, the reasons therefor, and

\8) the arrangements proposed to be
made to reduce such intermediatory agen-
ces sa that the assistance Is provided to
needy at lower rate of interest?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCFE (SHRI DALBIR
SINGH) (a) State wise position of the
refinance assistance provided by the Na-
tional Bank for Agriculture and Rural Devel-
opment (NABARD) to cooperative banks for
financing production and marketing activi-
ties of primary weavers, societias and pro-
curement and marketing of cloth by Apex
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and Regional Weavers, Cooperative Societ-
ies during the years 1990-91 and 1991-92
(upto January 1992) is indicated in State-
ment | & Il

{b) The rate of interest charged by
NABARDfor refinance assistancesanctioned
to cooperative banks for the purpose men-
tioned at (a) above I8 2.5% below barnk rate
(i.e. 9.5% at present).

(c) and (d). In respect of handloom
weavers, cooperative societies eligible for
refinance from NABARD, The State Coop-
erative Banks (SCBs)/Central Cooperative

MARCH 27, 1992
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Banks (CCBs) are required to charge from
weavers, sociaties the same rate of interest
atwhich refinance is obtained from NABARD,
which at a concessional rate. However, the

" cooperative banks are permittedto charge a

higher rate of interest of their lendings to
societies not eligible from Govemment for
interest subsidy.

(8) To make all handioom weavers,
cooperative societies eligible for frefinance
andto ymprove their working andto speed up
settlement of their dues, the NABARD is in
frequent dialogue with the authonties con-
cermned.
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Loans to Sick Units

5024. SHRIJ. CHOKKA RAO: Wilithe
Minister of FINANCE be pleased to state:

(a) the amount of loans given by banks
and other financial inistitutions to the sick
industrial units at present; and

{b) the steps, the Government propose
to take to get back the said amounts?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE(SHRI D ALBIR
SINGH): (a) The Industrial Development
Bank of india (IDBI) has reported that the
direct assistance sanctioned by the four All
India Financial Institutions for revival of sick
units during 1988-89, 1989-90 and 1990-91
aggregatedRs. 42,635.48lakhs. Asregards
loans given by the banks the Reserve Bank
of India (RBt) has reported that as on 31st
March, 1991, the bank credit outstanding
topwrds sick units was Rs.9530.45 crores.

(b) RBihas advisedthe banksto identify
sickness in the early stage itseff and to
initiate remadial measures immediately.
Banks have aiso been advisad to impress
upon ather companies in the group to assist
the sick units. Viability studies are under-
taken by financial institutions and barks for
all units identified as sick and those units
which aretoundiable on strictly commercial
considerations are taken up by banks and
financial instttutions for revival under the
rehabilitation packages evoived for poten-
tially viable non-SSI sick or weak industrial
units, the dues of banks and tinancial institu-
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ner with a suitable rescheduiement not ex-
ceeding 10 years. Wt yre the units are
considered non-viable, banks and financial
institutions genarally issue recall notices, for
the recovery of dues in the first instance.
Other courses of action adopted by banks
andfinancialinstitutions for recovery of dues
from non-viable units include the filing of
suits, sale of stocks and entering into com-
promise proposals for non-time settiement.

Special Courts to Deal with Tax Cases
5025: SHRI S.B. SIDNAL:
SHRI M.V.V.S. MURTHY:
SHRI DHARAM PAL SINGH
MALIK:

Willthe Minister of FINANCE be pleased
to state:

(a) the amount of direct and indirect
taxes realised during the last six months and
the amount held up in the disputed cases
relating to taxes;

{b) the number of cases pending in the
courts;

{c) whetherthe Government propose to
set up Speclal courts to clear the cases
relating to taxes;

{d) if so, the details thereof; and

(e) the time by which these courts are
likely to start functioning?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE ( SHRI

tions are being recovered ina phased man-  RAMESHWAR THAKUR):
(@) Direct Taxés indirect Taxes
{Rs. Crores)
Amounts Collected 8,274 25,934
{Provisional figures)
Approximate amounts heid 3,000 4,200

up in disputed cases
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Direct Taxes indirect Taxes
{b) Approximate number of 35,000 20,000

cases pending in Courts

(c) to (). The Government is planning
to set up an Appellate Tribunal for Customs
and Central Excise for adjudication of dis-
putes relating to determination of the rates ot
duties of Customs and Central Excise and
the value of goods. The details of the pro-
posal are being worked out. As regards the
time frame, It is not possible to indicate it at
present.

The Finance Minister has also given an
assurance in his Budget Speech on 29.2.92
thatthe Government is planning toset upthe
National Court of Direct Taxes. Necessary
steps would be taken to fulfil this assurance
at an early date.

Jet Trainers

5026. SHR! R. SURENDER REDDY:
Will the Minister o DEFENCE be pleasedto
state:

(a)whether the Governmenthave asked
the British and the French companies to
submit proposals from the supply of ad-
vanced jet trainers to be Inducted by the
Indian Air Force;

{b) if so, the reasons for inviting fresh
proposals and the fate of earlier obtained
proposals in this regard; and

(c) the time schedule fixed for accep-
tance of the proposals and decision to be
made in this regard?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) and (b). Fresh pro-
posals for the acquisition of Advanced Jet
Trainers for meeting the requ: Jtthe
IAF have been invited from the short-listed
foreign suppliers, as earlier proposals ob-

tained several years ago have become in-
valid.

(c) it isenot possible to fix any time-
schedule for a final deglsion in the matter.

Assistance for Development of Jute
Sector

5027. SHRI R. SURENDER REDDY:
Wili the Minister of TEXTILES be pleased to
state:

(a)whether the Government have urged
the Food and Agricultural Organisation and
other Multilateral organisations to provide
more assistance for the development of the
jute sector; and

(b) if so, the details or the assistance
sought for this purpose during 1991-92 and
1992-937

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES(SHRI ASHOK
GEHLOT)(a)and (b). A Nationai Progranhme
forthe development of the jute sector in India
envisaging an assistance of US$ 23 million
during Eighth Five Year Plan from UNDP has
been formulated and submitted to UNDP.

Trade with French Businessmen

5028. SHRI PARATAPRAO B.
BHONSLE: Wilithe Minister of COMMERCE

be pleased to state:

(a) whether French buslnessmen are
keen 10 have trade with india,

{b) if so, the detalls thereof; and

(c) the action taken or proposed to be
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taker by the Government In this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) to (c). There 1s con-
stant interaction between French and Indian
businessmentoenhancebilateraitrade. With
this objectiva a delegation of French busi-
nessmen visitad India in October, 1991 The
French Government would also be sponsor-
ing trade and industry delegationsto assess
prospects of increased trade between the
two countries.

[ Translation)
Seizure of lvory and lvory Products

5030 DR.LALBAHADURRAWAL: Wil
the Minister of FINANCE be pleasedtostate:

(a) whetherthe cases of seizure of ivory
and ivory products have increased during
the last one year;

{b) it so, the details thereof;

(c) the names of the states where such
cases have come to light;

(d) whether the export and marketing of
the seized ivory and ivory goods Is permis-
sible;

(e) if so, the details in this regard; and

(f) the quantity and the value ot these
items exported during the last year?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) to () The
requirad information Is being collected from
various Departments of the Government
and concemed field formations, and the
compiled information will be laid on the Table
of the House.
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Export of Spices

5031 DR. LAL BAHADUR RAWAL: Wili
the Minister of COMMERCE be pleased to
state:

(a) whether the export of spices has
decreased during 1991-92;

' (b) if so, the reasons therefor and the
value of loss of foreign exchange due to this;

(c)the steps being taken bythe Govem-
ment to boost the export of spices;

{d) whether the prices of spices pro-
duced in the country are very high; and

(e) if so, the steps being taken to make
them competitive in the international mar-
ket?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHR! SALMAN
KHURSHID): (a) No Sir.

(b) Does not arise.

(c) Steps taken by Spices Board for
increasing the export of spices include send-
ing delegations abroad arranging buyerseller
meets participating inimportantinternational
fairs & exhibitions promoting export of spices
in value added forms such as spice oils &
oleoresins consumer packed spices upgrad-
ing the quality of Indian spices Brand Promo-
tion Logo promotion and other regular pub-
licity measures.

(d) the prices of most of the spices
produced in the country are high compared
tothe spices fromotherproducing countries.

(e) For increasing the production and
productivity of spices a Central Sector
Schemeforintegrateddevelopment of spices
is being implemented in various states dur-
ing 1991-92 with an outlay of Rs. 5 crores



375 Written Answers

Various measures forincreasing the produc-
tion of spices include - (i) Production and
distribution of improved high yieiding plant-
ing material of pepper, ciove and nutmeg; (if)
Production of nucleus planting matenal/foun-
dation seed of pepper, ginger, turmeric,
chillies and minor spices, (ili) Distribution of
input-kits for pepper and minikits for minor
spices; (Iv) Supply of plant protection spray-
ers, for pepper; (v) Rehabiliitation of old
peppergardens; (vi) Laying out pepperdem
onstration plots; (vil) Establishment of dem-
onstration-cum-progeny gardens for spices
in North Eastemn region including West Ben
gal; and'(viu) Training of farmers on process-
ing of snices.

[Engiish]

Setting up of Bank Note Prass

5032. SHRIC.P. MUDALAGIRIYAPPA
Will the Minister of FINANCE be pfeasedto
state:

(a) whether the Government have any
proposal to set up more Bank Note Presses/

Mints in the country In future, and

(b) if so, the details thereof?

The MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) No, Sir.

*(b) Question does not arise.

Sainlk School
5033. SHRI V.S. VWAYARAGHAVAN:

Will the Minister of DEFENCE be pleasedto
states
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(a) whether several Sainik Schools in
the country including one at Kazhakkoottam
in Kerala are in a deplorable condition;

(b) if so, the reasons therefor; and

(c)the steps being taken by the Govem-
ment to improve the deplorable condition of
the Sainik Schools in the country?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWARY). (a) to (¢). The condition
in none of the 18 Sainik Schools is deplor-
able. However, some of the Schools have
projected, to the concerned State Govern-
ments, the need to undertake certain re-
paws/maintenance and for creation/provi-
sion of additionalfacilities. As nacessary, the
Ministry of Detence has also taken up these
1ssues with the concemed State Governr-
ments, who are responsible for providing the
requistte facilities.

Expenditure Tax Collactions
5034. SHRIV S VUAYARAGHAVAN'
Will the Minister of FINANCE be pleased te
state.

Thetotai revenue coliected by the Lnion
Government through bxpenditure tax on air-
conditioned restaurants and hotels durnng
1991-92, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): The data regard-
ing collection of expenditure tax inthe Finan-
cial year 1991-92 has not yet been compiled
state-wise. Provisional figures of collection
upto February, 1992, Zonal Accounts Office
wise are given in the statement enclosed. ’
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STATEMENT
Provisional Figures of Collection of Expenditure Tax during the year 1991-92(Upto Febru-
ary, 1992)
(In lakhs of Rupees)
Sl. No. Name of Zonal Arcounts Offices Amount
1. Agra 28.36
2. Ahmedabad 103.36
3. Allahabad 40.28
4. Amritsar 5.64
5. Bangalore 699.07
6. Bhopal 43.16
7. Bhubneshwar 2.30
8. Bombay 3970.56
9. Calcutta 1847.64
10. Cochin {-M40.14
3] Hyderabad 122,13
12. Jaipur 173.93
13. Jalandhar 1.94
14. Kanpur 25.30
15. Lucknow 70.39
16. Madras 1724.37
17. Meerut 2.86
18, Nagpur 29.70
19, New Delhi 2282.88

20. Patiala 54.89
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Si. No. Name of Zonal Accounts Offices Amount
21 Patna 10.80
22 Pune 134.43
23 Rohtak 899
24 Shilong 001
Total 11442.85

Revenue Recelpt and Expenditure on
Administration

5035 PROF RAM KAPSE Wil the
Minister of FINANCE be pleased to state

(a) the proportion of the reveriue re-
caetvad by the Union Government during last
three years spent on the Government ad-
ministration.

(b) wheter the Government have fixed
any standard proportion between revenue
receipt and expenditure to be incurred on
administration,

(c) 1 not, whether the Government pro-
pose tofix certain norms regarding optimum
relationship between revenue receipt and
expenditure on admipistration, and

(d) ff so, the time by which these norms
are likely to be fixed?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SHANTARAM POTDUKHE) (a) Adminis-
trative expenditure as a percentaga of rev-
enue receipts of the Union Government
dunng the last three years are as follows,

1988-89 89-90  90-91(Prov)

Administrative Expenditure as % age
of Revenue receipt

66 66 65

(b) to (d) Though no specific norms of
ralationship have been evolved, it has al-
ways been the endeavour of Government to
keep administrative expenditure to the mirti-
mum consistent with the needs including
requirements of intemal securlty The deci-
sion of Government to progressively reduce
fiscal deficit also calls for further intensifica-
tion of efforts to eliminate unnacassary or
low prionty expenditures

Nationalisation of Peaerless

5036 SHRISURENDRAPALPATHAK

Will the Minister of FINANCE be pleased to
state

(a) whether there is any proposal for
nationalisation of Peerless company,

(b) 1t so, the details thereof, and

(c) if not, the reasons theretor?

THE MINISTER OF FINANCE (SHR!
DALBIR SINGH) (a) and (b) There is no

proposalto nationalise the Peeriess General
Finance and investment Company Limited
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(c) The activities of Peerless General
Finance and Investment Company Ltd. are
regulated under the provisions of the Re-
siduary Non-Banking Companies ( Reserve
Bank) Directions, 1987 which provide rea-
sonable safeguards for the funds ¢f the

depositers.
[Translation)
Investment by UTl

5038. SHRI SRIKANTA JENA: Will the
Minister of FINANCE be pleased to state:

the amount invested by Unit Trust of
India in each State during 1991-92 and
proposed to be spent in 1992-93.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKURY): The resources
raised by UTI are invested in various instru-
ments such as equity, debentures, loans,
deposits with the companies, Government
Securities and Money Market Instruments.
Most of these investments are not state
specitfic, hence statewise details cannot be
given.

(English]

Proposals from Karnataka for Develop-
ment of State Roads

5039. SHRI H.D. DEVEGOWDA: Wil
the Minister of SURFACE TRANSPORT be

CHAITRA 7, 1914 (SAKA)
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pleased to state:

(a) whether the Government have re-
ceived any proposals from Karnataka forthe
development of State roads under Central
Road Fund during the Eighth Plan;

(b) f so, the details of the schemes
submitted by the State Governmenttogether
with estimated costs in each case, and

(c) the reaction of the Government
thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLERY): (a) and (b). Yes,
Sir. 167 schemes costing Rs. 101.79 crores
have been forwarded by the Government of
Karnataka under Central Road Fund
programme for the 8th Pian period. A state-
ment indicating the name of schemes and
their estimated cost Is at enclosed.

{c) Since actual augmentation of Cen-
tral Road Fund against which the proposals
were invited, has not yet taken place in
accordance with revised resolution adopted
by Parliament on 13.5.1988, it has not been
posibleto process allthe schemes proposed
by the State Government under Central
Road Fund. However, in absence of actual
augmentation of Central Road Fund, 6

-schemes costing Rs. 270.00 iakhs have

been approved taking into account free-
balance available upto 31.3.1992 out of the
accruals as per Okd Resolution.



MARCH 27, 1992 Written Answers 384

Written Answers

383

0006 W X 010049 N M PeoY JeAeudop-Jnunj o} wEaEgPME

00 68 i
0008 (yiBuel eoueieq) peoy S H W-ei0skyy Sutroiduy "tk
0008 peoy eyjedebueiLS-nieAe); o} sjueiusaoidw) rd?
00's8 . peoy eiosAp-eiojebueq Lo Jnppejy Jesu JeAl BYSWIS SSO1o® obpug Jo uoROMISUOD 11
0068 peoy Libeuury)-aiebueae( 0} sjustieAoidw) ‘04
00'0§ %nje} asojeBuepy uj peos oBiuuey-Apedie | -aiojeBuepy uo 1ol sluesed ssoioe ebipug jo LOYONIISUOD ‘8
08011 snjej eseBueae( ul ipnbipuep seeu Jeau eipeyqebun | ssosor eBpug jo uoloniisuo) 8
0009 KemabBeuses sure) om) epirc.d o] (3ied [euoneN ejouiebeN) peoy [MUNW-InSuUni Jo SjuelseAoIduy L
00°0S peoY I{oYoUIYD- Jepig 0} SjuslisAoidw] -
00°09 19U3Si(] Jepig Ui PBO. JOOS|NH-UBAIRYABSE] O} SIUBLLIBAOICW] g
00°S8 ynie| eiyng ui eAueweiqng o} jediemweg Wolj peos o} sjuslieAcsduw) »
0008 Mnfe] ewuny) Ul peci punyieenN-eRrUNY| Ut 18AU luyqeueBy ssosoe abpug jo uoioniisuon €
0066 ©.8)ISBIY BIA PROJ E»..:I.cw%m: 0} SjusWBA0IdW} 2
00°56 ind "N'H '8 JeBeN Y ) BIA uesseH 0} s1ayijig LWOJ) Peol 0} SjuewisA0diu) b
£ 4 [
isoapejeunis3 seweyags Jo jo eweN oN §

AN3W3LVLS



Written Answers 386

CHAITRA 7. 1914 (SAKA)

Written Answers

385

0086 (seydee pelosjeg) 05 WM 01 O W Peoy indejieayoly)-e1eBipniN 01 SluelueAcsdw| 22
0008 058140881 PBIIBIBS) 00'F¥ | INM 01 0965 INM Peot elejseiy-euredebueis o} sjuewsnciduy ‘92
0008 (seyoiess
peloslag) 01'68 W 01 0L ‘W M peoy eyedeusd-pnbiexiy-uesseH-piq eeH o} sjueweaosdu) ‘2
0008 “JouIsiq Jndefig U] INUUBLNOIYD O} IpU] LLOJ} PEO) O} SiusweAoidw) v
00'66 (uejuen
Jeau J8Al BUYSH) $S0.0B abplq 0} seyoroidde Buo;) peos Jemyseues-iBiegmer 0} sjueluenodiu) e2
0002 "(sayoeal pejosies) ejunsurseM(] O} liBYRUBNEUBLE LIOJ) PEOJ 0) SJUBLLISAQIAW) 22
op'se ‘peoy rindeyseueley-JebeN "H ) 01 [PRARBLLBIIRY| LI PEOI O] SIUSLUBAOIL 12
00's2 "lolisiQ Jmjwin L (seyoeel pejosies) peoy BieeBueD-RAS 0} sawencidu| ‘02
00'S6 inpueueli eia peoy ebieqino-pequeys ol siueluerosdwi ‘61
00'66 00°0F W' 01 05-22 W' PEOH inde|oys- HIGNH 0} sjuewenc.diu ‘81
0008 peoy esediepy-eJ0sA W ujof o] peal jediemwog-inUBUOY O} SIUSLIBAOINU] ‘Lb
00'5L JBpIOG NPEN |IWE L O} Uo Peoi SiiiH W' -feBejjo)-eindexeuey-aiojeBueq o} sjueLueodu) ‘91
0008 "aboseucH Jeeu JeAly Areanes) ssaioe ebpug jo uoponisuod ‘Sl
€ 4 i
isoopajewyis3 56W6YIS J0 J0 BEN ON'S




Written Answers 388

MARCH 27, 1992

Written Answers

387

00 66 )N 10 00 0F WX 01 09 €2 W) i ssedeq ejeBuewejen ut spBas 8ojALes (effe ed BuIPIACI or
o0 oY seyoeoidde pue p-)N U0 JNdIUBMUSEA 12 00 / WM 18 88pLiQ JaAo peos Bujuepim 6e
005¥ hemebeiueo eue) Jnoj 13N JO 82 WX 01 01 W1 Ui sdwer] inodeA wnipog BuipiAcid -]
0056 (uoitsinboy puey Buipniou)
t-AemuyBil [BUCLIEN JO 00 £ W UI JojeJedes epe.D) Je peol 10 SusLieAciduy elels pucoes 1>
0008 S 1 sielaid jo uonebnseau) pue Aeans o€
005 JoyIsIQ inyoiey ui peos eeBiUD-INYOIEY O} Sewwercsd| SE
005 1si1q wnebjeg
BHOYD PUE IQUINYRUR) ‘|I0QUIE BIA PROjH B0D-LNEG|oE Jo S8yD1BlIS PeI0s|es Of SWeweAs.dw)| v
0009 PuIsiq Aejjeg u) peoy JnjjeL-Alejjeg o} sjusLead.du} €€
0002 €1 N 01| 11 ! peos uneuuoysjoH eBowiys Bunyeydsy 2
00 02 yNeL HeyeyLiyL ul peos elofeBuei-10edsoH jo 08 £52 WX te abpug jo uoioniisuod 1>
00 S¥ peoy wepes-ebieqino o} siuewesaidw| oc
001t 1oulsiqg Jeio) 'Injej 1e epug eyl o} seyoeaidde ey Buluepim 62
0002 ouisig esofebueg uj webueg o} eindexeuey Wolj peo) 0} SiueLeansd| 82
e -4 !
1500 pejpuNs3 58UW6YDS JO JO WEN WS




CHAITRA 7, 1914 (SAKA) Written Answers 390

389 Written,Answers

00'0€ "eebueweueys- eindeyeuey o} axojefueg WOolj JOAL JySEARG-BYSNUA SSO0R eBpug 10 uoioniisueD ‘15
00'se *SPUI UMO}
JBARH U} p-HN {0 08"¥EE W 01 08°LEE W) Ul sufelp Aiuosew Jo uoidnIIsuoD Buipniou) sluswencidu} ‘08
00'se SHwij umo} Jnuueqiuey Ul y-HN 10 06°20E
) 01 0E'662 W ULIO) Peol o yojess uf sulesp Aiuosuew Jo uojionuisucd Buipniou) siueweaoidau) oY
00'62 *SUIRIP JO UOHONIISUCS
Buipnjout syl umod IndejiegyoyO Ut Z-N JO 02 605 WX OF 00°90S WX Yoesl 8y} Buueyibues 8Y
00°0F "SIRUT UBMOJ Jemiey Ul /L-YN JO 0G'601 WX 01 08'20 L WM yoee eyl Buueyibuens Ly
00°66 *SHWH UOIRI00I0D HGNH-JemIRyQ Ui SURRID
Aiuoseut jo uojionisucs pue 0/ °Zey WX 03 08'E0F INX Ul p-HN 0 seudlauls pepeies Buueyibueis ‘o
00704 *Jeyuey pue eioBueae usemiaq (6ouB S LIOYS Ul
sBuiss0.o jaAe] om) Buipioae Q) p-HN 10 00°2Z 1 INM 01 00°0Z L N Usemieq peo. lybiess e Buruiod Gy
00'SL #-HN 0 03°€Z W 01 02 W) ut speos edjAles jejiesed Buipiroid k44
00'96 “P-HN 10 G9°L L W 01 00°C1 N Ul pecl eaiAies jejjased Bujpicid ‘e
00°0p sy Ao esojeueg Ui v-HN JO 00°0L W 01 52°9 Wi yoees ey} BuweyiBuens K4
00'se “P-HN 10 00°0L WM 01 05°Z W Ul speos ediBases jejfeied Buipiaoid Iy
€ 4 1
T S8UIBYDS JO J0 BN oN'S



Written Answers 392

MARCH 27, 1992

Written Answers

391

00°0¢ 'sefeyin lieyepmog) pue eppebuesspy ‘epnweas( 0} ebeqrun Bujoeuuod peos 0} SiueweAoidus ‘v
00'0€ eppeBnpey eia sebejjir injeg pue auebipnyy Suyoeuuoo peal o) Siueweaidi) ‘€9
00°0E yeBeng ‘npeuebiep e efieyia ysiueien o} ebejjia ©A00) WaJ} pel O} Suewwenaldiu) 29
00'SE "Wnfey eseBipniy uj ebeyiA asexeueBor Jeeu Jeau jyieARLSH SSOL08 08pUQ JO UORDMIISUOD ‘19
00'SY SJ0SApy 0} Un IffeYRURIOND i[BYBYIRIBLIESOH 1A LiBRIBLALOE) O} INSUNH WD) SPRO0I O} SIBLIBACIL| 09
00'0F infleueppc( pue npobeuot e 15iBejoy 0} JNSUNH L0 PROI O} SIUBLISADIAW] '8G
00's€E “feddoyeppo(y pue nipefiey ‘ereye.by
BIA UOIIRIS ABMIIBH OIUO PUE fj|leLBULOQ 0} Peoa Jeben Y ) JnSuny Wolj peos o} siusiieaodiu) '8S
0059 “Isiq ebieqngp u|
peoy ipemiesueys-ninSepunc) uo abieya ipobeyg reeu seau eubey ssosoe ebpug jo ujionysuod 'S
oo'ovl 1siq efueqing ui ejdwe 1y;sMS I8 JeAu ruiyg ssoloe afpuq jo uononIIsuoD ‘a6
00°002 ‘1810 Jemieyq nqiebuis Jeeu seau eipeyaebiun ) ssaioe ebpuq jo uojioruisuo) ‘65
00°66 [exuaBol Jeeu Aieaneg ssoioe efpuq jo uogoninsuo) ‘¥§
00'5L peoy Bepeo-punfieN uo usbepny jesu ejRyuusg ssoioe eBpUE JO UCHONIISUOD ‘€S
0005 "¥njey, jemre) uj ejfeyeyyen ssosoe ebplq jo uoonsuoD 28
£ 4 s
1802 pejeuss3 SUIBYDS JO JO BUWEN oN'S




CHAITRA 7, 1914 (SAKA) Written Answers 394

393 Written Answers

:sAemybiH ejels uo **ole sbupuell peos ‘preog uojieulise(] 'subis peol feujieusaiy) ‘Buipircid ‘suoioun] peos Buino.dwi

00ct "§ 1 om jo uojleBiiseaul pue Keaing ‘9L
00°0€ eieyeiby euekARSeieN 0} UO JnuePSe) O} peal indejiEqeppo() efebueweia W0 PROJ BL) 0] SJUBLIBAOIMRu} ‘Gl
0062 ‘a/eBepeA 0} fjjeyeusie ‘IeYBUBYSNIN O} IPEMSBUR) LI, DBOJ 84); 0] SJUBLLIBACIOW) R4
000§ ‘nipuoBewefy o} ejsqeppoq
‘eipuesewwy] ‘siebepe ‘ejebueweuuey o) peos indejieq-eppog-ejebueweleN woij peos 0} siuawieAosdu) el
0002 snje) qesos ‘eddoNeuiSE]Y Jeeu BoyuIARY SS0I08 63pLq JO UORNIISUCD eowu
0062 IfeyeusWEY Jeeu BYLIYIBUBLIYSEY] SS0I0E ABMESNED (98] YBIH jo usHoniisue) W
0062 “gsebeH BiA |2GGeH O} BJEGIND WO} PEO. 0} SJUeLIBAOIdL| oL
00°0S “WN{eL OUOUIYD Ul PECS RIOHNH-IOLIUIYD Ol SiuewsAoidiu] 69
00 66 WNieL 10udLIYs Ui 8bepa jedebueD-iljedweyieg Jeeu JeAu LBWERliny $S01oe abpug ‘89
00'se wuisip efieqingd “ynjeL indelyyD pec. IPOX-INGPOY 01 sjuewssAc.dw) 9
00'Se ‘peol uekeyaeseg-eiepebuliey o} afieqine) wou} peo: 0} sjusiueacsdu ‘99
0002 sl
leje) ‘Jjeyeuspnpni ijieyaioLes eja @ve| 0] DBCJ JnsoH-irje 6ujloeuund peol 0} sjueiieacidiul ‘69
4 ]
1500 pejeunis3y $6LWYIS 0 10 SWEN ON'S




Writton Answers

Written Answers MARCH 27, 1992

395

"SIUYT] UBMO. JeyeH Uj SUfeip JO uOjioNASu0d Buipnioul v-UN JO 182 ")) 01 942 WX PEOI O} Slusiiecsdi)

00'52 ‘68
00's2 ‘sury Ao eseBueae( uisuresp jo uoHINASUOS BuipNdU| p-)N 10 992 W) OF 292 W PE O} SlualLeosdw) ‘88
0066 "(seyoieis peloeles) 00 S0 'WH o1 1S W peos undejjeqwoiuD-eseBipniy o} swewesciduy 8
00'66 00°21L W) 0106 W) PEOY JBABUUOH-INYHLINY O} SiueLIBAIL] ‘08
00'002 00°SZ "W 01 00°0F W) Peas INdeIOYS-IGNH O} SiueweAosdw) ‘88
00°00L " Wwe@ 'S'H') J0 weesisumop aBpug J0 UoNISU0D kg
0002 swele Buidduisiue jo esn ‘s8
0002 speoJ snonuruNyg uo Buiddol eyum 28
e u sy :86YoRed 1561 U Ino Bukue)d
00°0¥ ‘peolepig-efieqind ‘18
00°0r "peo. punBunii-1oyebeg-wnebieg 08
00'SY "peas Areyjeg-eBinpriyyd 6L
0005 "PROIJEABUUOK-JMRLNE ‘8L
00'0¥ 'PO1 9i08Apy-auojebueg W
[ c i
1500 pewLYIST S8WeyoS J0 Jo eweN NS




Writton Answers 398

Written Answers CHAITRA 7, 1914 (SAKA)

397

00'52 "Touisiq nBepoy Ul 0S°p2 "W 01 00°0L "W PEOH 18dIIPOY LIHIPEI JO SBYDIEAIS PeIOeles 0} SJUeLIBACIdW| 201
0052 18/q nBepoy uj peoy Aieanesere| ejepueweleyg jo seyores peioeies 01 SUeWeAOIdW| "Lo4
0008 ‘peoy weAeje.yiue elA peoy Aejleg Jnydfey 0} siuewsA0idw) ‘004
0005 "ouisiq efieqind Ui 18piog ysepeld BIUPUY o1dN WeseAeyOUNY O} OYOUIUD WOI) PEOY O} SluSLeAC.IdW| ‘66
00°SE “oyisiq ebreqin uj peoy peydie eindeliyd o1 siuewenc.du) ‘86
00°04 ‘OIS JNRUNY U) J6pI0G
ysepeid Biypuy oldn eindelewy ‘eia epebeed o] BiiS WO} PEO jO $S8UIEES PRlIBIeSs 0] SJUBLIBACICL) ‘L6
00°08 “PUISI] ANyoieY Yoeas puodeg-peo BieBulp Jyoret UO Seydeel pejoejes U PeoH] O} siueweAciduw| '96
00°05 1810 BpRUUE) BUIYSYE(] U peoH BAueweiqng rindysejeyes ol siueweAcid) ‘S6
0908 ‘peoy sebeN 'Y\ Jnueuoy pnBievesy uesse aiexsely Wol) va.om 0} SjuBtLBA0Ic} b6
00°004 L-HN SZ "W 01 8| "W -0p- ‘€6
00°004 *L-UN jo Bujuej-p U} 81 O} § "Wy Uj peoY 89IAIeS [ejfesed BupLio ‘26
00'Gy "sIW Ay wnebieg Ut p-HN J0 L0S "W O} 86¥ "Wt yoeas eyl Bujueyibuans ‘18
00°0F "SIUI uoje10d100 U peoy JnsoH-eiotebueg Jo § ‘W 0} €1 p ‘W) yoees ey} Bujusyibuens ‘06
£ 1 L
Isoopejewssy S8WBYIS JO jo oueN oz s




Written Answers 400

MARCH 27, 1992

Written Answers

399

00°6L 10UISIQ YRy Ul peoy efiEqND JINYSIBY 10 SIUSWEACIdW] St
0009 194151Q e61EQIND LI PROY BWIYE PRGRYRYS O} SlueweAdiduw| Ll
00°05 loulsi(j PB1eqNY Ui PEOY PeqRyRYS JNULES O} SIUBWSAQIW 1Y)
0009 pusi() BAiegiND W ¥NjR Y Wepes ui pecy wepeg ebieqing ol siusueAid) r{1 9
00's2 MN{BL HOYDUIYD Ul PROY HOUDUIYD WEPSS 0} SIUBLLIBACICL) L
0006 shwin ynje | eindeliyo ui peo. LiBpe, eieme(en eIndeiliys o} SiueweAOouwi 041
0052 puisiq efizeqing uiijeyeuRwseyg inueyles BIALIBPeA of BindeliyD woif peoy 0 SlueweAciduwy ‘604
0004 PUISIY M g ul ‘peoy idnpn
-g{esue)-Apebueyyeg-eleyisewseyq sAuBWIBIGNS J0 00 /2 W Ul J8AL BADUNE) sSOJ0R 8Bpug o UoRouISue)D 801
00 SE 181Q nBepoy) ul peoy efepuetueBeyg-eseNIPRIN JO 00 £E WY PUB 00 62 WY 08 22 WM Je sebpug jo tononiisuod 01
00 0€ 1esig nBepoy ul pecy] 18d1iPOX-LeXIPEY L G | W IE 8I0LI4iEH SS0108 86pug 0 uoiInIISucD 901}
00 S2 wnusq
BpeLURY BUIUSYEQ Ul PROY [EMJUBY 8J0SAI JO 00 9P| W) I8 JeAlY npeulkoy sSOI0e ebplig Jo uononuIsuoD ‘S04
00 §Z 1USIQ epeuuBYRIRHAN Ul
peoy) cebeAusepeS BpUCT I 614 OL || W USBMIBG SHIOM G O PUB 901'+01'96°0, W Je sebpug Jo 'uisucoey yol
1,05°14 111810 BpBUUE)] BUIYSHEQ U1 00 8Y1 01 00 001 NN PBOH 8.05A JBMILEE JO S3UD]e.]S POI08|8sS 0} SiuBLIeADIdw) ‘€01
€ - c i
1509 payeunisy SBWBYIS SO JO BLEN ON S




402

Written Answers

CHAITRA 7, 1914 (SAKA)

Written Answers

401

00 sE

co'ce

00'004
00°001
00°00+
00°004
0009
00'SL
00°6
00'sL
00'sL
00°02

0002

1soopejelLsy

syl uolviediod Ul £-UN 10 063G WK O} LLG "WH Ut pEOS JO ydlans eyl Bujue) anod ‘821

‘SPwil UCBL0aI0D U} Z-HN |0 00'] "W 0} §°9 WY WaJ) peos jO YJleils Jo Suiue; sno4 ri

‘BYUBYEIBA 0JdN /GG Wi 0} 8YG ‘WX /-LN LU0 PEOY BD.AIBS |8jieied Suiuiog oz}

#-HN S'V2E Ol P1LE ‘W) -op- 'S¢l

"P-HN 10 §1E ‘W) 0} YOE W) Ui peol 8ANISS |ejjesed Bujwiod w2l

-HN 10 €€ "L 0l SZ ‘W) Ul peoy 89IAI8S [8jjeied Buuod ‘€24

spafo.d jo uoitebiiseaut pue Aeaing 221

IsiQ infeBueweyyyD Ul pPEOY aleRIe) JNWLIBN -8B UL G-BIBYISBA O} SJUBLUBACIOW) 121

"%N{B] BUUNY Ul PBOY BUE A-IpUnbeuy 0} SluaweAciow; 021

*JOLISI(] BPRULBNEIRYN U} PROY |SHS BSEPE] O} SIUBWSAOItW! 6L

"IUIIS|Q BLEBUURY- 2JBHN U} PROI BRUNY-ISHS O} SjUBwsA0idw) ‘8it

“ISIQ INYUIN U; J6ISE YSepRiy BIYDJY 0} BindeiExUeA Weij peoy Bunieydsy il

18I0 anauny W 2indeyuey, “oIA PEOY Indnpu epebeed 0] siuewsaciow) ‘911

T lr T 4 i

SewIeyS JO JO aueN ON'S




Written Answers 404

MARCH 27, 1992

Written Answers

403

00°0¥ ‘peoy pebeAlysepes-epua’ 4
00'sy peoy eiofebuepy-ledsoH ‘6EL
co'oF peoy esojebuepy-eiesiep-80sAW ‘8cl
0001 ‘welaid jo uopebuseau) g AeAans LE1
00'52 (peoy ijfeyeueiy sioyyig pue peoy JebeN 'H) ‘eioskiy Bunosuuod
peoy) eindulessni Jesu BLLIYjRURLLYSHET SSOJ0 8DpUg JO UONONIISUOD PUR PEOY O} SJUBLLBADICL) "9E}
00°0€ 1ouISI 8J0SAWN Ul 1njepny Jesu ByLIylBUBLUYSYE] SS0I0R Kemesneq (a6 UbiH jo uoioruisuo) ‘SEl
00'G} 181 injeSewsoy) U suBWEIBAS( PUE PEOH "5'M'H Uil 0} PEOY JO UsEWLIO vElL
00°s8 "sjdiue] ySeupy) "BIAIAIN 0} indeje A WL} pROY O} SlusueAOdL| €El
0062 "PEOY PEUIN-AYIBWWY J0 02°6 ‘WX PUB 02'2 ‘W Je sebpug jo uononsisuod 261
0052 ‘1s1ganjebewoiyd
uj iiferepeAg-ijeyRININ-IBYIYUND BIA i[jeYEPOD U0 0} PEOH "D H 01 Sjueweno.dw| pue uotiew.od Ll
00's2 wousia
eso[eBueg ui peoy eujedeuuryD-Inueyies uo ippo( euepmoBeluey Jeeu ejieH ssosoe eBpug jo uoipnisuoD 08l
oe'sz Pusia
esojebueg ui peoy eujedeuueyn-inueyieyD-inueyles uo [eqqe) Jjesu ejje ssoise ebpug o uoionIIsuoD ‘621
£ 2 ’ 4
1so9 pejewisy Sewayos jo jo eleN ON'S




Written Answers 406

CHAITRA 7, 1914 (SAKA)

405 Written Answers

00°002 “Wnie] Jebeg ui weq ppreweueBuiy jo Jejem xoeq ss0ioe ebpuq e jo 'uBuon .Bw.
00°0} ynje] njeyeyuiy] ul JeAu Ayleaeysny 1o} peos eioieBue-1edsoH jo 8'£5Z WX 1 ebpuq jo-uisuotey ‘081
0009 Anje] eujedeiued ul Buluuru 68 01°2° 19 "4D PeO] [BMjueg-8J0sAWN ‘6¥1
00°99 £21 01 68 65eujeyD peol elny pue Jnuuedi-eujedeiued ‘pnbieniy-npeeqeiel{-esseH ‘8v1
0004 JeBeueleseweyd ul peoy wejes-febojioy-Bujyeydsy--dw) Lyl
00'sS *Sjojisig JNYLNE pue Jejoy ul el
uiBnupe pue inupiquMoD ul iieyeuebipoy pue uesseH eja IndnpuiH o} Jndjjly Walj Peos jO SlueweAoIdw| oy
00'Se JNUPIGUMOD) 0} jjleyesolyepeleA Wi} Seydeel peq jo Juslueaoid) pue JINdnpuiH pue INUPIGLMOD) Ueemieq Bujuuni
KemyBiH eels o} epueqiPNO JeeU |ieyeuebeYydeeq WOIj L HN LeeMmIeq peos Bujiasuuod 8y} 0} SJuewsAcdw) ‘Shi
00°0¥ "e1ebeiriy ‘Indwey PPy j0 sebejjia eyl BuiieAcs InupiqlMoD eia
JndnpuiH o} esoieBueg wou Buiuun AemybiH eiels o} jedseqeq Wos v HN Wo4j PO O SjuswsAcldw) ‘ol
{iieyepey) JBeu [yleARysN) JeAu 0} 86puq e jo uojoniisucd
00'SE Yum 1yssede] pue esebeseBeN npoiisA i sndnpuiH o) yiedebeg ; HN WO PEO. JO SjuBwBAO AL ‘bl
00'0p ‘pecy lemysexues-juemny 2l
00°0V peoy inyoiey-punbuny 34t
Z }
1502 pejeuyISy mm.Eocum 40 jo eweN ON'S




Written Answers 408

MARCH 27, 1892

Written Answers

407

00790 WX CO'6E Jibus; peoy eleyBeipts 81040 01 SjusWweAoidw| 291
00'0E anjel Ajjedebeg ui (sWY £ Yibue) Jnyepuey 0} N8y WoI) Peos O} SJUBLLIBAOIOL| ‘191
00°'SY “wnje) AijedeBeg ui (sluyf 0p'vE Yibuay) peol injeup AjjedusejeA 0} slusweaoidw ‘091
00 OF (SN 02 + € yiBueT, yres Aiedebeg ul eAiedelnp BiA peol unjeyD-Liewe iy JO Siuewaaodi; '6St
00°09 sniey Ajredebeg ut (WM 69 € yibue,; peo [eding weweuseyiey 4n|)g eAjedeyleq peci dDHEJ O SiusweAcidw| ‘851
00°08 1BAU UBWRpIBA
uo &b 4q Jofew ey Buipnioul xnjel iedabegd ul (X 05' YiBueT! Jep.0q B.pUY 0} [BARYEYD jO SjuelieAoidw) iy
,0°09 Hnje ] weweuiyg ui (SW €€ uibuen)iepioq eipuy
nbepewiesuy ueweepe)y ssoi3 [ebipny| Ajleyeuyls o} uo njedwnbul B Alleyeuiep iA 5S040 HieyennBieN
0} ss0.0 |eCipuiiy 500 Ajfedeppig peo: JnjeyD eweuIyY N 0§ 'L 1B SS010 AjtedeppiS Jo JuswieAo.dw) ‘981
0009 {swix S¥ wibueT) ynrey
IWBLUBIUIYD) Ul JBPI0q B.PUY-NPOd BIBWNUBA Ajjleyeque Aieyeuebrunyy Ajieyelieg Laloun( peos ANG Aljeuey)
-obejepi eloxeueleieueieyuen Ajjedwebu) jjeyeuebieie s ejoxeanbe A ellewebninp weweiuy Jo Judweaasdus) ‘GGt
0008 (N 08°c2 wibue) wnje | veweiuD L WX 0C°EL 01 02°'6Y 4D W0} pecs Lecepny)-eicjeBueg Jo JusweAoidus) R o1t
00°01 Aeojea Bunsixe ss0.0e 86pL.q jo ‘UISUCD BUPnoU .NPAA OF HEAEPNIN LUOJ) PBOJ JO LOJIBWIO. ‘€St
0079 (SWY 9°96. 0! 0°'GL WM Yibus| eouriew) spiepuels shemydiH [euoleN ol peod sndelig-iqni of “dw ‘261
€ 4 )
1500 pejeLIs SaWal{os 10 JO eweN ON'S




410

Written Answer

MARCH 27. 1992

409 Written Answer

00'se S ZL-iouisip es0{ebewxyD uj Peal NPeUIoH O} IIBAN(EH WO} Peo. O} Sluewenoiduw) 194
00’0y "ouisiq eloebueg ‘peo. euood-eioeBued ¥ HN 10 00°L W U} Joleredes epeip) 0} sluswercsdw] ‘894
00°0% "yisiQ ebowiys u) pec jjeyeyuiy) eBowuS uo 16Au leAeysnY| $8010e s88pliq jo LojoNIISUCOeY ‘594
00709 "SI 02 "Ioisq eApuep u) peo jebojie-aioBejese) jo S8yo1e.Is peldejes o} sjuswwieAcdul ‘ol
00°0v “infeL febeqiniy u| peoy JnueBund-feSeqing o} SieleAcsdu| ‘€9l
3 z [l

isoo pepeiyis3 S6WeYIS JO Jo eWEN NS




411 Written Answers
Weavers Engaged in Handloom Sector

5040. SHRISYED SHAHABUDDIN: Wil
the Minister of TEXTILES be pleased to
state:

(a) the estimated number of handioom
weavers in the country, state-wise;

(b)the estimatedproduction of handioom
textile in the country per year,;

(c) the estimated average individual and
family income of the weavers in the country;
and

(d) the steps taken by the Government
to upgrade the income of the weavers and
the family from the production of handioom
textiles?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) A statement indicating the
State-wise detals of number of persons
engaged in the weaving and preparatory
activities in the handioom sector, as re-
vealed by the Nationa! Handloom Census
conducted in 1987-88, 1s attached.

(b) During the years 1989-90 and 1990-
91, the estimated production of cloth in the
handioom sector has been 4155 million
metres and 4541 million metres respec-
tively.

(c) One of the findings of the National
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Handioom Census on the economic status
of the weavers revealed that 50.0 percent of
the total weaver househoids in the country
eamed more than Rs. 500/~ per month.
Those eaming between Rs. 201/-to Rs. 500/
-constituted 43.3 percent of the househoids.
Only 6.7 percent of weaver households
eamed upto Rs. 200/- per month.

(d) in addition to the existing ongoing
schemes being implemented by the Govemn-
mentforthe economic upiftment of handioom
weavers through modemisation andtechno-
logical upgradation, the following new
schemes have been announced during the
current year :-

(i) A scheme of ‘Margin Money for Des-
titute Weavers' which envisages capital
support to the cooperative societies
organised by the destitute weavers.
The scale of assistance provided under
this scheme is Rs. 2000/= per destitute
Weaver subject to a maximum of Rs.
1.00 lakh per society;

(1) Integrated Handloom Village devel-
opment Scheme envisaging a package
of facilites in terms of skill upgradation,
productivity etc., fo give concerted and
special attentionto the handioomweav-
ers in identified villages.

(ilj) Project Package Scheme providing
for benefit to specific need based target

groups or o specific area or to produc-
tion of a specific product.
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Handioom Reservation Order

SHRI SYED SHAHABUDDIN:

SHRIMATI GEETA
MUKHERJEE:

PROF. UMMAREDDY
VENKATESWARLU:

5041.

Wilithe Minister of TEXTILES bepleased
fo state:

(a) the present status of the Handloom
Reservation Order;

(b) whetherthe Government propose to
amend the Constitution to include the Order
in the Ninth Schedule of the Constitution;

(c)  not, the reasons therefor; and

(d) the steps taken by the Government
to expedite the hearing of the writ petition
against the Order, pending in the Supreme
Court which was last heard in October,
19897

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) at present, the Handioom
Reservation Order is inoperative due to stay
granted by Hon'ble Supreme Coun

(b) No, Sir.

(¢) The Handiooms (Reservation of Ar-
ticles for Production) Act, 1985 and the
orders issued thereunder are at present
stayed by the Supreme Coun. The case is
pending for disposal in the Supreme Court.
Government wants to awalt the judgement
of the Court before taking a decision regard-
ing inclusion of the Act in the Ninth Schedule

" of Constitution of India.

{d) Since the, Govemment is constantly
pursuing with the Law Ministry and through
the Central Law Agency for geting an
expenditious disposal of the matter. As a
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result special mention was made before the
learmed Chiet Justice of India and the matter
was subsequently listed for hearing on 23rd
& 24th January, 1992. However, it could not
come up for hearing.

Election in New Delhi Parllamentary
Constituency

5042. SHRI JANGBIR SINGH: Wiil the
Minister of LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:

(a) whether the Govemment propose to
hoid election in New Deilhi Parliamentary
Constlituency;

(b) if so, the time by which it is likely to
be held; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS AND
MINISTER OF STATE IN THE MINISTRY
OF LAW, JUSTICE AND COMPANY AF-
FAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): (a)to (c). The Elec-
tion Commission has not so far fixed any
prograrmme for holding elections in the New
DelhiParliamentary Constituency. ltis, there-
fore, not possile to indicate the time by
which the elections will be held in that con-
stituency.

Stick Banks
5043. SHRI GIRDHARI LAL
BHARGAVA: Wili the Minister of FINANCE
be pleased to state:

(a) whether some nationalised/sched-
uled banks have been declared as sick units;

(b) i so, the names of such banks and
the reasons therefor; and

(c) the steps taken by the Government
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for improvement of their performance?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! DALBIR
SINGH): (a): No, Sir.

(b) Does not arise.

(c) Government and Reserve Bank of
india have taken a series of measures to
improve the performance and profitability of
the public sector banks. These include aug-
mentation of their capital, rationalisation of
service charges and interest rates structure
and levy of commitment charges unutilised
portion of operation limits. Banks have also
been advised to take measures to control
expenditure on consumption of petroleum,
publicity etc., draw up action plans to im-
prove their operational efficiency and take
steps to strengthen their viability and profit-
ability by means of effective business plan-
ning and development.

[ Transiation]

Elections in Cantonment Boards

5044. SHRI GIRDHARI LAL
BHARGAVA:

SHRI KAMLA MISHRA
MADHUKAR:

Will the Minister of DEFENCE be
pleased to state:

(a) whetherthe elections tothe Canton-
ment Boards have been held recently;

(b)if so, the detalis of the resuits thereof;

(c) the Cantonment Boards in which
elections have been conducted and the
Cantonments where it Is yet to be con-
ducted;

{d) the date on which the elections are
proposed to be conducted in the rest of the
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Cantonments;

(e) whether the Government have re-
celved several complaints regarding irregu-
larities and rigging during the elections;

(f) # so, the details thereof; and
(g) the action taken thereon?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) Elections to 56 out of
the 62 Cantonment Boards were held on
2.2.1992.

(b): The results of the elections have
been notitied inthe official gazette vide SRO
No. 9-E dated 3.3.1992.

(c): A list of Cantonment Boards in
respect of which elections were held is en-
closed in the statement ‘A’. Elections to
Cantonment Boards of Dehradun, Fatehgarh,
Ambala, Khasyol, Jammu and Badami Bagh
are yet to be conducted.

(d) Elections to Cantonment Boards
Dehradun and Fatehgarh on completion of
their normal term are scheduled for
12.4.1992. Elections to Cantonment Boards
Amaia and Khasyol will be due in July 1992
and December 1992, respectively, on expiry
ofthe presentienures ofthese Boards. lt has
been decided not to conduct elections to
Cantonment Boards of Jammu and Badami
Bagh immediately, due to administrative rea-
sons.

(@) to (g). On the basis of reports from the
Polling Officers and the Retuming Officer,
Secunderabad Cantt, of snatching of Baliot
papers and rigging in 3 Polling Stations, the
president, Cantonment Board, had adjourned
poliing in Booth Nos. 64 and 77 in Ward No.
4 and Booth No. 90 in ward No. 5. Repolling
in these 3 Polling Stations has since been
peacefully conducted on 8.3. 1992,
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Though a few complaints alleging cer-
tain irregularities and stray incidents have
been received from the pubilic of Delhi, St.
Thomas Mount, Jallandhar, Meerut, Kanpur,
Danapur, Ferozepur, Lansdowne and
Barrackpore Cantonments, no such reports
have been received from the Presidents of
the concerned Cantonment Boards.

STATEMENT

List of cantonment Boards in which
Elections were Conducted on 2.2.1992.

Sl. No. Name of the
Cantonment Board

1. Agra

2. Ajmer

3. Ahmedabad
4. Ahmednagar
5. Allahabad

6. Almora

7. Amritsar

8. Aurangabad
9. Babina

10. Bakioh

11, Bareilly

12, Barrackpore
13. Belgaum
4. Cannanore
15. Chakrata

16. Clement Town

CHAITRA 7, 1914 (SAKA)
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17.

18.

19.

20.

21,

22.

23.

24,

25.

26.

28.

29.

30.

31.

8

35.

36.

37.

38.

39

40.

Dagshai
Dalhousie
Danapur
Dehu Road
Delhi
Deolali
Faizabad
Ferozepur
Jabalpur
Jalandhar
Jalapahar
Jhansi
Jutogh
Kamptee
Kanpur
Kasauli
Kirkee
Landour
Lansdowne
Lebong
Lucknow
Mathura
Meerut

Mhow
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Sl No. Name of the

4. Mohar

42 Nainital

43 Nasirabad

44. Pachmarhi

45 Pune

46 Ramgarh

47. Ranikhet

48. Roorkee

49. Saugor

59. Secunderabad

51. Shahajahanpur

52. Shillong

53. St. Thomas Mount

54, Subathu

55. Varanasi

56. Wellington
Loans Advance By Banks

5045. SHR! JAGMIT SINGH BRAR:
Will the Minister of FINANCE ba pleased to
state:

(a) whether order of priority has been
fixed by the nationalised banks for grant of
loans;

(b) if so, the details in this regard senal-
wise and sector-wise;

¢.)1he amount of loans distributed dur-
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ingeach ofthe lastthree years, priority-wise;

(d) whether the Government have ever
assessed the annual requirements of fund
tor these priority sectors; and

() if so, the detalls thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). The sectors which
require assistance fromthe banking system
having preference over other sectors due fo
theirimportance andthe role playedby them
in the national economy are included in the
priority sector. At present, agriculture and
small scale industries are the two major
segments of priority sector. The details of
each category of borrowers entitled to prior-
ity sector lendings are given in the enciosed
statement-1. Altbanks are under instructions
of the Reserve Bank of India that at least
40% of their advances should be granted to
borrowers in the priority sector and at least
25% of the priority sector advances or 10%
of the tatal advances should be granted to
weaker sections in the priority sector which
comprise (i) small and marginal farmers,
landless labourers, tenantfarmers and share
croppers (i) antisans, village and cottage
industries (iii) Ditferential Rate of Interest
(DRI) beneficiaries (v) Integrated Rural
Development Programme (IRDP) beneficia-
ries (v) SC/ST beneficiaries and (vi) Self
Employment Programme for Urban Poor
(SEPUP)) beneficiaries. In additionto above,
banks are also required to provide 18% ot
their total advances as direct finance to the
agriculture sector.

(c) the sector-wise amount of outstand-
Ing loans extended by public sectorbanks as
at the end of December 1988, September
1989wnd March 1990 (latest available) are
given In the enclosed Statement-Ii.

(d) and (e). Under the Service Area
Approach to rural lending introduced with
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effect from 1.4.1989, rural and semi-urban
branches of banks prepare Annual Credit
Plans (ACPs) for their respective service
area, basedonthe potentialfor development
of various activities in each of the villages
under the jurisdictions of the concerned
branch. The service area credit plans are
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consolidated into Block Credit Plans and
further into Distnct Credit Plans. As per the
ACPs referred to above the targets and
achievements (disbursements) of loans to
various sectors during the years 1988, 1989-
90 and 1990-91 were as under:
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STATEMENT4

List of tems Included in Different Seg-
ments of Priority Sector

1. Agriculture

Directfinance tofarmers for agricultural
purposes

() Short-term loans for raising crops:
i.e., for crop loans. In addition, advances
" upto Rs. 5,000/- to farmers against pledge/
hypothecation of agricultural produce (in-
cluding warehouse receipts) for a period not
exceeding 3 months, where the farmers
were given crop loans for raising the pro-
duce.

(i) Medium and long-term loans:

(provided directly to farmers for fi-
nancing production and development
needs.)

(A) Purchase of agriculturalimplements
and machinery:

(a) purchase of agriculturali imple-
ments: ¢

ron ploughs, harrows, hose, land
levellers, bund formers, handtools,
sprayers, dusters, hay-press, sugar-
cane crushers, thresher machines, etc.

(b) purchase of farm machinery:

tractors, trailers, powertillers, tractor
accessories viz., disc ploughs, etc.

(c) Purchase of trucks, bullocks carts
and other transport equipments, etc., to
assist the transport of agricultural inputs
and farm products.

(d) Purctiase of plough animals.

(B) Development of irrigation potential
through:

(a) Construction of shallow and deep
tube wells, tanks, etc., and purchase of
drilling units.

(b) Constructing, deepening, clear-
ing of surface wells, boring of wells,
electrification of wells, purchase of oil
engines and installation of electric mo-
tors and pumps.

{c) purchase and installation of tur-
bine pumps, construction of field chan
nels (open as well as underground), etc.

{d) Construction of liftirrigation project.

(e) Instaliation of sprinkler irrigation
system.

(C) Reclamation andland Development
Schemes:

Bunding of farm lands, levelling of
land, terracing conversion of dry paddy
land into wet irmgable paddy lands, de-
velopment of farm drainage, reclama-
tion of soil lands and prevention of
salinasation reclamation of revine lands,
purchase of bulldozers etc.

(D) Construction of farm buildings and
structures, etc.:

Bullock sheds, implement shed, trac-
tor and truck sheds, far stores, etc.

(E) Construction and running of storage
facilities:

Construction and running of ware-
house, godowns, silos and cold stor-
ages.

(F) Production and processing of hybrid
seeds of crops:
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(G) Payment of immigation charges, etc.

Charges for hired water from welis
and tubewells, canal water charges,
maintenance and upkeep of oil engins
and electric motors, payment of labour
charges, electricity charges, marketing
charges, service charges to Custom
Service Units, payment of development
cess, etc.

(H) Other types of direct finance to
farmers :

(i) short-term loans

(a) To non-traditional plantations and
horticulture

(b) For allied activities such as dairy-
ing tishery, piggery, poultry, bee-keep-
ing elc.

(il) Medium and long term loans

(a) Development loans to all planta-
tions horticulture, forestry, efc.

(b) Development loans for allied ac-
tivities:

(1) Development of dairying and ani-
mal husbandary in all its aspects.

(2) Development of fisheries in all its
aspects : from fish catching to stage of
expon, financing of equipment neces-
sary for deep sea fishing, rehabiltation
oftanks (freshwaterfishing), fish breed-
ing etc.

(3) Development of poultry, piggery,
efc., in all its aspects including erection
of poultry houses, pig housed, bee keep-
ing etc.

(4) Development and maintenance
of stud farms, seri-culture etc. How-

MARCH 27, 1992

Written Answers 432

ever, Breeding of race horses cannotbe
classified here.

(5) Bio gas plants.
L. Indirect Finance to Agriculture

(1) Credht for financing the distribu-
tion of fertllisers, pesticied, seeds, eic.

(2) Loans to Electricity Boards-for
reimbursing the expenditure already
incurred by them for providing low ten-
slon connections from step-down point
toindividual farmers for energising their
wells.

(3) Loans to farmers through PACS,
FSS AND LAMPS.

(4) Other types of indirect finance
such as,

(i) Credit for hire-purchase schemes
for distribution of agricultural machinery
and implements.

(i) Loans for construction and run-
ning of storage facilities (warehouse,
market yards, godowns, silos and “cold
storage) in the producing areas (*if the
loans to the cold storage are coverad by
the guarantee of the Deposit Insurance
and Credit Guarantee Corporation
(DICGC), they should be classified un-
der SSi advances.

(iii) Advances to Custom Service Units
managed by individuals, institutions or
organisations who maintain a fleet of
tractors, bulldozers, well-boring equip-
ment, threshers, combines, etc., and
undertake work from farmers on con-
tract basis. if these advances are cov-
ered by the guarantee of DICGC, they
shouldbeclassified under SSladvances.

(v) Loans to individuals, institutions
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or organisations who undertake spray-
ing operations.

(v) Loans to co-operative marketing
societies, co-operative banks for
relending to co-operative marketing
societies (provided a certificate fromthe
state Co-operative Bank in favour of

such loans Is produced)fordisposing of
the produce of members.

{(vi) Loans to co-operative banks of
producers (e.g. Aarey Mitk Colony Co-
operative Bank, consisting of incence-
cattie owners)

(vii) Financing the farmers indirectly
through the co-operative system (oth-
erwise than by subscription to bonds
and debentures issues) provided a cer-
tificate fromthe State Co-operative Bank
in favour of such loans is produced.

(vili) Advances to State-sponsored
Co-operations for onward lending to
weaker sections.

2. Small Scale Industries

Small scale industrial units are those
engaged in the manutacture, process-
ing or preservation of goods and whose
investment in plantand machinery (origi-
nal cost) does not exceed Rs. 20 lakhs.
These would, inter alia, include units
engaged in mining or quarrying, servic-
ing and repairing of machinery. in the
case of ancillary units, the investment in
plant and machinery (original cost)
should not exceed Rs. 25 lakhs to be
classified under small scale industry.

Service orlented entrerprises having
investment in plant and machinery in
sach case not exceeding Rs. 2 lakhs
andwhich are located in rural areas and
towns with a population of 5 lakhs orless
are also to be treated as small scale
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industrial units such small scale estab-
lishments would typically coverpersonal
or household services required in ur-
ban, semi-urban/rural contexts such as
laundry, zeroxing, repair and mainte-
nance of consumer durables, etc.

Indirect finances in the smali-scale
industrial sector will include credit to:

(i) agencies involved in assisting the
decentralised sector in the supply of
inputs and marketing of outputs of arti-
sans, village and cottage industries,
and

(i) Government-sponsored Corpora-
tions/organisations providing funds to
the weaker sections in the priority sec-
tor.

Industrial Estates

Loans for setting up industrial es-
tates.

3. Small Road and Water Transpoit
Operators

Advances to small road and water
transport operators owning a fleet of
vehicles not exceeding six vehicles, in-
cluding the one proposedto befinanced.

4. Retall Trade

Advances granted to (i) private retail
traders dealing in essential commodi-
ties (fair price shops) and consumer co-
operative stores (ii) other private retail
traders with credit limits not exceeding
Rs. 25,000/- (Retail traders in fertilisers
will form part of indirect finance for
agricuiture and retail traders of mineral
oils under small business).

5. Small Business

Small business would include indi-
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viduais and firms managing a business
enterprise established mainly for the
purpose of providing any service other
than professional services whose origi-
nal cost price of the equipment used for
the purpose of business does not ex-
ceod Rs. 2 lakhs with working capital
fimits of Rs. 1 lakh or less and who are
eligible for DICGC cover. Advances for
acquisation, construction, renovation of
house-boats and other tourist accom-
modation wilibe included here. Distribu-
tion of mineral oils which was earlier
classified under * retall trade’ shall now
be included under ‘small business’.

6. Professional and Sell-Employed per-
sons

Loans to professional and self-em-
ployed persons include loans, tfor the
purpose of purchasing equipment, re-
pairing or renovating existing equip-
ment and/or acquiring and repairing
business premises or for purchasing
tools and/or for working capital require-
mentsto medical practitioners including
Dentists, Chartered Accountants, Cost
Accountants, Lawyers or Solicitors,
Engineers, Architects, Surveyors, Con-
struction contractors or Management
consultants of to a person trained in any
other art or craft who holds either a
degree or diploma from any institutions
established, aided or recognised by
Government or to a person who is
considered by the bank as technically
qualified orskilled inthe field in whichhe
is employed. Preference may be given
by banks to finance professionais like
doctors, etc. who are carrying on their
profession in rural or semi-urban areas.
The term also includes firms and joint
ventures of such professional and self-
employed persons. This category will
include ail advanced granted by the
bank under speclal schemes, ff any,
introduced for the purpose. Only such
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professionals and seif-ernployed per-
sons whose borrowings(limits) do not
exceed Rs. 2 lakhs of which not more
than Rs. 1 lakh should be for working
capital requirements and who are eli-
gible for DICGC cover should be cov-
ered here.

7. State Sponsored Organisations for
Scheduled Castes/Scheduled Tribes

Advances sanctioned to state spon-
sored organisations for Scheduled
Castes/Scheduled Tribes for the spe-
cific purpose of purchase and supply of
inputs to and/or the marketing of the
outputs of the. beneficiaries of these
organisations.

8. Education

Educationalloans shouldinciude only
leans and advances grantedto individu-
s for educational purposes and not
those granted to institutions and will
include all advances granted by banks
under special schemes, i any, intro-
Yuced for the purpose.

3. Housing
(a) Direct Finance

Loans upto Rs. 5,000/- for construc-
tion of houses granted to Scheduled
Castes/Scheduled Tribes and the other
weaker sections of the society imespec-
tive of DICGC coverage.

(b) Indirect Finance

(i) Assistance given to any governmen-
tal agency for the purpose of construct-
Ing houses exclusively for the benefit of
Scheduled Castes/Scheduled Tribes
and low income grpups and where loan
component does not exceed Rs. 5,000/
- per unit.
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(i) Assistance to any govemmental
agency for slum clearance and rehabili-
tation of slum dwellers subject to other
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10. Consumption
Pure consumption loans granted un-
der the consumption Credit Scheme

conditions specified above. should be included in this item.
STATEMENT-H
(Rs. In crores)
S. No. Segments of Priority Sector Dec. 1988 Sept. 89 March 90
1. Agricufture 13570 14981 16516
2. (1 ssi 11235 13766 15015
(i) Industrial Estates 1011 90 61
3 Small Road &
Water Transport 2166 2265 2377
4. Ratail Trade 1963 2173 2374
5. Small Business 1178 1350 1427
6. Professional & Self
Employed 102 1208 1332
7. State Sponsored
Organisations for
Scheduled Casts/
Scheduled Tribes 25 66 43
8. Education 55 64 67
9. Housing 229 276 330
10. Consumption Loan 24 24 24
[English) portedto Indonesia during the last two years;
and
Exports of Textile Products of (b) the steps taken to increase these
indonesia exports? -
5046. DR. RAJAGOPALAN THE MINISTER OF STATE OF THE

SRIDHARAN: Will the Minister of TEXTILES
be pleased to state:

(a) the quantity of textile products ex-

MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) The total value of textile ex-
ports to Indonesia during 89-90 and 90-91
amounts to Rs. 20.71 Cr and Rs. 11.21 Cr
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respectively.

{b) Govemment have taken a numberof
steps to boost textile exports, such as allow-
ing import oftextile machinery atconcessional
duty, providing export incentives etc These
measures are meant to boost textile exports
to-all countries, including indonesia

Employses in Coffes Board

5047. SHRIV. DHANANJAYAKUMAR.
Wili the Miister of COMMERCE be pleased
to state:

(a) the number of various categories of
employees working in the coffee board, and

(b) the grant or assistance provided by
the Union Govemment to coffee board dur-
ing each of the last three years?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI
P.CHIDAMBARAM): (a) The numberofvan-
ous categones of employees working in the
Coffee Board as on 1 1.1992 were as fol-
lows:

Group A - 108

Group B - 205

Group C - 1765

Group D - 1127

(This includes 187 Group D staff work-
ing on daily wage basis)

(b) The Grant or assistance provided by
the Union Government to Coffee Board dur-
ing each of the last three years was as
follows:

1988-89 - Rs. 978.50 lakhs

1988-90 - Rs. 1110.50 lakhs
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1990-91 Rs. 1010.00 lakhs

[ Transiation)

Development of National Highways In
Blhar

5048  SHRILALIT ORAON:
SHR!I RAMDEV RAM:

Will the Minister of SURFACE TRANS-
PORT be pleased to refer to the reply given
to Unstarred Question No 1853 on March 6,
1992 and state:

(a) the detalis of the 37 proposals re-
ceived in this regard during 1991-92;

(b) the detalls of the proposals sanc-
tioned and the allocation made to each of
themandthe part of the State Highway likely
to be developed/repaired,

(c) the dotails of the proposals returned
to Bihar Govemment for making amend-
ment theren,

(d) the amended proposals received
back by the Union Government and the

present poshion of these proposals; and

(e)the position ofthe remaining propos-
als which are being examined?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLERY): (a) The details of
the 37 proposals are given in the enclosed
Statement-1

() Details of the 20 proposals approved
torNational Highways aregiven in Annexure-
L. So far as State Highways are concemed,
these are the responsbiiity of the State
Government.

(c) and (d). Detalis of the 7 proposais
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retumed to Government of Bihar for modifi- (e) The position of ten remaining pro-
cations etc. including one receivedbackare  posals is indicated in the enclosed State-
given in the enclosed statement-1i ment-lil
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Opening of Divisional Office by LIC In
Blhar

5049 SHRI LALIT ORAON Wil the
Minister of FINANCE be pleased to refer to
the reply given to the Unstarred Question
No 1768 on March 6, 1992 and state

(a)thetotaltransaction made by each of
the five zonal offices of LIC in Bihar during
each of the last three years,

(b) whetherthe Government proposeto
open the sixth zonal office of the State in
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Ranchi, and

(c) if so, by when and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH) (a) At present five Divisional Of-
fices of Life Insurance Corporation of India
are functioning in Bihar No Zonal Office of
LIC is situated in Bihar The total new busi
ness under individual assurances completed
by each of these five Divisional Offices of LIC
dunng the last 3 years is as under

Dwvisional Office Year No of policies Sum Assured
(Rs in crores)
Jamshedpur 1988 89 97063 274 06
1989 90 127454 406 95
1990 91 143577 486 13
Muzattarpur 1988 89 109175 37465
1989 90 115816 410 21
1990 91 123055 450 10
Patna 1988 89 82840 305 31
1989 90 77505 31357
1990 91 96089 41265
Bhagalpur* 1988 89 - -
1989 90 52280 22504
1990 91 60268 266 10
Hazanbagh€ 1988 89 -
1989 90 - -
1990 91

* opened dlnng 1989-90
£ opened dunng 1991-82
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() No, Sir.

(c) Considering various factors such as area
under control of the existing Division, busi-
ness potential, premium income, economic
viability, availability of infrastructure, etc.,
opening of the sixth Divislonal Office in Bihar
is not found viable at present.

[English)

Exim Scrip Racket

5050. SHRIMADANLAL KHURANA:
SHRI SANAT KUMAR
MANDAL :

Will the Minister of COMMERCE be
pleased to state:

{a) whether attention of the Govem-
ment has been drawn to the news-item
captioned, ‘Fake Wxim scrips racket de-
lected in Madras’ appearing in the indian
Express dated March 10, 1992;

(b) if so, the salient points brought out
therein and the action taken thereon,

(c) the details of the exim scrip rackets
unearthed by the Government dunng the
iast 12 months; and

(d) the action taken by the Government
in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) to (d). Yes, Sir. The
Government is aware of the reports alleging
issuance of Eximscrips based on forged
documents. On varitications, it has been
found that 49 Eximscrips were issued by the
Otficer of the Joint Chief Controller of Im-
ports & Exports, Madras based upon the
documents subsequentlyfoundto beforged.
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Similarly, some cases have also been de-
tected where such Eximscrips were issued
by the other License issuing authorities.
These Eximscrips were issued by the other
Licence issuing authorities. These Eximscrips
were cancelled. in most of the cases, the
matter has already been handed over to the
policeforappropriate action. The othercases
are being handed over to the police for
similar action.

Raids on Share Brokers in Bombay

5051. SHRI MADAN LAL KHURANA:
Will the Minister of FINANCE be pleased to
state:

(a) whether the income tax department/
the Central Bureau of Investigation recently
conducted raids on the premises of share
brokers in Bombay;

(b) if so, the details thereot;

(c) the details of unaccounted money,
other assets and incriminating documents
recovered during these raids;

(d) the action taken so far against the
persons found guilty; and

(e) the number of such other raids car-
ried out by the income tax department in the
country during the last twelve months and
the results thereotf?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) to (d).
Searches were conducted recently by the
Income-tax Department at the premises of
three groups of share brokers in Bombay.
Some of the searches are not yet complete.
However, besides incriminating documents
showing tax evasion, the following assets
have already been seized:-
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Asset Value stretch also.
(Rs. lakhs)
(b) and (c). Yes, Sir. The detaiis of
(i) Cash 29.85 provisions made inthe Annual Plan 1992-93
are as follows:-
(i) Jowellery 15.45
(i) Others 380.76 (Rs. in crores)
Total 426 06 (i) Construction of cargo handling terminal at

Follow-up actions on the matenals found
in the course of searches have been taken

up.

(e) Apart from the above, a share-
broker was searched in Madras in January,
1992, resulting in seizure of assets worthRs.
32.45 lakhs and disclosure of Rs 22.50
lakhs under section 132(4) of the income-tax
Act.

Development of Haldla-Farakka Stretch
of inland Waterways

5052. SHRISATYAGOPAL MISRA Will
the Minister of SURFACE TRANSPORT be
pleased to state.

(a) the total amount spent so far for the
development of Haldia-Farakka stretch of
Inland Waterways;

(b) whetherthe Government have taken
anydecisionto further developmentworks in
the project; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLERY): (a) Atotalamount
of Rs. 204.82 lakhs was spent upto March,
1990, During the period April, 1990 - Febru-
ary, 1992 atotal amount of Rs. 246.50 lakhs
(provisional) was spent for the development
of Haldia-Ballia stretch of the waterway which
includes development of Haldia-Farakka

Calcutta
100

(ii) Provision of navigational aids in Ganga
including Haidia-Farakka stretch
0.90

(1) River Conservancy works on the Ganga
including Haldia-Farakka stretch
150

insurance by GIC

5053. SHRI SAYED SHAHABUDDIN:
Will the Minister of FINANCE be pleased to
state:

(a) the number of proposals for insur-
ance policies submitted and receved by the
General Insurance corporation under the
Public Liabilty Act from manufacturers and
users of hazardous substances upto 31st
December, 1991;

(b) the total amount sought to be In-
sured and the premium payabie;

(c) whether any proposals were ac-
cepted by the G.I.C.;

(d) whether these proposals were to be
insured by an underwriter; and

(e) if so, the name of the under-writer?
THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) No proposal was received by
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GIC upto 31st December, 1991,
(b) to (e). Do not arise.
Recruitment by LIC

5054. SHRI SAYED SHAHABUDDIN:
Wili the Minister of FINANCE be pleased to
state:

(a)the break-upof class-l officers in LIC
as ondate by designation and grades and by
state of domicile;

(b) the break-up of supervisory staff and

subordinate staff by state of domicile and the
number of employees belonging to SC and
ST, separately, in each category; and

(c) the method of recruitment to the
Class-1 fevel with the scheme of recruitment
and the weightage given to written test and
interview separately?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) The break-up of Class | Officers
by designation and grade is given below:

Designation Grade of Pay Total number in position.
Chairman Rs. 8000(fixed) 1
Managing Director Rs. 7500-8000 2
Zonal Manager

(Selection Scale) Rs. 6400-7000 16
Zonal Manager

(Ordinary Scale) Rs. 5950-6550 27
Sr. Divisional Manager Rs. 5350-5950 140
Divisional Manager Rs. 4520-5350 294
Asstt. Divisional Manager Rs. 3660-5050 1610
Administrative Officers Rs. 2840-4520 2960
Asstt. Admn. Officers Rs. 2100-4250 5861

The records of domicile of officers are not maintained by the LIC.

{b) Records regarding break-up and domicile of Supervisory and Subordinate Staff are
not maintained by the LIC. The number of employees belonging to SC/ST class-wise is as

under:-

Category Total sc ST
Class | 10911 789 154
Class i 15366 1477 434
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Category Total sc ST
Ciass Ili 59520 - 7132 2060
Class IV 10492 2644 709
Total 96289 12042 4257

(c) The recruitment to the cadre of Asstt.
Admn. Officer is through open competitive
examination by inviting appiications froin
graduates with 50% marks in the aggregate
of recognised universities. Weightage for
written test is 70% and for interviews, it is
30%.

Single Window Loan Scheme

5055. SHRI MOHAN SINGH: Will the
Minister of FINANCE be pleased to state:

(a) whether the refinance scheme for
assistance to entrepreneursto set up outlets
for sales of Small Scale Industries products
has been enlarged and to be covered under
the Single Window Scheme of Small Indus-
trial Development Bank of India (SIDB/) both
for term loan as well as working capital and
to be operated through Commercial Banks;

(b) if so, the details thereof;

(c) whether cost of project under Single
Window Scheme for marketing support has
beenenhancedfromRs. 10iakhsto 25 lakhs
after clubbing working capital with term loan
announced by SIDBI on February 18, 1992
andtobe operatedbythe Commercial Banks;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?
THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). Yes, Sir. The Smalil

Industries Development Bank of india (SIDBI)
introduced a Refinance Scheme for assis-
tance to marketing entrepreneurs in July
1990 for strengthening and expanding mar-
keting infrastructure of village, small town,
semi-urban areas efc. to provide support to
all segments of the small scale sector viz.
cottage, village, tiny and small units. The
Scheme is operative through SFCs, SIDCs
and banks, including commercial banks.
Under this Scheme, assistance is provided
to individuals, partnership concerns, private
and public limited companies with experi-
ence in marketing to set up sales outlets for
marketing products of SS|, tiny, cottage and
village industries. Assistance to marketing
entrepreneurs is covered under the Single
Window Scheme(SWS).

(c) and (d). SIDBI has reported that in
line with the policy measures for promoting
and strengthening small, tiny and village
entrepreneurs announced by the Govwt. of
India, Ministry of Indusiry on August, 6,
1991, it has enlarged the scope of the com-
posite loans under SWS to cover projects
upto Rs. 10 lakhs, which was earlier avail-
able only through SFCs and twin function
IDCs; and also extended the scheme to
scheduled commercial banks from February
18, 1992. Accordingly, marketing entrepre-
neurs with a project cost upto Rs. 20 lakhs(
excluding margin money for working capital)
and whose total working capital requirement
atthe optimum level of production is upto Rs.
10 lakhs are eligible for assistance under
SWS.

(e). Does not arise.
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Schemes of Delhi Finance Corporation

5056. SHRI MOHAN SINGH: Wili the
Minister of FINANCE be pleased to state:

(a)the names of various schemes slarted
by the Delhi Finance Corporation (DFC) for
liberal financial assistance;

(b) whether the DFC has recently intro-
duced Equipment and Commercial Vehicles
Leasing Schemes at very attractive and
liberal terms; and

(c) if so, the details theraof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) Delhi Financial
Corporation{(DFC) has reported that it has
various schemes for financial assistance to
small scale and medium scale industrial
concemns. There are general schemes for
providing term loan to small scale units and
medium scale units, hospitals, tourism re-
lated activities, hotels and restaurants. There
are schemesfor special categories, schemes
for specific purpose, schemes for weaker
sections of society, the Single Window
Scheme for tiny and small units, non-project
financial assistance, schemes Yor marketing
support to small, cottage and village indus-
tries and the equipments/vehicle lease fi-
nancing scheme.

(b) and (c). Yes, Sir. The Cormporation _

has recently introduced the Equipment/Ve-
hicle Lease Financing Scheme for lease
financing of equipment as well as transport
vehicles. All existing and financially viable
small scale and medium scale industrial
units located in Union Territory of Delhi or
Chandigarh and preterably registered with
the Commissioner of Industries, Delhi or
Chandigarh or DGTD are eligible for availing
assistance under the Scheme. Further, the
minimum limit of financing is Rs. 1 lakh and
the maximum is Rs. 90 lakhs. In addition to
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execution of lease agreement/bond, the les-
see shall also fumish third party guarantee/
collateral security acceptable to the Corpo-
ration as per its norms.

[ Translation)
Tea Plantation In Uttar Pradesh

5058. SHRI SWAMI SURESHANAND:
Willthe Minister of COMMERCE be pleased
to state:

(a) the amount spent by the Govern-
ment to encourage tea plantation in Uttar
Pradesh during each of the last three years;

(b) the percentage production of tea in
Uttar Pradeshtothetotaltea produced inthe
country;

(c) the names of places in the State
where main tea gardens are situated; and

(d) the measures being taken by the
Government to encourage export of tea from
Uttar Pradesh?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) The amount spent by
the Tea Board during the last three years is
as follows:-

Year Amount

1989-90 Rs. 3.59 lakhs

1990-91 Rs. 2.36 lakhs

1991-92 Rs. 1.86 lakhs

(b) The percentage of production of tea
in Uttar Pradesh compared to the total pro-
duction of tea in the country during 1991 was
0.06% (approx.).

{c) Main tea gardens in Uttar Pradesh
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are situated in Doon Valley and Kumaon
regions.

(d) At present, no tea is exported from
Uttar Pradesh in view of low production oftea
in the State.

[English]

Raids Conducted by Income Tax
Department in Gujarat During 1990-91

5059. SHRIKASHIRAM RANA: Willthe
Minister of FINANCE be pleased to state:

(a) the number of raids conducted by
the income tax department in Gujarat during
1990-91;

(b) the number of cases in which
unaccounted money and wealth amounting
to over Rs. 50 lakhs was detected;

(c) the number of cases ..: respect of
which investigations have since been com-

pieted;

{¢Iine particulars of personsffirms/com-
panies on whom penalty has been levied;
and

{e) the amount of penalty recovered so

far from each of them?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) 477

(b) 35
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(c) to (). Assessments are required to
be completed within the iimitation period
prescribed under the stature. Penalty pro-
ceedings are taken up only after the
finalisation of assessments. in the aforesaid
cases, investigations have beentaken up on
the basis of materials found in the course of
the searches.

Complaints Against Public Sector Units

5060. SHRI GURUDAS KAMAT: Will
the Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state:

(a) whether some complaints have been
receivedby the Monopolies Restrictive Trade
Practices Commission against the Public
Sector Units;

(b) if so, the details thereof, unit-wise;
and

(c) the action taken/proposed to be
taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): (a) Yes, Sir.

(b) and (c) The MRTP Commission has
instituted 9 enquiries against the public sec-
tor units, details of which are given in the
Statement enclosed. The MRTP Commis-
sion being a quasi-judicial body is empow-
ered {0 take necessary action under the
MRTP Act.
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Transition from Controlied Economy to
Market Economy

5061. SHRI GURUDAS KAMAT" Wwill
the Minister of COMMERCE be pleased to
stae:

(a) whether the Govermnment have ap-
proached European Community for facilitat-
ing the countries tranisition from a controlied
aeconomy 10 market economy;

(b) if so, the teasons therefor; and
(c) the response of the European Com-
munity in this regard?

THE MINISTER OF STATE Of THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) No, Sir

{b) and (c) Do not arnise.

Sale of Foreign Exchange by
Authorised Dealers

5062. SHRIGURDAS KAMAT.
SHR! VUAY KUMAR YADAV:

Wilithe Minister of FINANCE be pleased
1o state:

(a) whether authorised dealers have
been permitted to sell foreign exchangs;

(b) & so, the details thereof and the
reasons therefor;

(c)the number of banks where the: dollar
windows have been opened, State/Union
Territory-wiss;

(d) whether these dollar windows are
monitorad by the Reserve Bank of India; and

£s) K not, the reasons therefor?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a} Yes, Sir.

(b) Currently 72 banks, 11 fuil-fledged
money changers and one travel and tourism
operator and authorised to sell foreign cur-
rency. Authorised Dealers are hicensed to
deal in foreign exchange and undertake
various types of transactions which have
intemational financial implications.

(c) Underthe Liberalised Exchange Rate
Management System (LERMS) in operation
from ist March, 1892, ali exporters of goods
and services and recipients of remittances in
convertible currencies are permitted to re-
tain up to 15% of the receipts out of the
amount surrendered at free market rates, in
foreign-curmency aocount with banks in In-
dia. State-wise details of such accoums/
banks are not available. .

(d) The RB! monitors the activities of
Authorised Dealers by scrutinising the vari-
ous retums subrnitted by the dealers and
also by periodical inspections of their offices/
branches

(e) Does not arise.

Implementation of Approved Joint
Venture Proposais

5063. SHRI R. SURENDER REDDY"
Wil the Minister of COMMERCE be pleased
to state:

(a) whether 80% of the proposals for
Indian Joint Ventures abroad cleared by the
Govemment have not become operational
as reported in the Economic Times Decem-
ber 9, 1991; .

{b) ¥ 30, the reasohs for not executing
the approved proposals and when these
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proposais were approved by the Govem- m&mcwmmm
ment; and of primary societies, grant of Margin Money.
to Destitute Weavers, Project Package

(c) the efforts being made by the Gov-  Scheme, Market Development Assistance

emment for early exacution of these propoe-
als?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) No, Sir.

(b) and (c). Some reasons for projects
not being implemented are unfavourabie
economic conditions inthe host gountry, lack
of cooperation among joint-venture part-
ners, tinancial difficulties, increase in project
cost, and inadequate pre-investment prepa-
ration. Even though assistance from Indian
Embassiles is available, execution of venture
projects depends largely on the efforts made
by the partners on elther side.

Supply of Raw Materials to Tribal
Weavers in Sikkim

5064. SHRIMAT! DILKUMARI
BHANDARI: Will the Minister of TEXTILES
be pleased to state:

{a) whether the Government have any
schemes to provide raw materials 1o tribal
weavars in Sikkim at subsidised rate,

{b) if so, the details thereof; and
(c) it not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) No, Sir.

{b) Does not arise.

{c) While there is no scheme for provid-
Ing raw materials at subsidised rate, there
are several schemes of Government of india
related to procurement of raw materials and
for marketing theirproducts. These schemes

Scheme, Publicity and Exhibition and Supply
of Raw Materiale through National Handloom
Development Corporation (NHDC). Govemn-
ment also supports setting up of Weavers
Cooperative Spinning Mills by providing
Share Capital Assistance through the Na-

tional Cooperative Development Corpora-
tion.
Production of Silk
5065. SHRI GIRDHARI LAL

BHARGAVA: Will the Minister of TEXTILES
be pleased to state:

(a) whether the Government have urged
the State Government to promote sericul-
ture in rural areas,

{b) if so. the details of the guidelines
issued in this regard;

(c) whetherthe Union Govemmenthave
since modernised the functioning of the
Central Silk Board in order to promote sik
production;

(d) if so, the detalls thereol.

(e) whetherthe Govemment propose to
take steps to boost the silk production in the
country particularly inthe State of Rajasthan;
and

(f) # so, the detalis in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) and (b). The Schemes for
development of sericulture are primarily for-
mulated and implemented by the State Gov-
emments. Under sariculture, the prime ac-
tivities like mulbemny cultivation, sitkkworm
rearing and production of cocoons, sik reel-
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ing etc. constitute the rural activities. The
State Govemments have been advised to
take steps to integrate their sericulture
programmes with rural development
wprogrammes. Further, the Central Silk Board
advises the State Governments about the
modern sericulture practices and encour-
apes them by providing the necessary Re-
search & Development, Extension and Train-
ing support. Besides, the CSB arranges
supply of mulberry cuttings/saplings to the
State Governments at subsidised cost for
expansion of sariculture in new areas

{c) to (f). In order to boost the silk
production in the country, the Central Sik
Board is supplementing the efforts of various
State Govis. by providing necessary suppornt
through its country-wide network of Research,
Extension & Training units. Further, conse-
quent on launching of the World Bank/Swiss
assisted Natlonal Sericulture Project in the
country and introduction of sericulture in
non-traditional/new areas, the Central Sik
Board has expanded/strengthened addi-
tional/supporting infrastructures to meet the
requiremnents of various States inciuding

Rajasthan for promotion of sik production.

The detalls of new units and units
strengthened under National Sericulture
Project in Rajasthan are as under:-

1. Slikworm Seed Production Centre,
Udaipur.

2. Four Technical Service Centras,
oneeach et Jhadol, Dhariwad, Banswara
and Garhi.

3. Project area incharpe office at
Udalpur.

4. One P2 farm at
Fatehnagar(Exigting REC converted as
P2 farm)

5. One Technical Setvice Centre at
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Kota(likely to be shifted to other loca-
tion)

8. One Demonstration cum Training
Centre at Dabok.

7. One Farmers Training School at
Udaipur.

The project envisages development of
2000 acres of land undermulberry plantation
for production of 60 metrictonnes of raw sik.

Widening of Howarah-Kharagpur
Strech of N.H. No. 6

5066. SHRI SATYAGOPAL MISRA: Will
the Minister of SURFACE TRANSPORT be
pleasedto state the steps taken/proposedto
be taken by the Government to develop and
widen the Howrah-Kharagpur strech of Na-
tional Highway No. 67.

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER) Development of
National Highways is a continuous process
and improvement works are taken up keep-
ing in view the existing conditions of the
National Highways, traffic intensity, inter-se
priority on All india basis and avaiabliity of
funds. Sevenworks amountingtoRs. 762.45
lakhs have been sanctioned for strengthning
ofthe Howrah-Kharagpursection of National
Highway No. 6 during the last three years
(1968-89 to 1990-91).

in addition, strangthening work from
km. 89 to km. 108 has been recently
senctioned during 1991-92. Aiso technical
appraisal for strengthening of reach trom
km. 34 to km. 37 has been approved.

[ Translation}
Production of Siik
5067. SHRI GOVINDRAO NIKAM: Will

the Minister of COMMERCE be pieased to
state:
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(a) whether the Government had con-
stituted a committee for formulating a fong
term policy on tea export;

{b) whether the committee had submit-
ted its report;

(c) if so, the recommendations thereof;

{d) whetherthe Government proposeto
implement those recommendations; and

(e) i so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P
CHIDAMBARAM): (a) and (b). Yes, Sir.

(c) to (e). The Commitiee constituted to
fornwlate the long-termstrategy and planfor
tea including increase In export of tea had
made 133 recommendations regarding all
round developments of tea industry. The
Working Group formed by the Central Gov-
emment to go imo the recommendations of
the Committee finally recormmended 84 rec-
ommendations for implementation such as
regulai arch for reduction in the produc-
tioncost. a, active involvement of ! te
Govl. on varnous aspecis r'~ted o tea,
strengthening of Tea Board, delalled market
research on a regionwise basis etc. These
recommendations have since been accepted
by Gowt. for implementation and Tea Board
has been advised to take follow-up action
thereon.

Export of Leather to Germany
5068. SHRI GOVINDRAO NIKAM: Will
the Minister of COMMERCE be pleased to
state:

(a) whether there is a great demand of
leather from Germany,

(b) If so, the total demand thereo! duting
the year 1991-92 and the quantity of leather
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actually exported; and

(c) the steps proposed to be taken by
the Govemment to increase the leather ex-
port?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) and (b) While there is
no estimate of the total demand of leather in
Gemnany, that country was our biggest
market in 1990-81 for leather and leather
products. During 1991-92 upto December,
1991, our exports of leather and leather”
products toGermany were Rs. 478.09crores
{Quantitative figure: zre not available).

(c) The Govemment policy is to pro-
gressively displace the exports of raw mate
rials by value-added leather products and
towards this end, exports of raw hides and
skins and semi-finished leather have already
been banned. Export of finished leather,
though allowed at present, is subject o an ;
export duty of 10%.

Operation of Private Buses without
STA Permits in Delhi

5069. SHRI RAJNATH SONKAR
SHASTRI: Will the Minister of SURFACE
TRANSPORT be pleased to refer to the
answerglivento Unstarred Question No. 762
on 28 February, 1992 and state:

(a) the details of the instructions given to
Delhi Administration to deal with the illegally
operating buses in Delhi on DTC routes
without permits; and

() the total number of such buses and'
the number out of them booked during each
month of the last three years?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
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(SHRIJAGDISHTYTLER) (a)Government  found plying unauthonsedly

had requested the Delhi Administration to

intjznate the action taken to cancelthe certifi- (b) The detalls are attached in the State-
cate of registration/fitness of the vehicles ment.

STATEMENT
Month-Wise Prosecution of Private Buses on DTC Routes without Permit/Viokation of
Permit Conditions®

S No Month Number of Buses
1 March, 89 13
2 April, 89 1
3 May, 89 14
4 June, 89 13
5 July, 89 1
8 August, 89 18
7 September, 89 45
8 October, 89 25
9 November, 89 24
10 December, 89 17
1" January, 90 15
12 February, 90 14
13 March, 90 32
14 April, 90 29
15 May, 90 21
[ June, 90 14
'17 July, 90 17
18 August, 90 25

19 September, 90 08
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S. No. Month Number of Buses
20. October, 90 24
21, Novermber, 90 18
22. December, 90 10
23. January, 91 09
24, February, 91 19
25. March, 91 27
26. April, 91 16
27. May, 91 30
28. June, 91 39
29 July, 91 19
30. August, 91 21
31. September, 91 22
32. l October, 91 18
33. November, 91 15
34. December, 91 21
35. January, 92 17
35. February, 92 81
Total = 772
City Compensatory Aliowance enhance the amount of City Compensatory

5070. SHRI P.M. SAYEED" Wili the
Minister of FINANCE be pleased to state*

(a)the critena adoptedforfixing the City
Compensatory allowance for the Govern-
ment employees working in various parts of
the country;

(o) whether there is any proposal to

aliowance for the Government employees,
(c) whether the Government aiso pro-
posae to exciude the House Rent Allowance
and City Compensatory Aliowance for the
purpose of income tax; )
(d) if so, the details thereof; and

(e) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SHANTARAM POTDUKHE): (a) For the
purpose of grant of Compensatory (City)
Allowance, citiestowns have been classified
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with reference to population of the Urban
Agglomeration (U.A.) ofthe city, where-ever
it exists, otherwise that of the Municipal area
as given below:-

Population of the U.A./Mun Classification
Area of the Chty. :

More than 6 lakhs A
Above 8 lakhs but not exceeding 16 lakhs ‘B-1°
Above 4 lakhs but not exceeding 8 lakhs ‘B-2'

Actual amount of Compensatory (City)
Allowance admissible to a Govt. servant
depends upon the pay range and the classi-
fication of the city.

(b) No, Sir.
. (c) No, Sir.
(d) and (e). Do not arnise.
Export of Sports Goods

5071. SHRI GOP! NATH GAJAPATHI
Will the Minister of COMMERCE be pleased
to state:

(a) whether the Indian sponts goods are
in great demand in the internationa! mar-
kets;

(b) if so, the steps proposed to be taken
by the Government to encourage the export
of these goods;

(c) whetherthe Govemmenthave given
necessary instructions to the Sports goods
industry to bring in new technology in order
to make the indian sports goods more ac-
ceptabie in the foreign markels; and

(d) ¥ so, the response of the spors
industry thareto?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM,). (a) Yes, Sir.

{b) Market promotion measures abroad
and product development efforts to make
Indian sports goods competitive in world
markets have helped in increasing exports
and these measures are proposed to be
continued and intensihed, wherever required.

(c) and (d) The Government has nol
issued any specific instructions to the Sports
goods industry which is primarily in the small
scale sector. However, to accelerate
modemisation andtechnological upgradation
in the small scale sector in general, it has
been decided to allow equity participation by
other industrial undertakings, not exceeding
24% of the total shareholding. Besides, the
existing Process-cum-Product Development
Centre at Meerut i1s also proposed to be
modernised with assistance from UNDP. tis
expected that industry would take maximum
advantage of these measures.

Export Growth

SHRI R. DHANUSKODI
ATHITHAN:

SHRI ANKUSHRAO
RAOSAHEB TOPE.

5072.
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Will the Minister of COMMERCE be
pleased to state:

(a) whether the Government are aware
that the growth in exports is hindered by
steep increase in interest rates in the coun-
try; and

(b) if so, the steps taken/proposed to be
taken in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) and (b). inthe context
of devaluation of the rupee in July 1991,
abolition of interest subsidy and the inflation-
ary pressure on the economy the rates of
interest on export credit were revised up-
wards to enable the banks to extend export
credit more liberally.

While export credit rates is an important
factor, the export performance of the country
depends on a number of factors such as
quality, competitive price and delivery of
goods besides nature of intemational de-
mands and supplies by other countnes.

New schemes have been introduced by
the Government to provide pre-shipment
and post-shipment credit at lower interest
rates.
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Smuggling at Alrports/Porte

5073. SHRI RAJNATH SONKAR

SHASTRLI: Will the Minister of FINANCE be .

pleased to state:

{(a) the total number of incidents of
smuggling came to light at ports and airports
of Bombay Madras, Delhi and Calcutia this
year alongwith the total value of smuggled
goods seized therein;

(b) whether the Government are aware
that certain officers and other employees
responsible for preventing smuggling are
also involved in smuggling activities; and

{(c) the number of such employees
againstwhomaction has beantakentor their
connivance with smugglers?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAME SHWAR THAKUR): (a) Thetotal num-
ber of cases of smuggling detected at ports
and airports of Bombay, Madras, Delhl and
Calcutta during the current financial year,
(1991-92), alongwith the total vaiue of
smuggled goods saized therein are given in
the table beiow:-

Ports/Airports No. of cases Value
(Rs. in lakhs)
*Bombay Airport 7922 8821.00
*Bombay pon a3 196.97
Nava Sheva Port, Bombay 1 0.35
Madras Airport 733 901.49
Madras Port 58 4.95
Delhi 487 654.56
Calcutta Port and Airport 1666 1621.53
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*In addition, 124 cases involving seizure
of smuggled goods valued Rs. 49.58 crores
were also registered within Bombay Portand
Airport imits by officers of Bombay Customs
Preventive Collectorate.

{b) and (c). Four Customs officers of
Delhi Customs Collectorate were found in-
voived in the smuggling activities. They were
arrested and detained under the provisions
of law. Departmentaldisciplinary and adjudi-
cation proceedings have also been initiated
against the Government officers.

[English}
Insurance Scheme for Motor Vehicles

5074. SHRI V. SOBHANA-
DREESWARA RAO VADDE Will the Minis-
ter of FINANCE be pleased to state:

(a) whetherthe Govemment proposa to
introduce one time payment insurance
scheme for Motor Vehicles;

(b) if so, the details thereof; and

{c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (c). The long-term policy
involving one time payment of insurance
premiumin respect of two wheelers only, has
already been introduced with effects from
1st August, 1991. The Scheme is restricted
to‘ActLiability’ Cover only andis voluntary at
the option of the insured. The policy remains
in force so long as registration of the vehicle
is valid. A single premium varying from Rs.
176/- 10 Rs. 390/- for vehicies upto 250 C.C.
and Rs. 220/- to Rs. 488/-for vehicles above
250 C.C., depending on the age of the
vehicle, is collected from the insured m ad-
vance.
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Value of Rupse

5075. SHRI V. SOBHANAREESWARA
RAO VADOE: Will the Minister of FINANCE

be pleased to state:

(a) the value of a rupee at present
treating 1947 as a base year; and

(b) the reasons for downward trend in
value of rupee?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) and (b). The
value of a rupee measured as the reciprocal
of consumer price Index for industrial work-
ers treating 1947 as base year, is 6 paise.

The downward trend in value of rupes is
aftributed to the increase in prices over the
years on account of supply and demand
imbalances in essential commodities such
ascereals, pulses, edible oils, fuels, lightand
lubricants, etc. Domestic production could
not keep pace with growth of population and
shortfalls in domestic supply could not be
met through imports on account of difficult
balance of paymenis position. Large and
persistent fiscal deficit resulted in excessive
growth in money supply and hquidity over-
hang creating pressure on demand.

[ Transiation}
Construction of Roads in Uttar Pradesh

5077. SHRIKASHIRAM RANA: Wilithe
Minister of SURFACE TRANSPORT be
pleased to state the names of the areas of
Uttar Pradesh in which the construction work
has been done under the schems for roads
of inter-State and economic importance dur-
ing the year 1991-92?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
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(SHRI JAGDISH TYTLER) The names of
the districts in Uttar Pradesh in which con-
struction work has been done under the
scheme for roads of Inter-State and Eco-
nomic importance during the year 1991-92
are Barellly, Unnao and Ballia.

Legal Ald to Social Action Groups in
States

5078. SHRI KASHIRAM RANA: Wilithe
Minister of LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:

(a)the names of the Social Action Groups
in States particularly in Gujarat provided with

legal aid under legal aid scheme during the"

last three years;
(b)the areas of activities of these groups;
(c) whether any complaints about the
working of these groups has been received;
and

(d) it so, the details thereof and the
action taken thereon?

MARCH 27, 1992
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THE MINISTER OF STATE IN THE
MINISTRYOF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM) (a) No financial as-
sistance was sought from the Committee for
Implementing Legal Ald Schemes (CILAS)
by any Social Action Group in Gujarat during
the financial years 1988-89, 1989-90, and
1990-91.

A Statement containing the names of
the Social Action Groups In other States
which have been provided financial assis-
tance by CILAS during the financial years
1988-89, 1989-90, and 1990-91 isenclosed.

(b) Social Action Groups normally
organise Legal Aid Programmes in their
District or State. The field of operation of the
Social Action Groups is determined by their
respective constitution.

(c) No, Sir.

(d) In view of reply to parnt (c), the
question does not arise.
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Lok Adalats

5079. SHRIRAMNARAIN BERWA:
SHRIMATI BASAVA-
RAJESWARL:

Will the Minister of LAW, JUSTICE,
AND COMPANY AFFAIRS be pieased to
state:

(a) whether the Lok Adalats have
achieved great success in disposing of the
long pending cases;

(b) if so, the number of cases disposed
of by these Adalats during the last three
years and the cases pending before them at
present State-wise;

(c) the number of Lok Adalats held in
each State dunng the last three years, year-
wisa,

(d) whetherthe Govemment propose to
et up such Adalats in every district in the
Country, and
(@) if 50, the detalls thereo!?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIMAENTARY AFFAIRS
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AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): (a) Yes, Sir.

(b) As per information avaliable with the
Committee for Implementing Legal Ald
Schemes (CILAS), 14,87,172 cases has
been settle by the Lok Adalats during 1989
and 1991. The Statement-! indicating the
disposal of cases, State-wise, is enclosed,
No cases can remain pending with the Lok
Adalats because if the cases are not settied
by the Lok Adalats, they are sentback tothe
Courts.

(c) According to the information avail-
able with the CILAS, 2,706 Lok Adalats had
been heid dunng 1989 to 1991. The State-
wise statistical information for the years
1989,1890 and 1991 is given in the State-
ment-il enciosed.

(d) and (e). Lok Adalats are not akin to
regularly constitute Law Courts. They are
voluntary efforts for resolution of disputes
through persuasive andconciliatory method.
The Lok Adalats are being organised by the
State Legal Aid & Advice Boards and District
Legal Al Committees in different parts of the
country time to time.
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The Numbbr of Lok Adalats held, Statewise during the Calander years 1989, 1990, 1991
(Based on the information avallable with CILAS)

S.No. Name of the State No. of Lok Adalats held during
Lagal Aid & Advice
Board. 1989 1990 1 991_
1. Andhra Pradesh 5 1 16
2. Assam 7 10 1
3. Bihar 3 4 4
4 Goa 2 4 4
5. Gujarat 142 73 93
& Haryana 53 50 50
7 Himachal Pradesh - 1 2
8. Jammu & Kashmir - - 1
9. Karnataka R9 156 116
10 Kerala - - 11
11, Madhaya Pradesh 40 67 13
12. Maharashtra 85 92 127
13 Manipur - 3 -
14 Meghalaya 1 2 -
15. Mizoram - - 2
16. Orissa 309 153 253
17 Punjab - 2 8
18 Rajasthan 3 1 4
19 Tamil Nadu 21 34 26
20. Tnpura 1 1 1

21, Uttar Pradesh 169 205 192




508 Written Answers

CHAITRA 7, 1914 (SAKA)

Written Answers 510

S.No. Name of the Slate No. of Lok Adalats held during
Lagal Aid & Advice
Board. 1989 1990 1991
22. West Bengal - - 5
23. Delhi 3 2 2
24, Pondicherry 1 1 1
Grand Total 914 860 932=2706
[English) dunng each of the last three years?

Financlal Assistance by IDBI and ICIC!
Kerala

5080. SHRI VWAYARAGHAVAN Will
the Minister of FINANCE be pleasedto state
amount ot financial assistance provided by
the Industrial Development Bank of India
and Industrial Credit and Investment Corpo-
ration of India for projects located in Kerala

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): The amount ot financial assistance
sanctioned and disbursed by Industrial De-
velopment Bank of india (IDBI) and Indus-
trial Credit & Investment Corporation
of india Ltd. (ICICI) for projects located in
Kerala during the last three years is given
below:

(Rs. in Crores)
(April-March) IDBI icici
Year Sanctions Disbursements Sanctions Disbursements
1988-89 164.5 124.0 7.7 5.0
1989-90 192.6 140.4 49 85
1990-91 119.0 76.2 29.8 8.5
(230.4) (167.7)

Notes: 1. IDBI's figures for 1988-89 and 1989-90 include assistancs to the small sector.

2. 1DBI's operations in respect of the
small sector have been transfarred to
SIDBI from April 2, 1990.

3. Bracketed figures include SiDBI's
assistance to the small sector.

Tea Production in Kerala

5081. SHRI V.S. VWAYARAGHAVAN:
Wilithe Minister of COMME RCE be pleased
1o state:

(a)the quantity of tea producedin Kerala
during the last three years;

(b) the countries to whom tea is ex-
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ported; and

{c) the foreign exchange eamed from
the export of tea during 1991-92 till January
31, 19927

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) The production of Tea
in Kerala during the last three years was as
follows:-

Year Production(M. Kgs )“
1989 53.88 o
1990* 64 03
1991* 67 11

*Estimated o

(b) Indian Teas are exported to UK,
Germany, Russia, Poland, USA, ARE Tuni-
sia, Morocco, Syna, Japan, etc

MARCH 27, 1992
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(c) Totalexportearnings fromApril 1991
toJanuary, 1992 are estimatedat Rs. 1014.30
crores.

Export of Handlooms and Handicrafts

5082. KUMARI PUSHPA DEVI SINGH:
Will the Minister of TEXTILES be pleased to
state:

(a) the value of handlooms and handi-
crafts exported during each of the last three
years;

(b) whether there is a vast scope for
increasing the export of these items; and

{c) it so, the steps taken in this regard
during 1991-927

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT)" (a) The export of cotton handloom
fabrics/made ups and handicraft items dur-
ing the last three years has been as follows:

Exports (Rs. in crores)

Handloom fabrics

& made-ups
16980 34185
1990-91 407.26
1991-92 609 18

(April 91-February 92)

Handicrafts
nems

1008.64

1220.00

1730.24

(b) and (c). Government have taken a num-
ber of steps to maximise export eamnings
fromhandlooms and handicraft tems durnng
1991-92 which include sending sales-cum-
study teams, releasing advertisements in
foreign trade magazines and distribution of
publicity materials, participation in fairs in
major markets, grant of export incentives
etc. Besides, Handloom Exports Promotion
Council, Madras has commenced a

programme for upgradation of handioom
production facilities mainly for exports in co-
ordination with the weavers Service Cen-
tres, Directorate of Handloom and other
concerned organisations.

Export of Pepper

5083. SHRIK. MURALEEDHARAN: Will
the Minister of COMMERCE be pleased to
state:
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(a) the quantity of pepper exported dur-
ing the year 1991-92;

(b) the State which produced the maxi-
mum quantity; and

(c) whether there is any increase in the
export of pepper this year as compared to
previous three yoars?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRI SALMAN
KHURSHEED): (a) Provisional figures of
export of pepper during 1991-92 (Apni-Feb-
ruary) are 13,305 MT valued at Rs. 48.81
crores.

(b) The major pepper producing State is
Kerala.

(c) No, Sir, the export of pepper has
declined this year as compared to the previ-
ous three years due to a number of reasons
which include low production and uncertain
situation in the earstwhile USSR.

[Translation)
Loan Asslistance to Uttar Pradesh

5084. SHRIGAYA PRASAD KORI: Will
the Minister of FINANCE be pleasedto state:

(a) the amount of the loan assistance
provided by the Union Government to the
Government of Uttar Pradesh during each of
the last three years;

(b) the details of the works/programmes
undertaken/implementedwith this assistance
during each of the above years; and

(c) the areas in the State where such works/
programmes are being undertaken/imple-
mented during 1991-927

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR!
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SHANTARAM POTDUKHE): (a) The
amounts of loan assistance provided to the
Government of Uttar Pradesh during each of
the last three years under normal Central
assistance, additional Central assistance for
extemally aided projects and the Hill Areas
Development Programmes are as under:-

Yoar @2 (Asincroms) ==
T985-89 59302
1989-90 725.84
1990-91 902.58
a - ance 10 States Tor

financingtheir Annual Plan outlays and other
Area Programmes are provided as Block
Loans and Block Grants and are not related
to any particular works/programmes.

[English}
Export of Granite

5058. SHRIMATIVASUNDHARARALE:
Will the Minister of COMMERCE be pleased
to state:

(a) whether the target set for the export
of granite for the year 1991-92 has been
achieved; .

{b) # not, the reasons therefor; and

(c) the targets fixed for its export during
Eighth Five Year Plan or by 1994-95?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) Yes, Sir.

(b) Does not arise.
(c) Exports of Granite and Granite Prod-

ucts are expected to reach Rs. 700 crores by
1994-95 subject to availability of various

i
!
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facllities, such as declaration of Granite as a
major mineral, extension of 100% EOU
Scheme for Granite mining and quarrying
efc.

{ Translation)
Slik Production In Tribal Areas ot Bihar

5086. SHRI LALIT ORAON: Will the
Minister of TEXTILES be pleased to state:

(a) the steps taken by the Government
to increase the production of silk in tribal
dominated (Vanachal) areas of Chota Nagpur
Santhal Pargana in Bihar; and

(b) the amount provided by the Govern-
ment to Bihar during 1989-90, 1990-91,
1991-82 for the purpose?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) in order to supplement the
efforts of the State Government, the Central
Silk Board has created the following infra-
structure tor providing research, extension,
Seed Production, Marketing & Training sup-
port for development of sericulture in tribal
dominated (Vanachal) areas of Chota Nagpur
& Santhal Pargana districts in Bihar -

1. Reglonalsericulture Research Sta-
tion for mulberry at Ranchi (Chota

Nagpur)

2. Silkkworm Seed Production Centre
at Ranchi (Chota Nagpur)

3. Research Extension Centre for
muiberry sericulture at Gumia (Chota

Nagpur)

4. Technical Sertvice Centres at
Maheshpur & Sahibgan] (Santhal
Pargana) and Chaibasa &
Lolhardaga (Chota Nagpur)
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5. Sericulture Training School at
Ranchi (Chota Nagpur)

6. Central Tasar Rasearch & Training
Institute at Ranchi (Chota Nagpur)

7. Reglonal Tasar Research & Train-
ing Institute at Dumka (Santhal Pargana)
-

8. Basic Seed Multiplication cum
Training Centres at Madhopur &
Kathikund (Santhal Pargana) and
' Naomandi & Kharswan (Chota Nagpur)
and

9. Raw Material Bank at Chalbasa
{Chota Nagpur)

Central Sikk Board has also extended
facilities for development of senculture in
South Bihar, such as supply of mulberry
cuttings, extension suppon, training, supply
of DFLs, marketing support etc.

(b) The amount spent/aliocatedby Cen-
tral Silk Board (CSB) towards development
of senculture in Bihar during 1989-90, 1990-
91 and 1991-92 are as under-

Year Amount spent/allocated
(Rs. in lakhs)

1989-90 35.78

1990-91 196.01

199192 350.51

Rehabilitation Centres for War Widows
in Bihar

5087. SHRI LALIT ORAON: Will the
Minister of DEFENCE be pleased to state:

(a) the number of rehabilitation centres
set up for the war widows in Bihar district-
wise; -



517 Written Answers,

(b) the detalils of the activities of these
centres;

(c) whether these rehabilitation centres
are functioning property; and

(d) i not, the remedial measures pro-
posed to be taken by the Govemment to
streamiine their functioning?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) and (b). No rehabili-
tation Centre for the war widows presently
exists in the State ot Bihar. However, four
Vocalional Training Centres have recently
been approved for being set up at Patna,
Bhojpur, Ranchi and Chaibasa in Bihar to
provide training to ex-servicemen/widows in
activities like stitching, typing, embroidery
elc.

{c) and (d). Do not anse.
[English]

$088. SHRIV. DHANANJAYAKUMAR:
Will the Minister of FINANCE be pleased to
state:

(a) whether there is any proposal to
regularise the services of pigmy ceposit
collectors as regular employeas of the re-
spective scheduled banks;

{b) it so, the details thereof, and

(c) if not, the other benefits that are
proposed to be given to them?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a)to {c). Indianbanks' Association
{IBA) has reported thatin terms of the Award
piven by the Industrial Tribunal, Hyderabad
ig 1.D. 14/80 deposit collectors have to be
given option to get absorbed in regular cad-
res inthe banks after passing a selectiontest
as part time employees. Those who do not
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opt for regular appointment have to be given
higher commission and other benefits. The
1.B.A has also reported that on behalf of the
affected member banks it filed a writ petition
in the Andhra Pradesh High Court against
the Award and has obtained a stay. At
present, the matter is sub-judice.

Strike in General insurance Corpora-
tion and lts Subsidiaries

5089. SHRI RAJESH KUMAR: Will the
Minister of FINANCE be pleased to state:

(a) the numbet of officers working in the
General Insurance Corporation of India and
its four subsidianes;

(b) whether there was any strike in the
officas of General Insurance Corporation
and its subsidiaries on March 4, 1992; and

{c)it so, the action taken by the Govern-
ment against those employees who partici-
pated in the strike? .

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) 14,567

(b) and {(c). Yes, Sir. Some of the em-
ployees of the companies were on
unauthorised absence on 4th March, 1992.
The GIC had advised its Subsidiaries to
effect wage-cut in respect of officers who
waere on unauthorised absence on that day.

Development of West Coast Canal

5090. SHRIMATI SUSHEELA
GOPALAN: Wil the Minister of SURFACE
TRANSPORT be pleased to state:

(a)the progress made sofar in develop-
Ing the West Coast Canal between Kollam,
Kochi, Kottapuram section along with
Chempakkara canal and Udyogmandal ca-
nal as National Waterway,;
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(o) the funds provided for this scheme
during the Seventh Plan, and the amount
actually spent during that plan period; and

(c) the details of the proposals, tformu-
lated for this scheme during the Eighth Plan
period?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHR! JAGDISH TYTLER): (a) A Bill for
enactment of a Central legislation tc declare
the Kollam-Kochi-Kottapiram Stretch of Wast
Coast Canal and Champakara and
Udyogmandal Canals as National Waterway
has been introduced in the Lok Sabha on
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28.2.1992. Development works on the pro-
posed National Waterway can be taken up
only after it is declared as National Water-
way.

(b) A lumpsum provision of Rs. 5.00
crores was made in the Seventh Plan for
development of new National Waterways
including the West Coast Canal Stretch.
However, no expenditure was incurred on
the scheme for development of West Cost
Canal as It had not been declared as a
National Waterway

(c) Details of the proposals formulated
for this scheme during the 8th Plan are as
follows:-

Waterway Devsioprment (Rs. in crores)
a) Land Acquisition 4.30
b) Compensation for buildings. 0.80
c) Dredging and :;thar
miscellaneous works. 1990
d) Auds to navigation 0.80
@) Bank protection 5.70
1) Modifications to locks
and bridges. 1.50
1 W T Terminals (15 Nos.)
a) Civil works 21.30
b) Cargo handling equipments 7.70
Total o 62.00 -

The 8th Plan has, however, not been finalised.

Security Personnel Killed in J & K

5091. SHRI R. SURENDER REDDY:
Wili the Minister of DEFENCE be pleasedto

state:

ia) whether a large number of security

pearsonnel were killed ia Jammu and Kashmir
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bythe Pakistanitrained extremists operating
in the valley;

(b) i so, the total number of military
personneldialed duringthe lastthree months;
and

(c) the assistance provided to the fami-
lies of the deceased ?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) and (b). One Officer
andfive Other Ranks of the Army were killed
in Jammu and Kashmir during the period
1.11 1991 to 31.1.1992.

(c) The details of financial assistance
and other benefits, admissible to the families
of those in operations are given in the at-
tached Statement.

STATEMENT

Liberalised specialfamily pension equal
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to reckonable emoluments [ast drawn, both
for the officers and the personnel below
officer rank till death or disqualification ,
Family Gratuity at the specified rates de-
pending on the rank and death gratuity de-
pending on the length of service is aiso
admissible.

2. Army Group insurance Benefits
The families wouid also be entitled to

death benefits from AGI at the following
scale:-

Officers -Rs. 3, 50,000/-

w.e.f. 01 Apr 89

JCOs/ORs Rs. 1. 50,000/-
3. Other Benefits

Financial assistance at the following
scale is applicable:-

(a) Army Officer's
Benevolent Fund

Naext of Kin of Officers are entitied to
maximum financial grant of Rs. 18,000/

(b) Army Wives

Woelfare Association

(c) Army Relief Fund

Officers - Rs. 2,000/-
JCO - Rs. 1,200/-
NCO - Rs. 1,000/-
OR - Rs. 800/-
Officers - Rs. 1,000/
Jco - Rs. 300/-
OR - Rs. 200/-

Defence Services Officers’ Provident
Fund/Armed Forces Personnel Provident
Fund and leave encashment as adnussible.

4. Employment Assistance

Uptotwo dependents of service person-
nel killed or severely wounded in the opera-

tions are entitled to Priority lIA for employ-
mentin Group ‘C' and'D’ posts filledthrough
DGE&T/Employment Exchanges.

5. Educational Concessions

Children of Defence personnel killed or
disabled in action, who are studying in edu-
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cational institutions underthe Department of
Education, are entitled to the following edu-
cational concessions:-

(a) Complete exemption fromtuitionfee
and other fees levied by the educational
institution concemed.

(b) Grants to meet hostel charges in full
for those studying in Boarding Schools and
Colleges.

(c) Full cost of books and stationery.

(d) Full cost of uniform whers this is
compulsory.

6. Grant for Construction/Repair of
Houses

50% of grant paid to War Widows by the
State Governments for construction/repairs
of houses is re-embursed by the Centre
subject to a maximum of Rs. 5, 000/-.

7. Grant for Marriages of Daughters of
War Widows

The Kendriya Sainik Board gives agrant
of Rs. 1,000/- for marriage of a daughter of
a war widow.

8. Raif Travel Concession

75% concession in rail fare for travel in

MARCH 27, 1992

Written Answers 524
Second Class is available 1o war widows.
9. Rehabilitation

Allotment of agencies for sale of Petro-
leum products, Vegetables and Mik.

Achievement of Prawn Farming
Ragional Centre, Bhubaneswar

5092. DR. KARTIKESWARPATRA: Wil
the Minister of COMMERCE be pleased to
state:

(a)the achievements mada bythe Prawn
Farming Regional Centre, Bhubaneswar
during 1990-91 and 1991-92 so far;

(b) the number of beneficiaries covered
under this centre;

(¢) whether marne products Export
Development Authority near Gopalpur Is
covered under this centre; and

(d) the actual saie of seeds from this
hatchery during 1989-90, 1990-91 and 1991-
92?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRI! SALMAN
KHURSHEED): (a) The achievement of the
Bhubaneswar Centre for the years 1990-91
and 1991-92 are:

Achieverment 1990-91 1991-92
Till Feb., 1992

1. Area surveyed (HA) 267.27 408.29
2. Area Deveiloped with

subsidy assistance (HA) 20.00 7.13
3. Area Developed with

Technical assistance (HA) 57.00 332.8
4. Feasbility reports issued

No./area in HA 10/65.03 8/133.13
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1990-91

1991-92
THl Feb., 1992

5. Training extended No./
farmars benefited.

6. SC/ST training No.farmers
benefited.

7. Farmmers' meet

8. Environmental survey 1

9. Interstate study tour for farmers

No./famers benefited 1/5

1/8

(b) The Centre is meant to provide
extension service 10 farmers engaged in
prawn culture in Orissa. Sofar 1396 farmers
are registered with centre for availing Tech-
nical Assistance.

(c) The hatchery at Gopalpur owned by
MPEDA is a separate unkt operating under a
Society named the Orissa, Sharimp Seed
Production Supply and Rasearch Centre
(OSPARC).

(d) The sale of seeds from this hatchery
are:

Sale

(Million Seeds)
1989-90 8.19
1990-91 14.41
April 1991-Feb.1992 25.70

Export of Granite

5093. SHRIM.G. REDDY:
SHRI J. CHOKKA RAO:

Will the Minister of COMMERCE be

pleased to state:

(a) whether the Government are taking
any interest to allow rough blocks of granite
for export;

(b) i not, the reasons thereof;

(c) the number of export oriented
colouredgranite units functioning inthe coun-

try at present;

(d) the quantity of export oriented gran-
ite deposits availabie in the country present;

(e) the quantdy of coloured granite ex-
ported during 1990-91 and 1991-92together
with the names of the states and the coun-
tries to which exported; and

{f) the foreign exchange eamed there-
from?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) and (b). There is no
restriction on export of rough blocks of gran-
Ite in the current Import and Export Policy.

(c) The number of export oriented gran-
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fte units functioning in the country ié around
50. Breakupof data regarding coloured gran-
ite units is not maintained.

(d) Granite deposits so farestimated by
the respective State Govemmentare 144.18
million cubic meters. While estimation of
reserves n some of the States is still in
progress, other States are yet to take up
estimation of reserves.

(e) and (f). Exports of granites during
1990-91 were 7.326 lakh tonnes valued at
Rs. 227 crores. Exports during 1991-92 are
estimated at Rs. 360 crores. The quantita-
tive data of exports for 1991-92 is not avail-
able. Exports are mainly from the States of
Tamil Nadu, Andhra Pradesh and Karnataka,
and the countries to which exports have
been effected are Japan, ftaly, UK, USA
and Germany. Breakup of export data in
respect of coloured granite is not main-
tained.

Export of Tyres
5094. SHRIMATI MAHENDRA
KUMARI:
SHRIMATI RITA VERMA:
SHRI CHETAN P.S.
CHAUHAN:

SHRI N.K. BALIYAN:

Will the Minister of COMMERCE be
pleased to state:

(a)the names oi the top five countries to
which tyres were exported during 1991-92;

(b)the value oftyres exportedto each of
these countries; and

(c) the targets fixeo for 1992-93 in this
ragard?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) and (b). The top five
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countries 10 which tyres and tubes were
exported from India and value of these ex-
ports during 1891-92 (April-January, 1992), -
are as under:

Country  Value(in crore Rs.)
1. US.A. 51.6
2. Bangladesh 16.9
3. Alghanistan 135
4. Nigeria 9.0
5. Singapore 7.4

(c) The target for auto tyres and tubes
for 1992-93 is provisionally fixed at Rs. 300 0
crores.

Revival of Sick Industrial Units by
Board of Industrial and Financlal
Reconstruction

5095. SHRI J. CHOKKA RAO: Will the
Minister of FINANCE be pleased to state:

(a) the number of sick industrial units
recommended by the Board of industrial and
Financial Reconstruction for revival;

(b) the capital required for reviving the
said units; and

(c) the number of such units located in
Andhra Pradesh together with the present
stage of their revival?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a). The number of revival schemes
sanctioned by the Board for industrial and
Financial Reconstruction (BIFR) under Sec-
tion 18(4) of the Sick Industrial Companies
(Special Provisions) Act, 1985 was 229, and
the number of schemes approved under
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Saction 17(2) of the Act was 127, as on
29.2.1992.

(b) BIFR has reported that it does not
compile the over all capital required for
scheines sanctioned/approved, as this in-
formation is not required n connection with
its work.

(c) In Andhra Pradesh, as on29.02 1992,
the number of revival schemes sanctioned
under Section 18(4) was 26 and approved
under Section 17(2) was 24. The schemes
thus approved and at various stages of
implementation which is spread over a pe-
riod of 7 years and, in some cases, even
beyond. In one case the company has been
declared to be no longer sick. The sectioned
schemes include 8 cases of amalgamation
of which, as perinformation available 8 have
already taken place.

Board for Industrial and Financial
Reconstruction
5096. SHR!I KADAMBUR M.R.

JANARTHANAN: Will the Minister of FI-
NANCE be pleased to state:

{a) whetherthe Union Government pro-
pose to invest in Board for industnai and
Financial Reconstruction powerstotake early
action to restructure ailing units and to order
restructuring of sick units in the early stages
of sickness;

(b) if so, the details thereof;
(c) it not, the reasons therefor; and

(d) whetherthe Union Government also
propose to create a special appeliate bench

to dispose of speedily, appeals against BIFR
orders?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRiI DALBIR
SINGH): (a) to (c). Various proposals for
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amendments to the Sick Industrial Compa-
nies (Speclal Provisions) Act, 1985 (SICA),
including those for investing in BIFR powers
totake action in the early stages of sickness,
are currently under the consideration of
Government.

(d) The Appeliate Authority for Industrial
and Financial Reconstruction(AAIFR) has
already been constituted under the provi-
sions of SICA to dispose of speedily appeals
against BIFR orders.

12.00 hrs
[Enghish)

SHRI SAIFUDDUIN CHOUDHURY
(Katwa): Sir, we all are aware that what kind
of shock came to the humanity when in
December, 1988, an American airliner was
bombed inthe mid-airand in September, 1989
also, a French airliner was bombed in the
mid-air R is quite natural that these two
countries will do their best to bnng the ~ul-
prits to book. Terrorism should no doubt be
punished. What has come to our notice 15
that through their own investigations thn
USA, France and U.K have come to this
conclusion that six Libyans are responsible
for this. Now they are deamanding that these
six Libyans be handed over to these three
countries but Libya is not giving any cre-
dence to the kind of investigations that these
countries conducted and they are saying
thatthere hasto be athird natural agency like
United Nations which should be responsible
for taking up the custody of these Libyans.
Now, the Intemational Court of Justice is
also seized of this matter and the Libyan
leader has 1old the Arab League delegation
that till the verdict comes trom that court,
these shouldnotbe any sanction imposed by
the Security Council on Libya. To day the
voting in the Security Council about the
sanction will take place. | want to know what
stand India is going to take. it came to our
notice some days ago that in New York, a
Libyan delegation met our indian represen-
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tative and sought our help to defuse the
situation. Yesterday also one Libyan repre-
sentative came*and met our Prime Minister.
It is a very serious matter. | want to know
whetherwe can aliowthe Sacurity Counciito
be used as a kind of agency for unilateral
Imposition of some country’s will on some
other country. it thare could be treaty of
extradition between the two countries, then
no question would arise. ¥ Libya would con-
cede the US dermand, we would not come in
to it. The question is Libya has mustrust
against USA. if they say that they cannot
trust them and they can hand over these so-
called accusedtothe United Nations for afair
trial or pre-trial hearing, then we must go with
that. We should not, in the name of consen-
Sus, support or go along acquiescing all that
USA s pressuring us to do.

In this context, i also want to say that
the Chiet Judicial Magistrate of Bhopal de-
clared in 1989 thaat the UCC Chaiman, Mr.
Warren Anderson Is an absconder in that
criminal case that was done. He has been
declared an absconder by our own court. |
would like to know that for this absconder,
who is a USA national, what our country is
doing so that USA extradites that Mr. Ander-
sonto ourcountry. ltis very much linked with
the kind of demand that USA is making toget
these six Libyans to be handed overtothem.
| want a categorical reply from the Govem-
ment that in today's voting, what stand they
are going to take. They should not allow
things to aggravate further and they should
take a proper stand so that the unilateral
imposttion of one country’s will is no longer

possiile in this world.

SHRI INDERAJIT GUPTA (Midnapore)
: Mr. Speaker, Sir, a couple of days ago, the

Home Minister had stated in the House that *

a delegation consisting of Members of the
Standing Committee of the National Integra-
tion Council, along with some other M.Ps.
belonging to different parties, shouki be sent
to Ayodhya to make an on the spot investi-
pation of what is going on there because
everybody is worried by conflicting reports
which are appearing inthe press about some
wall which is being constructed and alieged
destruction of two or three temples and what
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is going on in the Ram Katha Park and all
that. Today isaw a reportin the press that the
Chief Minister of Uttar Pradegh has stated
that he is prepared to receive such a delega-
tion. Apparently, he is not opposed to it. He
says he is willing to receive such a delega-
tion. 1, therefore, request that this matter
should be expedited because i there is a
long delay and the delegation goes after
somelong time, there willbe nothing forthem
to see. Today there are aiso photographs
how all the debris of the broken building is
being cleared and how all kinds of holes and
all that are being filled up and so on.. Such a
visit is necessary. lwould request youto see
toitthatthis delegation is constituted as soon
as passible and it should proceedto Adodhya
within acouple ofdays. Furtherdelay should
be aliowed on this, if any usefui purpose isto
come out of it.

Sir, | want to raise a second point. It
came to my notice lately. An hon. Member of
this House from Ghazipur, Shri Vishwanath
Shastri, is sitting on hunger strike in his own
constituency before the District Magistrate's
office in protest against the buming and
sacking of about 100 huts and houses of
harijans and landless agricuttural labourers
inthat area, inthe village Sukhpure of Tehsii
Mohammadabad. A whole lot of houses and
hutments have been bumt down by-1 do not
know who-somebody who is being protected
bythe Government there, because no action
has been taken. Shri Shastri is on hunger
strike. He has declared that he will fast upto
death unless appropriate action is taken
against the culprits. Last night telephonic
message has come fromthere that his physi-
cal condition is also not good. He is deterio-
rating. It is desirable that the matter should
be looked in to and settled as soon as
possible. | would, therefore, also requestthe
hon. Leader of the opposition to use this
good offices with the Govemnment of Uttar
Pradesh to see to it that matters like this-
which is a serious matier-are not repeated.
First of all, this kind of action against poor
people should be stopped, police should
take proper stern action against the offend-
ers and the culprits should be brought to
book so that the way can be cleared for Shri
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Shastri to withdraw his hunger strike. This is
a very important matter.,

[ Transiation]

SHRI ATAL BIHARI VAJPAYEE
(Lucknow): Mr. Speaker, Sir, it is a matter of
regret that | was not present in the house,
when the Ayodhya issue was raised. But,
fromnewspaper reports, Icameto know that
there was an uproar overthe Ayodhyaissue.
Just now Shri Indrajit Gupta referred to the
Ayodhya Issue and perhaps the hon. Minis-
ter of Home Affairs has made an announce-
ment to the effect that a deligation shouid be
sent to Ayodhya. | am also a member of the
Standing Committee of the National integra-
tion Councli and at the council’s meeting it
was decided that a delegation of the council
can visit Ayodhya if it desires so. But, under
the present circumstancaes, in the aftermath
of all these heated arguments done for the
sake of it the visit of a Parliamentary delega-
tion would be unusual, something unprec-
edented. If the House ...(Interruptions)

Mr. Speaker, Sir, the hon. Minister of
Information can collect the necessary infor-
mation. if you remember correctiy, in the
President's Address, it was mentioned with
regard to Ayodhya that the Union Govem-
ment is maintaining a strict vigll, but the
Home Ministry failed in its duty, when some
incidents occured there, despite its strict
vigil. The Ministry of Home Affairs could have
collected the necessary information. It is
being posted of the latest situation by the
Government of Uttar Pradesh but that infor-
mation is being suppressed. it is our charge
that the house Is not being informed in the
proper way and at the propertime (inter-
ruptions)

[English]

SHRI SAIFUDDIN CHOUDHURY: why
are you backtracking now (interruptions)

[Transiation] '
SHRI ATAL BIHARI VAJPAYEE : If the

matter is of getting acquainted with the facts,
then the hon. Members who wish 1o visit
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Ayodhya are wekcome 10 do so.

SHRI INDRAJIT GUPTA (Midnapore) :
The Chief Minister has not reised any objec-
tion.

SHRI ATAL BIHARI VAJPAYEE: The
Chief Minister has no objection, but | have.
This is a matter of setting a precedent. The
Issue involved here is not limitedto Ayodhya
alone. Will delegations visit all those places,
where ever there is a dispute. (Interruptions)

MR. SPEAKER: Thatday, you were not
present.

SHRI ATAL BIHARI VAJPAYEE: Rt is
my misfortune that | was not here.

MR. SPEAKER: Let me tell you that
when a demand for a visit by a delegation
was made, It was said that there is no
question of a Parliamentary delegation, but
the hon. Members are free fo accompany
the N.1.C. delegation, if they desire so.

SHRIATAL BIHARI VAJPAYE: When a
decision regarding the visit of the N.I.C.
delegation was taken.....

SHRI NITISH KUMAR (Barh) : That
day, Advaniji did not oppose the decision.

SHRI ATAL BIHARI VAJPAYEE: Does
it mean that | cannot object to it ? (Interrup-
tions) | may be allowed to make my point.

MR. SPEAKER: Yes, please.( hterrup-
tions)

MR. SPEAKER: Not lkethis. if youhave
said something, he too may be allowed to
make his point. That day also, you had said
that anyone can go there. Vajpayeelji, is also
relterating the same thing. it's one and the
same.

[English)
SHRI MRUTYUNJAYA NAYAK

(Phulbani): Sir, | need a clarification from
Vajpayeeji.
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SHRI ATAL BIHARI VAJPAYEE: | am
not yielding. (/nterruptions) You allow me to
complete what | want to say.

[Translation]
MR. SPEAKER: Pieasetakeyour seats.

SHRI ATAL BIHARI VAJPAYEE: Mr.
Speaker, Sir, the Chief Minister has wel-
comed the visit of such a delegation. It is
evident from this that the State Government
is not suppressing any fact pertaining to

SHRi INDRAJIT GUPTA: They should
not suppress it but from your statement an
impression is being created that the State
Government wants 10 suppress some facts.
{Interruptions)

SHRI ATAL BIHARI VAJPAYEE: i the
hon. Members wantto visit Ayodhya with this
attitude, which is reflected in the constant
interruptions, then [ do have objections to
theirvisit. if the delegation is visiting Ayodhya
with preconceived notions and the idea that
the CenterwillhavetointerveneinU.P.  then
this visit will only worsen the situation and we
cannot support it. What kind of things are
being discussed in the House? Don't | have
theright 1o speakinthisHouse .......... (Inter-
ruptions}

SHRI MUKUL BALKRISHAN WASNIK
(Buidana) : The situation in Ayodhya has
coms to such & pass that even if a Member
wanis to vish the place, he cannot ¢o so.

SHRI ATAL BIHARI VAJPAYEE : Mr.
speaker, Sir, Just now Comrade Indrajit
Gupta said that he wouid liketo get acquaited
withthefacts. Iknow himforaverylong time.
It any delegation wants to visit the placs, to
get acquainted with the facts, then it should
go with an open mind. The discussions that
took place in the House and the manner in
which | am being interrupted is not indicative
of an open mind.....(Interruptions) Please
allow me to complete what | want to say.

Mr. Speaker, Sir, the hon. Minister
of Home Affairs has issued a threat to the
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U.P. Government, in the House. He has
mentioned Article 356 in this regard. It has
also been mentioned that if necessary, the
Central Government will take over the dis-
puted site. ! wonder, under which law this will
be done ? If this is the attitude of the Union
Govemnment, then how will the visit serve
any purpose ? It aimed at strengthening the
care for implementing Article 356............

SHRI INDRAJIT GUPTA: Why are you
saying this ? The interruptions are not aimed
at you. Rather, they are opposing the Chief
Minister's move.

SHRI ATAL BiHARI VAJPAYEE: Op-
posing ? Our Chief Minister has nothing to
hide. He is doing it openly. He has welcomed
the visit. But | myself and many others are
worned. You will have to think over it. (Inter-
ruptions)

[Engiish]

MR. SPEAKER: | am not constituting
the Commiittee.

[Transiation}

it is just that some hori. Members want
tovisitthe site, as adecisiontothiseffeciwas
taken at the N.1.C. meeting. So, they are
guing. if anyune else wishes to do so, he too
can go. He said only this much, nothing
more.

tenglish

He did not ask me {o constitute the
Committse.

[ Translation

SHRI ATAL BIHARI VAJPAYEE: Mr.
Speaker, Sir, | wouki like 1o ask you a
question. if a simiiar situation develops in
any other State, will this visn to Ayodhya be
looked upon as a tradition, as a convention
? Large scaie killings have taken place in
Bihar. (Interruptions)

SHRI SHARAD YADAV (Madhepura):
Mr. Speaksr, Sir, | am on a point of order. |
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may be allowed to speak after him. (Interrup-
tions)

MR. SPEAKER: All of you, please take
your seats. | am on my feet.(Interruptions)

SHRI RAM VILAS PASWAN (Rosera)
Mr. Speaker, Sir, more killings have taken
place inU.P.comparedto Bihar. Letthe hon.
Minister of Home Affairs check for the facts
in his report. We would ke to challenge this
charge and prove that Uttar Pradesh has
witnessed Kkillings, thres imes more thanthe
kilings in Bihar, ever since the formation of
the Kalyan Singh Government in the
State.. .. {(Interruptions) .... They have
turned U.P. in to a mini Punjabt.

SHRI MADAN LAL KHURANA (South
Delhi)) Five thousand people have been
killed in Bihar. (Interruptions)

SHRI ATAL BIHAR! VAJPAYEL Mr.
Speaker, Sir, | would Ike to complete what |
wanttosay My intention was nottoraise any
controversy. | did not know that the mere
mention of Bihar would create such an
uproar (interruptions)

SHRI RAM VILAS PASWAN, Atal Ji,
propel belonging to the scheduled castes
have been impnsoned in Uttar Pradesh
(Interruptions)

In Untar Pradesh poor people and
young men belonging to scheduled castes
have been put behind the bar for the past
three months .... you have tumed Uttar
Pradesh into miniPunjab. ... (Interruptions)

SHRI MADAN LAL KHURANA Shn
Ishwar Choudhuty of our party, who was
killed, also belonged to scheduled Caste.

{Interruptions)

MR. SPEAKER : Pleasetake your seats.
(interruptions)

SHRI DEVENDRA PRASAD YADAV:
Thekillings in Uttar Pradesh are taking place

unabated. (interruptions)
MR. SPEAKER : Why are you talking to
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each other ? Please sit down You never
resume your seat unless | raise my voice.
What is this ? You must have observed the
position of the presiding officer, whensver
such contentious issues are raised in the
house land the manner in which the disci-
phine of the house is undermined. It is also
our responsibliity to keep in mind the ramifi-
cations of such heated arguments, outside
the Parliament. .

All the hon Members have presented
theirviews invery decent manner. My humbile
subrmussion to you is that it is not a question
of victory ordefeat on any spacificissue. This
relates to the sensitivity unity and integrity of
our country keeping all these things in mind
| fee! that this August house of the country
will hold a discussion on it. You do not take
sides with anyone Let us keep tfacts before
the house ifeel t essentialtoensurathatthe
sentiments of anyone are not hurt

SHRI ATAL BIHARI VAJPAYEE. Mr.
Speaker, Sir, lamreally pained. This has not
been settled anywhere. | was in Bangaiore
where Iread in newspapers about the Invita-
tion extended by Kalyan Singh J1 After all |
am a senior member of this house and i fee!
thatthere should notbe any doubts about my
concerntowards maintaining unity and good
wiliin our country It there is any doubt about
#, it is very unfortunate Mr. Speaker, Sir, it
this sortof ateeling anesn mymindthen.......

SHRI SHARAD YADAV . There is no
doubt, please speak further.

SHRI ATAL BIHARI VAJPAYEE: Mr.
Speaker, Sir, whether it wili be treated as a
precedent ? We wili discuss It frankly. Today
the Issue is on Ayodhya. Ayodhya Is in U.P.
and B.J.P. Govemmentis in power. There is
somedispute over reconstruction of atemple
in Ayodbya. An effort has been made to give
that dispute a communal colour. This is the
background of that issue , where as the
N.I.C. has taken a decision on a different
background Shri indrajit Gupta was present
there.

SHRIINDRAJIT GUPTA : Whatwasthe
background 7
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SHRI ATAL BIHARI VAJPAYEE: The
background was that you come to Ayodhya
with a goodwill, go round Ayodhya and have
darshan of Lord Rama. The U.P. Govem-
ment will make full arrangements for your
visit. You go there and see as to whether
there Is tension or not.......(Interruptions)

SHRISHARAD YADAV: Mr. speakersir
have darshan of Lord Rama there and
Ravana and Sita here.

SHRIATAL BIHARI VAJPAYEE; | want
Shri Gulam Nabi Azad and the hon Home
Ministerto gothere. There has always been
ademandthatthe Home Ministershould visit
Punjab and Kashmir. | would request the
Union Home Minister to visit Ayodhya
first...(Interruptions) | am telling you a pro-
cess. The Home Minister should go there
and find out the facts himself and thereafter
present those facts before this house in the
rightperspective and not with threats These
threats a will never be tolerated. in case you
go with preconceivedideas which |am afraid
you have already conceived then it will not
serve any fruitful purpose. Earlier it used to
be stated that we want to demolish the
mosque, now It is claimed that we want to
demolish the temples..(Interruptions)

Mr. Speaker. Sir. neither we want to
demolish the mosque nor are we in favour of
demolishing the temple Whatever 1s hap-
pening in Ayodhya is all in accordance with
legal provisions. High Court has not created
anayobstructionsinit....(Interruptions) Now
incase you want fo create some obstruction
by going there, it can it be heiped Mr.
Speaker, Sirthey might be aware that some
Members of Parliament of the other house
had gone to Ayodhya. | do not want to name
them. (Interruptions) No when Kaimadiji
went to Ayodhya, riots took place because
he delivered provocative speeches there.
Here also they delivered provocative
speeches. do notknowthat what will be said
there when they visit that place and how
much provocative. However, my submission
is whether we are going to find out facts or
spoil the situation . | am not in favour of any
committee visiting that place or in favour of
a delegation of leaders paying a visit with
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political motives. it will not benefit anyone. |
myself am a member of the Standing Com-
mittee and by virtue of my being a member
of that Committee | would not Hike to go there
atpresent. If at all 1go there | would like to go
alone. You accompany me. But do remem-
ber one thing that in case you decide to send
a delegation to Ayodhya then it will set a
precedent. then we will insist that you should
send such delegations to other States also
{interruptions) No, |cannot give any threatto
West Bengal.

SHRI SAIFUDDIN CHOUDHURY:
There is no such situation like Ayodhya in
West Bengal. In case the situation prevailing
in any of the States is similar to that of
Ayodhya it should be the responsibility of the
Partiament to ensure that delegation is sent
there.

SHRI ATAL BIHARI VAJPAYEE: Mr.
Speaker, Sirwhatis the situation in Ayodhya?

SHRIMUKUL BALKRISHNA WASNIK:
In view of the developments that are taking
place in Ayodhya, a Parliamentary Commit-
tee should go there. (Interruptions)

SHRI ATAL BIHARI VAJPAYEE : The
hon. Home Minister has made a statement
here. He has stated that there is no tension
in Ayodhya. Did the Home Minister stated
that communalhatredis prevailingin Ayodhya
at present. The present situation in Ayodhya
is a historical one. The parties which are
present inthis house have made no contribu-
tion in sorting out the Ayodhya issue amica-
bly and through mutual dialogues.

{English}

SHRI E. AHAMED (Manjeri): Why don't
you advise the Chief Minister of Uttar Pradesh
nottogo ahead with the demolition? (inier-

ruptions) .
{ Translation)

SHRI ATAL BIHARI VAJPAYEE: A law
has been passed in this House. In that law it
has been said that all the religious places
shall be protected. However, Ayodhya has
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been left out of its purview.

SHRIBHOGENDRA JHA (Madhubanl);
Only Babn Masjid and Ram Janma Bhoomi
have been left out in Ayodhya. :

[English)

SHRI ANBARASU ERA (Madras Cen-
tral ): The same subject is being discussed
for the last one week. There are thousands
of people starving without food.

MR. SPEAKER : | will aliow you.
[ Transiation}

SHRI ATAL BIHARI VAJPAYEE: Mr.
Speaker, Sir, the law that has been passed
was brought in by the Central Government
and all other parties had endorsed it. Under
that law , Ayodhya has been granted the

status of special category place of worship.
After enacting-that law, what had the Gov-

emment and this House done to resolve the -

Ayodhyaissue . When Shri Chandra Shekhar
was the Prime Minister. (interruptions)

[English)

SHRI SYED SHAHABUDDIN
(Kishanganj): This is a fotal misrepresenta-
tion of facts.

[ Translation)

SHRI ATAL BIHARI VAJPAYEE: Mr.
Speaker, Sir, when Chandra Shekhar Ji was
the Prime Minister he had convened a meet-
ing between Babri Masjid Action Commiittee
and RamJanma Bhoomi Samiti. Documents
were exchanged and the issue had started
moving towards a definite direction. {/inter-
ruptions)

SHRI! NITISH KUMAR : Mr. Speaker ,
Sir, whether the discussion is based on the
issue as to whether the committee should go
there or not or Shri Vajpayee Ji is supposed
to narrate the entire episode in details as he
is doing. (/nterruptions)

SHRI ATAL BIHARI VAJPAYEE: | will
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say what | want to say. (Interruptions)

SHRI ATAL BIHARI VAJPAYEE: Mr.
Speaker, Sir, in case | am not interrupted
frequently | will complete what | want to say,
very soon. (knterruptions)

MR. SPEAKER : Please sit down. Mr.
Vajpayee has said that he will finish quickly
incase he s not intertupted. As such please
resume your seats.

SHRIGHARAD YADAV: Mr. Speaker ,
Sir, we hade on objection to Mr. Vajpayee's
continuing to speak but at the same time we
should aiso be allowed to comment on what
he is saying.

SHRI ATAL BIHAR! VAJPAYEE: The
new Govemment or in other words the Gov-
emment headed by Shri Narasimha Rao
instead of making any progress inthe matter
further to the exchange of documents has
passed a legislation and are sitting quietly.
Now what is happening in Ayodhya, nothing
is happening only the groundis being cleared.
{interruptions)

Mr. Speaker, Sir, tourists visit
Ayodhya in large numbers. They are ex-
pectedto come on the forthcoming occasion
of ‘Ram Navami’. Lakhs of tourists come.
{interruptions) In case the Uttar Pradesh
Government takes some Initiative for devel-
opment of tourism or for providing some
amenities to tourists, the High Court has no
objection to it and those who piead for abid-
ing by the judgment of the court should
remamber that high court has not objectedto
anything happening in Ayodhya. (interrup-
tions)

Mr. Speaker, Sir, | am suggesting a
way out. My submission is that the Home
Minister may go to Ayadhya , collect facts
and after coming back may take the House
in to confidence and only there after shouid
take a decision about the necessity to send
a commitiee or delegation to Ayodhya.

SHRI VISHWANATH PRATAP SINGH
(FatehPur): Mr. Speaker, Sir, | had informed
youthatunder Gokulpuri Police Stationthere
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is a colony by the name Shri Ram Colony. it
{s a colony where poor people live. We had
gone there yesterday. (interruptions)

{English}

SHRI INDRAJIT GUPTA : Sir, are you
alfowing a full debate now ?

MR. SPEAKER : No, lamnot. Whatcan
Ido ? Certain times, the things are forced on
the House.

SHRI INDRAJIT GUPTA: | raised a
matter with reference to what had been
already said in this House by the Home
Minister. lwanted your direction astowhether
that delegation should proceed or not (/n-
terruptions)

MR. SPEAKER : You did not ask for
that.

SHRI INDRAJIT GUPTA: | wouid not
have raised it if | hac known that such a
concerted attempt has been made to sub-
vert the delegation.

MR. SPEAKER: Let me tell you. First of
all, you aid not ask for the direction from the
Chair. Secondly, it is not necessary for the
chair to give the direction in view of what the
Home Minister has said. If | hava to give any
direction, | will consult all the leaders and
only then | give the direction . (Interruptions)

SHRI SAIFUDDIN CHOUDHURY
(Katwa) : There is already a commitment
given by the Government. (/nterruptions)

MR. SPEAKER: Please leave it at that.
This is something eise. (Interruptions)

SHRiI ANBARASU ERA (Madras Cen-
tral): Sir, he shouid be the last speaker .
There should be no more discussion on this.

MR. SPEAKER : | will give the opportu-
nity to you. You are going to get the oppor-
tunity. |
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SHRI ANBARASU ERA: For the last
one week they are raising the same issue .
They are doing.*

MR. SPEAKER : This will not go on
racord. (interruptions)

[ Transtation}

SHRI VISHWANATH PRATAP SINGH
(Fateh Pur): A bulidozer was sent to demol-
ish the colonies where poor people lived.
Nothing had happsned to warrant this step.
People had gathered therse to protect their
dwellings. The police called out the name of
Vayu Paheiwana. It is not that there was
firing in the air and he was hit. He was
separated from the crowd by name and then
was shot. Nothing satisfied with one shot,
they fired a second one Should unaimed
people........ (Interruptions).........the houses
are very cramped andsmall All the colonies
overthere are unauthorised. There are many
unauthorised two and three-storey struc-
tures but the bulidozer will demolish the
‘Jhuggi-Jhonpri’ colonies. Thisis evidence of
how power i1s being used.

Every day the Finance ministerlandthe
entire Government takes credit in the press
for having framed a new economic policy.
What is all this? The unauthorized goid and
black money in one's possassion will be-
come authorized but the poor who have
contributed to the building of Delhi and need
just a few feet of space, are treated to
bulidozers and bullets.

They are not occupying Govern-
ment land. They purchased the land form
farmers and are settied there for the last 10
Years . This matter must be settied now.
Today power has gone in 1o the hands of the
capitalists. Hardworking people do not even
have the right to die. instead of providing
facllities to the poor, their settlements are
demolished by bulidozers . Several people
have been injured in the process.

Sir, i the policy of liberalisation is
being applied to people with black money, &
should be applied to poor people also.

* Not recorded.
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Hon. Shri Viswanath Shastri informed
us that at least 100 Harijan houses were set
onfire. Schools in Luknow have reducedthe
quota for Dalits form 22% to 15% The
Harijans were attacked three times, twice by
the police and once by hoodlums. Later they
would be called traitors and it will become a
question of law and order . By drawing
attention to these things we want justice tobe
done withthosepeople . Iwantedtoraise this
point in particular and as the subject of the
discussion is samne, | would like to say a few
words. It is a matter of pleasure that the
National integration Councilpassed a unani-
mous resolution in whichthe B.J.P. also took
part. it was a good thing on the part of the
U.P. Chief Minister to invite the N.I.C Com-
mittee to the state. A new situation devel-
oped andthe ‘Sankatmochan’ Lord Hanuman
himself was in trouble. We were informed
that the Hanuman Temple was not only
demolished but also shifted form there (In-
terruptions)

When it comes to the question of faith,
people have faith in Lord Hanuman also.
What has happened to those people ? The
Sakshi Gopal temple was
demolished.....(Interruption)........ thetemple
priest had come to me in Banaras. The Sita
Rasoi, Sankatmochan and Sakshi Gopal
temple were demolished. What about faith
now ? Sir, | do not want to prolong the
discussion but iwant tosay thatthe Govern-
ment seems to be enjoying all this. This
Governmentis a mute spectator. The N.1.C.
resolution had instilled some confidence.
Agreed that everyone has his own way of
looking at things buy some consensus must
be arrived at. At | had said at that time,
nobody has objection to construction of a
Ram Temple at the Ram Katha park which
belongs to the Govermnment.

Even our Muslim brethren say that they
would welcome the construction of a Ram
Temple at an undisputed spot. According to
Hindu sentiments, the temple should be
constructed at Ayodhya but the question is
that the court injunction shouid not be vio-
lated. This was quite clear. Now there is
widespread doubt about the construction
plans. Why was that doubt fuelied ? This is
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the Governmentresponsibility. It is being put
to test. Their statements area quite familiar.
The Government cannot remain uninvolved.
Please clarily the site plane. You cannot say
in the House that you are not aware of the
site-plans. if you are not aware then you
must find out and tell us how this matter is
being handied. They should go there on
Saturday and Sunday andtellus onMonday.
The Government should clarify its positionin
a matter of such great importance.

SHRIBHOGENDRA JHA (Madhubani):
It had been decided that an all party delega-
tion would go there.

SHRIVISHWANATH PRATAP SINGH:
It was mentioned during the N.1.C. meeting
thatthe N.I.C. delegation shouldgothere. As
Shri Atal s in the Standing committee how
will the situation deteriorate ? The situation
will deteriorate only it Shri Atal Jiis notthere.

SHRIATAL BIHARI VAJPAYEE: lamin
the sitting committee, not in the standing
committee.

SHRIVISHWANATH. PRATAP SINGH
:We are confidentthat your presence will not
let the situation deteriorate. if you don't go
there we would be in danger. Sir, you have
rightly said that t any member so desires, he
can accompany the N.L.C.
delegation...(Interruptions).. but the Home
Minister should also go. They can go on
Saturday or Sunday and the N.I.C delega-
tion can follow later....(/Interruptions).......

MR. SPEAKER: | had not said that but
the Home minister has said it.

SHRIB.L.SHARMA PREM (East Delhi):
Sir, some points have been raised about
Shriram colony which is in my constituency.
1, myself visited the area and spent about
four hours there. One person named Wahid
was shotdead and 25 other people including
women were injured. | visited every affected
family. In this regard | would like to say that
compaensation of Rs. 5 lakh should be given
to the family of the deceased person and Rs.
one lakh to each injured person. | condemn
this incident. one thing | would fike to make
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itdearthatthe Govemment says that shriram
colony is an unautahorised colony. It is not
know as to what is authorised and what is
unauthorisedin Dethi. The Government land
is encroached upon. The L.G. wastellingme
that the land was encroached upon 10 or 20
years back , so what they can do now. If, a
crime is committed 20 years back how they
can apprehend them now. In this regard |
would like to say that action should be taken
againstthe officers who were responsibie for
such encroachments made 20 years back
and if they are not in the service at present,
theirpension andgratuity shouidbe stopped.
Swr. | would like to tell you that Yesterday,
both of them went their alongwith D.D.A.
officials and were trying to change the name
of that colony. They want to rename it after
Wahid. There form, | would say that the
name of the colony will remain Shnram
Colony only.

{Enghsh)

SHRI INDRAJIT GUPTA: What is the
Govgmment’s reaction on this ?

SHRI SAIFUDDIN CHOUDHURY, The
Parliamentary Affairs Ministerishere Please
ask him to respord. We want to hear the

response.
[ Translaton)

SHRI RAM VILAS PASWAN Mr
Speaker, Sir, | have visited that area

MR. SPEAKER Will you speak atter
your leader ?

SHRIRAM VILAS PASWAN. Sir |have
visited that area and have seen everything

MR. SPEAKER : Either you speak or
yourleader should speak otherwise | haveto
give chance to every one. i wiil not do.

SHRI RAM VILAS PASWAN : Srr | am
prepared to obey your order but | am telling
you that | have visited that area.

MR. SPEAKER : You smught have gone
them. You pleased speak.

MARCH 27, 1982

Written Answers 548

SHRI RAM VILAS PASWAN : | would
like to submit some new facts and there is
nothing which may cause trouble to any hon.
Member. | would like to speaker on this issue
only and not an any other issue because it
concems the poor. You should not have any
objections if | speak on this issue and the
problems confronting the poor.

. Yesterday we accompanied SHRI
V.P.Singhtothatcolony. Shri Sharad Yadav
had aiso gone there. | would like to submit
that the name of the colony Is Rajiv Nagar
and not Sri Ram Colony as stated by one of
my hon. Colleagues. Atleasthe shouldknow
that.

SHRIB.L. SHARMA PREM : | amliving
in that area for the last 32 years and the
name is Sn Ramcolony and Rayv Nagar has
been just appended to it in brackets.

SHRI RAM VILAS PASWAN | do not
want to get bogged down on the issue of
name of the colony. My submission 1s that
since the assumption of office by the present
Govemnroent andsince thecongress (lycame
to power in Delhi the demolition of jhuggt
clusters has started in Delhi Juggis were
demolishedby bulidozersin Palamandthare
15 no place where jhuggt clusters have not
been razed | had visted Palam also Shri
Pilotand other hon MPs of Delhi are present
in the House. This matter concems ths poor
and we people have just. ...

SHRI MADAN LAL KHURANA ; A Par-
hamentary Committee must be sent there
and asaked to submt a report aflerwards.

SHRI RAM VILAS PASWAN : Mr,
Speaker , Sir, | would like to know what has
happened to the policy which was formu-
lated during our reign and wherein it was
decided not to demolish jhuggi clusters. Sir,
this 1s a very serious issue and through you,
| request the Government to institute a judi-
cial inquiry into the matter. | am demanding
ajudicial inquiry and compensation of Rs. 5
lakhs to the next of kin of persons killed in
firing and Rs. 50,000 to the persons injured.

SHRI MADAN LAL KHURANA: A Par-
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iamentary Committee shouid also be des-
patched to the area.

SHRI RAM VILAS PASWAN ; Yes, a
Pariamentary Committee shouid also be
sent there. (interruptions)

MR. SPEAKER ; All of you will be given
an opportunity to forcefully put forth your
views. (Interruptions)

MR. SPEAKER : | wifl allow you aiso.
(interruptions)

MR. SPEAKER : Please do not shout at
me. | will give a chance to you. Yes . Mr.
Minister.

{interruptions)

MR. SPEAKER" | would very respect-
fully bring to the notice of the Members who
are present here, specially 1o our senior
colleagues here, thatthey will please accom-
modate the junior colleagues, specially Shri
Nirmal Kantt Chatteriee

THE MINISTER OF PARLIAMENTARY
AFFFAIRS (Shri Ghulam Nabi Azad) Srr, |
would, first like to react to what my friend Shri
Saifuddin Choudhury has said with regard o
Libya. This is a vory sensitive matter and !
respect the sentiments of the hon. Member
and othet Members. | will definitely bring this
1o the notice of the External Aftairs Minister
for his reaction.

SHR! SOMNATH CHATTERJEE
(Bolpur) : You shars the concemn aisc. Shii
Ghulam Nabi Azad : Sure. (interruptions)

[ Translation}

Secondly, thediscussionwhich hasbeen
going on for several days now iIn the House
and in which Shr Indrajit Gupta Shri
Vajpayee, Shri V.P.Singh and many other
hon. Member have raised the demand of a
Parliamentary Comm:tiee. (interruptions) |
am comirny4 te that also Undoubtedly the
issue was twice discussed inthe meetings of
the National Integration Council | was also
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there and so was the Chief Minister of Uttar
Pradesh. it was unanimously decided in the
meeting of the National integration counciito
send a team there, but even then the issue
is being debated for last several days in the
House. There are apprehensions inthe minds
of the hon. Members particularly, avout the
erection of a wall there probably in violation
oflimits prescnbed. No information has been
received here about the controversy regard-
ing the erection ¢f a wail there. Suspicions
have aroused in the minds of the hon. Mem-
bers of the august House that probably
something is cooking up there behind the
scenes........ {Intarruptions).... under the
Constitution the hon. Members’ have the
right and privilage to know what all is taking
place behind the scenas in sven or convert
manner On manv a octasion even the
notings on the Government files are dis-
cussed in the Houss and Photostat copies
are produced herae Whntha august House
is so powerful iand supremse, then | think
controversies should nof anse on the visit 10
a religious place like Ayodhya , where any-
one can frealy go withaut any reservations.
In view of this the hon Mirister of Home
Affairs mentionadthat a standing committee
of the National Integyration Council may visit
there and ! the hon. Members of this august
House also wish ta go with the committee,
the Government has no objection to that

The Government has taken a dacicion today
itself to cali tor the names of one hon,
Member fiom sach party to go with the
committee o Ayodhya. | am making a re-
quest o all the Parties in this regard. Prob-
ably, the forceful speech of the hon, Minister
of Home Atfairs has annoyed quile a few
hon. Members, but | would like 1o assure
them that it 's the endeaver of the Govem-
ment to find an amcable solution to the
controversy instead of turther complicating
the matter. And 1t is aiso the desire of the
Central Government behind sendinn ateam
of the NIC andhe hon. Members 1o Ayocthya,
fo amicably resolve the disputu. The Centrai
Government does ot want to threaten any
Stata Government . (/nterruptions) when
you faunch tirades on a number of occasion
and teel agitated dunng Zero Hourthat does
not mean that you really want to threatenthe
Government and if it is so then | will submit
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that the Govemment is threatened through-
out the day. (Interruptions)

SHRIRAM VILAS PASWAN ; The Gov-
emmentcannot say like this. (Interruptions)

SHRIMADAN LAL KHURANA : He has
said that he wants to take action, but that will
be done only after committee’s return (inter-
ruptions)

SHRI GHULAM NAB! AZAD :Hon. Shri
Vajpayee, whose patriotismis beyonddoubt,
submitted thatthere iscomplete peace there.
1 it so, then why object to sending a Central
team there. One can understand that in
" times of disturbances such a visit will be
opposed on the gorund that there might be
incidents of stone throwing andfiring. | am of
view that if peace and tranquillity s there,
then no other occasion can be more oppor-
tune than this for the visit. Also i there is
nothing to hide then ithinkthe hon. Members
andopposition leader, Shri Vajpayee, should
not have any reservations on the visit of the
committee.

When the hon. Minister of Home Affairs
said that Members of NIC and Members of
Parliament wouldvisit Ayodhya andthe Chief
Minister ot Uttar Pradesh is ready to receive
themthen what s the hitch. These objections
areof littie effect. Why object, when the Chief
Minister of Uttar Pardeshis happily prepared
to recsive them . 1 do not think the intention
at heart is to dismiss the state Government
after visit to the area. You have requested
that we should go with an open mind on the
issue and | would like to assure both you and
Shri Vajpayee that the Government has got
an open mind on the issue and no hon.
Member of Parliament will visit the place with
anypreconceived nation orprejudice. (Inter-
ruptions) The Government and the hon .
Member wiil visit there with on open mind
and | would ke 10 assure the House thal the
Government is not going there with any
preconcelved notions.

¥what all Shri V.P.Singh has mentioned
in the House about the firing in the
unauthorised colonies Is corract, then defi-
nitely i is condemnable and | would like to
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assure the House that | will bring the issue to
the notice of the hon. Minister of Home
Affairs so that it could be got investigated.

SHRI VISHWANATH PRATAP SINGH
: Mr. Speaker, Sir, | would like to know form
the hon. Minister of Parliamentary Affairsthe
stand India will take on the issue of voting on
Libya ? Ithink on such an important issue the
stand of india should be very unambiguous
and categorical because the policy of subju-
gation should always be condemned.

{English}

SHRI GHULAM NABI AZAD : Sir, |
have already said that | would bring the
sentiments of the hon. Members to the
notice of the External Affairs Minister,

[Translation]

SHRILAL K. ADVANI (Gandhi Nagar) :
Mr. Speaker, Sir, as lremember discussions
waere held many times in this house regard-
ing sending an All Party Committee. Once it
was for Andhra Pradesh, anothertime it was
for Madhya Pradesh. But generally there
used to be a consensus in this House that it
an All Party Committee of Parfiament is sent
to intervene in to the activities of any state
Government it wouid be a wrong practice. In
the context of the matter which was raised
day befre yestarday the hon. Minister has
just now said that he wanted to analyse the
facts with an open mind. | have got the full -
record of the proceedings | will not go into
the details of the discussion. i shall only refer
to the concluding paragraph with which that
matter was finished and the august house
did not get an opportunity to discuss it fur-
ther. As such, this belief must have cropped
upinsomebody's mind, as Nitishjl has pointed
out that there was no objection to it from our
side. Atthough, immediately after that | did
teli the journalisis that we do not agree 1o
and we will do whatever we think is right. fwill
only quote instances word by word. As soon
as the Home Minister concluded his speech
an objection was raised, not only from my
side but Shri George Femandes and other
friends also raised an objection regarding
the reference made to the Article 356 which
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should not have been done. At that time he
said -

*Mr.Speaker, Sir, | would only like to say
that Article 356 is sparingly used when
the Government teels that it has been
left with no other option. i is indeed
imposed in such a situation. | will not
reveal may opinion now. The delegation
that has gone shouid meet me after its
arrival. Thereatfter | shall decide about
the final decision.”

This was said by him not me and it was
also not said in excitement. t am aware that
this was said after the B.A.C. and cabinet
meetings. At the outset when he referred o
Article 356 | felt that perhaps due to furors in
the House he might have mentioned about
Arlicle 356, casually. But particularly on the
day when he read his four page statement
there was not a single word on the basis of
which Uttar Pradesh Govemment could be
blamed. While concluding he pointed out
that Article 356 is sparingly used and he
woud not like to do it generally. However, he
would notstate his opinion then and he would
do it only after the delegation comes back.
What is the implication of this ?

Today my collegaue hon. Vajpayee ji
expressed his opinion. He was not aware of
this Heis oursenior and oldest memberand
he 1s well aware of the fact that there is no
such practice of sending an All Party Parlia-
mentary Delegation. We should not violate
that tradition and create a warng precedent
Only in this context he has referred to it.

Mr. Speaker, Sir, however, through you
Iwouldiiketo telithe Govemmentthat Article
356 is Imposed only when any Government
goes againstthe constitution. {interruptions)

Onthat day also |had sald that the said
Ancle is imposed in the event of violation of
constitutional machinery. The Government
has this right. For this | would like to say that
why only Shri Gulam Nabi Azad, the Secre-
tary, Home Ministry can pay a visit and
gatherfacts and submit his report. It he teels
that the Uttar Pradesh Government has
turnished incorrect information the constitu-
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tional system of the state has disintegrated
and constitutional is being violated then in
that case you have the full right to take the
House into confidance and take whatever
action you consider to be fit But we will not
allow the Govemment to take unilateral de-
cision here and such an all party parliamen-
tary delegation to confirm its wrong deci-
sions. As such | would sound the Govern-
ment against creating such wrong precedent S
and against these wrong practices.

[English}

Do not use parliament as a device for
your own ulterior ends. if you want to play
fair, if you want to protect the constitution,
than do it in a straight forward manner.

[Translation)

You carried this impression that the
information furnished by Uttar Pradesh Gov-
emment is wrong and nobody can prevent
this. The Home Mnister in his statement
would have mentioned this aspect and atthe
same time would have said that as per his
knowledge this assertion of Uttar Pradesh
Government was incorrect. We are aware of
this fact that the aforesaid things have been
said. The Home Minister had no righttopiace
on record all this regarding the Uttar Pradesh
government and at the samae time send this
partiamentary Committee to carry out it's
dubious intentions. As such | strictly oppose
this move. In this context my party will con-
siderasto how your proposal should be dealt
with.

Mr. Speaker, Sir, you had some misun-
derstanding and only for name sake it was
saidthat it anyone is interested to go he may
goahead. Today moming Iwas askedbythe
Government to give the name of the person
who wouid represent my party. | declinedto
doso. ltis avery seriousissuo. My paraty will
take this issue in to consideration andthere-
after inform you about it's stand. In this
regard 1 hold this opinion that the standing
committee of N.1.C. was asked to go and itis
an old decision. Shri Vajpayee Ji is also in
that committee. Howeve:, before taking a
final decision in this matter my party will take
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Into consideration the individual reaction
expressed by Vajpayee Ji in this matter. At
this juncture | would like to wamn that it wilibe

a wrong step......{Intenruplions)
{Enghish)

SHRIANBARASU ERA (Madras Cen-
tral) : Sir, there are other improtant issue too.
Time and again, every day they are raising
this issue for the last one week and wasting
the time of the House. Instead of wasting our
time, they may ask for a full - fledged discus-
sion on this subject. it is not fair to aliow
Members like this, and to waste our ime.
There are important problems in this coun-
try. You go to Tamil Nadu and see how our
Chief Minister is doing a yeoman service by
renovating the temples. Without polihcking,
sheis doing so much of service, whereas our
friends here want to induige in politicking
over the Ayodhya issue.

MR. SPEAKER ; Iwill allow you aftertwo
minutes. Please sit down.

AN HON. MEMBER : He has made his
point, Sir.

MR. SPEAKER: No, no. He has only
reserved his time to speak.

SHRI SOMNATH CHATTERJEE  Mr.
Speaker, Sir, | ise with a heavy neart. | am
very sorry to hear my very senior colieague
Shri Advani saying that Members ot Pariia
ment wanted to go to Ayodhya to see what
is happening there with some ulterior rnotive.
He says,

[English]

Sir, this 1s a reflection on the Members
of this House. | am very sorry, he has been
carried away by emotion and he is imputing
motives to us. it was | who proposed that a
Parliamentary Delegation should go there. |
can assure my hon. Friend Advani ;i and
everybody inthe BJPthat Iwas notprompted

anybody. it struck ma while sitting here
and | had made my suggestion because of
the fact that in a matter when the country is
agitated and when this parfiament is agi-
tated, there is, as | see &, an attempt to
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conceal facts. When we ask for a site plan,
till today, | have not heard anybody offering
to producs R or offering to give full disclosure
as to what their real intentions are, so far as
the demolition is concemed, what is the
tourist complex that they wish to put up, what
sort of an idea or plan they have in mind and
so on. These are the facts which are being
kaptback tormthe parfiament aiso. It has not
been deniedthat scme importantfunctionar-
ies ofthe Vishwa Hindu parishad have openly
said that no Opposition leader would be
aliowedto go there. This is not being denied!

In that situation, | felt that the lost ac-
ceptable body of persons who should go
there, would be a delegation from ail parties
in the pariament. | cannot think of a more
acceptable body of persons to g» there and
find out certain facts. Subject to correction,
| may say that many parliamentary delega-
tions have gone before, either officially or by
themselves ; Members of Parliament have
gone to see places where communal nots
have taken place or some other incident has
taken place. Nothing unique was suggested
by me.

When there was a response by the
Home Minister, | did not find any cbjectior:
from very sanior leaders of BJP who were
present at that time. Shri Advani was also
present, but he dd not oppose it then. May
be subsequently at the inspiration of the
Chief Minister, or for some other reason my
friends have felt that they should be now
opposing this. | can assure my fnends and
everyboady here, that my party's stand

SHRI GHUALM NABI AZAD : i | re-
member correctly, | think during Shri V.P.
Singh's time also a Committee went to
Snnagar ShriRajivGandhiwas alsotherein
that Committee. | also went along with him
andwe had Deputy Prime Ministerand some
other hon. Member also in that Committee.

SHRI GUMAN MAL LODHA (Pali): We
had not gone there with the intention of
Invoking the provisions of Article 365.
[English)

SHRISOMNATAHCHATTERJEE : Sir,.
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a very serious charge has been made. No-
body in this country is unaware of ourparaty’s
stand, vis- a - vis Article 356. We have
repeatedly asked for repeal of Article 356 of
the Constitution of india. We have also intro-
duced a Private Member's Bill for repeal of
Article 356 of the Constitution altogether. We
know how Article 356 has been misused in
this country and we shall be the last person
to be a party to any maneouver to bnng in
Articie 356. | want to make # clear that we
shallopposae if Article 356 is imposed. There-
fore, it is not that my party is participating in
this delegation only forthe purpose of finding
out some grouris or creating some grounds
as hasbeen hinted by Shri Advani—wheraby
the Home Minister would be able to impose
Adticle 356 on Uttar Pradesh. At least | want
to make it categorically clear that we shali not
participate for that purpose at all and
anybody wishes to take wrong advantage of
it, | want to make it clear.....

SHRILAL K. ADVANI : If you had heard
me carefully, you woukd have noted that my
charge was against the Government and

SHRI SOMNATH CHATTERJEF You
used the word ‘Pushtt *

SHRILAL K. ADVANI ; Yes, they want
the ‘Pushty .

SHRI SOMNATH CHATTERJEE : But
then you should have said ‘Pushti’ by the
Congress.

Even today, | would have expected
Advani ji and Vajpayee )i they are respocted
leaders, personally | have got high regards
for themseives offering to produce all the
matenals and facts. They would have them-
selves ledthe delegation there. | do not mind
my Parly Members going there under the
leadership of Shri Advani. Let an ali party
delegation go there and let him jead that
delegation. We do not mind it. He is a vary
senior member of this House. Therefore, Sir,
1 would request my friends of the BJP that
they should not only accept it in allgrace and
they should invite us togothere. Only that will
create a proper atmosphere and will dispel
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our nations, if there are wrong ngtions. We
would fike to dispel ourselves of the wrong
notions. inthe interest of maintaining proper
atmosphere in the country so that on the
basis of lack of information a large section of
the people of the country may not feel agi-
tated there are feelings which will result in
greater division among the people - it is
essential that a delegatiaon with or without
NIC should go there. Let the facts be as-
serted. If the facts are not such, we shall
submit that our information was not correct.
This should be done as quickly as possible.
We shall nominate our members..

SHRIE. AHAMED : Sir, | would aiso like
to speak on Ayodhya.

MR. SPEAKER : You may speak one
after the other.

{Interruptions)

SHRI ANBARASU ERA : Sit, there are
about a thousands of people, including the
handloom weavers and the employees of
the Export Promotion Council, who are sit-
ting on ‘Dhaarna’ in Boat Club. Sir, you are
aware thaat there are 26 Export Promotion
Councils in the countruy employing about
5000 workers. They are all being thrown out
of the employment because of the new
Trade Policy pursued by the Ministery of
Commerce as well as by the Ministery of
Textile.

Sir, you aware, that there are 13 Coun-
cils under #the jurisdiction of the Ministery of
Commerce and seven under the jurisdiction
of the Ministery of Textiles. In fact, these
Councils are to be further strengthened for
increasing the exports and also for earning
foreign exchange. The Government on the
one hand wants to boost the exports and on
the other hand, a dacision has beentakento
close down the Export Promotion Gouncils
which are promoting exports. This is just like
putting the cart before the horse. The Com-
merce Minister, the Textiles Minister andthe
Industries Minister have decidad towithdraw
the subsidy, the grant given to these Export
Promotion Councils. Nearly 60 per cent of
the grant had been withdrawn.
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Due 1o this, 5000 employees who are
engaged in these Exports Promotion Coun-
ctls are facing a danger of unemployment.

Sir, the Government of India is making
an exportt earning worth about Rs. 33 crore.
The grants given to these Export Promotion
Councils form only . 005 per cent which is
extramely negligible. Because of this new
policy, even the handloom workers are also
very much affected. About 5 crore people
are engaged in the handloom sector

in Tamil Nadu alone, five lakh handioom
weavers are working and they are all very
badly affected.

Sir, recently, about 200 handioomweav-
ers have died due to starvation. There fore.
in order to save these handloom weaavers
form starvation, at least, a sum of Rs. 500
crore should be allotted for theiwr rehabiitta-
tion.

1, therefore, urge uponthe hon Minister
of Textiles to allocate Rs 500 crores for the
rehabiinaation of haandloom weavaers and
also | urge upon the hon. Minister of Com-
merce for providing usual grants to the Ex-
port Promtion Councils and also te recon-
sider the decision of winding up of the 26
Export Promotion Councils.

SHRI HANNAN MOLLAH (Ulubena ) ;
Sir, { have again and again raised this matter
before the House

SHRI LOKANATH CHOUDHURY
{Jagatsinghpur ) : Sir, | appeal to the whole
House, through you, and to the country also
that there is a serious situation arisen in
Paradeep. Orrisa.

Paradeep Phosphates Limitedis a Cen-
tral Public Sector Undentakinga functioning
with the assistance of Nauru. There, the
Chief Minister of Orissa has withdrawn the
police. By doing so, he has handed over the
whole complex to some otherpeopleiorahe
himself and his party has created .

As a matter of fact, the workers are
scared. They are beaten up are freed not to
join work. The result is that there is complete
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*Cheats” in Paradeep Complex Ammonia
Gas and Sulphuric Acid Plants. The tanks
are to be cooled down to 35 degrees of
temperature. The enginers are not allowed
because the police is not there. If the gas
leaks, thenthe people who are aroundthe 15
km. area will die. t will become another

Bhopal.

So,the Chief Minister hastaken suchan
action. | do not know whether my friends will
say that it is rational or irrational, | leave itto
them. This is the responsibility of the Central
Government because it is their plant.

What steps are they taking to prevent
such occurrences and what action the Gov-
emment is taking to prevent deliberate at-
tempts to make the industry sick and hand-
ing over the industry to the private sector 7

The orissa Govemment is ahead of the
present Congress Government in handing
over the public sector undertaking to the
private sector. This i1s a very serious prob-
lem. When the production has after three
years of loss the attempt to stop production
Industry and by sabotage to the lives of the
people who are living in that area

i want to know what definttive steps the
Government of india is taking to prevent
such action as was taken by the Chief Min-
ister of Orrisa which s unheard of in the
history of the country. So, this s my submis-
sion.

1theretore, request the Government to
make a statement as to what is the latest
development there. (Interruptions)
[English}

MR. SPEAKER . Not like this.
{Transiation)

PROF. RASA SINGH RAWAT (Ajmer)-
1 have not been given even a single
chance....... (Interruptions)
[English)

SHRILOKNATHCHOUDHURY :iwant
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a staterment for the government because if
the gas leaks out another Bhopal will be
there. There is no public there. Law and
onder is the state Government ‘s business.
Untortunately , the state Government has
thrown the police out. Can the situation be
brought down fo such a position ? | want to
know what this Govemment is going to do to
protect the workers there and also to protect
the plant which Is in danger there.

[ Translation}

SHRI SARAT CHANDRA
PATTANAYAK (Bolangir) : Mr. Speaker, Sir,
the Bolanagir Parliamentary consttuency
has been a victim of drought since the last
filteen years and nearly twenty thousand
peopie have tled to neighbouring states.

[Enghsh)

SHRI LOKANATH CHOUDHURY : It
action is not taken by the Government | will
siton a hunger strike atthe well of the House.

MR. SPEAKER : You do not have to
challenge that way.

[ Translation]

SHRI SARAT CHANDRA
PATTANAYAK : There is no water in the
ponds and wells. Seventy percent of the
people living in some of the rural areas of
Bolangir and Kalahandi have fledto Madhya
Pradesh, U.P. Bihar and surrounding areas.
They are moving here and there in search of
employment . (interruptions)

[English}

MR. SPEAKER : What Shri Lokanath
Choudhury is saying is not going on recond.
any labourer or rickshaw puller in Raipur or
other cities of Madhya pradesh about the
place to which they hail from they will say
they area either form Bolangir or Kalahandi.
From there the agents of the contractors
take them to other places as bonded
{abourers. A couple along with their child
went to Uttar Pradesh.
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SHRI SARAT CHANDRA
PATTANAYAK : They are not getting even
two square meals a day . The Orissa Gov-
emment has provedtobe totally unsuccesful
in handiing it. The landed labourers are
moving towards neighbouring statesinsearch
offood and employment. | would like to draw
your attentiontowards a very serious matter.
A person named Prasadi went to U.P. along
with his wife for work. The name cf village is

Pipal.

MR. SPEAKER : Such a thing never
happens.

SHRI SARAT CHAANDRA
PATTANAYAK : Sir, they have expired.

MR. SPEAKER : In that event it can be
taken to the court. Such matters cannot be
discussed in Parlament

SHRI SARAT CHANDRA
PATTANYAAK . They are bonded labourers.
Those people died in their hutments due to
starvation and these people are trapped in
the clutches of borders.

MR. SPEAKER : The ditficulty is, you
peopie do not go through the rules before
coming here.

SHRI SARAT CHANDRA
PATTANAYAK : 1amspeaking inthis august
House after a very long time. )

MR. SPEAKER : That is why | have
given you time to speak. You speak about
peopie in general and not discuss specific
cases. (interruptions)

SHRI SARAT CHANDRA
PATTANAYAK : The acute scarcity of water,
seantity of rains and dearth of irrigation
facilities are the main reasons that the peopie
of that area are compelied to fue fromthere.
It you ask that woman worked 23-24 hours
daily for seven days in Peepal village andfell
ill. She was hospitalised and then died. Her
husband also came back without getting any
payment after working for one two months.
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In this regard, | have already written to the
Chief Minister of UMar Pradesh. Through
you, | would lke to request that | have

already spoken in the House in this regard
two times but no action has been

MR. SPEAKER: After having spoken
twice, now you are speaking for the third
time. & is wrong. You shouid talk to the hon.
Minister and apprise him of the matter. it is
not necessary fo repeat it time and again
here in the House.

SHRI SARAT CHANDRA
PATTANAYAK : That is why | would like to
urge upon the Government to appoint a
committee of the House and send 1t there.
Otherwise, people would dle of starvation
andfamaine. t Govemment does not handie
the situation properiy there, it would worsen.

PROF. RASA SINGH RAWAT: Mr
Speaker , Sir, about 75,000 rural bank em-
ployees are to go on strike on 31st March, it
should be avoided. There is great discon-
tentment among over 75000 bank employ-
eesworking in about 14,500 branches of 196
rural banks of India in tar fiung areas of
different states of the country because of
short sighted policies of Government The
regional rural bank empioyees of ditferent
states have been staging relay dharana in
frontofthe banking Division, New Delhisince
3.3.1992 The notice of strike by ali the rural
banks in the country has already been given
to the Government two months ago The
time limvt will be over on 31 stMarach Nation
wide strike would be calied on that day The
bank employees have also been boycotting
Govemment programmes since 17.9.91 The
discontentment among the employees should
be removed by accepting their following
demands without any delay :

(1) To set up Indian Rural Bank

{2) Anomalies inimplementingthe NT!
Award should be removed

(3) Outstanding arrear should be paid.
(4) The Government should consider
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and implement the suggestions
made by the Organisation inregard
to profitabiiity.

SHRIBHOGENDRA JHA :Mr. Speaker,
Sir, I have also given a notice regarding rural
banks.

MR. SPEAKER : | give you maximum
time. | have computed the time given to you.
You should allow other persons to speak.

SHRI BHOGENDRA JHA : No, Sir,
please listen to me. The position will worsen
as the rural bank employees are aiready on
strike.

MR. SPEAKER : | am not giving you
time.

SHRI BHOGENDRA JHA : it will be
against that statement. (Mterruptions)

[English]

SHRIMAT! GEETA MUKHERJEE
(Panskura): Sir, today the empioyees of all
the Nationalised Banks all over india are on
strike for registering their strong protest
against the recommendations of Narasimha
Commiittee’s Report. The National
Conferderation of Bank Employees and the
National Organisation of Bank Workers have
called for the strike. | urge upon the Govemn-
ment through you, Sir, to note this wide-
spread resentment of the bank employees
against the recommendations of the
Narasimha Committee and to refrain from
putting those into effect.

Today 70, 000 employees of Rural Re-
gional Banks are also on strike. Their de-
mand is the implementation of National In-
dustrial Tribunal Award appointed as perthe

Court recommendation. Accord-
ingtothis Award, these employees are to get
payscales, allowances and other benefits
now given to the employees of the sponsor-
ng banks with effect from 1.9. 1987. The
government has given these to them only
from 1.1.1991. So, | urge upon the Govern-
ment, through you, Sir, to give them the
arrears which are outstanding.
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[ Transiation}

SHRI GUMAN MAL LODHA: Mr.
Speakaer, Sir, there is a threat to the fives of
about 50, 000 indians, residing at Putalibari
zrea in west Bengal due to the
transferof Tin Bigha area in June, 1992. R wiil
isolate the Putalibari area. The fate of these
50,000 Indians will be the same as has been
of those living In Kashmir. Owing to i, a large
number of people have to migrate from
Kashmir as refugees.

MR. SPEAKER: Sir, my submission is if
it isthequestion o giving wayto BanglaDesh,
it can be given by constructing a tly-over. For
the purpose, it is not essential to cut off the
main land. After cutting off the main land it will
create an unpleasant situation which we
don’t want. It is my humble request that it is
avery sensitive issue. As our hon. colleague
Mr. Chatterjee has said that he wouid wel-
come a Parliamentary delegation if it goes to
his State, | would like...

MR. SPEAAKER: Then, would some
hon. Members remain in the Parliament or
not. '

SHRI GUMAN MAL LODHA: | would
like that Mr. Chatterjee should adopt hu-
manitarian approach inthis regard. He should
give his ears to the horrible cries of 50, 000
Indians. He should not support the Govem-
ment of India in doing such abiasedthingjust
tocreate his vote bank of Bangladeshis. The
B.L.P. in West Bengal is opposing it totaly.
An agitation would be launched aganst &.
Mr. speaker, Sir, | myself had visited Tin
Bigha. The concemed M.L.A. of the west
Bengal Forward Block as well as Congress
MLA came to our stage. They had also

supported us.
[English)

SHRI K.P. SINGH DEO (Dhenkanal)
: Mr. Speaker, Sir, | just want to a seek a
clarification on the point Mr. Lokanath
Choudhury has raised. Now we have got
Saturday and Sunday in between.

Sir, the Orissa Assembly was aiso agi-
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tated yestorday onthe veryissue of Paradeep
Phosphate Ltd. There is utler lawlessness
like what is happening in other District head-
quarters,. where an organised dacolty is
going on in the presence of police. in
Bhubaneshwar, 800 cases of atrocities on
ladies are being registered everyday.

Sir, whenthe Onssa Assembly was ailso
agitated you do not want us to raise in this
House about what is happening in Orissa,
even in a Central Govemment undertaking .

inthe nexttwo days, Godknows what is
going to happen  no action is taken. The
Central Government must make a state-
ment on what is happening there, otherwise
it will become a tragedy like Bhopal and we
wiltbe in a very sorry state of affairs. Already
there is poliution because of the Taichar
Fertiliser, Talcharsuper Thermal power plant
and the TTCS where fly ash hazard, as
serious as the Bhopal tragedy is happening
in my own district. Thersfore, we require
your protection, Sir.

SHRI AMAR ROYPRADHAN (Cooch
Behar): Mr. Speakar, Sir, | do not agree with
Shri Lodhya that it is ultimately for the vote
bank purpose. At least he should know that
since 1974 onwards, since the Indira-Mujib
pact, we have beenfighting for this Tin Bigha
because of the fact that TingBiigha is an
integral pant of India and it should not be
separated. We want to have friendly rela-
tions with our neighbour Bangladesh but
certainly not at the cost of our sovereignty. i
you go through yesterday agreement, you
will find that tem No 10 of the agreement

says:

*India and Bangladesh will provide mu-
tual judicial assistance to each other to
the extent necessary, in all matters
relating to prosecution, trials, elc. , con-
ceming incidends constituting offices in
the leased area. *

Sir, you cannot have dual sovereignty.
Sovereignty is not divisible. Sovereignty
cannotbe shared by twocountries, India and
Bangladesh, at the same time So, we
vehemently protest against this agreement



567 Wnitten Answers

because Tin Bighaisan integral part of India
..... (Interruptions).

MR. SPEAKER: We are going 1o dis-
cuss the Demands of the External Affairs
Ministry. You canraise it at thattime and the
Minister can reply to that.

SHRI AMAR ROYPRADHAN: But any-
way, Sir | am raising my protest.

MR. SPEAKER: What is this?

SHRI! P.C. THOMAS (Muvattupuzha):
Sir, the Employees Union of the FCI, which
accounts for about 95 per cent of the total
amployess, numbering about 70,00, has
given a notice for a strike. Infact, they have
mentioned not only their demands which
they want to be fulfilied but they have aiso
menlioned about some of the anomafhias in
managemunt. We are already taking about
the public sector and the loss which is
sustained in the public sector. But here
there 15 a case where they show that be-
cause of the representation of the non-
officials which is provided in the Act, the
mismanagement is continuing and ... {Inter-

ruptions).

MR. SPEAKER. You should know that
we are going to discuss the Food Ministry
also. So, atthat time you can raise it. it is not
a very urgent matter.

SHRI P.C. THOMAS: Sir, the Food
Ministry is going to be discussed after one
week butthey have given the notice of strike.
The agnation is going to start. My only
submission is that they must be called and
some negotiations should ensue beforethat.
Otherwise, Food Corporation is a corpora-
tion Where if the strike continues, the whole
distribution of food is also going to be
affected and that will affect the whole nation
such. So, | request the Govemment to take
this as very serious issue and to bring to the
notice of the Food Minister the fact that
negotiations shouldbe started immediately.

[ Translation)
SHRI YASHPAL (Jalandhar). Mr.

MARCH 27, 1992

Written Answers 568

Speaker, sir, the trains on many branch lines
have been cancelled. Owingtoit, the peopie
are experiencingagreatditficulty. Thetrains
which have been withdrawn on security rea-
sons are philaur-Nakodar, Ludhiana-
Feiozpur section Ludhiana-Dhurt Section,
Ludhiana-Jakhal Section, LudhianaAmbala
Suction, Ludhiana-Khanna Section,
Ludituana-Gauraya Saction, etc. Cancella-
tion of these trains has caused hardships to
about 50,000 passengers. These peopie go
to cities near their villages to eam their
livelihood and return in the night. These
people do reach their place of work in the
morning but could not return in the night due
tocancellation ofthesetrains. Theirlives are
always indanger as situation in Punjab is not
good.

| have come to know that some corre-
spondence has been made between the
Central Government andths Government of
Punjab. It could not be ducided as to who
would provide security there. Whosover may
provide sacurlty, it is imperative that the
transport facility is available 1o the people.
Thetamily lives of these 50 000 people has
been disturbed. They go inthe morning but
could not come back in the night. Theie is
no arrangement of staying there {/nterrup-
tions)

[English}

PROF.. SUSANTA CHAKRABORTY
{Howard) : Sir, this is a very serious matter.
Under the leadership of the All india Shunt-
ing Cabin and Traffic Staff Association, a
good number of shunting cabin and traffic
staft of indian Railways from every corner of
our country have assembled in Deihi. They
are on dhamaand mass hunger strike for 32
hours since yesterday. They have many
demands. The most important are -the
demand for vacation of victimisation, repeal
of black acts fike 149 D.A.R., recognition of
unions by means of secret baliot and sight
hours’ duty . Itis a shame that even after 44
years of independence the traffic staff have
been performing 10 to 18 hours duty regu-
larly. R is also a shame that in spite of
categorical assurance fromthe Government
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to the Railway employees and in spite of
categorical order of the Govermment of india
in this regard -when National Front was in
power-the railwaymen, who were victimised
under Rule 14 (2) have not been reinstated.
They are suffering. They are on hunger
strike. | draw the attention of the Govern-
ment to redress their grievance so that they
need not take recourse to a more strong
agitation.

MR. SPEAKER : This unlisted business
has continued for ane-and-a-half hours. ltis
time to take up other listed item.

13.30 Hours
PAPERS LAID ON THE TABLE

Annual Report and Annual Accounts of
Nehru institute of Mountaineering Uttar
Kashi for 1990-91 etc.

[English]

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND NATU-
RAl GAS AND MINISTER OF STATE IN

- MINISTRY OF DEFENSE (SHRI S.
.~ AN KUMAR) : Sir, on behalf of Shn
arad Pawar, | beg 1o lay on the Table—

(1) (1) A copy of the Annual Report
(Hindi and English versions) of
the Nehru Institute of Mountain-
eering, Uttarkashi, for the year

. 1990-91.

() A copy of the Annual Account
Hindi and English versions) of
the Nehru Institute of Mountain-
eering, Uttarkshi, for the year
1990-91 together with Audit
Report thereon.

(2) Astatement (Hindi and English ver-
slons) showing reasons for delay in
laying the paper mentioned at (1)
above.[Placed in Libray, See No-
LT-1626/92.)
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Annual Report of and Review on the
working of the Indian Statistical insti-
tute Calcutta for 1990-91 ETC.

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION (SHRI
H.R. BHARDWAJ): Sir, | beg to lay on the
Table—

(1) (i) A Copy of the Annual Report
(Hindi and English versions) of
the Indian Statistical Institute,
Calcutta, for the year 1990-91
along with Audited Accounts.

(i) A copy of the Review (Hindi and
English versions) by the Govern-
ment on the working of the In-
dian Statistical Institute, Calcutta,
for the year 1990-91.

(2) A statement (Hindi and English
versions) showing reasons for de-
lay in laying the papers mentioned
at(1)above [PlacedinLibrary, See
No.LT -1627/92)

Annual Report Annual Accounts and
Review on the Working of the Marine
Products Export Development
Authority, Kochl for 1990-91

THE DEPUTY MINISTER IN TriE MIN-
ISTRY OF COMMERCE (SHRI SALMAN
KHURASHEED) : Sir on behalf of Shri P.
Chidambaram, | beg to lay on the Table —

(1) (i) A copy of the Annuai Report
(Hindi and English versions) of
the Marine Products Export De-
velopment Authority, Kochi for
the year 1990-91 under sub-
sexction (3) of section 22 of the
Marine Products Exports Devel-
opment Authority Act, 1972.

(i) A copy of the Annual
Hindi and Engiich versions ) of
the Marine Products Export De-
velopment Authority, Kochi, for
the year 1990-91 together with
Audit Report thereon.
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(i) A copy of the Review (Hindi and 1990-91 along with Audited Ac-
English versions) by the Govem- counts.
ment onthe working of the Marine

Products Export Development
Authority, Kochi, forthe year 1990-
91,

(2) Astatement (HindiandEnglishver-
sions) showing reasons for delay in
laying the papers mentioned at
(1)above. [Placed in Library, See
LT.No 1628/92]

(3) Acopyofthe Detailed Demands for
Grants (Hindiand English versions)
of the Ministry of Commerce forthe
year 1992-93 [Pleced in Library,
Sese LT.No 1629/92]

Annual Report and Review on the Work-

ing

of Export Promotion Council, New
Delhi for 1990-91 etc.

[ Translation}

THE MINISTER OF STATE OF THE

MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): | beg to lay on the table -

(1) (i) A copy of the Annual Report
(Hindi and English versions) of
the Apparel Export Promotion
Council, New Deihl, for the year
1990-91 along with audited Ac-
counts.

(1) A copy of the Review (Hind: and
Englishversions) by the Govern-
ment on the working of the Ap-
parel Export Promotion Council,
New Delhi, forthe year 1990-91

(2) A statement (Hindi and English
versions) showing reasons for de-
lay in laying the papers mentioned
at (1) above. [Placed in Library,
See LT No 1630/92

(3) (1) A copy of the Annual Report
(Hindi and English versions) of
the Handloom Export Promotion
Council, Madras, for the year

(ii) A copy of the Review (Hindi and
English versions ) by the Gov-
emment on the working of the
Handloom Export Promotion
Council, Madras, for the year
1990-91.

(4) Astatement (Hindiand Englishver-
sions) showing reasons for delay in
laying the papers mentioned at (3)
above. [Plaeced in Library SeelLT
No.-1631/92

(5) (i) A copy of the Annual Report
(Hindi and English versions) of
the Central Sikk Board, Banga-
lore, tor the year 1989-90 under
section 12(A),of the Central Sitkk
Board Act, 1948.

() A copy of the annual Accounts
(Hindi and English versions) of
the Central Silk Board, Banga-
lore, for the year 1989-90 to-
gether with Audit Report thereon
under sub-section (4) of sec-
tion12 of the Central Silkk Board
Act, 1948.

(m) A copy of the Review (Hindi and
English versions)by the Govem-
ment on the working of the Cen-
tral Silkk Board, Bangalore, for
the year 1989-90.

(6) Astatement (Hindiand Enghshver-
slons) showing reasons for delay in
laying the papers mentioned at (5)
above.[Placed in Lbrary See LT
1632/92 ]

(7) () A copy of the Annual Report
(Hindi and English versions) of
the Wool Research Association
Thane, forthe year 1990-91 along
with Audited Accounts.

{i) A copy of the (Hindi and English
versions) by the Governmenton °
the working ofthe Wool Research
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Association, Thane, for the year
1990-91.

(8) Astatement (Hindiand Englishver-
sions)showing reasons for delay in
laying the papers mentioned at (7)
above. [Pl in Library See LT No.
1633/92)]

(9) Acopy of each of following papers
(Hindi and English versions) under
sub-section (1) of section 619A
ofthe Companies Act, 1956,-

(i) Review by the Government on
the working of the British India
Corporation Limited, Kanpur, for
the year 1990-91.

(il) AnnuaiReportofthe Britishindia
Corporation Limited, Kanpur, for
the year 1990-91 alonghwith Au-
dited Account and commentsof
the Controller and Auditor Gen-
eral thereon.

(10) Astatement (Hindiand Englhishver-
sions) showing reasons fordelay in
laying the mentioned at (9) above.
[Placed. in Library SeeLT No 1634/
92].

Notification under Major Port Act, 1963
Review on the working of and Annual
Report of Dredging Corporation of
india Limited, Vishkhapatanam for
1990-81

THE MINISTEROF PARLIAMENTARY
AFFAIRS (SHRIGHULAMNABI AZAD):Sr,
on behalf of SHRI JAGDISH TYTLER, 1 beg
to lay on the Table.

(1) Acopy each of the following Noti-
fications (Hindi and English ver-
sions) under sub section 4 of sec-
tion 124 of the Major ports Act,
1963:-

(i) G.S.R.628(E) Published in Ga-
zette of India dated the 14th
October, 1991 approving the
Kandla port. Trust (Recrutment

of heads of Department) Amend-
$nent Regulations, 1991.

(i) G.S.R.665(E) Published in Ga-
Zette of India dated the 6th No-
vember, 1991 approving the
Tuticorin Port Employees (Tem-
porary Service) Third Amend-
ment Regulations, 1991.

(i) G.S.R 695(E) Published in Ga-
zefte of India dated the 18th
November, 1991, approving the
Recruitment Ruies forthe post of
Safety Officer in the New
Mangalore Port Trust.

(iv) G.S.R. 696(E) Published in Ga-
Zette of India dated the 19th
November, 1991 approving the
New Mangalore Port [Trust Em-
ployees (Welfare Fund )(First
Amendment) Regulations, 1991.

(v) G.S.R 738(E) Pubiished in Ga-
zette of India dated the 16th
December, 1991 approving the
New Mangalore port Trust Em-
ployees (Temporary Service)
Regulations, 1991.

(vi) G.S.R. 750(E) published in Ga-
zelte of india dated the 23rd
December, 1991 approving the
Mormugao port Employees
(children’s Education Aliowance)
Second Amendment) Regula-
tions, 1991.

(vii) G.S.R. 629(E) Published in Ga-
zette of India dated the 14th
October, 1991 approving the
Visakhapatnam port Trust Em-
ployees (Family Security)
Amendment Regulations, 1991.
[PL. in Library, see No LT No
1635/02].

(2) Acopy of the Ministery of Surface
Transport (Transport Wing Senior
Analyst (WorkStudy) Recruitmant
Rules, 1991 (Hindi and English
versions) Published in
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NotificationNoG.S.R. 90 (E) inGa-
zette of india dated the 7th Febru-
ary, 1992 issued under article 309
of the Constitution . {Pl. in Library
See No LT. 1636/92

)

Acopyeach of the following papers
(Hindi and English versions) under
sub section | of section 619A of the
Companies Act, 1956:-

(i) Review by the Government on

the working of the Dredging Cor-
poration of india Limited,
Visakhapatnam, for the year
1990-91.

(i) Annual Report of the Dredging

Corporation of india Limited
Visakahapatnam,for the year
1990-91 alon with Audied Ac-
counts and comments of the
Comptroller and Auditor General
thereon.

(4) Astatement (Hindiand Englishver-

sions)showing reasons for delay in
laying the papers mentioned at (3)
above. [Pl. in Library See LT.No
1637/92].

(S) (i) A copy of the Annual Report

(Hindi and English versions) of
the National institute of port Man-
agement, Madras, for the year
1990-91 alon with Audited
Accounts.

(i) A copy ofthe Review (Hindi and

English versions) by the Govemn-
ment on the working of the Na-
tional Institute of Port Managa-
ment, Madras, forthe year 1990-
91.

(6) Astatement(HindiandEnglishver-

sions) showing resons for delay in
laying the papers mentioned at (5)
above. [Pl in Library See LT No
1638/92)]

(7) (i) A copy of the Annual Report

(Hindi and |English versions) of
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the Dethi Transport Corporation,
New Delhi, for the year 1990-91
under sub-section (3) of section
35 of the Road Transport Corpo-
ration, Act 1950.

(ii) A copy of the Review (Hindi and
English versions) by the Govern-
ment on theworking of the Delhi
Transport Corporation New Delhi
for the year 1990-91 .

(8) Astatement(HindiandEnglishver-

sions, showing reasons for delay in
laying the papers mentioned at
(7) above.[Plin Library See LT No
1639/92.

(9) (i) A copy ot the Annual Account

(10)

(1)

(Hindi and English versions) of
Delhi Trasnport Corporation,
New Delhi, for the year 1990-91
together with Audit Report
thereon under sub-section (4) of
section 33 of the Road Transport
Cooperation Act, 1950.

(i) A copy of the Review (Hindi and
English versions ) by the Gov-
emmentonthe Audited Accounts
of the Delhi Transport Corpora-
tion, New Delhi, forthe year 1990-
91.

A statement ( Hindi and English
versions )showing reasons fordelay
in laying the papers mentioned at
(9) above. [Placed in Library See
LTNo 1640/92].

A copy of the Annual Report (Hindi
and English versions) of the
Bombay Dock Labour Board for
the year 1990-91 along with Au-
dited Accounts under section SE

ofthe Dock Workers (Regulation of

Employment) Act, 1948.

(li) A copy of the Review (Hindi and
English versions) by the Govem-
ment on the working of the
Bombay Dock Labour Board for
the year 1990-91.

‘
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(12)

A Statement (Hindi and English
versions) showing reasons for de-
lay in laying the papers mentioned
at (11) above.{Pleaced to Library
See LT No.1641/92.

{13)(i) A copy of the Annual account

(14)

(Hindi and English versions) of
the Mormugao post truts for the
year 1990-91 together with Audit
Report thereon lunder subsec-
tion (2) of section 103 of the
Major Port Trusts Act, 1963.

(i) A copy of the review (Hindi and
English versions) by the Gov-
emmentonthe Audited Accounts
of the Mormugao Port Trust for
the year 1990-91.

Astatement (Hindi and Englishver-
sions) showing reasons for delay in
laying the papers mentionedat (13)
above. [Pl in Library See No, LT
1642/92].

Notification under sait Act, 1944, and

Income Tax Act, 1961.

THE MINISTER OF STATE IN THE

MINISTER OF FINANCE

{SHRI

SHANTARAM POTDUKHE): Sir, on Behatt
of Shri Rameshwar Thakur, | beg to lay on
the Table.

)

@

Acopy of the NotificationNo. G.S.R.
308 (E) published in Gazette of
India dated the Sth March, 1992
togetherwith an explanatory memo-
randumseeking to waive the differ-
ential dutigs of excise payable in
respect of polyester tops and tows
during the period commencing for
the IstMarch, 1988 endingthe 17th
April, 1988 under sub-saection (2) of
section 38 of the Central Excises
and Salt Act, 1944. [Placed in Li-
brary see No, LT 1643/92.

A copy each of the following Noti-
fications (Hindi and English ver-
sions) under section 296 of the
Income -Tax Act, 1961;-
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() The Income-Tax(First Amend-
ment) Rules, 1992 published in
Notification No S.0.4 (E) in Ga-
zette of India dated the 2nd
January, 1992,

. (i) The Income-Tax (Second

Amendment) Rules, Published
in Notification No S.O. 33 (E) in
Gazette of India dated the 14th
January, 1992,

(i) The Income -Tax (Third Amend-
ment) Rules, 1992 Published in
Notification No S.0.80 (E) in
Gazette of India dated the 27th
January 1992.

(iv) Theincome-Tax (Fourth Amend-
ment ) Rules, 1992 published in
Notifyication No . S. O.135(E) in
Gazette of India dated the 13th
February, 1992.[Placedin Lbrary
See No, LT 1644/92.

Notification under insurance Corpora-
tion Act, 1856, and General insurance
Busines (Natlonaiization Act, 1972.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): Sir, | beg to lay on the Table:

(1) Acopyeach of the following Notiti-

cations (Hindiand Englishversions)
under subsection (3) of sectien 48
of the Lite Insurance Corporation
Act, 1956:-

(i) The Life Insurance Corporation
of india Class ill and Class IV
Employees (Revision of Terms
and Conditions of Service) Sec-
ond Amendment Rules, 1991
publishedin NotificationNo.G.S.
R. 697 (E) in Gazette of India
dated the 25th November, 1991.

(i) The Life Insurance Corporation
of India Development Officers
(Revision of Terms and Condi-
tions of Service ) (Amendment)
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2

3

4)

Rules, 1992 published in Notifi-
cation No G.S.R. (E) in Gazette
of India dated the 21st January,
1992.

A copy each of the following Noti-
fications (Hindi and English ver-
sions ) under sub- section (5) sec-
tion 17A of the General Insurance
Business (Nationalisation) Act,
1972:-

() The General Insurance
(Rationalisation and Revision of
Pay Scales and Other Condi-
tions of Service of Supervisory,
Clerical and Subordinate Staff)
Amendment Scheme, 1991 pub-
lished in Notification No.
$.0.797(E) in Gazetle of India
dated the 25 November, 1991.

(i) The General Insurance (Termi-
nation, Superannuation and
Retirmement) Scheme, 1991
published in Notification
No,S.0.908(E) Gazette of india
dated the 23rd December,
1991.[Placed in Library See
No.LT 1646/92).

A copy of the Securities and Ex-
change Board of india (Terms and
Conditions of Service of Chairman
and Members) Rules, 1992 (Hindi
and English versions)published in
Notification No, S.O> 146 (E) in
Gazette of India dated the 21st
February, 1992 under section 31 of
the Sacurities and Exchange Board
of India ordinance 1992.

A Copy of the Notification No, S.0.
147 (E) (Hindi and English ver-
sions)published in Gazette of india
dated in 21st February, 1992 es-
tablishing with immediate effect,
the Securities and Exchange Board
of india and appointing Chairman
and Members of the said Board
issuedunder section 4 ofthe Secu-
rities and Exchange Board of india
Ordinance, 1992. [PlacedinLibrary
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SeeNo. LT. 1647/92)

A copy of the Dena Bank Officer
Employees{Conduct Rehgulations,
1976 (Hindi and English versiuons)
publushedinGazette of Indiadated
the 25th March, 1989 under sub-
section (4) of section 19 of the
banking Companies (acquisition
and Transfer of Undertakings) Act,
1970, together with a corrigendum
publihsed in Nofification No. | R
4615 in Gazette of india dated the
20th October, 1990.

Astatement (Hindi and English ver-
sions) showing reasons fordelay in
laying the papers mentioned at (5)
above. [Placed in Library. See No.
LT. 1648/92]

(7) (i) Acopy of the Twenty-First Valu-

®

(9)

ation Report {Hindi and English
versions) of the Life insurance
Corporation of India for the year
1990-91 under section 29 of the
Life Insurance Corporation Act,
1956.[Pl. in Library See No LT
1649/92].

Acopy of the Annual, Report (Hindi
and English versions) of The Na-
tional Housing bank for the period
from the Ist July, 1990 to the 30
June, 1991 along with Audited Ac-
counts under sub-section (5) of
section 40 of the National Housing
Bank Act, 1987. [Pl. in Library, see
No. LT 1650/92].

A copy each of the following Noti-

ficagions (Hindi and English ver-

sions) under sub-section (4) of sec-
tion 37 of the Industrial Develop-

ment Bank of India Act, 1964:-

() Thelndustnal Development Bank
of India Generl Regula-
tions,(Amendment) Regulations,
1987 published in Notification
No.2590/Accts/86 in Gazette of
India dated the 27th June, 1988.

(i) Theindustrial Development Bank
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of India (Employees' Provident
Fund) (Second Amendment)
Regulations, 1986 published in
NotiticationNo.N.R.O.1091/RPD
in Gazette Of India dated the
27th October , 1989.

(i) The Industrial Development Bank
of india (Employment’ Provident
Fund) (Amendment Regulations,
1988 published in Notification No.
N.R.0.1092 RPD in Gazette of
India dated the 27th October,
1989.

(iv) Theindustrial Development Bank
of India (Employees' Provident
Fund ) (Amendment) Regula-
tions, 1986, published in notifica-
tion No N.R.O. 1093 /RPD n
Gazette of India dated the 27th
October, 1989.

{v) Thelndustrial Development Bank
of India General Regulation
(Amendment) Regulations 1989
Published in NotificationNo CAD/
3642in Gazette of India the 20th
March, 1989.[ PL. in Library See
No,LT 1651/92].

A copy of the Notification No.
G.S.R. 45 (E) (Hindi and English
versions ) published in Gazette of
india dated the 16 January. 1992
providing permission to let out resi-
dentialproperty by an Indian cttizen
resident outside India or foreign
citizen of India origin issued under
sub-section (1) of section 29 of the
Foreign Exchange Regulation Act,
1973.

Acopy ofthe Notification No, G.S.R
46 (E) (Hindi and English versions)
published in Gazette of India dated
the 16th January, 1992 permitting
a foreign citizen of Indian origin to
acquire or hold or transfer or dis-
pose off immovable property situ-
ated in India issued under sub-
section (3) of saction 31 of the
Foreign Exchange Regulation Act,
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1973.[Placed in Library see
No .. T1652/92].

Nolification Under import and export

(Control) Act 1947 etc.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): Sir, ibegtolay on
the Table

(1) Acopy each of the following Notifi-

cations (Hindi and English) ver-
sions) issued undersection 3 of the
Imports and Exports Control) Act,
1947:-

(i) (S.0). 837 (E) published in Ga-
Zette of India dated the 6th De-
cember 1991 making certain
amendments inthe impornts Con-
trol Order No. 10/90-93 dated
the 30th March, 1990.

(i) (S.0) @1 (E) published in Ga-
zette of India dated the 8th Janu-
ary, 1992 making certain amend-
ments in the imports (Control)
Order No.2/90-93 datedttre 30th
March, 1990.

(i) The Imports (Control) first
Amendment) Order, 1992 pub-
lished in Notification No. S.O.
169 (E) in Gazette of India dated
the 29th February, 1992.

(iv) (S.0.) 136 (E) published in Ga-
zette of India datedthe 13th Feb-
ruary, 1992 making certain
amendments inthe import Trade
Control Order No. 1/90-93 dated
the 30th March, 1990.

(v) (S.0.) 170 (E) published In Ga-
Zette of india datedthe 29th Feb-
ruary, 1992 rescinding certain
notifications dated the 30th
March, 1990 mentioned in the
Table annexed with the Notifica-
tion regarding import trade Con-
trol Orders. [Placed in library
See No.LT 1653/92).
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(2) A copy of the Export of Pesticides 1.
and their formuiations (inspection)
amendment)'Rules, 1991 (Hindi
and English versions) published in
Notification No. S.0 ). 88ingazette 2.
of India dated the 11th January,
1992 under sub-section (3) of sec-
tion 17 of the Export Quality
Control and Inspection) Act, 1963.
[Placedin Library SeeNo.LT 1654/
92].

M

i)
(3) (i) A copy of the Annual report
(Hindi and English versions) of

the Tobacco Board,Gauntur,

(i) Food
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Consideration of any item of Gov-
emment Business camied overfrom
today’s Order Paper.

Discussion and Voting on the De-
mands for Grants under the control
of the Ministries of:

Human Resource
Development

Rural Development
To be dis-
I cussedto-
gether

forthe year 1990-91 along with (iv) Agriculture
audited Accounts.
{v) Commerce
() A copy of the Review (Hindi -
and English versions) by the [ Translation)

Govemment on the woprking
ofthe Tobacco Board, Guntur,
for the year 1990-91. [Placed
In Libarary See No.IT-1655/

92].
13.38 hrs. (1
COMMITTEE ON PETITIONS
First Report
{English] 2

SHRI P.G. NARAYANAN (Gobichetti-
palayam):l beg to present the First Report
(Hindi and English versions) of the Commtt-
tee on Petitions.

SHRI GIRDHARI LAL BHARGAVA
(Jaipur); Mr. Speaker, Sir, | request that the
following items may be included in the next
week's agenda.-

Providing more Central assistance
for the expansion of education es-
pecially among women in
Rajasthan.

Giving clearance to Rs. 416 crore
sewerage scheme of five cities of
Rajasthan -viz. Jaipur, Ajmer, Jodh-
pur, Udaipur and Bikaner, which is
laying pending with the Ministry of
Urban Development.

SHRI SANTOSH KUMAR GANGWAR
(Barsily): 1 request that the following impor-
tantitems may be included inthe next week's

BUSINESS OF THE HOUSE
13.381/2 hrs. agenda:-
1
[English) 8]

THE MINISTEROF THE PARLIAMEN-
TARY AFFAIRS (SHRIGULAMNABIAZAD):
With your permission, Sir, | rise to announce
that Government Business during the week
commencing 30th March, 1992 will consist
of;

(2

Provision of required funds n the
nextfive year plan for properdevel-
opment of Bareily (Uttar Pradesh)
which has been selected as a
counter-magnet city.

Making necessary announcement
to connect Bareily with Vayudoot
service. .



Sud .
[English]

SHRI SOBHAND REESWARA RAO
VADDE (Vijayawada). | raquest that the
following item, may be included in the next
week's agenda:-

V.F.C tobacco growers in Andhra
Pradesh are not getting reasonable prices
as compared to last year. The Tobacco
Board has encouraged the fanmers to take
up Tobacco cultivation in abig way. Now the
farmers are very much agitated over the low
prices being offered bytraders. | request this
issue of tobacco prices may be included in
next week’s business

SHRI SRIBALLAV PANIGRAHI
(DEOGARH): | request that following items
may be included in the nextweek’s agenda--

1. Growingregionalimbalances caus-

ing discontentment smong the
people in various backward areas
particularly westem region of Orissa
and formation of autonomous Re-
gional Development Board to en-
sure balanced development

2. The World Cup and the perfor-
mance of indian Team.

[ Translation)

SHRI SATYANARAYAN JATIVA
(Ujjain): Irequest that the following two tems
may be included in the next week’s agenda:

(1) Supplying of additionalfoodgrains,

sugar, L..P.G., pertrolum and pro-
viding of adequate railway facilties
by introdducting long distance trains
by the Central Government tor the
convenience of more than one crore
people who are likely to come from
different parts of the country and
abroad at the Sinhastha Kumbha
Mela to be held from 17 Aprilto 16
May this year in Ujjain and releas-
ing of a commemorative postal
stamp on this occasion,

{2) Poviding adequate funds by the
Central Government to States for
providing clean drinking water and
ramoving water crisis in rural ar-
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6as.
[English]

SHRI GUMAN MAL LODHA (Pali): The
following items may please be included inthe
next week's agenda:-

1. Regarding ‘Tin Bigha’ issue which
requires reconsideration by the
Government.

2. The question to centrally adminis-
ter different rural banks under Al
India Rural bank and implementa-
tion of the Gupta Committee report
removing delay of Reddy Award.

SHR!I BRAJA KISHORE TRIPATHY
({Puri): | request that the following items may
be included in the next week’s business;-

1. To discuss the necessity of con-

struction of new railway lines in

Orissa and setting up of a new

Zone for the State with creation of
' a Division at Rourkeia.

2. Todiscussthe needs forexpansion
of Bhubaneswar Airport andimme-
diate restoration of Vayudoot ser-
vices in Bhubaneswar-Jayapore-
Vizag and Bhubaneswar-Rourkela-
Calcutta sactors with reintroduction
of Dethi- Bhubaneswar-Port Blare

service plane.
[ Translation)

PROF. RASA SINGH RAWAT (Ajmer);
| request that the following items may be
included in the next week's agenda:-

(1) Connecting Ajmer whichis a city of
international i rtanca, a centre
of tourist attraction and a historical
city, with air-service immediately
and construction of an arrodrome
there.

(2) Needtosetup aheavyindustrylike
thatoftheH.M.T.in Ajmercnys:g
to remove une ment u

the new industrimpgricy.

[English}
MR. SPEAKER: The House stands ad-
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Discussion; Demands for grants on
Account (J&K), 1992-83;
journed to meet again at 2.45 p.m.

13.44 hrs.

The Lok Sabha then adjourned for Lunch
till Forty-five minutes past Fourteen of the
Clock.

The Lok Sabha re-assembled after Lunch
at Fifty minutes past Fourteen of the
Clock.

[RAO RAM SINGH in the Char
[English]

SHRI YAIMA SINGH YAMNAM (inner
Manipur): Sir, lam going now for court arrest
demanding for inclusion of Manipun fan-
guage in the Eighth Schedule of the Consti-
tution Hundreds of students residing in Delhi
are a dharnajust now near the Boat Club. |
amnow going for court arrest demanding for
inclusion of Manipuri language in the Eighth
Schedule |am now leaving. (Interruptions.)

SHRI YAIMA SINGH YUMNAM then
lefl the House.

14.511/2 hrs.

JUMMU AND KASHMIR BUDGET 1992-93
GENERAL DISCUSSION
*‘DEMANDS FORGRANTSONACCOUNTS
(JAMMU AND KASHMIR), 1992-93
AND
SUPPLEMENTARY DEMANDS FOR
GRANTS (JAMMU AND KASHMIR),
1991-92

[English)
MR. CHAIRMAN: The House wilinow

take up combined discussion on (i) General
discussion, (i) Demands for Grants on Ac-

Demands for 588
g (V&K), 1991-92

counts (Jammu and Kashmir) for 1992-83
and supplementary Demands for Grants
Jammu and Kashmir) for 1991-92 for which
two hours have been allotted.

Hon. Members present in the House
whose cut motions to the Demands for
Grants on Account have been circulated
may, if they desire to move their cut motions,
send slips at the Table within 15 minutes
indicating the serial numbers of their cut
motions they would like to move. Those cut
motions only will be treated as moved.

Motions moved:

* That the respective sums not exceed-
ing the amounts on Revenue Account
and Capital Account shown in the third
column of the order paper, be grantedto
the president, out of the Consolidated
Fund of the state of Jammu and Kash-
mir, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of march, 1993 in
respect of the heads of demands en-
tered in the second column thereof
against Demands 1 to 27. “

“ that the supplementary sums not ex-
ceeding the amounts on Revenue Ac-
count and Capital Account shown in the
third column of the Order Paper be
granted to the President out of the
Consolidated Fund of the state of Jammu
and kashmir to defray the charges that
will come in course of payment durning
thefinancial year ending the 31st day of
March, 1992 in respect of heads of
demands entered in the second column
thereof against:-

Demand Nos. 1106, 10to 13, 16 to 20,
22,23 and 25to0 27

*Moved with the recommendation of the President.
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Account (JEK), 1992-93;
[ Translation)

SHRI MADAN LAL KHURANA (South
Delhi): Mr. Chairman, Sir, | am thankful to
your for giving me an opportunity to partici-
pate in the discussion on the Budget of
Jammu and Kashmir for 1992-93.

Mr. Chairman, sir, discussion on the
Budget is just a formelity. | would like to
repeat the points | had made last year. Five
pamphiets in connection with the Budget
have been ssued and it seems that this
Budget has been prepared with a hait heart.
The Government had to complete the for-
mality only. For exampia, | had asked forthe
performance report last year also, but there
is no performance report this year too. The
performance report of a Budget gives the
details ot expenditure made on various items
out of the funds allocated last year This
debate wouid have been aflocated last year.
This debate would have been fruitful only
when we had the performance report. It
seems that the truth is something else. We
want to know as to the heads on which that
amountwas spent. | would like tocite youtwo
orthree examples. The hon. Minister should
reply to all these points when he speaks.
Why 140 bridge which were either blown off
orset ablaze by the militants during last three
years have not been reconstructed. Our
armmed forces are finding it difficult to reach
the areas in absence of these bridges |want
to know also why those 250 school buildings
which were either set on fire or blown off by
.militants have not yet been constructed.
According to my information engineers give
bogue bills and the amount of those bills
goeas in the hands of terrorists. | want to
charge that amount is being utilised by ter-
rorists againstthe country. lamnottalking of
jammu or Ladakh regions. | want to know
from the Government as to why the tax
recovery has been withheld. It shoukitelithe
income received fromincome tax, sales tax,
excise, water and electricity charges during
last two years and the income received
during earlier periods. i the Government
gives this information, the recovery position
of taxes in the valley could be assessed.

Sir, as Ihavetoldyou earliertoo, thatthe

Demands for
gmnﬁlak). 1991-92

Govemment money is being utllls‘d there
forthe spread and propagation of terrorism.
| woulid like to cite you an example. A few
days ago, it appearedin the Hindustan Times
and on several other newspapers that there
is a Khidmat Press which was paid a sum of
Rs. 1.25 croes bythe Finance Corporation of
the Government. The P.l. B. and the |.B.
have also given such a report and the
newspaers too have reported that anti-na-
tional literature is publishhed in it and not a
single paisa of the loan has been refunded by
that press. The Governemnt of india pro-
vided funds there but it could not established
its authority. The writ of the onlyterronsts s
there. Of iate lakhs of our bretheren fromthe
valley have come to Delhi leaving thelr ho
uses and property there., The government
has made adhoc appoints in their place
without hoiding any interview So far as |
know, the people who are given chits from
terronts, get appointment there, | cannot
undertstand why adhoc appointments were
made there when these people came over
here.

Iwouid liketo give you anotherexample
tha* the writ of the Government of India is not
effective there. On October 2, 1988 it wgs
decided to instal Mahatama Gandhi's statue
there. The then Cheif Justice, Shri Pathak
went there and returned before hand Cards
had also been printed. Everything was
redady, but till date the statue could not be
installed.

You have failed to install the statue of
Mahatma Gandhi in the country even afte.:
issuing invitation cards in this tegard. lwoul !
like to clarify your position as how for you
writ tuns in the country and how much
authority you have..

Sir, it is being said here that when Dr.
Joshi held ‘Ekta Yatra’, nobody attended it.
1 would like to know as to how many people
went there whensome M.Ps., the then Deputy
Prime Minister and fomer Prime Minister
Shri RajivGandhi visited that place and what
sort of treatment was meted ounomom
the hotel staff there. | am clting this exal
because your authority does not existthere.
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; 1 would fke 1o tell in brief what this
. budgaetis. There are some tems forwhichno
provisions have been made. Last year Rs.
4.60 crore was allotted under the revenue
account for tamily weltare which Is nil this
year. § would like to know that whethor there
is nofamily weifare schema there or. whether
alf the targets in respact of family welfare
schemes have been fulfilied there and now
there is no need of spending more money on
. Last year Rs 1.85 crores were allotted (o
rural employment undet the Revenne ac-
count, which Is nll this year. Hence all the

.argete for ruralemployment been achieved ?

| wouid like to tell about roads and
bridges. Last year it was Rs 33 03 crore on
these ems txst in the revised budget it was
not allotied and this ysar again ne amaunt
has becn alotted Last year Rs 74.61 lakh
had been aliotted for acology and environ-
ment, which is nil for the current year Have
all the schemes been completed thure, ?
Lastyua’ Rs. 7. 61 crore had baen allotted
for tourism_ which 1 reduced to Hs 1. 60
crore tfor the: currant year. Fs 33.3¢ had
been afiotied for aducation and sports, which
ts recucad to 23.20 crore The amount for
housing has beun reducec trom Rs 13.95
croreto Rs.& 83crore. The amounttor urban
aevelopmem has been reduced trom 71.03
crore to Rs. 54 78 crome. The allocation of
amounts for Social Security and welfare has
been reducedfrom Rs. 84.35crare 10 Rs. 66.
29 crore and for rural development Rs 2.43
crore to Ais. 1.54 crore and Rs. 2.43 crore to
Rs. 1.54 crore for rural development special
employment. Rs. 20.71 crore 1o Rs. 18.37
crore In industries and minerals. Rs.6.94
crore 1o Rs. 5.80 crore tor special industry.
Re.85.93 crore to 47.66 crore for science
and technology These data show that the
Govemnment merely wants to cbserve for-
mallly. The government has reduced the
amount for industry and for every item and
there is no mention about It in this budget.
Thers is no mention about 1 in this budget.
There is no use of this debate as no progress
reports sbout various development works
am coming from there. Last week the hon.
Minister of Homb affairs sald that elections

for grants

will be held in Jammu-Kashmir, but how and
when these elections would take place.

(Interruptions)

Do you know that the previous state
Government of Jammu and Kashmir in-
craasedthe assembly seats from76to 87 by
an amendment. When the delimitation work
is not done there, how the elections can be

held (interruptions)

Mr. Chairman, Sir, As | had stated ear-
lier aiso as to how election will take place in
Jammu and Kashmirwithout conducting 1991
census and delimitation work for the con-
stituencies as they have increasec* the num-
ber of seats in the Assembly. What does the
Government think about k ? Will the elaction
take place without conducting census and
dehmitation work tor the constituencies ? |1
so, what wili be the basis of those alactions!

Mr. Chairman, Sir, | would like to state
clearly that Pakistan is succeeding in its
objectives in regard to Jammu-Kashmwr is-
sue. Pakistan has two objectives The tirst
aim of Pakistan about Kashmir issue is to
provide aid to terrorists and to create insta-
bility in india and the secondis to internation-
alist the Kashmir issue. The propaganda of
Pakistan is in full swing. Today Pakistan is
getting sucoess in iis designs. | would like to
say that Pakistan s utilizing the so-called
human rightisis of this country for ensuring
success of the its designs These so-called
human rightisis make statements in the
newspapers and camy on propaganda on
Kashmir issue. Pakistan is using their
staments at the intemational form. The
Govermnent should remain alert about this

and shouid intensity its propaganda.

Mr. Chairman, Sir, there are two main
expacts of Kashmirissue. i we pay altention
of aspects it will help in improving the situa-
tion. The two factors are Islamic fundamen-
tafism and terrorism. if we keeps
them in mind it will help us in comprehending
the Kashmir issue.

Mr. Chaiman, Sir, | would like to clarify
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that when we talk of Kashmir issue people
say that & is the problem of whole Jammu-
Kashmir. But | would like to teli that there are
six districts in Jammu region, two districts in
Laddakh region and six district is Kashmir
Valley. But the problem is of only six districts
out of fourteen districts. There is noproblem
isJammu and Laddakh. Therefore, this prob-
lem will havb to be localised and will have to
be deak with keeping in view the regional
imbalance. This probiem is being aggra-
vated in the Valley as result of our attitude of
neglect towards Jammu and Laddkh. There
is resentment in the minde of the people of
Jammu and Laddakh that they have been
neglected.

Mr. Chairman, Sir, | would like to raise
very serious issues. As | have said in the
beginning, the Govemment of india is not
paying attention to the problem of Kashmir.
| would like to know why the Police Head-
quarters has been shifted to the house of a
persons afteran attack on iton 24thJanuary,
inwhich 4-5 high police officials wers injured.

Mr. Chairman, Sir, will we leave a build-
ing of the Govemment of Indla, If terrorists
attack it? Will we leave that office and stop
working there ? It is fike giving signals thata
single explosion of bomb has created fear
among us and we shifted the Police Head-
quarters. | would like to ask how many cases
have been registered againstterrorists inthe
last two years and how many charge streets
have been filed? As per my information 300
cases have been registered and only 10
cases are transferred to C.B.l. Out of these
ten cases C.B.l has presented the
chargesheets of only four cases Rubiya,
Kuala, Director of T.V. , Inspector ishwar
Singh and V.C. of J and K University. Last
time the Govemment had promised that a
special cell of CBI would be established
there in Kashmir. What happened to that ?
The Government has appointed 2-3 officers
there but they remain in Delhi and visit
Kashmir foronly 1 or 2days. The office of the
C.B.Icell shoukdbe in Kashmir if the Govemn-
ment wants to establish it. You have not
fulfilled the promises even after two years. |
wouid like to know now many police men
have been dismissed and arrested and how

suppl. Demands for 804
grants (J&K), 1991-92
many are still in jall . How many Pak tained
people, possessing lllegal arms and how
many peopie who give shelter to the terror-
Ists are arrested ? Piease inform the House
how many persons who have been arrested

are being prosecuted. The performance of
the Government is very poor.

twould like to say about kidnapping that
K is a very serious issue. It is true that the
terrisis have regarded kidnapping as an
industry after kidnapping of Rubiya. But
sometimes It appears from the kidnapping
andthe way in which Govemment return the
terrorists in the exchange that it Is friendly
and pre-planned. | would like to cite an
example that the Govemment released five
terrorists in exchange ot Rubilya and
Duriswami each but said that it has released
two terrorists. When brother-in-law of our
hon. Minister was kidnapped eight terrorists
were released in exchange but official fig-
ures were only two

[English)

THE MINISTEROF PARLIAMENTARY
AFFAIRS (SHRIGHULAMNABIAZAD); itis
totaly wrong. | am on record. | said not even
one was released.

[ Translation)

SHRI MADAN LAL KHURANA: While
officialy it was stated that two terrorists were
released.

[English}

SHRIE. AHAMED ( Manjri): When didit *
start 7 | hope k started when the Janta Dal
Govemment was in power. Exchange Is not
a new phenomenon. it was there aiready.

{ Transtation)

SHRI MADAN LAL KHURANA: Please
listen to me. At time also we opposed i
Advaniji said that had | been the Home
Minister and my daughter had been kid-
napped, the terrorists would not have been
released in her exchange. We had opposed
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It ... (Interruptions) Three terrorists were
releasedin exchange of Shri Saifudden Sof's
daughter. When CBI peopie goes to investi-
gate any such case, the peopie then deny to
identify the terrorists and C. B. | people have
to stopthe investigationbecause no onewas
arlling to cooperate with them IS 1s an
intelligence ageincy of Pakistan. Personnel's
of Pakistani army, airforce and nevy are
Included in &t. it is involved in espionage and
spying in india. some Pakistani peopie have
been arrested in Kashmir. They accepted
that 14 people were ammested last month. Out
of which six people are absconding. One of
them is a regular personnel of ISI, who was
posted at Srinagar airport. They have given
the information that how regular personnel of
ISI are working with the groups of terrorists.
When our aeroplane was retuming from
there the terrorise fired at it. They have
sophisticated weapons. The seriousness of
this issue should be realised. | would like to
give some suggestions. Now thisgovernemnt
should stop talking about Shimla Pact. it
should not be one sided traftic that you tak
of peace and Pakistan create a situation of
terrorism in our country. | would like to say
that Pakistan should be declared a terrorist
country and should be treated accordingly.
The second thing is that the people in collu-
ston with terrorists give wrong signais to the
people of India which demoralised our arm-
forces and para-Military forces. The Govemn-
ment should adopt a clear policyto isilate the
terrorists and deal with them stemly. Kash-
mir goes on increasing the number of its
assembly seats. Therefore, assembly elec-
tion cannot be held. It appears that you will
hold the elections for the local bodies like
Corporation, District Board etc. there... (in-
terruptions).. so that democratic process
can be started there. The tourth point s that
the migrants should be rehabiiitated
permanentily and a cell should be consti-
luted to hez" their grievances. Unless nor-
malev g re storec! there, there should not be
ar  .¢ J sending them back to endanger
their lives

the problemof terrorismis not confined
te <ashrnir and Punjab only. i exists in some

for grants (J&K), 1991-92

parts of Uttar Pradesh and other parts of the
country aiso. Hon. Prime Minister, Sir, there-
fore, | suggest that meeting of the Chief
Ministers of terrorist affected states shouid
be convened and make an integrated policy,
which must be followed. Since, the problem
of terrorists is not the problem of States, it is
rather a national problem, so it should be
solved on national level. The Hon. Prime
Minister andthe Minister of Home Affairs talk
of visiting Ayodhya, but #t is unfortunate that
none if the three Prime Ministers hasgone to
see the migrants. Therefore, | request that
the Hon. Prime Minister and the Minister of
Home Affairs should go to their camps and
see their conditions.

With these words, | conclude my speach.
{English)

SHRI SYED SHAHABUDDIN
(Kishanganji): Mr. Chairman, Sir, the Budget
as it has been presented, looks like a mind-
less exercise, amere repetition, more or less
ofthefigures of the lastyear. There is no sign
ofimagination; there is no application of mind
and as our hon colleague Shn Khurana
pointed out, various essential services have
recaived a lower allocation.

1 would like to point out very briefly that
out of 1688 crore, servicing of debits is going
to consume Rs. 398 crores Now | do not
know exactly when, but | believe a couple of
years ago, the Govemment of india decided
to change the funding pattern for Kashmir,
as far as Central allocations are concemed.
1t was charged from 30;70 to 90.10 as grant
and loan. This was indeed a weicome step.
| would like the Government to consider
applying this new formula 90 grantto 10 loan
to alithe exciting loans and thus bring down
theburden, the unbearable burden of roughly
25 per cent of the Budget, on the peopie of
the State.

Sir, | also find that between the police
and district administration, the Budget con-
sumes roughly 20 per cent of the total allo-
cation. Frankly, | do notknow, whether there
Is an civil administration in the State. The
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admmtrationlshammmalparalysh
paralysed by strikes, paralysed by bunds,.
paralysed by curfew, paralysed by the over-
. all supremacy of the Armed Forces and the
Para-Military Forces over the normal civil
administration. Paralysed because there is
no machinery today in Kashmir for the
redressal of people’s grievances or consid-
eration of any complaint or any demand that
may be made.

The judicial administration virtually does
not exist. in aconversation with me the Chief
Secretary himself said that the Magistrates
are terrified; the Judges are ternified; the
Witnesses are tenrified, and the Courts do
not function. Then why do we have an allo-
cation for judicial administration? Several
SPs/District magistrates have told me that
they do not even know when the crack down
takes place, where the crack downs take
place, why they takes place and how many
takes place an a given day. They come to
know about they only after everything has
happened. Then, why does the distnct ad-
ministration exist? And why should we allo-
cate 20 per cent of the total Budget on police
and administrative officers?

Sir, this brings me to another point. lam
not very sure and | would like the hon.
Minister to clarify this point. | would fike to
know whether the cost of the security opera-
tions in the State of Jammu and kashmir is
bome by the Central Government or is it
fevied on the State Govemment or even
shared between the State Govemment and
the Central Government? And if so, in what
proportion? | have no idea about it whatso-
ever. | am not questioning its need. | am not
questioning its essentiallity; | am looking at k
only tfromthe budgetary point of view. should
itfall on the peopie of Kashmir or should it be
taken over by the entire country in order to
save Kashmir for the country?

Another point Iwouid ike to maka is that
the administration in the valley is also

as the public sactor undertakings. 1t is too
Iate in the ddy to go into the questions and

Demands for 608
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cucumstances as to what led to this migra-
tion. The fact is that they are not there. They
are for the most part in Jammu. They are not
being performing the essential services. So
on the one hand the essential services are
not being performad as far as the valley is
concemed; on the other hand these migrant
empioyees are receiving, | am told, their
salaries and allowances sitting in Jammu.
Why this wasteful expenditure? if a situation
has arisen because of the lack of control by
the Govemment andthe administration, then
this should also be taken over as a liability by
the Central Government and shouid not
continue tobe imposed on the state Govem-
ment . The vacant posts must be filled
because otherwise there is no semblance of
any administration in the valley.

1do not have to go into details. Eventhe
Central Public sector undertaking offices like
Post Office, Bank are not functioning prima-
rily for the reason that the posts which have
been vacated by the migrants have notbeen
filled.

¥ | come to the development expendi-
ture, | find that between social service and
economic services, no doubt they have alio-
cated about 50 per cent. But |am appalledto
see that there is no mention of any large
scale project. | thapk that has been the bane
of the Planning in the valley in the state of
Jammu and Kashmir. Partly the reason for
the upheavalthat we are seeing today is that
there has never been any attempt to
industrialise the valley; never any atternptto
builid up infrastructutre, the energy resources
ortotap the enormous paotential in terme of
mineral and water resources that exist in the
area. Therefore, that is amajor lacunainthe
budget. That has also given rise to regional
imbalance to which Shri Khurana made a
very pointed reference.

The laW order skuation can better
be left undescrwed; we know ail about . But
| would ke to point out a certain aspect.
There is total, rampant cormuption. n fact
people are being arrested and detained,
Moholias are attacked, localities are ran-
sacked primarily so that the officers con-
cemed may make a ittle money. innocent
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people are charged and armested and then
they are released on payment of consider-
ation,

1 would like to say that the situation in
Kashmir cannot be tackled in this manner,
simply by police methods or by running a
police administration. it has to be tackied in
a humane manner. We have to win the
hearts and minds of the people of Kashmir.
We have to fillthe political vacuum. We have
1o bring back to the national fold the people
who have been totally alienated. The advi-
sory council that was established has met
only once since its inception. | do not know
whatithas done. The District advisory Coun-
cils have not met at all; they have not even
taken off. There is a total disillusionment.,
Now some of them are talking about holding
elections in Kashmir. | do not know what sort
of elections can be held in Kashmir in this
present atmosphere.

When you make acomparison between
the situation in the Punjab and the sttuation
in Jammu and Kashmir, there is no doubt
that the level of violence, whether in terms of
number of civillans killed by the terrornists, the
number of security personnelkilled by terror-
ists, the number of persons injured, the
number ot terrorists killed and he number of
terrorists arrested over the last three years,
consistently, is much lower in Jammu and
Kashmir than in Punjab. But what s striking
is that the level of mass alienation in Jammu
and Kashmir is much higher than in Punjab.
And this is what we have got to look into. We
have got to find out the reasons thereof. |
also find another reply given by the Govemn-
ment where they have given the figures of
the number of abductions and the number of
explosions andthe numberof terroristskilled
andthe number of persons arrestedin 1989,
1990, 1991, Again consistently we have a
patiern

[Transtation]

The malody wert on increasing with
each dose of remedial action.*
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Every passing year the figures have
been rising. What sort of an administration
are we having in Kashmir ? What sort of a
Budget are we going to pass for the people
of Jammu & Kashmir ? Sir, my heart bleeds
for the people of Kashmir. They are being
ground between two mill stones. Onthe one
side, they have 10 face the criminals, many
of them have styled themselves as
Mujahideens or freadom fighters. Very few
of them are politically or ideologically moti-
vated.

MR. CHAIRMAN: Shri Shahabuddin,
please sit down for a minute.

Hon. Member, the House is supposed
to take up the Private Members Business at
3.30 pm. Now, | would like to have the
consent of the House as to whether we
should conclude the business in hand and
thentake upthe Private Members’ Business
or we shouid take up the Private Members’
Business at 3.30 pm.

SHRI GHULAM NABI AZAD: Sir, we
were supposed to pass the Jammu & Kash-
mir and Manipur Appropriation Bills yester-
day here; and supposed to pass it in Rajya
Sabha today. Unfortunately, due to the un-
timely death of Dhilion Ji, we should nothave
our Business on that day, with the result we
could not 1ake up the Jammu & Kashmir Bil
yesterday. if we do not pass it heretoday, we
could not pass it before 31st in Rajya Sabha.

So, | submit that we take up the Private
Members’ Business at 4 pm. or by iatest
quarter-past-four, instead of at 3.30 pm. so
that before that, we can pass this Jammu &
Kashmir Bill.

We can sit half-an-hour or 45 minutes
after 6 pm.

MR. CHAIRMAN : Do | take it that the
House has the pleasure to accept the sug-
gestion given by the hon. Minister for Parlia-
mentary Affairs? -

MANY HON. MEMBERS: Yes.



611 J& K Budget, 1992-93-Gen. MARCH 27, 1992 ands

Discussion,; Demands for grants on
Account (J&K), 1992-93;
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the Private Members' Bill at4 o’clock. Before
that, | would request the cooperation of ail

{Interruptions)

MR. CHARIMAN: We will now conclude
the business in hand, that is the Jammu &
Kashmir Billby 4 o'clock orby 4. 15pm., and
then take up the Private Members' Bill. 1
wouid also request the hon. Members to be
very very brief so that we can conclude the
business in hand by 4 o'clock. Thank you.
Shri Shahabuddin may continue.

SHRISYED SHAHABUDDIN: Mr. Chair-
man, Sir, | was on the point that the people
of Kashmir are losing their lives, limbs and
thelr properties in what is calied a cross-fire
On the one hand, they have toface the guns
of militants and on the other hand they are
victims of repression and atrocities. Unfortu-
nately, the government of Jammu & Kashmir
does not have every the compassion to
introduce a scheme of compensation torthe
loss of life, limbs and property 1 would there-
fore, suggest to the hon. Minister, as a
matter of compassion and in the name of
humanity, you must introduce in this Budget
as a part of the Budget a scheme fc. giving
compensation for the lives, limbs and prop-
ertios of these who are victims of the dis-
tressing situation in Jammu & Kashmir.

I would conclude by saying that in order
to bring about a political reapprochement in
Jammu & Kashmit, we need to have a
dialogue-a dialogue with the people who
matter. But the dialogue, in order to be
successful, needs a vision and a strategy .
What sort of a strategy, what sort of a vision
do we have for the people of Jammu and
Kashmir? | am afraid, that the Government
so far, despite many announcements in the
House andoutsida, has not given any indica-
tion as to whether they have got a long term
vision and strategy for Jammu & Kashmir.
There is a good reason for re-building and
restructuring underthe relationship of Jammu
and Kashmir with the Union. Therefore, |
would suggest that if the Budget is to make
any impact, they have got to go beyond
these arithmetical questions, beyond the
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nommal demands questions of administra-
tion.

With these words, | thank the hon.
Minister for presenting this Budget. It is only
a formal exercise because the Budget is a
formality and we do not want to plunge the
Government into any constitutional crises.
Thank you very much.

SHRISHYAM LAL KAMAL (Bast): ibeg
to move;-

“Thatthe demandforgranton account
under the Head General Administra-
tion Department be reduced by Rs.
100. "

[Need to hold early electionsforinstall-
ing popular Government in Jammu &
Kashmir.} (1)

“That to demand for grant on account
under the Hoad Home Department be
reduced by Rs. 100. *

Need to improve deteriorating law and
order situation in jammu and Kashmir
and to restore peace./ (2)

“Thatthe demand forgrant on account
under the Head Home Department be
reduced by Rs. 100".

Need to effectively check and prevent
anti-national extremismin Jammu and
Kashmir./ (3)

SHRI SRIBALLAV PANIGRAHI
(Deogarh): Mr. chalrman, Sir, | rise to sup-
port the Jammu & Kashmir Budget for the
year 1992-93, together with the vote on
account presented by the hon. Finance Min-
ister. Since 1990, the Lok Sabha has been
performing this unpleasant job of passing
the Budget for the State of Jammu & Kash-
mir. After the promuigation of President's
rule there in January-February, 1990, the
Assembly also was not spared. that was
dissolved by the then Government here- the
Ministry headed by Mr. V_P. Singh. That was



613 Jé& KBW 1992-93-Gen,.CHAITRA 7, 1914(SAKA) and s
Discussion

, Demands for grants on
Account (J&K). 1992-93;
{Sh. Sriballav Panigrahi]

really a very severe blow dealt to democracy
n our country. Any way, we are discussing
this budget. This is a tax free budget with an
uncovered defeat of about Rs. 602.73 crore.
Again last year's deficit is also being carried,
over. As obsarved by the honourable previ-
ous speaker, Mr. Syed Shahabuddin, this is
a formality which we are completing Natu-
rally, sitting here and passing a budget for a
state, it is nothing more than a formality
because uniess they have their own repre-
sentative, they have the representative Gov-
emment, people's Government they know
their priorities; they discuss among them-
selves ail those things the real stuation
cannot be reflected in the budget presented
lke this and passed like this in Partiament. |
agree with it

For that, what is the topmost require-
ment today? the priority is to restore nor-
mally there, as far as possible, so as to
enable the Government to hoki elections.
Elections should be held as quickly as pos-
sible of course, there are some symptoms
of improvement in the sftuation to start with.
Meanwhile about four mesetings have taken
place on the inttiative of the Home Ministry
here with the political parties' representa-
tives, leaders, consultative committee where
these problems were discussed. Then, the
JKLF were trying to cros over the Line ot
Actual control on 13th February. That was
alsochecked effectively. As we know, terror
ism and all that i1s happening. the worsening
situation is also the outcome of the direct
abetment and encouragement by Pakistan
from across the border in spite of that, they
wanted to intemationalise the situation. But
alter our sucessful initiative, it became
counter-productive for Pakistan. Of course,
they had themselves also to check the march
of the JKLF. In that way, there has been
some improvemnent in this situation.

Here also, they wantedto build up world-
wide opinion That has been resisted suc-
cessiully by the Government of India Fur-
ther steps are required to be taken in this
direction. Even the European Parliament
has passed a isolation. To tackie all those
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things atthe diplomaticlevel, further initiative
has tobe taken by our embassies outside.
We have to counteract to bring the real
situation to the pubilic notice. So many things
are being talked about violation of human
rights and all those things. This year, 727
miitants have so far surrendered in the
Valiey alongwith weapons, including AK-47
rifles, nearly 1,200 magazines and more
than 20, 000 arms and ammunition

for grants

Now the only thing is that we are passing
the budget But the normally should be re-
storedthere. Tourismis the mainstay of their
economy. Unless this is done, the people’s
plight will worsen. | support this budget. at
the same time | wish that this becornes the
last budget passed or 10 be passed in Parlia-
ment Before the next budget period comes,
we should have the election the as we heid
the election in Punjab with the determination
of Government of India. All political parties
should try to actives thew politics, which has
become irrelevant now in this Valley. in halt
of ttus Valley and, of courss, In Jammu and
Leh things are not that bad | hope we can
have elections before long and the Parha-
ment will no more be required to performthis
function

{Transiation)

SHRI SUBRATA MUKHERJEE
(Raiganj) Sir, when motion for extending
President's rule in Kashmir was moved in
this house, that time aiso we had saxd that
there was a needtor creating an atmosphere
there which may be helpful to run the Gov-
emment without the help of the military The
country can not be ruled for alltimes with the
help of military and para-military forces. An
atmosphere of confrdence is necessarytobe
created there, but the Budget presented by
the Govemment has nothing which may help
in any way In creating an atmospt.ere of
confidence. | tind that In comparison to the
amount sanctioned to maet the expenditure
onmiltary and para-Miltary forces, the allo-
cation to meet the expenditure on deveiop-
ment Is very less. it should have been in-
creased. insuch asituation itis a difficuittask
to create an atmosphere of trust among
people there, but w¢ will have to make
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continuos efforts in this direction. Sir, on
behalf of myself and my party | suggest that
a policy should be formulated which may
create an atmosphere of peace there. The
political atmosphere shouid not be spolied
by repeatediy taking about starting election
process there. Every possible effort shouid
be made to create an atmosphere congenial
to initiating election process there. There-
fore, It is necessary to create such political
conditions there. &t is heard that the leader of
National Front Party Dr. Farooq Abdullah
does not want to take part in he elections and
he wants to boycot the elecions. In such a
situation, we cannot say that it is the right
time to hoid elections. Therefore, it is neces-
sary to bring some changes in the situation
there.

Sir, issues of delimitation elc. are also
necessary to be taken into account. Delimi-
tation of Parllamentary Constrictions has
become necessary. it is not good that the
work of census has not completed there. It
should be completed.

The most vital andimportant thing is that
peopie must develop a feeling of living In
harmony with the natives . It is necessary to
create such mentality. We cando so and itis
possible if we sit together with the persons ot
all poittical parties there, discuss the issue,
evoive consensus and create a friandly at-
mosphere.

MR. SPEAKFR, Sk, unlike Punjab, the
problems there cansot be solved merely by
imposing Military rus; or s:dending President’s
rule. With these words, | conciude

SHRI SOBHANANDREESWARA RAO
VAQDE (Vijaywada): Mr. Chalrman, Sir, |
thank you tor giving me the opportunity._ it is
morethantwo years that the Governor's rule
Is continuing there. in those circumstances,
we have to approve this budget and we
convey our acceptance for that. But | wouid
like to ask the Unmon Government whether it
has made searching of its heart. Why has
this situation developed in the border State
of Jammu and Kashmir? Today, a political
vacuum appears there in Jammu and Kagh-
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mir. | may be pardoned for saying that the
Congress () Government has unfortunately
taken a series of measures because of which
the situation has developed there.

Elections were never held in a fair and
free manner except during the time of Shri
Morarji Desal. Unfortunately, the Govem-
ment of Dr. Farooq Abduliah was thrown out
which was elected by the people and they
had instalied a puppet Govemment and later
the same Shah proved to be causing some
harm to the interest of the State. Sir, subse-
quently when Congress(l) and Dr. Farooq
Abduliah joined harxis, they rigged the elec-
tion which had made some people, who are
already awalting for some opportunity to
escalate their activities, flare up anti-national
and anti-centre sentiments.

Again It was a tragedy to send Mr.
Jagmohan as the Govemor of the State
when Dr Farooq Abdullah was there. R was
obvious and a known thing that the terms
between both of them were not cordial be-
cause Mr. Jagmohan was instrumental in
sending out Dr. Farooq Abdullah earlier in
1984. A Governor and the Chief Minister ot
that State have to act like family members
and ignoring that elementary principle, un-
tortunately, the Government at the Centre
had sent Mr. Jagmohan and of course, the
subsequent events are well known. My only
submission is atmosphere shouidbe brought
to such a state where elections can be held
in a free and fair manner. Nearly 60,000 to
70,000 people have migrated from Kashmir
to Jammu and other areas. Certainly, X
elections have to be held, there shouldbe a
conducive atmoshpere for ali thess people
to return back to Kashmir and exercise their
valuable franchise. Sir, Subject w correc-
tion, my information is that there are number
of voters in the constituencies coming within
Jammu area whereas less number of voters
come in the Kashmir valley area and so,
delimitation shouid take place as early as
possibie. Unfortunately, even census opena-
tions were not conducted in that border
State. | urge upon the Government to kindly
befairenough. Iwiligive one example. Akthe
time, the Akall Dal in our House was de-

manding and pleading ke anything with the



617 J& K Budget, 1992-93-Gen.CHAITRA 7, 1914 (SAKA) and s

Discussion, Demands for grants on
Account (J&K), 1992-83;
[Sh. Sobhanandreeswara Rao Vadde)

Union Govemment, the Congress (1) Gov-
emment to initiate measures against the
people who were found guilty of the Delhi
riots. The Government did not take any
action and during the recent Punjab elec-
tions, when the Akali Dal and some other
parties had expressed thelr distinclination to
participate, the Central Government did not
think #t fit to take them into confidence and
announce those measures which they have
taken subsequentiy. After the Akali Dal de-
cided to boycott the elections and after the
electioin dates were declared, the Congress
Government announced that they are going
to try those who are guily of the Delhi riots.
They wantto take poltical advantage. if thoy
would have done it earfier and if they would
have taken some more measures, defintely
the Akali Dal would also have participated in
the Punjab elections. Without Akalis partici-
pation in the elections , even though Con-
gress (1) might have won the elections and
solvad some of its problems like getting a
large number of MPs to this august Mouse to
addto the critical strength, you are notgoing
to restore 100 per cent normaicy in the State
of Punjab. | only wantthis Govemment notto
repeat it in the case of Jammu and Kashmir.
So, lurge the Govemment not to expenment
and not to try to ply politics especially in
regard to the border States like Punjab and
Jammu and Kashmir. You have already
done through short sighted polltical tricks
and manoeuvre by which you have spoiled
this country like any thing. Once for all, you
have created a clash between difierent com-
munites and the situation has worsened in
those two States A! least from now on-
wards, please do & in a fair way.

Thank you.

SHRU E. AHMED (Manjeri): Mr. Chair-
man, much has been said about Kashmir
and | do not wan! to repeat ali those things

Sw, there are students who are not able
o prosecute their studies in Medical and
Fngineering Colleges in Kashmir. They find
i extromely difficult to get admission in vari-
ous other univerisities in the country | urge
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upon the Government to take up this matter
seriously and do whatever possible to help
them to prosecute their studies.

Secondly, | also urge upon the Govem-
ment to see and ensure that there will be no
confrontation and conflict between the Amned
Forces and the civilian people. It is really a
matter of regret that many a time, innocent
peopie have been victimised and aiso put to
harassment. This has to be avoided.

Thirdly, | may say that the Simia Agree-
ment is one thing that our Government is
very much committed to. In ali the intema-
tional fora, we have been taking a stand that
the Simia Agreement has to be followed in
the matter of Kashmir with reference to our
disputes with Pakistan. We are also a party
1o many of the joint communiques issed with
various Heads of States of other countries
that in the matter of Kashmir, india woulkd like
to pursue the Simla Agreement. Therefore,
Simla Agreement is a solemn agreement for
the Government of india. That is why | want
to contradict my hon. colleague Khuranali.
Simia Agreoment is, as a matter of fact, a
very important document for the Govern-
ment of india, insofar as Kashmir and other
disputes ¥ any with Pakistan are concemed.

The fourth and mostimportant pointthat
i would like to mention is that the Govem-
ment of india should take pofitical inktiativeto
settle the Kashmir problem. Therefore, a
dialouge should immediately be started for
this purpose. With these words, | suppori the
Demands for Grants for the State of Jammu
and Kashmir.

SHRIOSCAR FERNANDES (Udipi): Alt
over india, there are the Regional Engineer-
ing Colleges, where studentstromali parts of
our country are studying. A large number of
students from all over the country are study-
ing in Kashmir and students from Kashmir
are also studying in various parts of the
country. My request s that students from
various parts of India, studying in Kashmir,
should be accommodated in other colieges.
That many number of saats should be cre-
ated in other colleges in other pans of the
country. Atthe same time, students of Kash-
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mir should also be accommodated in other

universities. In this, | just wanted to reiterate

the point made by Shri Ahmed. Thank You.

MR.CHAIRMAN: Mr. Minister....

AN HON. MEMBER: Sir it is very untair.
The representatives ofthe CPl are not given
a chance to speak.

MR. CHAIRMAN: The Minister is al-
ready on his legs. Please sit down.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SHANTARAM POTDUKHE): Sir, | nse to
respond the discussions on the Budget for
Jammu and Kashmir for 1992-93 and the
Demands for Grants or: Account, and also
on the Supplementary Demands for the
current year.

Hon. Members are weil aware of the
Complex situation in Jammu and Kashmir
State. This House has only recently dis-
cussed it in some detail in connection with
the extensoin of Prasident’s Rule. My hon.
colleague, the Home Minister has set out the
facts andthe stand taken by Government on
various related issues in the course of those
discussions.

While presenting the Budget, we are
seeking a Vote on Account for the next six
months since Parliament has approved the
extension of President’s Rule forthat period.
The question of re-establishing the normal
political process in Jammu and Kashmir will
depend on the nature of developments on
the ground in the coming days. These are
being closely monitored by the Government.
The Home Minister has sat out the steps
being taken to control extremist and terrorist
activities in the State. Relief is being pro-
vided to migrant families, most of whom are
basedinJammu and Delhi, and all efforts are
being made to create a situation conducive
to their return to a normal life.

By the end of the last year, there were
indications that the activities of the extremist
groups had begun to be resented by the
common people. Public opinion had been
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turning against them. Certain well known
incidents and events at the beginning of this
year, however, have enabled the extremists
to regroup and vitiate the atmosghere. We
have some confidence that this reversal will

be temporary.

The law and order and security situation
which has been thrust on the people of
Jammu and Kashmir has naturally had its
effects on the level and pattem of economic
activity inthe State, andthis is reflectedinthe
Budget estimates for 1892-93 and revised
estimates for the current year. Since 1989-
90, the trend of revenue receipts has been
adversely affected The law and order situa-
tion has had a marked effect on tourism, with
consequent effects on the generation of job
in the hotel 1ndustry and the income of
transporiers, artisans and traders restau-
rant owners and others. Sariculture was
severely affected in 1990-91. In generai, the
industrial sector has recaived a set back in
the valley, and also in Jammu to the extent
that the market provided by the Valley was
disrupted. The inflow of entreprensurship
andinvestment was halted. With the decline
in toursim and less frequent movement by
local travellers, the transport industcy has
also been affected. Besides, there have
been difficutties inimproving the power inira-
structure in the State owing to delays in the
commissioning of various projects.

It will be seen from the estimate of
Expenditures for the Vote on Account that is
being soughtthat the largestdemands arein
respect of power development, education,
public works and health. This reflects the
basicpriorities of Governmentin Jammu and
Kashmir. Along with these sectors, high
expenditures have been thrust on Govemn-

* ment, inrespect of the Home Department for

security related expenditures and the Fi-
nance Department with regard 1o loans and
debt serving. This has been necessary be-
cause of the need to maintain both develop-
mental and security related expenditures in
the backdrop of extremist activities.

As a result of this position, a deficit has
been unavoidable. The growing deficit is a
matter of concern. Although efforts have
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been made to contain non-plan expenditure,
much of this expenditure is on account of
committed liabilities such as Interest pay-
ments and salaries to employees, relief to
migrants and provision for security related
problems. We will be continuing to make
efforts ‘o further limit the anticipated deficit
without affecting essential developmental
expenditure during the course of the year.

Notwithstanding this position, there are
some hopeful signs on the economic and
fianancial fronts. Although revenue receipts
are stili below what can normally be ex-
pected, there has been some improvement
in sales Tax and other coliections over and
above what was anticipated. Although seri-
culture operations remain depressed, projects
undertaken in this sector have shown very
encouraging result in the current year. Ef-
forts are being made to attract tourists to
sites not affected by the law and order
situation. Handloom and handicrafts pro-
duction has started picking up, supported by
marketcover provided by the State Corpora-
fion and also encouraging fact is that both
agriculture and horticultiire have seen nor-
mal growth, assisted by the supply of seeds,
fertilisers and pesticides to farmers by the
Government andthe information of a Market
Intervention Scheme for the transport and
sale of apples outside the State. Etforts to
improve the supply of energy, which is es-
sential for the development of the State,
have been intensified. The emphasis has
been on speeding up the execution of a 220
KW transmission line from Udhampur in
Jammu division to Pampore in Kashmir divi-
sion and a Gas Turbine project has been
commissioned in the meanwhile. The sec-
ond stage of the Upper Sindh Hydel Project
is being pursued. The micro generation
scheme at Karna is expected to be commis-
sioned soon. Two g as turbine units of 25 MW
each have also been commussioned. The
performance of State Public Sector Enter-
prises in general has aiso improved.

Sir, ukimately the development of the
State depends not only on the support of the
Central Government which it has been re-
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celving, but also on the extent to which an
atmosphere conducive to such development
can be created. Apart from the security
measures that are being undertaken, efforts
have been made to involve the people in
redressal of grievances and in developmen-
tal activities both through the setting up of
formal bodies in some districts and other
forms of sustained interaction at all levels.
The Governor has set up a State Advisory
Council to which persons of eminence and
mambers of political parties have been nomi-
nated to raview developmental and other
efforts, and help in fostering a climate for
restoring normalcy in the State.

|, therefore, urge that the Demands for
Grants on Account in respect of the Budget
for the State of Jammu and Kashmir for
1992-93 aand the Supplementary Demands
for Grants for 1991-92 be pleased by the
House.

MR. CHAIRMAN: | must congratulate
the Minister, that he has given a very detailed
and an adequate reply. But, | think, it would
be greatly appreciated that some very valid
points raised by some of the hon. Members.
For example, Mr. Oscar Fernandes has
raised a very valid point about the students
studying in the Reglional Engineering Col-
lege. | woukd greatly appreciate if the Gov-
emmentmakes note of it gives an assurance
that some action will be taken

Mr. Madan Lal Khurana has raised a
very valid point about the rehabitation of the
refugees which { think is a human problem.
| would request the Government to make a
note of it.

And also Shri Shahabuddin has made a
very valid point. | would like to greatly appre-
ciate this. Ithink the Minister will make anote
of it and would give some sort of an assur-
ance to the Members that the points raised
by them will be adequately attended to.

SHRI SHANTARAM POTDUKHE: Sir,
the points have been noted and they will be
taken care of. .

MR. CHAIRMAN: Now, | shall take up
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to the Demands for Grants on Account of
Jammu and Kashmir Budget for 1992-93
together, unless, the hon. Member desires
any of his Cut Motions to be put separately.

Shall | put them ali together?
SEVERAL HON. MEMBERS: Yes.

MR. CHAIRMAN: Now, | put Cut Mo-
tions moved by Shri Shyam Lal Kamaltothe
vote of the House.

Cut Motions No. 1 to 3 were put and
negatived

MR. CHAIRMAN: | shall now put the
Demands for Grants (Jammu and Kashmir)
for 1992-93 to vote:

The question is:

"That the respective sums not exceed-
ing the amounts on Revenue Account
and Capital Account shown in the third
column of the Order Paper, be granted
tothe President, out of the Consolidated
Fund of the State of Jammu and Kash-
mir, on account, for or towards defray-
ing tha charges during the year ending
on the 31st day of March, 1993 in
respect of the heads of demands en-
tered in the second column thereof
against Demands 1o 27.

The motion was adopted.

MR. CHAIRMAN: | shall now put the

Demandsfor Grants (Jarmmu

and Kashmir) for 1991-92 to vote. The
question is:

“That the Supplementary sums not ex-
ceeding the amounts on Revenue Ac-
count and Capital Account shown inthe
thid column of the Order Paper be
granted to the President out of the
Consolidated Fund of the State of
Jammu and Kashmir to defray the

charges that will come in course of
payment during the finance year ending
the 31st day of March, 1992 in respect
of the heads of demands entered in the
second column thereof against:-

Demands Nos. 1106, 101013, 161020,
22,23 and 2510 27."

The motion was adopled.

15.59 hrs.

JAMMU AND KASHMIR APPROPRIATION
(VOTE ON ACCOUNT) BiLL*

[English}

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE {SHRI SHANTA-
RAM POTDUKHE): | beg to move for leave
tointroduce a Bill to provide for the withdraw!
of certain sums from and out of the Consoli-
dated Fund of the State of Jammu and
Kashmir for the services of a part of the
financial year 1992-93.

MR. CHAIRMAN: The question is:

That leave be granted to introduce a
Bilito provide forthe withdrawi of certain
sums from and out of the Consolidated
Fund of the State of Jammu and Kash-
mir for the services of a par of the
Financial Year 1992-93."

The motion was adopited.

SHRI SHANTARAM POTDUKHE: | in-
troduce ** the Bill.

SHRISHANTARAMPOTDUKHE: Ibeg
10 move*™*:

“That the Blilto provide for the withdrawi
of certain sums from and out of the

* Publish in Gazette of india, extraordinary Part i, Section-2, dated 27.3.1992.
“*Introduced with recommendation of the President.
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Consolidated Fund of the State of
Jammu and Kashmir for the services of
a pan of the financial year 1992-93, be
taken into consideration.”

MR. CHAIRMAN: The question Is:
“That the Bilito provide for the withdrawl
of certain sums from and out of the
Consolidated Fund of the State of
Jammu and Kashmir for the services of
a part of the financial year 1992-93, be
taken into consideration.”

The motion was adopted.

MR. CHAIRMAN. We shall now take up
clause by clause consideration of the Bill

MR CHAIRMAN: The question is°

“That Clauses 2 and 3 stand part of the
Bin.”

Ihe motion was adopted.
“*Clauses 2 and 3 were added to the Bill.
MR. CHAIRMAN: The question is:

"That the Schedule stand parnt of the
Bi."

The motion was adopted.
The Schedule was added to the Bil.
MR. CHAIRMAN: The question is:
“That Clause 1, the Enacting Formula
and the long Title stand part of the
mn

The motion was adopted.

Clause 1, the Enacting Formula andthe
Long Title were added to the Bll.

CHAITRA 7, 1914 (SAKA)
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SHRISHANTARAMPOTDUKHE: ibeg
to move:

“That the Bill be passed.”
MR. CHAIRMAN" The question is:
“That the Bdl be passed.”

The moton was adopted,

16.02 hrs.

JAMMU AND KASHMIR APPRO-
PRIATION BILL® 1992

[Engksh]

THE MINISTFR OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SHANTARAM POTDUKHEY): | beg *o move
for leave to introduce a BIll to authonse
payment and appropriation of corta:n turther
sums fromand out of the Consolidated Fund
of the State of Jammwu and Kashrr {os the
services vl the tinancidl year 1991-%2.

MR. CHAIRMAN: The question 1s:

“That leave be granted tc intjoduce a
Bill a authorise payment and appropna-
tion of certain further sums fromand out
of the Consolidated Fundof the State of
Jammu and Kashmir for the services of
the financial year 1991-92 *

The motion was adopted.
SHRI SHANTARAM POTDUKHE: | in-
troduce** the Bik.
MR. CHAIRMAN: Now you move the
motion for consideration of the Bill.

SHRISHANTARAM POTDUKHE:: Ibag
to move:

* Published in Gazette of India, extraordinary Part i, Section-2, dated 27.3.1992.
“* introduced moved with the recommendation of the President.
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“That the Biil to authorise payment and
appropriation of certain further sums
from and out of the Consolidated Fund
of the State of Jammu and Kashmir for
the services of the financial year 1891-
92, be taken into consideration.”

MR. CHAIRMAN: The question is:
“That the Bill to authorise payment and
appropriation of certain further sums
from and out of the Consolidated Fund
of the State of Jammu and Kashmir for
the services of the financial year 1991-
92, be taken into consideration.”

The motion was adopted.

MR. CHAIRMAN: We shall now take up
clause by clause consideration of the Bill.

MR. CHAIRMAN: The question is:

"That Clauses 2 and 3 stand part of the
Bil."

The motion was adopted.

Clauses 2 and 3 were added fo the
Bl

MR. CHAIRMAN: The question is:

"That the Schedule stand part of the
Bil.

MR. CHAIRMAN: The question 1s:
The motion was adopted.

“The Schedule was added to the Bill.

MR. CHAIRMAN: The question is:

“That Clause 1, the Enacting Formula
and the long Title stand part of the Bill."

The motion was adopted.

Clause 1, the Enacting Formula andthe
long Title were added to the Bill.”

SHRISHANTARAM POTDUKHE:: Ibeg
to move:

“That the Bill be passed.”
MR. CHAIRMAN: The question is:
“That the Bill be passed.”

The motion was adopted.

16.04 hrs.

MANIPUR BUDGET 1992-93 GENERAL

DISCUSSION DEMANDS FOR ACCOUNT

(MANIPURY), 1992-93 SUPPLEMENTARY

DEMANDS FOR GRANTS (MANIPUR),
1991-92

{English}

THE MINISTER OF PARLIAMENTARY
AFFAIRS (SHR! GHULAM NABI AZAD): |
would request that the House should take up
Jammu and Kashmir Appropriation Bill and
the Manipur Appropriation Billtogether. f we
do not pass them today, it might be very
difficult to pass them in the Rajya Sabha on
the 30th. | have requested the hon. Mem-
bers on the other side. They have given
some cut motions also.

1 have assured them that | will organise
their meetings with the Ministers concerned
and whatever grievances they have, we will
try to sort out with them. We have already
discussed Manipur white discussing a reso-
lution. | submit that only on Member of
Parliament, who is a former Speaker of the
Assembly may be allowed to speak—with-
out any exception—for about five minutes
and without discussion it may be

passed.(Interruptions).
MR. CHAIRMAN: Motions moved:
“That the respective sums not exceed-

ing the amounts on Revenue Account
and Capital Account Shown in the third
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column of the Order Paper, be granted
tothe President, out of the Consolidated
Fund ot the State of Manipur, on ac-
count, for or towards defraying the
charges that will come in course of
payment during the year ending on the
31st day of March, 1993 in the second
column thereof against Demand Nos. 1
to 46.”

“That the Supplementary sums sums
not exceeding the amounts on Rev-

CHAITRA 7, 1914 (SAKA)

1992-93; and Suppl.
Demands for grants (Manipur),
1991-92

enue Account and Capital Account
Shown in the third column of the Order
Paper, be granted to the President, out
of the Consolidated Fund of the State of
Manipur, to defray the charges that will
come in course of payment during the
financlal year ending the 31st day of
March, 1992 in respect of heads of
demands entered in the second column
thereot against:

630

Demand Nos. 1 to 33, 36 1o 40 and 42

to 45."

Demands for Grants on Account (Manipur) for 1992-93 submitied to the Vote of Lok

Sabha
No. and Name of Demand Amount of Demand for Grant
on Account submitted
to the of the House
Revenue Caphal
Rs. Rs
1. State Legislature 87,20,000
2 Council of Minsters 30,55,000
3. Secretariat 24981000 ..
4. Land Revenue, Stamps & Registration
and District Administration 3,56,14,500
5. Finance Department 6,82,20,000 42,46,000
6. Transport 35,12,500 87,50,000
7 Polce 17,71,93,500 - 45,00,000
8. Public Works Department 12,52,83,500 25,16,05,500
9. Information & Publicity 46,28,000
10. Education 39,35,14,500
11. Medical, Health and Family 8,41,02,000
Woeltare Servicaes
12. Municipal Administration Housing and  1,37,28,000 78,50,000
Urban Development
13. Labour and Employment 6438500 @ ...
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No. and Name of Demand : Amount of Derand for Grant
on Account submitted
to the of the House

Revenue Caphal
Rs. Rs.
14. Development ct Tribal & 6,72,72,000

Backward Classes !

15. Food and Civil Supples 63,72,000 2,39,68,500
16. Cooperation 1,27,88,200 70,83,000
t7 Agnculture 5,32,83,500 1.84,20,000
18 Ammal Husbamiry and Vatennary 4,35,32 000

Including Dairy .iming

18 Forestry and S wl Jonservatiin 4,62,30 000
20 Community Developrnent & ANP, 3,27,83.9¢)
IRDP and NREP
1. Indh stries and Weaghiis & 3,09,90,207 1.8..30,5)0
Maasures Depart nent
"2. Pubiic Health Engineering 5,21,99,000 8.52,75,000
23. Power 16,97.15,500 18,37,50,000
24 Vigilance Dapartment 12.42,000
25 Youth Aflars 8 Sports Department 1,55,09,000
26  sdministration of Justice 84,64,500
27 Election 36,39,500
28. State Excise 86,65,000
29. Sales Tax, other Taxes/Duties
Commodities and Setvices 25,69,500
30 General Economié Services and Planning 1,64,08,000
31. Fire Protection and Controf 3320000 @ ...
32. Jals 81,05,500 27,00,000
33. Home Guards 81,60.000 —

34. Rehabiltation 12,35,500 e
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No. and Name of Demznd Amount of Demand for Grant
on Account submitted
to the of the House
Revenue Caphtal
Rs. Rs.
35. Stationery & Pnnting 55,63,500
36. Minor imgation 63,61,000 2,75,00,000
37. Fishenes 2,04,25,500 2,000
38 Panchayat 61,20,500
39. Senculture 1,73,50,000
49. irrigation & Flood
Controi Depariment 5,88,56,000 19,68,75,000
41. Art and Culture 75,69,000
42. State Academy of Tralning 785000 .
43 Honculture and Soil Conservation 2,15,19,000 7,50,000
44. Social Wettare Department 3,0403500 ...
45. Tounsm 45,41,000 17,00,000
46. Science, Technology & Environment 83,56,000
LOK SABHA
List of Supplementary Demands. for Grants (Manipur) for 1991-92 submitted to the vote
of Lok Sabha
No. and Name of Demand Amount of Demand for Grant
on Account submitted
to the of the House
Revenue Capital
Rs. Rs.
1. State Legislature 11,6000 ...
2. Coundll of Ministers 536000 ...
3. Secretariat 66,27,000 ...
4. Land Revenue, Stamps & Registration
and District Administration 58,57,000
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No. and Name of Demand Amount of Demand for Grant
on Account submited
1o the of the House
Revenue Caphal
Rs. Rs.
5. Finance Department 6,01,54,000  43,22,000
6. Transpon 1,000 ...
7. Police 35130000 ...
8. Publc Works Department 3,000
9. Information & Publictty 352000 ...
10. Education 8,91,35,000
11. Medical, Health and Family
Weltare Services 1,93,11,000

12. Municipal Administration Housing and 24,07,000 37,000
Urban Developmeant

13. Labour and Employment 6,22,000

14. Development of Tribal & Backward 3,16,35,000
Classes

15. Food and Civil Services 9,97.000

16. Cooperaiion 50,02,000 2,98.64,000

17. Agriculture 98,05,000

18. Animal Husbandry and Veterinary

including Dairy Farming 1,17,35,000

19. Forestry and Soil Conservation 1,7424000 ...

20. Community Development & ANP,

IRDP and NREP 3,30,40,000 ...

21. Indusines and Weights &

Measures Department 3,000 37.72,000

22. Public Health Engineering 41,60,000 10,00,000

23. Power 35,45,000

24. Vigilance Department 53,000



837 Mmpur Budgel,

CHAITRA 7, 1914 (sam)

1992-93; and Suppl. 638

Gen. Discussion; Demands for Demands for grams {Manipur),
grants on Account (Manipur), 1991-92
No. and Name of Demand Amount of Demand for Grant
on Account submitted
to the of the House
Revenue Capital
As Rs.

25. Youth Affairs & Sports Department 8.06,000
26. Administration of Justice 11,99,000 ...
27. Election 1,79.44,000
28. State Excise 12,28,000 = ...
29. Sales Tax, other Taxes/Duties

Commodities and Services 2,60,000
30. General Economic Services 18,51,000
31. Fire Protection and Control 23,74,000
32. Jails 5,40,000
33. Home Guards 33,99,000
36. Minor lmrigation 4098,000 ...
37. Fisheries 95,31,000
38. Panchayat 3527000 @ ...
39. Sericulture 1668,000 @ ...
40. lrigation & Flood

Control Department ~ ° .. 60,00,000
42. State Academy of Training 452000 ...
43. Horiculture and Soil Conservation 24,35,000
44. Social Wellare Department 1,2950,000 ...
45. Toudsm .. 18,29,000
{Transiation) tution, | think the entire House will agree to

SHRI SANTOSH KUMAR GANGWAR *

(Barelily): Mr. Chairman, Slr, ¥ the Govern-
ment announces to include Manipun lan-
Quage in the Eighth Scheduls of the Consti-

SHRI MADAN LAL KHURANA {South
Deihi): These are the feelings of all the
members of the House and | regest that
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Manipuri language should be included in the
eighth Schedule of the Consttution. {inter-

ruptions)

MR. CHAIRMAN: First of all, | want to
say that the Private Members’ Bills were to
be taken up atfive minutes past four O'Clock
and two and a hatlf hours are allotted for
them We will take up the Manipur Budget
and after that Private Members’ Bills can be
taken up.

(Interruptions)
MR. CHAIRMAN: Let me finish
(Interruptions)

MR. CHAIRMAN: If you gentiemen
speak one by one, | will give a chance to
everybody. But if everybody starts speaking
at the same time, then ft is a total waste of
time.

SHRI SAIFUDDIN CHOUDHURY
(Katwa): What are demanding from the
Government is this: for fong an agitation has
been going on for the inclusion of Manipun
language in the Eighth Scheduls of the Con-
stitution. Delegations have come here They
are camping here. Aliparty delegations have
also come. It is a very sentimental and
emotional issue. Will the Minister give a
categorical assurance that they are going to
sympathetically consider the demand of the
people of Manipur which is supported by the
democratic forces in the country?

[ Translation)

SHRI MOHAN SINGH (Deoria). Mr.
Chairman, Sir, in order to include Manipuri
ianguage in the Eighth Schedula of the Con-
stitution.

MR. CHAIRMAN.You are repeating what
Shri Saifuddin has stated.

SHRIMOHAN SINGH: | am supporting
his points.(Intesuptions)

. Demands 640
for grants (Manipur), 1991-92
[English)

SHRI SOMNATH CHATTERJEE
(Bolpur): She has given two cut motions. ~

MR. CHAIRMAN: What is the point?

SHRIMATIMALINIBHATTACHARAYA
(Jadavpur): This is about a popular govern-
ment in Manipur it is a matter of serious
concem and sorrow for us that the freedom
loving people of Manipur who resisted the
British invasion for such a long time in the
days long past, are now being constrainedto
asituation where they cannot pass theirown
Budget and the Budget has to be passed
through Parliament. So, as soon as
possible this situation should be rectified
andthrough a proper democratic process, a
democratically elected Government should
come to Manipur and the kind of horse
trading which is the cause of these shifting
things in the Government and these uncer-
tainties in the Government, which is totally
undemocratic, which is a perversion of de-
mocracy, must stop.

This is our demand.

And our second demand is about the
inclusion of Manipurilanguage in the Eighth
Schedule of the Constitution..(/nterruptions)

MR. CHAIRMAN: That point has al-
ready been made Now, Shrimati Dil Kumari
Bhandari.

SHR! DIL KUIMARI BHANDARI
(Sikkim): Mr. Chairman, Sir, | rise to apprise
the House about a very serious matter. The
people of Manipur have stopped paying
taxes including water and electricity bills-as
civil disobedience-in support of the demand
for the inclusion of their language in the
Eighth Sechdule of the Constitution.

Here, we are going 1o discuss the Bud-
get of Manipur. | wouid like to say that not
only funds are important to develop any
State of the country but also emotional as-
similation of the peoplie of the country is also
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equally important. So, | support the views
expressed by Shri Madanlal Khurana and
other hon. Members.

| also would like to ask the Treasury
Bench to assure us that this very rich lan-
guage of Manipuri along with Nepali lan-
guage wouldbe includedinthe Eighth Sched-
ule of the Constitution.

SHRI HARISH NARAYAN PRABHU
ZANTYE (Panaiji). Sir, we are all pressing for
the inclusion of Manipuri, Konkani and Nepali
languages in the Eighth Schedule of the
Constitution. Konkani language is not only
the language of Goa, but it is the language of
Konkan region of Maharashtra, Karnataka
and Kerala. This is a demand not only from
Goabut from Konkan region of Maharashtra,
Kamataka and Kerala.

| request the Government to consider
the inclusion of all these three languages in
the Eighth Schedule of the Constitution.
{Interruptions)

SHRI AMAR ROYPRADHAN (Cooch
Behar): Sir, it is a long standing demand of
the people of Manipur and Sikkim that
Manipuri and Nepali languages should be
included in the Eighth Schedule of the
Constitution(interruptions) Konkanilanguage
also should be included inthe Eighth Sched-
uie of the Constitution{/nterruptions) | want
toknowfromthe Governmentwhetherthese
three languages will be concluded in the
Eighth Schedule of the Constitution or
not(interruptions).

[Transiation

SHRI GIRDHARI LAL BHARGAVA
{jaipur): Mr. Chairman, Sir, my cut motion is
on number one. | would like to make a
raquest in this connection.

MR. CHAIRMAN: The Hon. Minister
has assured you about your cut motion. Are
You not satisfied with that?

SHRIGIRDHARILAL BHARGAVA: Mr.

CHAITRA 7, 1914 (SAKA)
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Chairman, Sir, how did the hon. Minister
know my feelings. Does he practise magic?
Bhartiya Janata Party also demands the
inclusion of Manipuri Language in the Eighth
Schedule of the Construction and the hon.
Minister should accept it.

The second demand of our party is that
how long will the President’s rule last in
Manipur. There is a saying that a nephew of
seven uncles has always to sleep hungry. |
mean 10 say that seven parties cannot be
united. It is a separate issue if the Govern-
ment wants to continue the President’s rule
in Manipur for ever. But democracy should
be restored and elections for Manipur legis-
lative Assembly shoukd be held there. The
hon. Minister should accept these two de-
mands of Bhartiya Janata Party.

[English]

SHRI YAIMA SINGH YUMNAM (Inner
Manipur): Mr. Chaiman, Sir, | am really
gratetul to the hon. Members of this House
for having expressed infavourof the Manipuri,
Nepali and Konkani languages, particularly
the Manipuri language.

| was sitting on dharna since moming,
organised by a forceful organisation of
Manipur Students Union,here in Delhi. Iwas
there since moming and in the afternoon
also | took your leave saying that | was going
there for court arrest. | was there but since
{wanted to take partin this debate, So t have
come back.

Since the Manipur Budget has to be
passed today, | am prepared to shorten my
speech to 5-6 minutes.

Many hon. Members of the House have
expressed so sypathetically in favour of
Manipuri language. | have nothing to add but
to say that amcarried away by emotion and
1 do not know how to repay my debt to those
hon. Members who have stood for Manipurt
language. | am expecting that the inclusion
of Manipuri, Nepali and Konkani language in
the Eighth Schedule of the constitution.

| also express my gratefulness to the

'
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hon Members of this House belonging to
different palitical parties, including the Con-
gress Party (interruptions).

MR. CHAIRMAN: You are speaking for

Manipuri language orforManipuriand Nepali

both?

SHR! YAIMA SINGH YUMNAM:
Manipuri, Nepali and Konkan, because |
require their votes when the Bili comes up.

Maliniji has very sympathetically ex-
pressed the dasire of including the Manipun
language in the Eighth Schedule, praising
the valour of the paopie of Manipur who
fought the Bnish imperialism in the past.

Now fcome toaveryimponantpoint. As
you know, Sir, this budget should have been
placed before the Manipur Assembly, but it
is brought here. The circumstances that lea
to presenting the budget here is very obvi-
ous. The House knows it very well that
Presidant's ruie was imposed in Man:pur on
7th January, 1992 because the Government
prevailing at that time, that is, the Covemn-
ment of the United Legisiature Front was
dismissed. Thereasonwas thataccordingto
the resutt of the last general electiohs, the
twenty six congress MLAS were not going to
form the government. There were 34 MLAs
of the United Legisiature Front, which in-
cluded the Left Parties, the National Front
parties and the Manipur People’s Party. But
unfortunatety, after nearlyten months, some
MLAs defeated fromthe ULF and as a result
of that, the govemment was dismissed and
the President’s rule was imposed. But up-till
now, the Assembily is kept in animated sus-
pension only for installing the Congress (l)
government in Manipur. Otherwise there is
no other reason. Now | am demanding that
it is the best time for having a fresh mandate
from the people. it will be the best way.
Otherwise, if the Congress(i) government is
installed in Manipur, it will give a very bad
name to Congraess (I} is engineering defec-
tionto see that the Congress (I) government
can be installed in Manipur.

& will bring a bad name. During the
course of reply in the debate on this subject

1992-93: and Suppl. Demands 644
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last time it was mentioned that the present
situation in Manipur, particularly in respect ot
law and order, is not congenial. | would like
to say that the law and order situation in
Manipur is perfectly all right. it is very calm.
The law and order situation is maintained
perfectly.

The natural climate also is very good
and it is best and proper time for having a
fresh election there. In case then Govem-
ment thinks that it is not proper time for
elaction, then let a popular ministry of United
Legisiature Front be restored in Manipur.
What is the harm in doing so? | am sure that
it the U.L.F. is given achance, it willprove its
majority on the floor of the Assembly and wili
survive. So, my demandwould ba for holding
a fresh election in Manipur immediately or in
case elaction cannot be held, the Govemn-
ment of the U.L_F. pe restored. That is nwy
humble submission to th's House.

As regards the Budget, | have already
said that it Is only the provertial oid wine in
new bettle. There is nothing new for Manipur.
I need not say much as regards the Budget
provision because f amquite against it. | am
not happy with the funds providged for the
State of Manipur.

| conclude with these words. 1t is my
duty to oppose the motion.

SHRI CHITTA BASU (Barasat): S,
when will the Private Members’ Business be
taken up?

MR. CHAIRMAN: Immediately after this,
the Private Members' Business will be taken
up for two and a half hours. Now Prof.
Kamson.

PROF. M. KAMSON (Outer Manipur):
Mr. Chairman, Sir, (thank all the Members
who have supported for the inclusion of
Manipuri, Konkani and Nepali languages in
the Vil Schedule of the Constitution. | also
support t because there has been lot of
agitations in my state pertaining to this mat-
ter. lwould like to briefly mention afew facts
for the benefit of the Membears of this august
House. Sometime ago, inourinformal meet-
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ing with the hon. Prime Minister, the hon.
Prime Minister wasteliing something of evolv-
ing a sort of cniterion to tast the standard of
the language for inclusion in the Vil Schea-
ule of the Constitution. | wouid request the
Government to consider the proposal and if
they are thinking on those lines, the test of
the ianguage may be done as soon as

possibie.

Seacondly, as regards the demand from
the hill peopls of Manipur, | have to submit a
few details. 90 per cent of the total area of
Manipur is hill area consisting of five hill
districts. They have been demanding tor the
last 20 years for the Hilt District Autonomous
Council. i think it shouid be given sc that the
imbaiance of development is cured there.

! want to say a few words about the
pattern of the fiew of funds in Manipur,
particularly inthe hili areas. 90 percent of the
tota! area of the State gets oniy 30 per cent
of the funds. Therstore, the imbalance is
thera. The backwardness in this area is
increasinig. Therefore, in order to cure this,
the only constitutional instrument that we got
is through the Yl Schedule which is an
instrument for socio-economic development.
Thernfore, this is the only means for the
development of tribal and backward areas.

Thirdly. Iwould like ts say thatin additior:
to the above probiems, there are other prob-
lems in Manipur which are regarding insur-
gency and iar and order problems. | think
only a poputar gevemiment can deal those
matters properly. The present rule cannot
dealthese problems property. Therefore, my
request is that a popular government must
be installed there very quickly and very soon.
But { disagree with the Members of the
Opposition who are asking for dissolution of
the Assembly. In these circumstances, if a
govemnment is to be installed there, it is only
the Congress Party that can do it.

Out of 60 Members in the House the
Congress has 38 solid Members for the last
twree months waiting from the Centre to
install the Government thers. The other
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parties who claimthemseives to be in major-

ity have gct only 22 Membsars as ULF and

they are alicontination of as different parties.

i disagrea with Members of the Opposi-
tion ¢emanding for the discussion of the
Assaitbly. it is not necessary. Of course, we
ars not afraid, the Congress is not afraid of
elaction, we are sure of getiing the majority,
but in the present situation, it is nct neces-
sary to hold siection when iha country is
facing bad economic concition andwhern the
law and order situation thers is bad and stil!
the Assambly has tc go for another three
years. Therefore, | request that the Con-
gress Party which is in majerity there should
be invited to form the Government. In the
March 1860 aleciion the Congress won 26
seals i ihe House of 60. Bt the Govemnor
invited ihe aleven Member i~ asty, the Manipur
Pgopig's Party, to fonmn the Government.
That has caused alitha pichlems that we ars
facing now. T’\erefore b request that ihe
Governmant should immediataly instal the
Congrass Government in Manipur andif this
Sovernment comes there, definitaly ali the
probiams will be dealt with: by themselves.

i the end, | vige upon tha Central
Govsimment that Manipuri be included inths
Eighth Schedule and autoromous Hill Dis-
trict Councils forthe hill area: underthe Sixth
Schaduie of the Constitution be conceded
and the Congress Governmant be installed
there as soon as possibie.

PRCF. RASA SINGH RAWAT (Ajmer):
Mr. Chairman, Sir, through you, | would like
fo submit thal Norih Easiern border areas of
Morth Easton. i slates ars very sensiiiva.
The situation of Marnipur, Tripura, Nagaland
or Arunchat Pradesi is such as a small error
ornegligence on our partcan make it horrible
and explosive =ny time. In this rescsct, wa
cannot forget the Nanaland issue.

Mr. Chairman, Sir, thraugh you | would
like tc say that | honour the feelings of the
pacple of Manipur. The psople of Manipur
has been agitating contincusly tur 3-4 months.
In tha name of Hindi, many Hindi schools
have basgn ci~sed down. Dc Hindi speaking
people not like Manipuri? Bhartiya Janata
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grants on Account {Manipur),
Party has strongly been demanding the
inclusion of Manipuri Language In the Eighth
Schedule of the Constitution like other lan-
guages of the Union of India and is inclined
to give it equal status. Thus respecting the
feelings of the people of Manipur, Manipun
language should be given an honourable
place in the Eightti Schedule of the Constitu-
tion. it will be in the interest of the nation.

Mr. Chairman, Sir, Some political par-
ties including the Congress are trying to
create polttical instability in the North East-
ern States by encouraging defection. ltis not
in the interest of the nation. The majority of
the Govemment who is elected according to
the wishes of the peopie should be tested in
the legislative Assembly and not by centre’s
intervention, imposing the President’s rule,
encouraging defection or by horse trading.
Indeed it has becorme a very common thing
in the North Eastem States. The Govern-
ment changes there frequently. Instability is
being created there. it is also not proper for
the border states like Manipur. A large num-
ber of refugees from Burma are entering
Manipur as well as in other States t00.
Keeping in view allthese things, the Govemn-
ment should make proper arrangements to
form a popular Government in Manipur
through holding election.

[English)

THEMINISTEROF PARLIAMENTARY
AFFAIRS (SHRIGHULAMNABIAZAD): Sir,
we respect and feelings of the people of
Manipur and at the same time | have great
respcct and regard for the sentiments of the
Members of ths House from all the parties—-
BJP, Janata Dal, CP{, CPi(M), Forward Block,
Congress, TOP and MPP.

As tar as the regional languages are
concerned and as far as the national lan-
guages are concerned, we, the Government
of india, are always for the promotion of all
sorts of languages. As faras Manipuri, Nepali
and Konkani are concemed, we in the Gov-
emment are for the promotion of all these
languages and | have already requested,
Sir, in the beginning itself that as far as the-
Manipurilanguage in particularis concerned,
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Iwould definitely organise a meeting of hon.
Members, particularly those who have givan
the cut motions, with the Home Minister s0
that we can discuss this issue at length and
come to some conclusion.(interruptions)

SHRI CHITTA BASU /Barasat): Mr.
Chairman, Sir, this Is not an assurance.
There should be a specific assurance from
the Minister ot Parliamentary Affairs on be-
hat of the Governmentthat the Government
will bring forward a Bill for the inclusion of
Manipur and Nepali languages in the Eighth
Schedule of the Consittution; otherwise, he
will be showing disrespect to the sentiments
of the House.{interruptions)

MR. CHAIRMAN: Mr. Chitta Basu, |
think that is not correct. The Minister has
categorically stated that he has taken note of
the feelings o. the House and he will arrange
a meeting withthe Home Minister to discuss
it further and at this stage, the Minister is in
no position to give an assurance that the
Govemmentwillintroduce a Billto this effect.

(Interruptions)

SHRICHITTABASU: Sir, iwanttogoon
record that the Minister 1s not honouring the
sentiments expressed by ali sections of the
House and so | am walking out in protest
against this.

Atthis stage, ShriChittaBasu and some
other hon. Members left the House.

(interruptions)

{ Transiation)

SHRI MADAN LAL KHURANA: Mr.
Chairman, Sir, the feslings of the people of
Manipur have not been understandwell. The
hon. Minister should assure the House that
Manipur language will be included in the
Eighth Schedule of the constitution. (inter-

ruptions)

SHRI MOHAN SINGH: Mr. Chairman,
Sir, the hon. Minister has not given any cear
assurance. He is merely fencing with the



649 Manipur Budget,
Gan.ipl‘)‘lscuuion; Demands for
grants on Account (Manpur),

[Sh. Mohan Singh}

issue. On behalf of our party, we walk out in
protest.

On this stage Shri Mohan Singh and
some other hon. Members left the House.

(Imterruptions)

MR. CHAIRMAN: it one or two Mem-
bers speak, everybody can listen propery
Shn Devendra Prasad Yadav, piease ex-
press the views of your party.

SHRI DEVENDRA PRASAD YADAV
(Jhanjharpur) Mr Chairman, Sir, the hon
Minister has fenced with the original ques-
tion of inclusion of Manipuri language in the
Eighth Schedule of the Constituilon Assur-
ance is not constructive answer rather is a
negative attitude of the Goverople of Manipur
have not bean understand well. The hon
Minister should assure the House that
Manipur langauge will be included in the
Eighth Schedule of the Constitution {Inter-
ruptions)

MR. CHAIRMAN- Devendra Prasadj,
you have expressed yourviews andthe hon
Minister have given its answet.

SHRINITISH KUMAR (Barh) We boy-
cott it and walk out.

At this stage Nitish Kumar and some
other hon. Members lofts the House

(Interruptions)

SHRIMADANLAL KHURANA The hon
Minister is not giving any assurance (inter-

ruptions)

MR. CHAIRMAN: He has expressedtus
views,

(Interruptions)

SHRI GIRDHARI LAL BHARGAVA: Is
the hon. Minister giving an assurance or not

..(interruptions)
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MR CHAIRMAN: He has expressed his
views )

{interruptions)

SHRI BHAGWAN SHANKAR RAWAT
{Agra): We are walking out becausethe hon.
Minister 1s not giving assurance. (Interrup-
tions})

Al this stage Shn Bhagwan Shankar
Rawat and sony  ther hon Members left
the House

[English)

SHRI SOBHANADREESWARA RAO
VADDE (Vijaywada) Sw, { am also walking
out in pro.est against the Government's
attitude on this tssue

At this stage Shn Sobhanadresswara
Rao Vadde and some other hon Members
feft the House.

SHRI YAIMA SINGH YUMNAM (Inner
Manipur): Sir, | am also walking out in pro-
test.

At this stage, Shn Yaima Singh Yumnam
left the House

SHRIMATI DiL. KUMARI BHANDARI:
Sir, | am also walking out

At this stage Shnmati Dil Kuman Bhandan
left the House.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SHANTARAMPOTDUKHE)|: Mr. Chairman,
Sir, | request this hon. House to pass the
Demands in respect of the State of Manipur.

MR. CHAIRMAN: | shall now put the
Demands for Grants on Account (Manipur)
for 1992-93.

The question is :
“That the respective sums not exceed-

ing the amounts on Revenue Account
and Capital Account shown in the third
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column of the Order Paper, be granted
tothe President, out of the Consolidated
Fund of the State of Manipur, on ac-
count, for or towards defraying the
charges during the year anding on the
31stday of March, 1993inrespectof the
heads of demands entered in-the sec-
ond column there of against Demand
Nos. 1to 46."

The motion was adopted.

MR. CHAIRMAN: | shall now put the
Supplementary Demands for Grants
{Manipur) for 1991-92 to vote.

The question is:

“That the Supplementary sums not ex-
ceoding the amounts on Revenue Ac-
count and Capital Account shown in the
third column ot the Order Paper be
granted to the President out of the
Consolidated Fund of the State of
Manipur to defray the charges that will
come in course of payment during the
financial year ending the 31st day of
March, 1992 in respect of heads of
demands entered inthe second column
thereof against:

Denmand Nos. 1 to 33, 36 to 40 and 42
to 45"

The motion was adopted.

16.36 hrs.
MANIPUR APPROPRIATION
(VOTE ON ACCOUNT) BILL" 1992
[English]
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI

SHANTARAM POTDUKHE): | beq to move
for leave to introduce a Bill to provide for the
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withdrawl of certain sums from and out of the
Consolidated Fund of the State of Manipur
for the services of a part of the tinancial year
1992-93,

MR. CHAIRMAN: Tive question is:

“That leave be granted to introduce a
Bill to provide for the withdrawal of
cartain sums from and out of the Con-
solidated Fund of ihe State of Manipu
for the services of a part of the financial
yoar 1992-93."

The motion was adcpted.

SHRI SHANTARAM POTDUKHE: | in-
troducs ** the Bill.

SHRISHANTARAM PO TDUKHE: ibeg
to move**:

“That the Bill 10 provide for tha with-
drawal of ceitain sums frerm and cur of
the Consglidaied Fund of the State of
Manipur for the services ot a part of the
financial year 1992-93, be iaken into
cansideration.”

MR. CHAIRMAN: The question .s:

“That the Bill to provide for the with-
drawal of certain sums from and our of
the Consolidated Fund of the State of
Manipur for the services cf a pan of the

financial vear 1992-93, be taken into
consideration.”

The motion was adcptad.

MR. CHAIRMAN: We willtake up clause
by clause consideration of the Bill.

The question is:

That Clauses 2 and 3 were added to the
Bill.

MR. CHAIRMAN:The question is:

*Published in Gazette of India, Extraordinary, Part H, Sec. 2 dated 27.3.92.
**Introduced moved with the recommandation of the President.
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“That Schedule stand part of the Bill.”
The motion was adopied.

The Schedule was added to the Bill.

MR. CHAIRMAN The quastion is

“That Clause |, the Enacting Formula
andthe Long Titlestand Part ofthe Bill.”

The motion was adopted

Clause 1, the Enacting Formula and the
Long Tittle was added to the Bill.

SHRISHANTARAMPOTDUKHE lbeg
to move*

“That the Bill be passed "
MR CHAIRMAN:The question is
“That the Bill be passed ”
The motion was adopted
16.38 hrs.

MANIPUR APPROPRIATION
BILL* 1992

{English)

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SHANTARAM POTODUKHE): t beg to move
for leave to introduce a Bill to authonse
paymant and appropniation of certain further
sums from and out of the Consolidated Fund
ofthe State of Manipurfor the services ofthe
financial year 1991-92.

MR CHAIRMAN:The question is

“That Jeave be granted to introduce a
Bilito authorise payment and approptia-
tion of certain turther sums from and out
of the Consolidated Fund of the State of
Manipur for the Services of the financial
year 1991-92."

Bill 1992. 654
The motion was adopled.

SHRI SHANTARAM POTDUKHE: 1 in
troduce™ the Bill.

SHRISHANTARAM POTDUKHE: ‘That
the Bili to authorise payment and appropria-
tion of certain further sums from and out of
the Consolidated Fund ofthe State of Manipur
forthe services of the financial year 1991-92
be taken into consideration "

MR. CHAIRMAN:The question is:

"That the Bill to authorise payment and

appropriation of csrtain further sums

from and out of the Consalidated Fund
of the State of Manipur for the services
of the financiii year 1991-92 be taken
into consideration ”

The motion was adopted.

MR CHAIRMAN" The House will now
take up Clause by Ciause consideration of
the Bt

The question is

“ThatClausaes 2 and 3 and the Sechdule
stand part of the Bill."

The motion was adopled.

Clauses 2 and 3 and the Schedule were
added to the Bill

MR. CHAIRMAN: The question is:

“That Clause |, the Enacting Formula
andthe Long Title stand part of the Bill.”

- The motion was adopfed.

‘Clause 1, the Enacting Formula andthe
Tittie were added to the Bill.

SHRISHANTARAM POTDUKHE: Sir, |
beg to move:

“That the Bill be passed.”

*Published in Gazette of India, Extraordinary, Part Il, Sec. 2 dated 27.3.92.
**Introduced moved with the recommendation of the President.
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MR. CHAIRMAN: The question Is:
“That the Bill be passed.”

The motion was adopted.

MR. CHAIRMAN: Now the House ‘will
take the Private Members Bills,

SHRI MANORANJAN BHAKTA
{Andaman and Nicobar lslands): Mr Chair-
man, a very senous matter has happened in
Nagaland. The Governor ot Nagaland has
dissolved the Nagaland “Assemb’ys under
Article 174 of the Constitution without any
information to the President of India and
without the knowledge of the Government of
India. The hon Minister for Parhamentary
Altairs is sitting here. | request the Home
Ministerto come out with 2 statement tomor-
row on what has happened actually

SHRI AMAR ROYPRADHAN (Cooch
Behar) Today only.

SHRI MANORANJAN BHAKTA [ am
saying ‘tomorrow’ because they will have 1o
ascertain all these matters. Nothing s with
the Certral Government. News is not there
whether they have gone through the spirit of
the Constitution or what is the intention The
Nagaland Government is in a minorily posi-
tion and, at such a time, whether the action
of the Governor is in line with the spirit of the
Constitution or not. This matter also has to
be ascertained for the proper functioning of
democratic polity. It is absolutely necessary
that Government should bnng the facts be-
fore this Housae, for the knowledge of the
country.

SHRI AMAR ROYPRADHAN: Tomor-
row there 1s no House.

SHRIMANORANJANBHAKTA:Tomar-
row there is no House. This is a very serious
matter. lthink the Minister shouldreact inthis
matter. This is a very serious matter |seek
your protection. The Mrnister is here. This is
not an ordinary matter. The hon. Minister is
sitting here.

MR. CHAIRMAN: Mr. Manoranjan
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Bhakta, lamsurethe Ministeris listening. He
is making note of it.

SHRIMANORANJANBHAKTA:Hecan
kindly say.

MR. CHAIRMAN: No. He cannot react
to it immediately.

SHRIMANORANJAN BHAKTA: There -
are many unimportant issues here. But, this
1s such a thing that the State Governor has
acted without the knowledge of the Presi-
dent and without the knowledge of the Gov
ernment of India.

MR. CHAIRMAN: What 1s your source
of information?

SHRI MANORANJAN BHAKTA It has
come in the News Time.(Interruptions).

MR. CHAIRMAN: News in which media,
radio or TV? | did not read ¢t in the paper this
morning.{interruptions)

SHRIP.C.CHACKO (Tnchur): P news
has come.

MR. CHAIRMAN:That is why | arm ask-
ing. Inwhich media it has come, radio or TV?

SHRI MANORANJAN BHAKTA, The
hon. Minister should react.

THEMINISTEROF PARLIAMENTARY
AFFAIRS (SHRI GHULAM NABI AZAD): |
will ascertain the facts and come before this
House on Monday.

MR CHAIRMAN: Now the House will
take upthe Private Members Business, start-
ing from 16.CO hrs to 17.00 hrs.

16.44 hrs.

COMMITTEE ON PRIVATE MEMBERS
‘BILLS AND RESOLUTIONS

Seventh Report
[English}

SHRI P.S KALIAPERUMAL
(Cuddalore): Sir, | beg to move: *That this
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house do agree with the Seventh Report of
the Committee on Private Members’ Bills
and Resolutions presented to the House on
the 25th March, 1992.7

MR.CHAIRMAN : The questionis “That
this House doagree withthe Seventh Report
ofthe Committee on prnivate Members’Bills
and Resolutions presented ta the House on
the 25 th March,”

The motion was adopted

16.45 hrs.

THE UNIVERSITY GRANT COMMISSION
(AMENDMENT);

Bill* (Insertion of New Section 12
etc)

[ Translation)

SHIRRAMBADAN (Lalganj).Sir, Ibeg
to move for leave to introduce a Bill further
to amend the University Grants Commis-
sion Act, 1956.

[Enghsh)

MR. CHAIRMAN - The question s

“That leave be granted to introduce a

Bill further to amend the University

Grants Commission Act, 1956.”

The motion was adopied
[Translation}

SHRIRAM BADAN: lintroducethe Bill

16.45 1/2 hrs.
COMPULSORY VOTING BILL®

SHRI MORESHWAR SAVE
{Aurangabad ) : Sir | beg to move for leave

CHAITRA 7, 1914 (SAKA)
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tointroduce a Billto provide for compulsory
voting by the electorate in the country

MR. CHAIRMAN : The question Is:
“Tha! leave be granted to Introduce a
Bill to provide for compuisory voting by
the electorate in the country.”

The motion was adopted

SHRIMORESHWAR SAVE  lintroduce
the Bill

16.46 hrs.

RESERVTION OF POSTS IN GOVERN-
MENT SERVICES (FOR BILND AND

DISABLED PERSONS) BILL"
[English]
SHRI  MORSHWAR  SAVE

{AURANGABAD): | beg to move for leave to
introduced a Billto provide for reservation of
posts in Government services forblind and
disabled persons and for matters con-
nected therewith

MR. CAHAIRMAN . The question is :

“Thatleave be granted to introduce a Bill
to provide for reservation of posts in
Government services for blind and
disabled persons and for matters
connected thotewith.”

The motion was adopited.

SHRI MORESHWAR SAVE. | intro-
duce Bill.

16.461/2hrs
CONSTITUTION (AMENDMENT) Bi*
(Substitution of New Article for Article
347, otc.)
[English

SHRI SYED SHAHABUDDIN
(Kishanganj ) : Sir 1 bag to move for leave 0

“Published in Gazette of india, Extraordinary, Pan-ii, Section 2, dated 27.3.1992.
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introduce a Bill further to amend the Consti-
tution of India is;

MR. CHAIRMAN: The Quaestion 1s;

* That leave be granted lo introduce a
Biltfurther to amend the Constitution of
India.”

The motion was adopted

SHRI SYED SHAHABUBUDDIN: 1in-
troduce the Bill .

16.47 hrs

CIVIL DISTURBANCE VICTIMS COM-
PENSATION BILL*

[English)

SHRI SYED SHAHABUDDIBN
(Kishanganj) : sir, | beg to move far leave to
introduce a Bill to provide for the payment of
cormpensation by the Stateto cltizens or their
dependents for injury suffered and damage
to property in the course of civil disturbance,
riot or commotion

MR. CHAIRMAN : The question is:

*“Thatleave be grantedto introduce a Bit!
to provide for the payment of compen-
sation by the State to citizens or their
dependents for injury suffered anddam-
age to property in the course of civil
disturbance, rict or commotion.”

The motion was adopted.

SHRI SYED SHABABUDDIN: | intro-
duce the Bill.

18.48 hrs.

PREVENTION OF INSULT TO NATIONAL
HONOUR (AMENDMENT)BILL* (INSER-

TION OF NEW SECTION 4)
(English}
SHRI SYED SHAHABUDDIN
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(Kishanganj): Sir, | beg to move for lsave to
introduce a Bill to amend the Prevention of
insults to National honour Act, 1971.
MR. CHAIRMAN: The question:
“Thatleave be grantedto introducs aBill
to amend the Prevention of Insults to
National Honour Act, 1971."
The motion was adopisd.

SHRI SYED SHABABUDDIN; | intro-
duce the Bill.

16.49hrs
CONSTITUTION (AMENDMENT) BILL*
(Amendment of Article 269e, etc.)
[English}

SHRI ARJUN CHARAN SETHI
(Bhadrak): Sir, | beg to move for leave to
introduce a Bill further to amend the Consti-
tution of india.

MR. CHAIRMAN: The question is:

*“That leave be gamnted to entroduce a

Bill further to amend the Condition of

india.”

The motion was adopted

SHRI ARJUN CHARAN SETHI: | intro-

duce the Bill.
16.50. hrs.
POPULATION CONTROL BILL®
[ Transiation)

SHRI BHAGWAN SHANKAR RAWAT

(Agra): Mr. Chalrman, Sir, 1begto move for

leave to introduce a Bl 1o provide for popu-
lationcontroithrough compuisory sterilisation

“Published in Gazetie of india, Extraordinary, Part-li, Section 2, dated 27.3.1992.
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(insertion of New Part XI A)
[Sh. Bhagwan Shankar Rawat]

of certain persons; measures for promoting

small tamily norm andtor matters connected
therewith.

[Engiish]
MR. CHAIRMAN: The question is:
“Thatleave be granted tointroduce a Blil
to provide for population controlthrough
compulsory sterilisation of certain per-
sons; measures for promoting small
family norm and for matters connected
therewith.”

[ Transiation}

SHRIBHAGAWAN SHANKAR RAWAT:
1 mtroduce the Bill

[ Translation)

SHRI BHAGWAN SHANKAR: | intro-
duce the Bill.

16.51. hrs.
CONSTITUTION (AMENDMENT)BILL®

{Amendment of Article 292)
[English)
SHRI SYED SHAHABUDDIN

(Kishanganj): |1 beg to move for leave to
introduced a Bili further to amend the Consti-
tution of India.
MR. CHAIRMAN: The guestion 1s°
“Thatleave be granted to introduce a Bill
further to amend the Constitution of
India.”
The motion was adopted

SHRI SYED SHABABUDEDIN: | intro-
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duce the Bill.

16.52 hrs.

CHIEF ELECTION COMMISSIONER
(CONDITIONS OF SERVICE)BILL®

{English)
by Shri Chitta Basu.
SHRICHITTA BASU (Barasat): I1beg to
move leave to withdraw the Bill to regulate

certain conditions of service of the Chief
Election Commissioner.

MR. CHAIRMJAN: The question is-

*That leave be granted to withdraw the
Blil to regulate certain condition of ser-
vice of the Chief Election Commis-
sioner ”

SOME HON MINISTER: Yes, Yes.
The motion was adopted .

SHRI CHITTA BAUS: I withdraw the Bill

16.53 hre.

CONSTITUTION (AMENDEMENT)
BILL

(Insertion of New Part Xi A):
by Shri Chitta Basu

{English)

MR. CHATRMAN : The House shall now
take up further consideration of the motion
moved by shri Chitta Basu on the 13th
March, 1992. Time allowed tor this Bill was
two hours. Shri chitta Basu to continue his

speech.

SHRI CHITTA BASU (Barasat): Sir, |
rise to move the Motion that the Bill furtherto

“Published in Gazette of india, Extraordinary, Pant-ll, Section 2, dated 27.3.1992.
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amend the constitution of India betakeninto
consideration.

1 move this Bill with the hope and belief
that all sactions of the House will consider it
without any partisan attitude. This Bill con-
templates to achieve two very important
objectives. One objective is to give constitu
tionai basis of the planning Commission of
our country.

The second objective of the bill is to give
constitutional basis to the National Develop-
ment Councii These are the objectives of
the Bill .

Sir, Iwantyour induigenceto informthis
august Housethatthe very perception of our
planning Commission is planned economic
growth of our nation . Ithank the House migit
be aware of the fact that the very perception
and conception of planning was planned
economic growth and it has taken shape
along the course of national freedom move-
ment of our country. The perception of
planning is not the gift of any particular
individual, however greathe mightbe The
perception of the planned economy, has
been the result, the outcome and product of
aegis of long freedom siruggle of our coun
try. Piease aliow me to quote what Shn
Subash chjandra Bose has said and tnat is
about the planning itseft.

History has it that the Congress was in
Ministry , during the british time in 1938, in
several provinces at thattime. Andincourse
of Addressto the Indian Science Associaton,
held on August 21, 1938, Subash Chandra
Bose concluded by saying and | quote:

| have no doubt that when we have a
National Government for the whole country,
one of the first things we shall have to do is
1o appoint a National Planning Commission
for the entire country. Our Ministries - our
Ministries the Congress Miniseries then
working in the Seven Provinces al that time
- in the Seven Provinces have already been
feeling the need for a unform indusirial

policy and programme.”
Therefore, Sir, the very concept of plan-
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ning, the very perception of planning, as |
have already referred to earlier, is the prod-
uct of the nationalist movement,, freedom
movement of our ountry.

16.58 hrs.
[SHRI P.M. SAYEED in the chain

Sir, history has t that Subash Chandra
Bose, as the President of the Indian National
Congress, had set up a National Planning
Commussion, under the Chairmanship of
Shri javraharial Nehru, in 1938; only after 2
few months when he aodressed that Asso-
ciation- the inidan Science association. #
was not only the indian national congress
and #ts president but the capitalists of our
country have also come out with some
perception or conception or framaework of
plan. treforto the plan which is known as the
‘Bombay Plan’, it was prepared by the Tatas
and Birlas and it emerged in the year 1942.
Therefore, capitalists of our country have
also felt the need for having a planned’
economy or an economy for the Poland
development of capitalism in Indiz. Sir, itis
alco a fact that Indian Trade Union move-
ment, the Indian artisans have also foughtin
tavour of planned economy, and a people’s
plan was made " was, of course, made
under the leadership of Shri Manavendra
Nath Roy.

As | have mentioned earlier, the per-
ception of planning is the product, is the
outcome, is the result of the freedom
movement of our country. We have attained
freedom and after the attainment of free-
dom, the significance, the importance of
planned econormy, has become allthe more
important and all the more significant.

¥ you count the number of the private
Members’ Bills for the amendment of the
Constitution, then | Think the chairman aiso
will agree with me that the overhauling of the
Constitution is the demand of the majority of
the Members who belong to this side of the
House. Therefore, | made a joke that let Shri
Shababuddin and myself be made the Co-
Chairmen of a new Constitution of our coun-
try, to recreate and to rewrite the Constitu-
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tion of our country, having In view the inter
esis of the common people, the down-troo-
den and the teeming millions of our country.
Anyway that is not going to happen and rest
assured that that is not going to happen But
wae shall have to fight and we shall continue
to fight and we shall continue to fight both
here and outside.

17.00 hrs.

The Constitution, when it was formed
and when it was accepted, it has somx.
definite provision which | do not want to read
out bacause that will amount to a mere
wastage of time. But | wouki refer 10 th
particular provision enshrined in the Consti-
tution of our counrty, that Is in the directive
Pnnciples.

Articles 38, 39, 40, 41, 42, and from
Articles 43 (a)to Articales 45 and Articles 46,
47, 48, (a), all these provisions under the
Constitution, reflect the views of the mem-
bers of the Constituent Assembiy, the cre-
ator of our constitution, the very spirtt, the
very idea that they had developed, because
they were soldiers ofthe freedom movement
of our country. As soldiers of freedom ~ove-
ment of our country, they inculcated thc idea
of having a planned growth and pi~nned
ecanomy for the prosperity and prog+ess. |
will not read those provisions but ! just
mentioned It, in order to prove that the
concept andthe perception of planniny s the
uuicome and product of the nationa! free-
dorn movement of thig great country of ours.

Therefore, the concept of independence
* and the concept of economic growth is
coterminous. ¥ the country Is not indepen-
dent, there cannot be economic progress.
That was the last lesson that we have leamt
as Indlans. This lesson Is not only for the
indians alone but this lesson Is forthe entire
colonial countries of the worid. Therefore,
Independence and plannad economic growth
is coterminous and one cannot happen with-
outthe other; one supplements another; one
comnlimante snathar
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Sk, with great and heavy heart and
anguish isay and i thinkthe hon. Minister will
understand me in proper perspective that
dilution of planning ultimately is the dilution
of independence of our country. This | nar-
rate notwith any sense of anger, norwith any
senso of frustration and aiso not with any
sansa of acrimony. We are the inheritors of
the struggle which curleaders have foughtto
make this c.ountry the independent country
and to make this parflament a sovereign
body of the peopwe of Indis. Let us rise
equally to safagusri the sovereignty of the
House anc in that srocass renew our tight
against thr force= whicr seel o dilue the
economic sovereignty of the country and
s@ek 10 diiute the Independence »t our
country.

With a heavy heart, with anguish, |
speak. Today at least | have got no sense of
anger and acrimony. | feel that the augus!
House should rise aqually to the occasion
and think in terms of protecting, preserving.
safeguarding and if possible enriching the
Sovereignty of this great nation by not aliow
Ing those who are trying to compromise the
economic sovereignty our country.

in this background, | am sorry to say
that the process of dilution of planning has
already started. it is already on. We have got
a package of new economic policies which
comprise; devaluation of rupee, impon
libaratisation, exit policy -notentry policy, but
exit policy- new industrial policy, virtual ne-
gation of the Act and FERA Act. the socalled
globalisation of the indian economy and
lastly the very timid- my words today are very
soft bacause | do not want to hurt the feeling
of any section of this House- to the Dunkel
draft. These are all soft terrns. Usually we
use very harsh words and phrases. Since |
want the support and sympathy from all
quarters of the House, thave used very soft
words. | Want that you should also under-
stand the basic premise of the essence of
the pianned economy. When | say planned
economy, | am opposed to the capital based
economy.

With your permigsion Iwill havetoquote
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country because it is the essence of the
Constitution of our country:

“We, the people of india, having sol-
emnly resolved to constitute India into a
sovereign socialist secular demoratic re-
public and to secure to all its citizens;

Justice, social, economic and political;
Libsrty of thought, expression, belief, faith
and worship; Liberty of thought, expression,
belief, faith and worship; Equality of status
and opportunity andto promote among them
all Fraternity assuring the dignity of the
individual..”

I have to remind you of what we have
adopted for ourseives. Now, we come to the
ground reality. (Interruptions) \cometc your
domain directly now. The praliminary docu-
ment of the Eighth plan prepared by ths
planning Commission now, states it very
candidly. There is not even a pretxyzention
to have some value. The role of the planning
Comynission would be indicative. It wiil only
indicate. It has got no role to play.

SHR! SYED SHAHABUDDIN
{Kishanganij) : They are prepared to commit

SHRi CHITTA BASU; They are pre-
pared to commit suicide, in your voice. |
borrow.from him , sir. I think itis not asinto
borrow from him, but it is a sinto borrow from
Washington.

As a matter of fact, | had the opportunity
of attending a meeting convened by the
Deputy chairman of planning Commission;
and he is the former Finance Minster of our
country. Ot course, he is a good friend of
mine. After talkking to him, | felt, do we nead
a Planning Commission at ali? That indica-

_tion he was giving. The hint that he was
giving, lead us to that. The Members of
partiament will know something of planning.
Ultimately he was presiding over the liquida-
tion of the planning Commission; This is the
position, we have landed ourselves to.

Secondly, - this is much more grievous-
the present policy of the Governments-of
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indicating Indian economy and launching
new economic policies is in the direction of
‘market-friendly economy’ .Market friendly
economy is nothing butthe deathblowtothe

concept, to the perception of planningasa

whole. Again | remind you, the perception of
planning is the product of the national free-
dom movement of our country. Again and
again, | have to remind you these things
because it hurts me. Therefore, this very
concept of the famous Eighth plan is not a
pian— forindia’s future, but it is a plan forthe
liquidation of the planning Commission and
also the liquidation of whatever we have
achieved so far through planned economy.
Planned economy does not merely mean
some building, some structures, etc. Planned
economy means development of the social
justice. Social justice has been banned; and
the perception of social justice and planned
econorny is again co- terminus. As | have
mentioned, Tatas have alsoplannedin 1942
and that plan was ‘Bombay plan’, which was
to build up a capitalist society in our country.
But, our perception of planning is different. it

is basically toimplement, togive effecttoand-

to translate into action, the pledges that we
have taken in this holly book, that is the
Constitution of india.

Therefore, the planning Commission
has besn made irrelevant and inconsequen-
tial. This is not a charge and do not take it
that way. It is my frustration. it is the expres-
sion of my frustration and disappointment,
about the performance of the Government.

Now, let us see the constitutiona!l pro-
vision regarding planning itself. 1 am not
speaking in vacuum. | aim speakKing entirely
under tive framework of this Constitution.
Planning is inentry 20 of the Concurrent List.
The entry ‘economic and social planning’
therefore, economic planning, social plan-
ning and planning. Although this is very
much there in the Constitution, the constitu-
tion unfortunately and unhappily fc rme does
not specify any mechanism like Planning
Commission in the body of the Constitution
itself. Even speaking of entry 20 of th=
Concurrent List, the economic and soc...
planning is very much a par of the Cc
satiatiorni. But this Con<**:1*inm does not pre -

4
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vide ‘a’ mechanism or b’ mechanismor ‘a+b
mechanisms to impiement entry 20 of the
Constitution of ourcountry inthe Concurrent
List.

We have got the provision for Finance
Commission. thave been inspired. The idea
started with me to move an amendment of
this nature by studying the role of the
Finance Commission. My immediate reac-
tion was if there can be a Finance Commis-
sion -a constitutional body. it is known to
you. 1 do not like to quote itintensively. Why
shouid there not be a provision for planning
Commission which ultimately decides the
fate of the country, fate of the Finance
Commission? ifthere is no social justice, the
nation ceases to exist.

i Finance Commission is a part of
constitutional instruments, the planning Com-
mission should be a part of Constitution, a
link of Constitution Inseparable from the
Constitution That is the main idea which |
want to serve by this amendment of the
Constitution.

It wili not be irrelevant if we go back to
the history of the formation of the planning
Commission as we see it today. Planning
Commission is not a costitutionl creature. it
is not created by the Constitution The
planning Commission was set up in March,
1950 with the Prime Minster as its Charman
by an executive order. its role was designed
tobe an advisory body, to make recommen-
dations to the Central Cabinet. Let me have
the privilege ot quoting some paragraphs
from the executive order. | will be doing
njustice it | do not quote certain portions.
This is text of the resolution, dated 15 th
March, 1950 constituting the planning
Commission:

“3. The Constitution of India has guar-
anteed certain Fundamental Rights to
the citizens of India and enunclates
certain Directive principles of State
policy, in particular, that the state shall
strive to promote the welfare of the
peopie by securing and protecting as
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effectively as it may a social order, in
which justice, social, economic and po-
Itical , shalt inform all the institutions of
the national life, and shall direct its policy
towards securing, among other things.

The planning Commission will:

(1) make an assessment of the mate-
rial, capital and human resources of the
country , including etchinical personnel,
personnel, and investigate the possibili-
ties of augmenting such of these re-
sources as are found to be deficient in
relation to the nation's requirements,”

Therefore, this was merely by an execu-
tive order to perform a role which is of
constitutional nature and whose foundation
is based on the Constitution of our country.

Sir, the National Development Council
is also necessary because one of the
objectives is to give constitutional basis and
foundation to the pianning Commission and
another objective is to give the National
Development Council the Constitutional
foundation by this amending Bill. The NDC
was setup in August, 1952 on the suggestion
ofthe planning Commission. ltwas assigned
the following functions. | want to give a hint
of the functions which the NDC is to dis-
charge. H has to review the working of the
national pian from time to time to consider
important questions of social and economic
policies affecting the national development
andto recommend measures forthe achieve-
ment of the aims and targets of the national
plan Therefore, itis quite clear that this NDC
has been given tha respansibility of charting
the way forthe economic development of our
country through planned economic growth,
withsocialjustice as the objective. This Counci!
initially comprised of the prime Minister as its
Chairman, the Chief Ministers of all States
and Members of the planning Commission
. But some recommendations were made by
the Administrative Reforms Commission .
in1967, in the implementation of the recom-
mendations of the AFC, the NDC” s mem-
bership was enlargx»d which included all the
Cabinet Ministers of the Union Government,
alithe Chief Ministars ofthe States andthose
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of the Union Tetritories ... {interruptions ) ...
&t is your right to be there. It is your nghtto
advice the Government. Ths is what the
House expects of you, that is, you should
speak out. Sir, the Governor of Delhi, the
chief Executive Counclior of Dethi and big
men are there. But it produces very insignifi-
cant results. Sir, that would not be my
charge, that would be the charge made by
the Chief Ministers of the country aboutthe
functioning of the National Development
Councll. Over and above this an important
function was aiso added, namely, prescribe
guidelines for the formation of the national
plan including the assessment of resources
of the plan.But unfortunately Sir, it notthe is
notthe NDC, itis not the Chief Ministers, it is
not the Union Mnisters, it is not the Lt
Govermnors or anybody else who are in the
NDC today, who formulate our national plan
or made assessment of the resources of the
plan. Please don't, think that | amgenerating
heat. It is Washington, it is the International
Monetary fund and the World Bank which is
monitoring the Planning Commission and
the National Development councii Since
they have the audacity to monitor these
institutions one day they will have the audac-
ity to take over even this sovereign House
also, as it had happend i certain countries.
This is my worry and this is my charge.

Sir, NDC and Planning Commission are
two impontant instruments Iinsofar as na-
tional economic andsocial developmentare
concemed. But none of them is a statutory
body. As | have mentioned aiready, they are
assigned the functions prescribed by the
Constitution of the country.

1do not want to use harsh words. But |
have got facts in my possession with regard
10 the vulnerability of Planning Commission
and with regard to certain deeds or partisan
activities on the part of the Government as
also the prime Minister and some other
persons who matter in the administration of
the country. Sir, todey | do not want to
mention any ofthose names or those events
which go directly against the very basic
principle of planning.

Sir, Planning Commission is not to be
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made a limb of the Government. Planning
Commission should not be left at the mercy
of certain bureaucrats; Planning Commis-
sion should not be left at the mercy of some
chosen discredited politicians with political
ambition and who are notinteresied in serv-
ing the cause of our country and s progress
‘and prosperity. | do have a list of instances
as also names of those, including even the
Prime Minister of this country, who one after
the other untilise Planning Commission to
further their political ambitions, to deprived
the States of theirrightful share justto gamer
the electoral harvests. Since | do notwantto
enter into any argument or any kind of
misunderstanding | will not refer to it. But |
have prepared a long list of instances and
names after some kind of a study. | do not
what to read it out but ! do say that the
planning Commission has been used for
political purposes. | should say, not even
political purposes, but for some very petty,
nairow, seltish partisan and vestad interests
of certain individuals belonging to a particu-
lar political party to subserve their electoral
pumposes. This is not the object of the
Planning Commussionl {ambound to remind
you that Pandit jawaharial Nehru had great
ideas on Planning Commission. Butthe most
unfortunate thing that today we have to
witness is that the grandson of Pandit Nehru
had described the Planning Commission as
a pack of jokers. | say this not with anger. |
only want to point how an organization which
is giventhe jobof chanering plannedecenomy
with distributive justice is devalued consis-
lently and systematically.

This is a charge against the Govem-
ment who have been using &t as their own
limb. The planning Commission has been
treated merely as a Govemiment routine

department.

SHRI SYED SHAHABUDDINN
(Kishanganj). ¥ has been treated as a
subordinate attached office.

SHRI CHTTA BASU: Anyway, Hftitisa
better phrase, | borrow it from you . There-
fore, | want that the Government must
revise Is policies.
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These two instruments are directly re-
lated to the centre- State relations. Just to
save time | will quote from the sarkaria
Commission Report since if | do not quote,
Iwilitake longertimetoexplain. Iwllimention
onlytwothings. The particular section refers
to the criticism by the State Govemnments
about the State plans. The State Govem-
ment says :

“Most of the State Govemnments have
maintained that they are notgiven adue
opportunity to participate in the national
planning. The present process of con-
sultation involving the States com-
mences after the broad features of the
Five Year Plan are already cast *

This is a statement made by Certain
chief Minister of the State betore the
Sarkana Commission .

“While most of the State Governments
agree that the planning Commission
should lay down broad national prion-
ties and targets they have asked that
the states should have greater freedom
and fiexibility in formulating the details
of the schemes conceming theirsphere.
‘The complaint that thewr initative in this
regard is restricted by a procedure of
the detailed scrutiny and finalisation of
the State plans. The mechanism of
Central assistance and earmarking of
outlays had been the controlled exer-
cisebythe Union Ministersthrough the
centrally sponsored schemes.”

Sir, lamwitnesstothe dithiculty a State
Government istofacefor getting one simple
project cleared. Sir, for a simple Rs. 6
crores worth of drainage project in my con-
‘Stituency where | have been working forthe

25years, thefinance willbe provided by

State Government, that is by the Ganga
Flood Commission whose headquarters is
atpatna andthis willbe guided bythe Central
water Commussion . They will dictate each
and every thing of that plan. One day1 had
been to Patna to meet the concemed Offi-
cer. He sald that we have asked the State
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Govemment to give us the revised financial
estimate, since there has been inflation of
the order of 10 or 11 per cent. | said you
have got a clerk, you have got a caiculator,
instead of sending it 1o the State Govem-
ment you couid have very well calculated it
and added to the eartier amount. instead of
adding and getting & calculated, you are
asking the State Govemments to update
their calculation.

SHRI MANORANJAN BHAKTA
{Andaman and Nicobarisiands ) : Foragood
Centre- State relations.

SHRICHITTABASU : So, itisfor agood
Center- State relations. But it produces bad
impact on the State.

SHR! MOHAN SINGH: It should be
implemented in Andamans.

SHRI CHITTA BASU: Therefore,, | am
going to cite an example . If a Member of
Parllament has to run from pillarto post just
to get a project in his Constituency- from
Delhi to Farakka, from Farakka to Delhi,
Dethi to Patna and this and that -even then,
today, i is not being done. You will not give
the money . You will not give the technical
assistance. But, you shall give the-advice so
that the energy, enthusiasm of the State
Governments are kept alive. -

Anyway, | do not want to take much of
your time. Let us also, in this connection,
remind the hon. Minister, about the recom-
mendation of the Administrative Reforms
Commission in this regard.

The National Reforms Commission
observed and | quote that: “The national
plan will assuredly be executed with greater
enthusiasm and energy if those who are
charged with greater enthusiasm and en-
ergy, ifthose who are charged with the task
of implementing them also participate in
their formulation.” the State Governments
should formulate and participate in the
formulation of the plan. Because, it is the
State Governments which have to execute

the plan.
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Sir, if there is a question regarding this,
he will stand up and say that: “These are to
be executed and implemented by the State
Governments. The State Govemments are
not doing that. Bihar government is too
green. West Bengal Government is too red.
M.P. government is saffron. Red, saffron,
green and all these considerations will come
and they will say that they are all incapable
Governments. We are the only people who
can deliver the goods. You shall not consult
them in the mater of formulation of the Plan
but you wanted to work under your com-
mand and show enthusiasm and show en-
ergy. This is impossible. This is impracti-
cable. This is subverting the concept of the
Plan . “ Therefore, | have given two quota-
tions. ’

Now, let me turn towards the recom-
mendations of the Sarkaria Comnussion
You, please look at page 582 of the
Commission’s Report.

Sir, before that, | also want to refer to
cettain inefficiencies of the working of the
National Development Council. This 1s sum-
mary of the comments made by dtferent
State Government before the Sarkaria Com-
mission.

“ There has not been any marked im-
provementinthe National Development
Council’s functioning even after its re-
constitution in 1967. Some of the func-
tions which have been highlighted are
enumerated beiow.

The NDC meets only at the initiative of
the Planning Commission which determines
its Agenda. The Planning Commission does
not always put before the Councll altemnative
sets of perspectives, strategies and targets
along with the assumption made to enable it
1o decide among the choice avallable. *

When ShiE. M. S. was
the Chief Minleter of Kerala, his Government
produced an alemative stralegy of Plan-
ning. The Kerala government submitted it to
the Planning Commission. Oflate, the Gov-
amment of West bengal aiso formulated an
altemative Plan, an allemnative strategy for
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the planned economy.

The Planning Commission do not even
study those things not to speak of circulating
them to the Members.

This only fat accomplki is there. They
produce something and the Chief Ministers
are requiredto come here; and they read out
lengthy speeches. The Conference proce-
dure consists of set of speeches made by the
Chief Ministers with very little or mutual
discussion.

The summing up of the deliberation
open do not reflact a variety of views. The
time givento the States for crystaslizing their
view is insufficient. These are not mine;
these comments are ofthe Chief Ministers of
the country representing different shades of
palitical opinions, including the Congress (1)
party. And this should not be taken as my
vuews; this is their criticism,; this also gives
nse to such complaints as made by a chiet
Minister that strategy and policy are not
being put to sufficient national debate and
nformed consideration; they have been
rather hurnedly pushed through.

Now | would like to quote from * Federal
tinance In India “book by Achal Kumar Gaur
He has dealt in depth and very precisely with
fiscal relatuon. On page €8, t reads as
follows:

“The Planning Commission has
emerged as an important channel ot
rescurce transfer to the States. Since
inception of planned economic develop-
ment In indla, realisation of ' econom)ic
growth with someal justice’ has been
the supreme target. Reckoning of the
facts indicate that Plan transfers were
not much conducive towards realization
of the sald objective. The schems of
Plan transfers to the States has hwen
designed in such a manner that § has
resulted in rever flow of resources from
the States to the Oentre in from of
repayment of interest as well as princi-

pal.

[y



677 Const. (Amend.) Bill
(Insertion of New Part Xl A)

[Sh. Chitta Basu)

This is the complaint of the Bihar Gov-
emment. This is also the complaint of Assam
Govemment. This is also the complaint of
the West Bengal Govemment.

I have got figures to show that what you
give from the Centre you take away by way
of repayment of interest and repayment of
principal. In West Bengal, if | am speaking
frommemory, thess years, they have to pay
more than what they will get from them,
although Shri Manmohan Singh says that
States are getting more by way of mutual
assistance; there is a greater amount of
money transferred to the States from the
Union Pool. | have got enough facts to
suggest that this is one kind of colonialism,
if not new. You want to rule form Detlhi; you
want to rule through the Planning commis-
sion; you want to befool the National Devsl-
opment Council. Whomare you befooling??
Whomare you deceiving? You are deceiving
yourself.

Sir, let us come to the main point . The
Sarkaria Commission has finally come to a
conclusion and recommended some things.

SHRI SRIBALLAV PANIGRAHI
(Deoragh): They have said clearly that it
should be a constitutional body.

SHRI CHITTA BASU: You listen to me
. you say whatever you want to say when
your tum comes. For your information , they
have said that;

“We, therefore, are of the view that
* being the supreme inter- governmental
body on all matters relating to the socio-
economic development, it is necessary
that the National Development Council
shouid be re-named and re- consti-
tuted as National Economic and Devel-
opment Counciiby a Presidential Order
undertheprovisions of Article 263 of the
Constitution.. The provisions of clauses
(b) and (c)of Article 263 are wide enough
to encompass the functions of the
National Development Council. The
NEDC, thus constituted will, while re-
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taining adequate flexibility, have a mea-
sure of authority and formalised status
having the constitutional sanction of
article 263.” '

My friend has raised the question. |
admit. They have suggested that the plan-
ning Commission or the NDC should be
given a constitutional status. But in prin-
ciple, they have saidthat it shouldbe brought
under Article 263 of the Constitution . They
must have aiso felt the need of having a
constitutional basis beign given to these
important limbs of the economic and social
development of our country.

Again, the pianning Commission shouid
also, equally they have said, should be
formed by some other constitutional consid-
erations.

Sir, while conclusing, | would say , | will
again appeal to all the Members of this
august body nottotreatthis first proposal for
amending the Constitution as amove froma
single party or aprivate Member belonging.
to the Opposition. But this amending Bill will
enabile this great country of ours to rid itself
of the bureaucratic control for economic and
social development.

This amenrding bill would, if accepted,
ridthis country of the disgrace of relying upon
borrowings, from within and outside, with
conditionalities which injure and haim the
nation’s prestige, honour, economic Scver-
eignty and uitimately political independence.
The Members of this great House sholud
have this perspective while giving their views
on this amending Bill

With these words, | appeal to all the
Members to consider in depth this proposal
and express their views to uphold the honour
of this great country, to preserve the pledges
we have made under the Constitution and
seethat the country makes strident progress
in future.

SHRI SRIBALLAV PANIGRAHI
(Deogarh): Mr. Chairman, Sir, at the outset
| would like to congratulate our senior friend,
Chitta Basuiji, for having presented this Bill,
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which has facilitated this august House to
deliberate on an important matter like the
status that is enjoyed at present and what
should be enjoyed coveted organisations,
institutions, like planning commission. Na-
tional Development Council, of our country.

it is an academic exercise, a sort of
academic exercise. that we are engaged in.
This is not the first time this Bill or this topic
is being debated In this august House earlier
also, discussion of this nature took piace.
And outside the House also, there had been
deliberations and discussions on this mat-
ter.

Chitta Basuiji himself , as | was going
through the records, had come forward with
a Bill of this nature earlier when the National
Front Govemnrnent was here propably. Those
who were cheering him, tor their knowledge
| would like fo...{Inerruptions)

SHR! CHITTA BASU (Barsat) : Sir, the
consideration of the Biil depends on the
ballot lot. During the time 6f the National
Front Govemment, this would have been
taken up for discussion provided the ballotlot
favarred me at that time. He should also
know the process that is being observed
here...(Interrupiions)

SHRI SRIBALLAV PANIGRAHI: Sir,
anyway during ourtime the ballotisfavouring
him . He shouid thank himself and our Gov-
emment because during this time only ,
fortune smiled on him and otherwise
not....{Interruptions)

SHRI NITISH KUMAR (Barh): Please
come to the subject.

SHRI SRIBALLAV PANIGRAHI : 1am
cominjg to the subject. You are going to be
here till 70' Clock. Do not be impatient,
Nitishiji.... (Interruptions)

SHRI NITISH KUMAR: | will give you a
patient hearing.

SHRI SRIBALLAV PANIGRAHI : Any-
way the National Fromt Government, like
many other lofty things, atiractive populist
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things, had included this in their manifesto.
To give constitutional status to planning
Commission was inthe monifesto ofthe then
Janata Dal. What had happened? Couid
anything concrete come about?

Fromthe beginning | would liketogo on
record that 1 am myyself and not happy
hundred per cent with the pianning process
of our country. In the formulation of plan-
ning, there is a lot of scope for improvement.
I do not subscribe or contribute to the view
that there is no need for improvement or no
scope for improverment in the planning pro-
cess. | say that there should be much more
improvement both in the process of pian
formulation as well as in the process of its
implementation after proper formulation of
plan. On these two counts, much more
neads to be done.

Sir, our friend chitta Basuji had quoted
frorn some reports, some heoks and some
authors, Thers are many authors, and of
different school of thoughts, and one can
comminity note them. It is a good question
that he raised about the constitutional status
tobegiventothe planning body. He saidthat
these two bodies—the National Develop-
ment Council and the Nationai Development
Commissiori — should have constitutional
authority.

In 1950 we adopted tha Constitution.
The great Constituent Assembly used to
meet in the Central Hall — which is now a
recreation place tour Members of parlia-
ment— and there the most sacrad docu-
ment of our country was deliberated, drafted
and adopted. In 1950 we adopted it. Within
a moenth after the adoption of the Constitu-
tion, the Government-— with pandit Jawahar
Lal Nehru as the Head of the Cabinet —
decided to have a planning body. | want to
say here that there were stalwarts and
veteran freedom fighters who were adoring
the Constituent Assembly whoare ourfound-
ing fathers of the Constitution. Aliofthem.in
their wisdom, thought i fit that it should not
be a constitutional forum or Insfltution. Had
they any difficulty at that point of time to
directly put it in the Constitution? Just after
one month of the adoption of the Constitu-
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" tion, they had gone for this. That clearly
shows that the founding fathers deliberately
wanted these bodies to kept out of the
purview of the Constitution and not in it. Had
they had the tinkling to do it, they could have
put it in the Constitution.

| want to know why every thing is to be
brought within the purview of the constitu-
tion. The Mother of democracy, the Great
Britain is running in entirety on the basis of
convensions. Can we not also have some
such convention? On so many occasions
we profess that conventions will have to be
developed. Why connotcertain things be left
out to be governed and managed on the
basis of convention?

| agree with Shri Chitta Basu that plan-
ning Commission is not a new phenomenon
for India— after independence. We had the
legacy of planning from british days. Pandit
Jawahalal Nehru visited Soviet Union along
with his issustrious fatherin the late twenties
and he was inspired by the planning process
there . He was impressed by the planning
that was there at that point of time. They had
made their mark and impression in the mind
or pandit Nehru. On his return to India, he
also started deliberations in 1938 when
Netaji Subhas Chandra Bose was the Con-
gress president. The planning -committee
was headed by pandit Nehru himselfin 1938.

16.00 hrs.

And pandit Jawaharlal Nenru was a
great socialist, as all of us know, and the
Land Reforms Committee was there at that
time, the planning committee was there, and
it was 10 Years prior to the achievement of
Independence our aim and objects were
very clear that we would go in for planned
development, planned economic develop-
ment, we would go in fordemocracy andwe
would go in for planning and that is why
democratic socialismwas PanditJawaharial
Nrhru’s brain - child. He was, as you know,
a great thinker , a great doer and a great
dreamer. He was not only a dreamer of
dreamsbut also adoerof deeds and he was
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one of the greatest intellectuals of that time,
of this century . So, PanditJawaharial Nehru
put the planning Commission on a very high
pedestal and he aiso used to call it the
‘brain— trust of the country'. the planning
Commission is also rightly called so, the
brain-trust of the country, and with esteem
he used to view it and treat it. Again, Sir,
when the planning commission was consti-
tuted, not that it was having a smooth sail.
The Finance Minister of that time, John
Mathai, put up a great resistance, he op-
posed it tooth and nail inasmuch as he
resigned, he quit the Cabinet on the charges
that another extra —constitution was going
to be set up which would infringe, and would
encroach upon the power and authority of
the Union Cabinet to a large extent. Dr.
John Mathai, making such observation in
protestchose to quitthe Cabinet. But Pandit
Jawabharlal Nehru was very firm in his posi-
tion, was very firm in his views and he went
ahead giving much respect and credibility to
the planning Commission, and as we all
know, the era of planning in Indiain 1951—
52 usheredin. The First plan was in 1952.
Sir, the pianning Commission in very clear
terms— assigned to prepared the plan and
formulate It function was advisory nature.
Itis an advisory body any | feel thatto make
it Just an advisory body is the correct
position in a country of vast dimension and
vast population, where material conditions
differ largely from place to place climatic
conditions other things also differ.

THE MINISTER OF STATE OF THE
MINSTRY OF PLANNIG AND
PROGRAMME IMPLEMENTATION (SHRI
H. R. BHARADWAJ) : Sir, if the House
agrees, we can take up this business next
time because it is not going to conclude
today. | suggest this because of social
commitments. There is a Dinner of the
President of Afghanistan. So, we are all
invited there. This can be carried to the next
week.(Interruption)

SHR! SUDHER GIRI (Contai) : Mr.
Chairman, Sir, the Private Members’ Busi-
ness started at 4.45p.m. and itis requiredto
continue upto 7.15 p.m.(Interruption)
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SHRI MORESHWAR SAVE
(Aurangabad) : Sir, it is not the question of
concluding this bill, but it is the question of
giving two—and—half hoursrstothe private
Members’ Business.

THE MINISTER OF PARLIAMENTARY
AFFAIRS (SHRIGHULAMNABIAZAD): Mr.
Chairman, Sir, since it is Friday, most of the
members want to get back to their houses
away from Delhi and so, | think we can take
up the Private Members’ Business at 6.00
p.m. on Monday and give the remaining time
to the Members. So, 1 think, if the House
agrees, we can adjourn now.(/nterruption)

[Translation)

SHRI MOHAN SINGH (Deoria); Mr.
Chairman, Sir, two and half a hours are
allocated for it. But it is better if you allocate
us time on Monday.

MR. CHAIRMAN: What will happen if
the debate will not complete on that day.
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SHRI GULAM NAB! AZAD: Then it will
be debated on next Friday...(/nterruptions)

SHRI MOHAN SINGH: We Want two
and half an hours more for thediscussion on
it.

[English]
SEVERAL HON. MEMBERS: yes.

MR. CHAIRMAN : So, with the consent
of the House, on Monday, after 6.00 p.m.
the extended time would be usedforthis very
Bill.

Now, the House Stands adjourned to.__
meet again on Monday, the 30 th March,
1992, at 11.00a. m.

18.07 hrs.
The Lok Sabha then adjourned till Eleven

of the clock on Monday, March 30, 1992/
Chaitra 10, 1914 (Saka)
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